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LOK SABHA DEBATES

LOK SABHA

Tuesday, April 8, 1969/Chaitra 18,
1891 (Saka)

The Lok Sabha met at Eleven
of the Clock,

[ MR. DEPUTY-SPEAKER in the Chair ]
ORAL ANSWERS TO QUESTIONS

Registration of Political Parties for
contesting Elections

+
*931. SHRI K. LAKKAPPA :
DR. SUSHILA NAYAR :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether the proposal to make Law
or Act under which all political parties will
bave to get themselves registered with the
Election Commission to contest Elections
in the country which was under considera-
tion of Government has since been consi-
dered ; and

()
regard 7

if so, the decision taken in this

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM): (a)and
(b). No such proposal was ever under con-
sideration by the Government or by the
Election Commission.

SHRI K. LAKKAPPA : §ir, it is my faith
and belief that parliamentary democracy is
at stake in the country. There is no free
and fair election in this country. Unless
and until the Congress Government at the
Centre is finished it will not be possible.
In order to maintain democratic government
in this country we want a healthy convention
that free and fair elections should be held.
Mushroom political parties are coming up

at the time of elections and as far as the
Election Commission is concerned these
mushroom political parties are not registered
with the Election Commission and they are
not submitting any election accounts. There
are also other lacurae in the Election
Manual and in the People’s Representation
Act,  Therefore, in order to modify the
Representation of the People Act, may I
koow whether the Government of India is
thinking of bringing a new legislation and
also an amendment to the Representation of
the People Act?

SHRI M. YUNUS SALEEM: The
preseat position is this. The Chief Election
Commissioner has issued an order called the
Election Symbols Reservation and Allotment
Order of 1964,

SHRI K. LAKKAPPA : Sir, my ques=-
tion was different. He should first under-
stand my question. I asked about registra-
tion and recognisation. He is talking about
symbols,

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : Regarding the Representation
of the People Act, 1951, it is in contempla-
tion that there should be a comprehensive
amendment of the Act. [ have had discus-
sions with the Chief Election Commissioner
and 1 am sure he is making proposals regar-
ding elections.  Regarding the registration
of political parties, there is a notilication
under which for purposes of allotmznt of
symbols political parties which have been
working for a period of five years in the
country are registered and, if they get a
certain number of seats and certain percent
age of votes, they are treated either as-
national parties or State parties, as the case
may be. By virtue of such recognition,
cither as a national party or a Stale party,
they are entitled to get symbols reserved for
them, But there is no law yet in our
country uader which registration of political
parties for other purposes is insisted

upon,
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SHRI K. LAKKAPPA :  The Minister
has admitted that there is no law for regist=
ration of political parties. Taking into
conisderation the behaviour of the voters
and the political parties and taking also into
consideration the fact that Congress Party
alone has been responsible for defectors,
Ayarams and Gayarams, may I know
whether Government is going to bring for-
ward an amendment to the existing law,
or enacting a fresh law, for registration of
political parties to avoid mushroom political
partics at the time of elections to give stabi-
lity and strength to democracy ?

SHRI GOVINDA MENON : There
are some fundamental considerations regar-
ding that matter., It will have to be
examiped whether it will in any way affect
the right of freedom of association
provided by article 19 of the Constitution.

SHRI SHIVAJI RAO S. DESH-
MUKH : In relation to the relevant
notification requiring political parties to
be registered and recognised either as a
State party or as all-India party, what
exactly is the position in relation to the
Plebiscite Front, which is going to put
up a large number of candidates in
Kashmir? Do they subscribe to this
viewpoint 7 Have they agreed to uphold
the sovereignty and integrity of India,
which forms an integral part of the
oath which an elected representative is
supposed to take immediately after he
is elected 7

SHRI GOVINDA MENON : If the
Plebiscite Front secking election wants to
be treated as a political party, under the
rules it will not be recognised as a political
party unless it is in the field for a few
years. Regarding their taking oath under
the Constitution, I hope it is known to
all that before a nomination is  accepted
the oath has to be taken.

SHRI SHIVAJI RAO S, DESHMUKH :
It is true that the position under the
law is that the oath has to be taken before
nomination is accepted. But my question
was what information they have glven to
the Election Commission for purposes of
being recognised as a State party, on
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the specific issuc of agreeing to the
viewpoint of the integrity and sovereignty
of India being respected ?

SHRI GOVINDA MENON : So far
as I know, the Plebiscite Front has not
applied to the Chief Election Commissioner
for being recognised as a political party.
The application which has been made, as
reported in the newspapers, is that the
date of by-elections already fixed by the
Chief Election Commissioner may be
postponed in order 10 emable them to
get ready to participate in the elections.

it 6 qe¥w ¢ 5% qg 91 5 aar
ToAfm e N F g & s & a7
I IR Wae FAF IR # |
FXFE &1 % o1 W Fow
qAT® T T § HCAT AR E | aga
¥ AT AT IF I F TG G318 Ay
AT RF T & A § N Gagefon §
frzare Adt $0 § 9% g WX 3 am-
91 FT T3 FCF a4 a@ ¥ fpar aua
W@ § | & s wgan g £ #ar g
&ET F1E FIA anwlt aifs I g=t A
AT @A AT AT &Y WU A qW O
agefeon ¥ g Ted § ol g @
T #Y afa® FgreAl # wwd § 7

SHRI GOVINDA MENON : I had no
deep thinking on the matter but, as at
present advised, I believe that unless simiil-
taneously article 19 also is amended there
may be dilficulties in this respect,

ot Tgdix fag sresdt : i, CREE
Figw #1 facge w@aww gET AW ¥
Y 7 saE ¢ 5 oo faer et
AT & 3R AEgET &) dfeT e ag
srar ¢ fF o @ & A fow ardf
# geer Tt § W qg 9 ¥ g
f§ o7 o1 3 g9 * A A faar IR

feems gl Swar @, T T -
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I § AR A AT arfwfages B ot
foar amn &, 3w 5o amar €, Ew
foar omar & @Y § g ¥ q@ wwEAr
g 5 71 93 vg A frogg S AAm
& amarT T @A & foy w1E T@ A4S
w1 frgw qamd fF oewA & e ®
ot gEEd 9% 4r afewrdEl § fawers
FHAE & 9 FRA FHET & gE
€ ? 98 9 9 queT wHEE § gEa
@13 fawy aureg & AL qA9 7 I
% BT q1TE B AW T FC TH |

SHRI M. YUNUS SALEEM: This
question does not arise out of this.

SHRI SONAVANE ; S:veral com-
plaints have been voiced that the Schedul-
ed Castes wvoters, particularly in the rural
areas, have been coerced and prevented
from exercising their right of vote. What
steps are contemplated by the Government
to see that such prevention of or obstruc-
tion in the exercise of franchise by the
Scheduled Castes, Scheduled Tribes and
weaker sections of society is made a
cognisable offence and that such a thing
should be considered as a disqualification
for the particular candidate who dozs this ?

SHRI GOVINDA MENON : We shall
consider that suggestion,

&t TgAiT fag wredt © Sarse wE-
Tq, FT 98 §a WHE § ¢! AT wqe
#1 Y Fgr @ fF gy [WAqz ¢ A ag
“wars Whaz a1 fow s fafe @@ X
oW frar & 7

MR. DEPUTY-SPEAKER : That is a
suggestion.

ot g fag ot : & ww oW
SRET AEATE | qg Ay foer & @
=g W & F st ol & e J
& 9o af A AR gEd W d
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¥4 §aT™ FT @1 U8 Fg (6 48 WAL
g

MR. DEPUTY-SPEAKER : No
further argumeant on this point. Shri
Madhu Limaye.

st vy fowd © Fegw wERA, T
Wit agleg 7 fedagia FA W F
weage firgr § 0 T 939 F A @
el greq w1 o fagas wm@r & 99T
WY 373 weume far & foel ag gwra
fear mar & fF oY 7w, q@-aeg S ®
A TF F WAL GWIEE FOM S
ATOET F UdFAT FEIGA G @ ¢ gfg
Irgin weqad fear & oY #ar AT 5
TR ¥ et gt Afg e ?

SHRI GOVINDA MENON : This was
discussed in the D:fection Committee of
which both of us were members. 1do not
agree with the suggestion of Shri Madhu
Limaye. He was not prepared to accept a
suggestion made by me and som: others
that a person, who has been elected to a
Legislature or to Parliamsnt onm a parti-
cular ticket, if he defects, should forfeit
his seat. That will be a fundamental
way in which this difficulty can be solved.
I was very sorry to note that a person with
very progressive views like Shri Madhu
Limaye was not able to accept that pro-

posal.

st 7y fomd : asaw EIRE, TR
IR, FAE ¥ FGL oY AT gE § SEH
gater fear §...(=aemw)... & fregw
52 G FIAT AR £ 1§ TG
f& s wazr A1 agfa § a9 aryge 9fk-
a9 40 oy wagEn qifedt w1 9 &,
qifedi &1 aF@T g, & & g a6
# g & fog &< §) & g fr o
#Y FIA waRTT defa # wmafaw,
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e Fiedleqad@ ¥ aerT 93 Iwde-
i #t wr ey o &L (swwwm)...
IR AL AW F TAAT | TR THAF
& Rt a1 g ? s mfedi & myae
9T ¥OEM graT § @ § Mifee A arew
T AT G § SEH AR F fAg qaT
g

&t o foae 5@ § afas
A= @R | '

SHRI RANDHIR SINGH : Sir, I
want your ruling. Is Shri Madhu Limaye
a progressive or a reactionary 7

SHRI R.
order, Sir.

BARUA : On a point of

MR. DEPUTY-SPEAKER : No poiot
of order during Question Hour.

SHRI R. BARUA { On a point of
information......

MR.
please.

DEPUTY-SPEAKER : No

SHRI R. BARUA : Whatever is deli-
berated in the Select Committee is not
brought on the floor of the House......
(Interruption)

SHRI MADHU LIMAYE : He is right.
HqR HERT, AGAF FE WG| TR
Ffca M A1 fFr g1 s §F w=<
oY 91T g § 98 FI W a5 ¥ @R
R BEr @ 'S A R A e
wfgg 1 AR we7 waTw § AR TEw
|gT ™ e faoge adt {1 anq HA
ey 1 gie dfe

SHRI SONAVANE : Mr. Madhu
Limaye is equally guiity of that charge.

wit vy fowd © RN ww fenr @y
Wi GOETET FEAT 977 | A w1 wAET A
1T AL Ll |

APRIL 8, 1969

Oral Answers 8

it v afgar : & s T
g N oawE FANT Y w6 fr §
s 3T ol %1 39 sfoaw 9 s qw
T & I AT U & 9 I¥ JHA7
FEm A EEITF g S a9 SW
aifegt & am § For wearafa g &
ar 1967 F s garE # 9 whima A
&1 w1fed s@ wfasm & a1z 4@ fad §
HIX FIT 5§ FIL7 I94T @ & F¥ oA
ATAAl §, IR @A FA 9T qg A=<
3 ? afx gf, @ W AT A @ -
Afas mifeai & ?

SHRI M. YUNUS SALEEM: We
have no details available at present.

st 9 gwT | oAy R,
& oF @ S SRar @ fe wreaad &
fAafcdidaw e & & 9
et & @rq A Rgwfsa wigw g
8, 3% WaT 9 "W g & 9 qfF-
@ qfesw @ & A @
fedamy & f¥si % s SO
swedl wfer @@ @, AR
aifeea g S A FiEw F IR
@ T 9T 25 @@ war faer
I g A AT A T oad ) faEw
0 5 @ wwT A oifear ok i
¥ faaqi ¥ ey T AFC AT I
=t wrgar 7 3} F fram e g o)
IF g0 W g7 e a1
TT YA T AgAfa A QY w7 ?

SHRI GOVINDA MENON : It would
be difficult to say which political party has
relations with which foreign country. The
names do not indicate that. I do not

think it would be feasible to de-recognise
such parties now.

MR. DEPUTY-SPEAKER :
Question, Shri Naidu.

i &R ST i 2 e "R,
Fa1 3 3T & A0 ¥ qg TET a9 a6
¢ 97 wifeear gfeow A ?

Next



9 Oral Answers

Resignation by Government before
General Elections

*932, SHRI CHENGALRAYA
NAIDU : Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether it isa fact that due to
changes in certain States after the General
Elections, it has become necessary to
consider the proposal that Government or
Ministers should resign before the General
Elections s> that fair and free Elections
could be ensured ;

(b) if so, whether the Opposition
parties in power in certain States have
agreed to this proposal ; and

(c) if so, whether Government are
considering to call the Opposition Parties to
discuss the issue 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a) No,
Sir,

(b) and (c). Do not arise.

SHRI CHENGALRAYA NAIDU :
All these years, the Opposition Members
used to ask and demand that, either in the
States or in the Centre, the Government,
the Ministers, should resign two months
before the elections in order to bhave fair
elections, Now, in some States, the
Opposition has also come to power. May
I konow from them whether they hold the
same view now......(Inferruption)  The
Opposition parties used to say that the
Congress Government used to take lot of
money from big factory-owners and big
money bags......(Interruption)

AN HON. MEMBER : That is a fact.

SHRI CHENGALRAYA NAIDU:
But now, after the Opposition has come to
power in Kerala, for instance, they have
taken money and given licences for Birlas
in Kerala......(Interruptions)

SHRI VASUDEVAN NAIR : 1 pro-
test against it, He is a responsible Member

CHAITRA 18, 1891 (S4KA)
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of the House. He is making a wrong
accusation. It is all nonsense. It is the
Congress party who are taking money
every hour from the capitalists and they go
on accusing others. What is this non-
sense 7 How do you allow him to say
such things ?

MR. DEPUTY-SPEAKER : Mr.
Maidu, the Question is about the resigna-
tion by Government before General Elec-
tions. Don't bring in any extraneous
matters please. (Interruptions).

it wy fowd ; Iureaw A@ew, fan
of@ & 38 e wa e foar 7 o
@it 7 foar @, wfed facar § w@iw

TEFTRE

SHRI CHENGALRAYA NAIDU ; Why
should they be so touchy if they have not
taken money ? This only shows that some-
thing is fishy there. If you have not taken
money then I withdraw my allegation. Why
should you protest so much? (Interrup-
tions).

MR. DEPUTY-SPEAKER : The hon.
members may please resume their seats. I
would like to tell Mr. Naidu that the ques-
tion relates to a particular issue, whether
Government is prepared to consider and
discuss with the Opposition about resigna-
tion of Government before General Elections.
He should, therefore, not bring in extraneous
matters...([/nterruptions). Mr. Naidu may
put his question straightway. Or shall I pass
on to the next Question ?

SHRI CHENGALRAYA NAIDU : In
view of these allegations and in order to have
fair elections, may I know from the hon.
Minister whether he will consult the Opposi-
tion parties which are running Governments
in some States whether they are agreeable
to this propocal which was proposed some
years back 7

SHRI E. K. NAYANAR : You resign
first.

SHRI CHENGALRAYA NAIDU;
How can I 7 (Inferruptions).
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THE MINISTER OF LAW AND SO-
CIAL WALFARE (SHRI GOVINDA ME-
NON) : In the system of Government which
wc are having in India, the idea that
Ministers who run the administration should
resign before the General Elections is not
feasible, nor is it possible (Fnterruption).

SHRI RABI RAY : Why not ?
SHRI S. KUNDU : Why not ?

SHRI K. LAKKAPPA : Why is it not
feasible ? What is the reason ?

SHRI S. KUNDU : It is feasible.
(Interruptions).

MR. DEPUTY-SPEAKER : You will
have an opportunity to put a supplementary
question when you can raise this matter, and
not like this. Mr. Naidu may put his
second question.

SHRI CHENGALRAYA NAIDU : The
Minister has not answered my first question.
I asked whelher he was going to consult
the Opposition parties which are running
the Government in some States,

MR. DEPUTY.-SPEAKER : When it is
not feasible, there is no question of consulta-
tion. Youmay put your second question.

SHRI CHENGALRAYA NAIDU:
May I ask the Government whether they are
going to formulate a policy at least to make
the Ministers in the States resign 7 (Inter-
ruption). Inthe Centre we cannot have
Presldent’s rule.  So in the Ceatre we must
have a Government. In the case of States,
the President’s rule is possible. So, the
Ministers in all the States, whether ruled by
the Congress or by the Opposition parties,
should resign two months in advance in
order to have fair elections.

The second point Is this. The Ministers
are getting money from Chinese Embassy.
They are getting money from Pakistan
Embassy.

MR. DEPUTY-SPEAKER : This is
not relevant. (Interruptions).

SHRI CHENGALRAYA NAIDU:1
am only putting the question to formulate a
poiley. 1f it is not possible, may I kmow
whether the Government will take a decision

1969 Oral Answers 12

that 2 or 3 months before Elections, no new
licence for any fictory etc, should be given
in States, whether the Minister can do
that ?

SOME HON. MEMBERS rose—

MR, DEPUTY-SPEAKER : I have said
that ext matters should not be ‘brou-
ght in they have been declared irrelevant.
I will permit you to put a question, not
now,

SHRI VASUDEVAN NAIR : The mem-
ber should have a limit. Everybody knows
that Mr Naidu has a loose tongue. Nobody
take him very seriously,

SOME HON, MEMBERS rose—

MR. DEPUTY-SPEAKER : Please re-
sume your seat. I have already observed.

SHRI GOVINDA MENON : There
are two suggestions in the question put.
When I ssid wunder the present system
which is in vogue in our country, it
is not possible or feasible to have this
arrangement, there was an array of friends
who raised a protest. If in the States,
whether under Congress administration or
under the administration led by other politi-
cal parties, the Ministers have to resign 2
months before the election, the result would
be that we shall have to impose Presidential
rule in all the warious States in India
(Interruptions) before elections. I do mnot
think that it is desirable nor do 1 think it is
constitutionally proper because President's
rule can be imposed only under conditions
which are said to exist under Article 356 of
the Constitution.

Coming to the Centre, you know that
under Article 74 of the Constitution there
cannot be even a moment when there is no
Ministry to advise the President. So far
as Centre is concerned, it is the same as in
United Kingdom.

AN HON. MEMBER : Who says that?

SHRI GOVINDA MENON : He asked
*Who says that’. 1 say that.

SHRI JYOTIRMOY BASU : What have
you done in West Bengal ?
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It is all humbug. (Interruptions).

SHRI SONAVANE :
say like that?

Why should he

MR. DEPUTY-SPEAKER : Whatever
your objections it is not clear. Under the
scheme of the Constitution he was referring
to Art. 74, Is he not entitled to refer to
that Article and say how it is not feasible.
Unless there is a Ministry to advise the
President—that was the question. It is not
proper...(Interruption).

SHRI RANDHIR SINGH : Why
should he say that? He should withdraw
the word *humbug’,

SHRI A. S8. SAIGAL : ‘Humbug® should
be expunged. (Interruptions)

SOME HON. MEMBERS rose —

MR. DEPUTY-SPEAKER : I request
hon. Members to resume their seats, The
Law Minister was explaining the coastitu-
tional position. On that, I do not thiok,
such remarks are called for. That is
number one. You may disagree with his
interpretation. But he has every right to
state the constitutional pasition (Inferrup-
tion) If hon. Msmbers do not resum:
their seats, I will pass o1 to the next ques-
tioa. ([Interruption) 1 said, I will permit
som: supplem:ntaries, because soms objec-
tion was taken. Now, Shri Vasudevan Nair,
Only supplementary.

SHRI CHENG ALRAYA NAIDU : Sir,
he has not answzred my quastisn.

DEPUTY-SPEAKER : H: has
You have taken 15 minutes.

MR.
answered.

SHRI CHENGALRAYA NAIDU : He

has not answered my question. For the
last portion he has not replied.
MR. DEPUTY-SPEAKER : He has

replied and I have followed him. Have you
disposed of that question ?

BHRI GOYINDA MENON : Yes.

CHAITRA 18, 1891 (SAKA
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MR. DEPUTY-SPEAKER : He has
fully answered. Please resume your seat.

SHRI VASUDEVAN NAIR : Sir, I
know, it is too much for me to expect from
the Congress Ministry......(Interruption)

AN HON. MEMBER : Ask a question,
no preamble,

SHRI VASUDEVAN NAIR : It is
too much for me to expect from
the Congress Ministry to see the most
democratic idea of the Ministry step-
ping down at least 2 months before
the election, But, at least, I should like
the Minister to aoswer this question,
whether they will consider the most
decent proposition put forth to the
Government so many times that they
should not misuse, their ministers should
not misuse, the official machinery and
the public funds at the time of elections,
for the sake of party propaganda as the
Congress ministers do always in every
election, ([mterruption) as they did in
the last election.

AN HON. MEMBER : No.

SHRI VASUDEVAN NAIR: We
will cstablish this with Ffacts, It remains
a fact that even in the last mid-term election,
the hon. Prim: Minister Shrimati Indira
Gandhi has spent lakhs of rupces, Rs, 3
lakhs, 4 lakhs or 5 lakhs, for speaking
for 2 minutes or 3 minutes or 4 minutes in
Congress meetings. Is it not a wastage
of public money ? It is not misuse of public
money for th: congress party’s ends?
There are Governments belonging to all
parties in wvarious States. Will the
Minister d>vise som: ways and means by
which it can bz ensured that ministers
at least do not make use of public funds
for party propaganda at the time of elec-
tion ?

SHRI GOVINDA MENON :1 am in
complete agreemeat with the hon. Member.
But I would go a step further and say that
public funds should not be used, not only
at the time of elections, but at all times.

oft vy famd : ¥ & S A
A wFE wrargy ! (sqEe).
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THX A FA TH AT AT OARA F AR
H at w2 9o frar 5 o & A
# & 7Y afes wit ggowiaal 1 AFA1
anfed | & amar agar § 5w A
& A0 AFA A AR # ag  gEr
Taga ?

MR. DEPUTY-SPEAKER : This is most
irrelevant.

=it otk fag :  wum A F A
¥ 38 7w Ao ag foud st @ @ &

SHRI KARTIK ORAON: What the
eye does not see, the heart does not grieve
about. They must have seen something in
Kerala and that is why they are raising it here.
I want to know from the Minister whether
our Communist friends in Kerala have

received money from the Birlas for
setting up a factory there 7
SHRI GOVINDA MENON : 1 have

no information. It does mot arise from this.
MR. DEPUTY-SPEAKER: 1 will
g0 to the next question. I have to
accommodate as many members as possible,
We have exhausted twenty minutes on this.

SHRI ANBAZHAGAN : 1 want to
submit that this House should not be
derogated to the extent of accusing every
State Government  Minister, especially
during Question Hour. If any member
raites a question involving the State
Ministers or their conduct, then at least
the Minister in charg: should reply to
that saying that if such things are discussed
in the Houses that will affect the dignity
of the State Governments. Otherwise the
Minister In charge will be failing in his
duty and this will hawve repercussions
throughout the country. The Centre-
State relations will certainly become very
much strained. Therefore, I would request
you, Mr. Deputy-Speaker, 1o at least advise
the Council of Ministers to take responsi-
bility for all these things.

MR. DEPUTY-SPEAKER : A very
pertinent question has been raised, Ewen
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take care to see that you do not cast
aspersions on State Governments even by
implication—State Governments and State
Ministers. That much care should be
taken by all of you in the present context
of the situation. This must be observed
by all hon. Members. I would like to
observe another thing and I think Shri
Jyotirmoy Basu will listen to this parti=
cularly. You are running a Government in a
State. When certain position is explained on
the basis of the Constitution, you should not
use words like ‘humbug.’ It is not good.
You can differ from any interpretation,
but you cannot use that word. It is
not fair.

SHRI RANDHIR SINGH : He should
withdraw the word.

SHRI SHIVAJIRAO S. DESHMUKH :
The Public Accounts Committee of this
House examines the accounts of various
State Governments when they do not
have their own Assemblies, The Committee
comes out with certain findings, Is it
not proper for a Member to refer to the
findings of the Public Accounts Committee
and say that this has happened in a parti-
cular State 7

MR. DEPUTY-SPEAKER : If you
refer to that particular report where such
findings are given, then that is a different
matter. But charges should mnot be
levelled against them. That does not add
to our dignity. If we want to protect
our dignity, we must protect their
dignity also.

SHRI CHENGALRAYA NAIDU: I
have learnt it only from them.

SHRI S. KUNDU : The object of ask-
ing questions on this matter is that the elec-
tions in India should be fair and free. They
should not be rigged and they should not be
controlled by any other means. But the
reply has been given in such a fashion as if
the Minister wants to score a point over
others and not to understand the spirit. I
understand that at present there are certain
limitations in the Constitution, but I do not
think that the Constitution will stand in the

while prefacing your questions yoy should way if we want to see that Ministers resign two
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months before the Elections or at least they
do not use their offices for election purposes.
I can point out to you that recently the
Orissa Government have passed a law that
the Chairmen and Membres of all Municipa-
lities and Boards, must resign three months
before the election. H they could do it, how
could you say that it is not possible here ?
At the time of election even temporarily you
use Government funds furthering...

MR. DEPUTY-SPEAKER : Will you
put your question now ? The position has
been made wvery clear. Now you put the
question,

SHRI S. KUNDU : Under the present
condition, oven if the Prime Minister of
India spends Rs. 7 lakhs of government
money for a period of 15 days or one month
and then when the bill is sent, the money is
put back in the cxchequer, it is, I should
say, misappropriation.

AN HON. MEMBER : Temporary
misappropriation.
SHRI S. KUNDU: Yes temporary

misappropriation. When the party opposite
will not be here in 1972 and when in States
political changes will take place, let us make
an attempt and see that the elections are free
and fair. I know the constitutional hurdles,
Even then 1 would prefer that one or to
months Presidential rule before the elections,
the Ministers mnst resign befor Election,

MR. DEPUTY-SPEAKER : I will go
to the next question. We have wasted 25
minutes, Instead of putting a question, he
is going into other things.

SHRI 8. KUNDU : Are Government
prepare to have a parliamentary committee
constituted, along with some Judicial experts
to discuss this problem and after their
report, make necessary changes in the
law ?

SHRI GOVINDA MENON : The
constitutional position is very clear and no
commitiee is nequired. This is the system
which obtains in every democratic country in
the world where parliamentary institutions
such as we have here there are there, Even
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in America where there is a presidential
system, this is the position.

SHRI S. M. BANERIJEE : Do not quote
America because there their President was
shot dead.

SHRI GOVINDA MENON : I do
agreed that misuse of funds at the time of
elections or at any other time should be
avoided and whatever devices which law can
make in this respect will certainly be made
in the Representation of the People Act
when amendments are sought. Already the
Chief Election Commissioner has circularised
Governments to the effect that before the
elections, no discretionary funds be used etc.
This 1s the matter. I was explaining the
constitutional position.

One hon. member shouted ‘humbug’
which I took to refer to the Constitution, not
to me¢, I referred to Art. 74. According to
him, it is humbug,

MR. DEPUTY—SPEAKER : Next

question.
SOME HON. MEMBERS rose-

MR. DEPUTY—SPEAKER :
spent 25 minutes on this.

St gww WY $YAW : FT T 4T B
garfemrar frge o & dm
A | Y IG FA XTI @ E |

Sff ST WTESY ¢ ATAd |oe ey
qe ¥ foq ft 08® @I A= e

Lack of Lighting Arrangements in Trains

I have

+
*934, SHRI S. C. SAMANTA :
SHRI YASHPAL SINGH :

Will the Mibister of RAILWAYS be
pleased to state @

(a) the reasons for the inadequacy and
on some o© i total ilability of
lighting arrangements in the passenger and
fast running trains;

(b) the reasons why these necessities of
the travelling pubiic are being ignored ; and
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(c) the steps being taken to bring about im-
provement in the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH) : (a) Adequate light-
ing is normally provid=d in all coaches.
However, faildres socasionally occur due to
theft of train lighting fittings, failure of
he equipment, lack of materials, and lapses
in maintenance,

(b) and (c). Railways are very keen that
these fittings should be kept in good working
order and steps have been taken to improve
their maintenance and to provide better
security arrangements to reduce pilferage
and thefts,

SHRI 8. C, SAMANTA : The hon.
Minister said that occasionally it happens.
Even then, what arrangements are there to
set right the electric arrangements at once 7
Is it not a fact that generally after 4 or 5 or
8 or 10 stations, some mechanics come and
look into it, but they cannot do the needful ?
Will these things be looked into more effece
tively so that the amenities due to third class
passengers at least are safeguarded ?

SHRI PARIMAL GHOSH : Though all
our efferts are made to maintain the lighting
system in a satisfactory condition, failures
do occur sometimes because of lack of ma-
terials, and maintenance, theflt p 2ss of
some of the equipment, etc. We are mak-
ing all-out efforts to minimise this kind of
thing, so that the difficulties faced by the
passengers are minimised. Prior to 1968,
there has been some shortage of cells and
other equipment because of which we had to
take some drastic measures to cut the ameni-
ties. But now that the availability of mater-
ials has slightly eased, we anticipate that
these shortages will be no longer there. We
will try our best to rectify the defects.

SHRI S. C. SAMANTA : Has the hon,
minister information that in passenger trains
especially there are no lights for days toge-
ther and they are not corrected 7 If so, what
steps are being taken to penalise the mecha-
nics appointed there ?

SHRI PARIMAL GHOSH : It is also
a fact that sometimes failures of lights and
fans do occur in compartments. As I said,
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the theft-proneness of some of the equipment
is also responsible, because in lights and
other things, we use a huge element of cop-
per and other materials which are liable to
theft. We are trying to devise some other
method by which we can stop this kind of
pilferages. We are also trying to improve
the security measures, so that such pilferages
do not take place.

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): If the
hon. member gives the names of those trains
and the sections, I will find out. All those
who are responsible for the failure of lights
will have to be shifted. We will shift them
from there,

st W e . e 'y
fomdt $ovort 379 wodt § SN fel &
T =g A @@

SHRI LOBO PRABHU : Apart from
thefts, there is ome recurring defect, { e.
inefTiciency of the batteries used for lighting.
May I know whether they have checked why
this inefficiency occurs in the manufacture 7
If the present company cannot produce
batteries in a proper way, will they consider
licensing another company 7 As the
inefficiency is going to last for a long time,
will they import batteries, so that we may
have the benefit of lighting ?

SHRI PARIMAL GHOSH : Itis a fact
that particularly in 1968, because of some
shortages of batteries, we had 10 use over-
aged batteries in some compartments, Wwhich
caused occasional failures. Now after the
improvement of the supply position of batte-
ries 1 hope the poition will ease to a great
extent. It was not exactly because of the
inefficiency of the suppliers, but because of
the inadequate supply that we had. Now the
position has improved.

it diferew fag st SuTSEE
wgEy, a9 ar 48 § f5 mfgai fa
o ¥ W 1 & W owgww W
A EETCE! SWWg dEW W S
fearar g gt o W Tw@ W oTA
S¥I & @y A 9@dr, og e ¥
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AT § FET T FLH @A F a9
a7 fergi & o 13, 7 O Sifeat it
g1t e A aar & s FT @HAT E
fewa ft medi & o7 womw a2
TFT & T FY miedt ;1 F@TT A
wL 3N ?

o T g fag . sl ek
FAHE F 47 aa §F ¥ o= FEwm fe
Tt g A4 AT g | A S wrasg
g S geT g, R 9™ ¥ q) A
geeq agf oW fF # mEr faw e
Faedr g

st wvave fag - @ g S @A
¢ fofos o 27 @ At afew A
3 v 3= Al & o9 |@ @t
£, #1T 40, 40 fasz %1 w=rsr g & @
Aot o A= gy arr E e A A
#YE feare 97 gwaT @ AR A FATEA
femarar ¢ 7

wo T gAn Tag : oA A€ fFew
@ #Y TIfTT g AEeT Wi wE
¥fen aar f sy A g fF g
F a6 A AE AR G Ay
&1 g9 7 g1 9ifey "R & Fifiy
Fem fr g MY AgT WAF &= A
F AR A F AIAT AT FH FA T
# faedt a1

SOME HON. MEMBERS rose —

MR. DEPUTY-SPEAKERS : This
question was raised at the time Railway
Budget only recently. Again hon. Memb-
ers want to take the time of the House over
this. I am npot permitting. Let us go to
the next Question.

Report of the Industrial Licensing
Policy Enquiry Committee
935. SHRI KAMESHWAR SINGH :
Will the Minister of INDUSTRIAL DEVE-
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LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer
to the reply given to Unstarred Qus=stion.
No. 330 on the 12th November 1968 and
state :

{a) whether the Report of the Indust-
rial Licensing Policy Enquiry Committee
has been submitted :

(b) if so the broad details thereof ;

(c) the action taken by Government on
the report ; and

(d) if the report has not besn submitt-
ed, the reasoas for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI RAGHUNA-
THA REDDY) : (a) No, Sir.

(b) and (c). Do not arise.

(d) The Committee has informed the
Government that the collection and analysis
of information and date in regard to its field
of study, which is rather wide, have taken
longer time that anticipated. The Committee
expects to submit is report to Government
before the end of June, 1969,

ot v fag ;. SR wEET,
frg® o 12 qavaT /1 A1 79 92 T
a1 I9F Fa9 § {4 "gET A g7 91 6
30 S 1969 % 7g FiE  aramaht
g T RO F A d W W e
R Far fF &N agRg A Fwenr fw
FTH! TF F AT FW §, FT FG TE
faw @ & wfed § aow § s fagen
F ST WeEE F1 AU § A8 9ga
sfas a3 w@r & wwfod @r o w@ea
FaeEy fF wwd o § g aerd =
g A 3 ¥ afec 30 @ @ @ g
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WL F 7€ qHF 9T FAH FO e
gaR o fager & faoms it aw
Tw & 77 fafirs e & afwam

q¥ & 7T I T W @ qEGA F A G
wE T ?

SHRI RAGHUNATHA REDDY : As
far as the question raised by the hon,
Member is concerned, the Committee had
33 formal meetings and it discussed several
aspects of the reports that were submitted
to the Committee. The hon. Member
may kindly understand that the Committee
had to deal with nearly 25,000 files and
various research officers had to go into
this question, make stodies and submit
their reports. Only after these reports are

bmitted the bers of the Committee
would be able to analyse them and come
to certain conclusions. That is why in the
very nature of the work itself it had taken
time. Whatever information was available
had to be computerised. The Committee
is trying to do its best to give the report as
early as possible. We expect the report
may be available before the end of June,
1969.

¥t s fag : 9ursaw wEew, #§
WY ¥ FAT  wTO agar § 6 oaA
#ERT A gAR WE &1 qUWEY ¥ I
g T & R wma &1 gEy fewm an
i =o FUET # fager & weeTHTE #T 1Y
& &7 gt &raw g fF RS A we A
30 Jad 69 aw et wifgw W@t sEET
arite agTHT §F 3 wrta< aF F & T
& @ 7T T A ¥ T FET F gEA
FY sraw A ar 7 ?

SHRI RAGHUNATHA REDDY : I
very respectfully submit that I am not able
to understand the exact implications
involved in the guestion. If it Is
understood to be a rcflection on the
working of the Committee, I would very
humbly submit that that implication is
totally uncalled for. It is a highly well-
placed committee and it is doing very good
work. The ambit of the inquiry by this
Committee is not merely limited to the
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Birla Group of industries. As the hon.
Members arc well aware, this Committee is
going into the entire licensing policy and
also the working of the financial institue
tions, pre-empting of licences etc. As the
terms of reference are very welt known to
the hon. Members of this House, I need
not repeat them here.

oft mawae fag : #a1 WAt wWERW
qawE fF oit aF fager aqgm & a
¥ e ot aforar ar ofeigia g &
TEEYE I GEI A T AR
92 9T a7

st tfa o . Fm AR wEEw SR
Y 7z ¥ g o T ?

SHRI RAGHUNATHA REDDY:
Probably, the hon. Member is referring to
the allegations made by Shri Chandra
Sekhar. We have absolutely no objecti
to place them and also the finding of the
government in respect of the various
allegations on the Table of the Housing

SHRI YOGENDRA SHARMA : Let
them be placed on the Table.

MR. DEPUTY-SPEAKER : He has
given the assurance. No further question
is needed on that.

SHRI S. M, BANERIJEE: I would
rather thank the hon. Minister for agreeing
to place the entire memorandum drafted by
Shri Chandra Sekhar, which is in two parts,
which has already been placed on the
Table of Rajya Sabha, on the Table of the
House. But I would like to know whether
the reaction of the Government thereto will
also be placed on the Table of the House,
because we want to know that.

SHRI RAGHUNATHA REDDY
We have already placed the memorandum
on the Table of Rajya Sabha and we
would most respectfully place them on the
Table of the House subject to your direc-
tion.

SHRI S. M. BANERIEE 1 Will the
reaction of the Government also be placed
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on the Table of the House ?

. .MR. DEPUTY-SPEAKER : The
Minister has already given that assurance
twice. 8o, please resume your seat.

ot faw Fud : # A g ¥
g 9T g e Y wwEE 37
g i gz od W2 fr fog A1 oo
BEEY I § IV A wEAfgw N Foar
foa wnl &1 wrgaT ar ofees dee ®
W97 FEEE faA § o7 wAl At WA g
FAfgs o= faar e 78 sz e =)
fear &t SEar A Ag @ 7

sitefirs fawra, stafos s a@
FRATG-HW WAl (s weEdlw e g
wZ): SIEEE W H q9T 4g I q@v
arar g 7 foadt sa §Y aew O
FHHEE AR U FdMfae #1 ag gsedt
1 gezan foar amg 1 oY sy agi gwr
ook § A8 fAedt § el Swer WA
TS J AVEGF T & ) G AH BRA
THEEA QAAGA § JER AF I
Fifee o= w1 fifiw oo 2
# A wwre ¥ fedl fet 19 ag
fme i d frerdes fea & ar
ITH! FHE T i g a1 u dAfas
T faar g1 1

St WA WS I ¢ T FwEr qw
% 20 a9 ¥ SR a5 e e
frg sfm g ami i dt ag o G=
Qg WIEH amghy fra
@ 7g R Arafesy qgar g9 & &
7§ 7g #feform smr a1 o
Fiferidt & fafrees =1, I 31 3
¥ tefgufoegn A1 fr s dedv de-
) e wg A & Y 0§ g
w1gan ¢ f 5@ S0 1 ag SR
g% N ongahr f ot emdfer afed

CHAITRA 18, 1891 (S4AKA)

Oral Answers 26

Y I 7% AgH F | on g wfed
& wifex aga & whRY, aga & #@fmEx
anfeed AT g7 § sefigaees 1, faw
¥ ¥ wgal &1 9=9i amam o FEET &
It AgY Ay, @N0 Y qga o7 S A
TR s fem e F a §
#4t AEIT AT FEHET W 98 6
I zw e feadg ® iy ? gad aa
# 7 wraT Agar § i orgdE ool ¥
el @A g1 T@d A g T FH-
aEFTER?

ot FEEEW w1 HEAT ©  TAN AL
HATS AFAL qIgT A 9504 § | €Y g
"aTe wTaataT eyt w1 Iem@ T, faw
& T #F Fgr 147 fF ag AreTHAEr @
Hgmrng fFagfega wa g |
srgdfaT Nifed F 7 aFE F | oF @
g 5 g W o FREE WA o
¢ TR fro aeg & o=t g TS
fear ot fowd goF A @@ 7 @
& & g § 15 g ersdter afed
& far ¥ g9 FT g2 9% G -
9 &7 g1 TS fFATd o g A
oy e 2fgas owdaT gErd
FTH T wfswga Wrgam @1 gEa
1% 9z a1 {6 ene @e (I &
TRV fFmm o | oY frgw w2 agl #
TS @S 3T B A1 ITIIHL gaAT
ey #1% Wfgz v & fF o8 T T
frret 35 e TREE W @9
TR F @ @ e i @Y
WE & EEN ¥ 50T 709 30 @
& ¢ | g arfadt 1 dwa wFaE g
g rfraogd waed s
doTr w1y A1fE g W A9Ee wEed
& | agA §F a 9g FW g0 3, AfHA
It a% fawaa & fr ow ofedt & sfa@
¥ Ao wd Al g ) wH
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[ ¥ FA A § @R IW AT A
g AR g ¥ ewwar g A
srgifan afedt @ ag fesh ag & -
FraE Ag gE g & AFlEs qET
aod § | Svdr g ug & e R faw
g2 a% T Argaran g 1 gy 4w |
dY 2q-970 919 & agd ¥ 418 9T FAR
qrg w4 #1 fufd el s <Sfa
FHA T1 &1 faw &, @ aww awl
M gn g s T e
¥ Fut qifedt w798 A I@F AT
T E G |

ot wavers g : WA 7 9 T,
snfedi A ¥ qary Siferd 7%, 9T
ar & g3 A4Y wer S ?

ot Geertw IS AEAT ¢ g A9
e & fraras d=T wfFm &
ATe UfiEE W & 1 T SAd
fewma & &) fwr wifaai & Gan @ @R
fer dFfcAl ¥ amn, 9w A gl
wE | IR A Ufeiae e
A wEST A g |

N $IEE A ¢ I FAEG B
w&Y gt @war | ga¥ FifeadEr § (suwem)
gFard w0t ay (smawm) ¥ wga dm
fir fraeY d°a eRgr ST &1

st geRw wEAW ¢ Gga feaer
gwfa 4t wfrdl § o @R o faast g,
TS AT T 9T |

SHRI YOGENDRA SHARMA : We
accept the challenge of the Minister.

MR. DEPUTY-SPEAKER : The Ques-
tion Hour is over.

=it wierere WA a8t W) 30 g9
A I § & a1 g9 @
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i §, TR feoar erEw @@ AT §
AR e dTadgu g |

MR. DEPUTY-SPEAKER : When one
gnestion takes 28 or 30 minutes, it is not
possible,

SHRIMATI SHARDA MUKHERIJEE :
I had been standing up three or four
times......(Interruption)

MR. DEPUTY-SPEAKER : The hon.
Member should realise that when I put a
stop to supplementaries after nearly 30
minutes were exhausted, there was a big
row. We have to regulate questions by
time because others are deprived of their
questions. I know it. If we want to go
further, the preliminary remarks at the time
of the question, which take such a lot of
time, have to be dropped. I warn hon.
Members that they are coming in the way of
others questions. Even now we have ex-
ceeded the time.

SHRIMATI SHARDA MUKHERIJEE :
Why do we waste our time......(Interrup-
tion).

o TETHAIC WAL A S
T § 9% v wter fas smar @,
fie ot o 78 T € 9w A W
wYar 7E) fasar |

‘MR. DEPUTY-SPEAKER : This is

not fair,

st gw v wEEa ;o a Ew
g &fFa aed g Ad e faa

®Y sfweg Maw ;. F dvg qre =@
1, M F9 & G o g e A
agl faar

MR. DEPUTYE-SPAKER : Mr. Goyal,
may [ point out it is not a question of so
many Members getting up in their seats.
As far as possible, 1 tried to accommodate
Members, one from this side and one from
that side......( Interruption). = Mr. Madhu
Limaye ; the calling-attention.
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ot st ot : gg ded o o
At ang Agf 3 Al FE A P
Frog s AT ? g3 9@ g AR
w7 3 A 3o F My J[ @A
fe aF g 7 2% § 1 (swwemw)

oY gON W EAW : 99 g @E
g & Y ga & o /v faser afgr

MR. DEPUTY-SPEAKER : Mr. Goyal
and Mr. Kachwai, at first, I thought I
should ignore your remarks. You belong
to a responsible party in the House. If
you indulge in such remarks, I will have to
take stern action.

it e fagr Tl @ & A QA
AT AT g AW
shyur & fF A9 UH-UF AT g gI57 Ay
&, sfFq sy agl fagr | o9 Y wfs-
argai & aFdr §, AfFT = 7 of 7
A F wer § R 9T o O #
IyeT 7 o7 T & 1 O s @ dar
2 & s =fgd

MR. DEPUTY-SPEAKER : At one
time, two supplementaries took 20 mioutes,
What can I do? 1 wanted to call Shri
Prakash Vir Shastri. 20 minutes were ex-

hausted in two supplementaries. That is
the trouble.

«Y gwTEAte wreAt : JaTAE WERT,
AT ¥ AL AW FT ood fvar § 7@ fou
# s wrgar § ever ey § 5 AT qw
gy RN gmamd afe &
a & P FF FV NG § a1 -
iz & Wt 3T s § wAd o W
%t i< § wré srafawar 7@ & | 9w aw
g o) qUaT TE AW a9 9% A
a8 G |

MR. DEPUTY-SPEAKER : This is
not fair. We now take up Call Attention
potice. Shrl Madhu Limaya.
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WRITTEN ANSWERS TO QUESTIONS

Grant for Welfare Scheme for
Harijans of Delhi

*933, SHRI YAIJNA DATT SHARMA :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state ;

(a) whether itisa fact that the Delhd
Administration has approached the Plann-
ing Commission for a provision of Rupees
ten lakhs in Delhi's Plan for Welfare
Schemes for Harijans ; and
reaction

(b if Government®s

thereto ?

50,

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) The Delhi Administration had ap-
proached the Planning Commission for an
additional outlay of Rs. 326.00 lakhs, of
which Rs. 10,00 lakhs was for the scheme
of improvement of Harijan Bastis in rural
areas of Delhi.

(b) A provision of Rs. 10.00 lakhs
was made by the Ministry of Home
Affairs in the Supplementary Grants of the
Area Demand of D:lhi for 1968-69, as
grant-in-aid to the Delhi Municipal Corpo-
ration.

Ay & afaffEdt & s
qORT & & IgHAT w gl

*936, ﬂ"i!ﬂ!ﬂtﬁl‘g:
st i Ay
s g3 A fag -
st fre 7o fag :
=t waT L
#47 steatfs fawra, seafos s
YT GRATA-TE WA qg q@T HT FAT
w3 f :
(F) asgdw aut#§ dEwE *i
wfafafeat & s1ow awwd 8 & Jowat
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F1, Sewq-are, et e gf ¢

(@) wama & fov safmdl &
faeg saad@ M £ 2 ok

(m) wfesy & it afafafe) @
T & for g gra &1 wgaE)
AMEL?

sttt fawmm, awafos s aar
- WA (s sereg e et ag-
w):(F) ¥ (7). WS @@
F AT G E A TR X @&
Eipil

Representations from Station Masters
and Assistant Station Masters

*937. SHRI SHRI CHAND GOYAL :
Will the Minister of RAILWAYS be
pleased to state ;

(a) whether Government have received
some representations from the Station Mas-
ters and the Assistant Station Masters’ As-
sociation regarding their demands ; and

(b) if so, the steps taken by Govern-
ment to meet the demands :

THE MINISTER OF RAILWAYS (DR.

RAM SUBHAG SINGH) : (a) Yes, Sir.

(b) All these demands have been ex-
amined but could not be acceded to, ex-
cept that the question of laying down a
unified channel of promotion for them
is already beiog examioed in consultation
with the Railway Administrations.

Also the question of providing some
relief to staff who may have reached the
maximum of their scales of pay is uader
consideration.

T & adf |wae qORTC

afafa & sfadw w1 wmai-
faa s
%038, &t wECA AW :
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St AT Trey i
St ST SET w

TARY wHET AT -

st tweaey faardt ¢

st tfrwm .

FT FEAR AT AT ganfaiw WA
17 feweaz, 1968 & amifea  weT d=qr
781 & SUR F grarA § gg SaW &1 I
50 fw :

(%) fowr wfewfat &t s@ o=
ATy fA M § v 9 &0y T
AT F AT TR

(@) o awel N e freew &
foir T 71 FEaEE F@ &1 fawe g ;
15

(1) swr afafs & sfedeT £t
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Industrial Estates on Co-operative
Pattern in States

*939, SHRI GADILINGANA GOWD :
Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state ;

(a) whether it is a fact that Industrial
Estates on co-operative pattern in wurban
areas of the States of Andhra Pradesh,
Madhya Pradesh, Uttar Pradesh and Orissa
were not properly planned during the three
plan periods resulting in backwardness in
the industrial field ;

(b) if so, the reasons therefor ;

(c) whether proper emphasis in this
respect is being given in the Fourth Five
Year Plan ; and

(d) if so, the details thereof and if not,
the reasons therefor 7

THE MINISTER OF INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F.A. AHMED): (a) to (d). The

information is being collected from the
State Governments concerned and will be
laid on the Table of the House on receipt.

TroeaT ¥ wf R W

*940. st wrzreTe HAT
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w1 WY ) 77 Ta F FA FA
fe:
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Quality of Cars

*94]. SHRI BEDABRATA BARUA :
Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether Government have enquired
Into the gradual fall in the quality of
cars manuf ed by th: Hiad Maotory
and others in India ;




35 Written Answers

(b) whether any action has been taken
to implement such findings ;

(c) whether any improvement has been
noticed due to such action, if any ; and

(d) if so, the details thereof 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED ) : (a) to (d). Government has
been receiving complaints about dcfects in
the quality of cars manufaciured by ithe

Hindustan Motors and the other two
manufacturers of India. Following these
complaints, Government had set up a

committee of cxperts to make a thorough
investigation into the causes of the deterio-
ration in the quality of cars and to suggest
remedial measures. The recommendations
of the committee have been brought to the
notice of the manufacturers and statutory
directions have been. issued to them in res-
pect of the more important of these re-
commendations to ensure compliance. The
matter has also been discussed individually
with the representatives of the three car
manufacturers and they have assured Gowvern~
ment that they would implement the
various recommendations of the Committee.
However, the implementation of these re=
commendations, by their very nature,
would take time and it is too early to say
at this stage whether the quality of cars
manufactured in the country has since im-
proved.

In the meantime, in pursuance of one
of the recommendations of the committes,
a tcam of experts has been deputed to visit
the plants of the three car manufaclurers
with a view to assisting and advising the
latter in strengthening their internal inspec-
tion organisation. The Team will also sug-
gest to Government the kind of extermal
inspection organisation that should be set
up to supplement the internal arrangements
and how it can be made to function effect-
ively.

Payment on false Bills to M/S. United
Provinces Commercial Corporation (P) Ltd.,
Calcutta

%942, SHRI A. SREEDHARAN: Will
the Minister of INDUSTRIAL DEVELOP-
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MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether it is a fact that M/s. United
Provinces Commercial Corporation Private
Ltd,, Calcutta has received crores of rupees
from Government by producing false bills;

(b) whether any enquiry has been insti-
tuted in this regard;

(c) the number of Government servants
involved; and

(d) the steps taken by Government in
this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) (a) Yes, Sir., The amount is
about Rs, 2 crores,

(b) CBI who were asked to make
detailed investigations ioto the matter, have
since completed their enquiry.

(c) and (d). A charge sheet against
certain Directors and employees of the
U.P.CC. (P) Ltd, aod two Inspecting
Officers of Government has already been
filed by the CB1 before the Judge, Fourth
Additional Special Court, Calcutta. It is
also proposed to file a charge sheet against
four more Assistant Inspecting Officer/
Inspecting  Officers, A report recently
received from the C.B.I. recommending
departmental action and action deemed fit
against certain officials is under examination.

MACHINE TOOL FACTORY,
BHANNAGAR

*943, SHRI R.K. AMIN: Will the Minis-
ter of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state:.

(a) Whether it is a fact that a machine
factory tool to be located in Bhavnagar does
pot include grinders and other sophisticated
machine tools for which there exists a good
deal of demand,

(b) whether Government propase ‘r.o
include these items in the manufacturing
programme of the factory; and

(c) when the factory is likely to be set
up ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) to (c). Under the S:cond
Agreement on Economic Collaboration bet-
ween India and Czechoslovakia signed in
May, 1964, two factories for the manufacture
of machine tools were included among the
projects to be implemented within the frame-
work of the Agreement. A provision of
Rs. 6.30 crores was also made under the
Second Czech Credit to meet the foreign
exchange requirement of these projects,
According to earlier expectations, these two
projects were to represent part of the additio-
nal capacity which was required to be set up
during the Fourth Plan period to bridge the
likely gap between demand and indigenous
availability of machine tools.

Taking into account the probably de-
mand of various types of machine tools and
the likely growth of indigenous capacity, it
was decided that a Grinding Machine Tool
Plant at Ajmesr with a capacity of 3,000
tonnes a year and a Medium Heavy Machine
Tool Plant at Bhavnagar with a capacity of
5000 tonnes a year should be set up. A
Grey Iron Foundry with a capacity of
10,000 tonnes a year, common to both the
plants and to be attached to the Medium
Heavy Machine Tool Plant, was also en-
visaged. The Bhavnagar project was to cost
Rs. 20.50 crores with a foreign exchange
content of Rs. 6.18 crores.

The Detailed Project Report for the
Bhavnagar Project was received in January
1967, By then, due to general recession in
engineering industries, there had been a fall
in demand for machine tools, leading to
downward revision of the target for the
machine tools industry during the Fourth
Plan period. Further studies revealed that
the Heavy Machine Tool Plant of the Heavy
Engineering Corporation Ltd,, Ranchi and
Hindustan Machine Tools Ltd., Bangalore
had between themselves enough surplus
eapacity to undertake the manufacture of
virtually all the machine tools programmed
for production in the Bhavnagar Project.
In these circumstances it was decided to
postpone consideration of this project till
thc year 1969.70 when it was to bz re-
examined to see if there would be any nesd
for a npew machine tool unit. The question
of establishment of thjs project has since
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_boert re-examined.  As the machine tool
indusrry has not yet recovered substantially
from the effects of recession and as the
immediate objective before the Government
is the gainful utilisation of the existing
capacity, consideration of this project has
been further postponed to the middle of the
Fourth Plan when it should be possible to
reassess the need for establishing additional
capacily for machine tools in a pew unit,

According to the original plan, the
Grinding Machine Tool Plant at Ajmer was
to take up manufacture of various types of
Grinding machines and the Medium Heavy
Machine Too! Plant at Bhavnagar was to
take up manufacture of the following items
of machine tools :

Annual Capacity

1. Centre lathes 200 Nos.
(630 mm swing)

2. Centre lathes 150 ,,
(800 mm swing)

3. Centre lathes 100 ,,
(900 mm swing)

4. Turret lathes - 200 ,,

(50 mm bar capacity)

5. Turret lathes 50 ,,
(80 mm bar capacity)

6. Horizontal Boring Machines 100 ,,
(63 mm spindle diameter)

7. Horizontal Boring Machines 50 ,,
{80 mm spindle diameter)

8. Special Accessories 657.16 tonnes

9, Spare parts 55.20 tonnes

The Machine Tool Plant at Ajmer is
being set up for the manufacture of various
types of Grinding Machines, as originally
envisaged. For the reasons stated above,
consideration of the Bhavnagar Project has
been postponed. The product mix of the
new project, when it is implemented, is yet
to be finalised.

Ban on the Establishment of new
Re-Rolling Mills

#944, SHRI SITARAM KESARI : Will
the Minister of STEEL AND HEAYY
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ENGINEERING be pleascd to state 3

(a) whether it is a fact that Government
have decided to impose a ban on the estab-
lishment of new re-rolling mills ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA) : (a) Yes. Sir.

(b) Taking the overall re-rolling capa-
city in the country, there is no scope for
installation of new re-rolling mills.

FEEgT (Wew sAw) § wnw
T T AR W ST

*946. «ft wrea fag wigm =
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Jawaharlal Nehru Institute for Physically
Handicapped Children

*947, SHRI B. K. DASCHOWDH-
URY : Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether the Jawaharlal Nehru Insti-
tute for Physically Handicapped Children
and its hostel are facing closure threat ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
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(a) No, Sir.
(b) Does not arise,

Shortage of Wagons

%948, SHRI S, S, KOTHARI : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that there is a
shortage of wagons in the country and indus-
try is facing difficulty in certain areas in
obtaining the requisite number and type of
wagons indented for ;

(b) if so, whether Government have
made any survey in this regard so as to
identify arcas in which wagon shortage is
experienced ; and

(c) the steps Government are taking to
alleviate such shortage ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). No, Sir. The esseatial demand for
different industriss are being met more or
less in full. Total registered demand for
wagons outstanding are equivalent to less
than two days’ loading. Barring Ceatral
and South Eastern Railways the supply is
upto date on other Railways. Outstandings
on Central and South-Eastern Railways for
clearance of general goods traffic are due to
deployment of a large number of wagons to
clear heavy bunched demand of high priority
traffic like foodgrains, finished products of
Steel Works, Cement, Coal eic,, and disrup-
tion of Railway working and hold-up of a
large number of wagons due to such factors
as strikes in Bombay Port Trust Railway,
Madras Port, Civil disturbances in Andhra
State for Telengana agitation etc.

(c) With the close of the financial year,
demand from heavy industries like Steel,
Cement etc. has dropped and arrangements
are being made to liquidate the outstanding
demand foc general goods traffic on these
two Railways.

Haldia Industrial Complex

*949. SHRI M. SUDARSANAM :
Will the Minister of INDUSTRIAL DEVE-
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LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state ;

(a) the progress made in regard to the
Haldia Industrial Complex ; and

(b) whether there is any proposal to
have a Free Trade Zone for Haldia ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) and (b). The information is
being collected and it will be laid on the
Table of the House.

s e foew fofde, vt
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Manufaciure of Heavy Duty Pumps
and Compressors
*951, SHRI ONKAR LAL BERWA :
SHRI N. R. LASKAR :
SHRI R. BARUA :
SHRI HARDAYAL DEVGUN :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether it is a fact that six years
after scrutiny of the feasibility study of
Russlan-assisted installation for the manufac-
ture of Heavy Duty Pumps and Compressors,
the Central Government have not yet deci-
ded about the foreign collaboration in the
project ;
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(b) il so, the reasons for delaying the
decision ; and

(c) when the final decision is likely to
be taken ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (c). Only the Techno-
Economic Report for the Pumps and Com-
pressors Project was received from the
USSR authorities in 1962, This report was
examined in detail and an agreement was
executed with M/s. Prommashexport, USSR,
in July 1965 for the preparation of the
Detailed Project Report. The D:tailed
Project Report was received on 15 9.1966
and it provided for a plant with a capacity
of 16,700 tonnes p2r annum at a cost of Rs.
31.32 crores (pre-devaluation). Since this
report had been prepared on the basis of
estimates of requirements as were foreseen
about five years ago, it was considered
advisable to take into account the relevant
devclopments that had taken place in the
country since that time. After taking into
account the indigenous capacity which had
since become available both in public and
private sectors, it was decided to revise the
annual capacity of this project to 6,000
tonnes. As USSR authorities have declined
to co'laborate in setting up the projzct with
its revised capacity, it has bzcom: necessary
to seek alternative technical assistance for
implementing this projsct and Governm:nt's
decision finally will be taken shortly.

Closure of Uneconomic Railway
Lines
*952, SHRIMATI ILA PALCHOU-

DHURI : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that a proposal
to close various uneconomic Branch railway
lines is under active consideration of the
Central Government ;

(b) if so, their total number
details in the following manner :—

and

(i) zone-wise and gauge-wise break-up
together with distance covered by
cach branch line ;
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(ii) total annual net revenue and ex-
penditure of eaeh line for the
financial years 1966-67 and 1967-68
(Actuals) and for 1968-69 (based on
figures available upto December
only) ;

(c) whether it is also a fact that most
of the States have opposed the closure of
these branch lines :

(d) if so, their names as also of the
branch lines which they want to remain un-
d isturbed ; and

(e) Central Government’s reaction to
their opposition 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a)to
(e). No proposal for closure of unecono-
mic railway lines is at pressnt under con-
sideration.
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Broad gauge line from Madras to
Tuticorin Harbour

*954, DR. M. SANTOSHAM :
SHRI KIRUTTINAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) when the proposed broad gauge line
from Madras to Tutlcorin Harbour viag
Erode and Dindigul Stations is likely to be
completed ; and

(b) whether the line is proposed to be
extended from Tuticorin Harbour to
Cochin Harbour also 7
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THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a)
Preliminary engineering and traffic surveys
for a new B.G, line from Karur to Dindi-
gul and onwards to Madurai and for the
conversion of the M. G, line from Madurai
to Tuticorin including the Maniyachi—
Tirunelveli section) are in progress based
on the results of the surveys, further con-
sideration to the project will be given. If
this proposal materialises, it would provide
a B. G. connection between Madurai and
Tuticorin Ports.

(b) No such direct extension for a
B. G. line from Tuticorin to Cochin Har-
bour is at present under consideration,
Tuticorin and Cochin are already connected
by a M. G. line via Maniyachi-Tirunelveli-
Quilon, There is no proposal at present
under consideration to convert this section
ioto B. G. Re-assessment of the earlier
survey reports of the Tirunelvely-Nagercoil-
Cape Comorin-Trivandrum line and surveys
for the conversion of the Trivandrum-
Quilon-Ernakulam M. G. section into B. G.
are being nudertaken during the current year
(1969-70). If these proposals materialise,
Tuticorin and Cochin would be connected
vig Trivandrum, as well.

Shortage of Tyres and Tubes

*955. DR. KARNISINGH :
s SHRIN. K. SANGHI :
SHRI R. R. SINGH DEO:
SHRI CHANDRA SHEKHAR
SINGH :
SHRI K. HALDAR :
SHRI JAGESHWAR
YADAYV :
SHRI RAMAVTAR
SHASTRI :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be plcased to
state @

(a) whether it is a fact that the produc-
tion of all kinds of tyres and tubes in the
country is far below the normal require-
ments resulting in acute shortage of this
commodity ;

(b) whether it is due to the fact that
the peoduction of rubber in the country
has been extrumely slow ;
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(c) if so, whether Government
investigated the reasons therefor ; and

have

(d) the steps Government propase to
take to accelerate rubber production by
planters to have rubbsr import and conse-
quently forcign exchange ?

THE MINISTER OF
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED) : (a) Excepting in respect
of certain categories of scooters, tractor and
truck tyres, the indigenous production of
tyres and tubes is sufficient to take care of
the demand.

INDUSTRIAL

(b) No, Sir.

(c) Government have been constantly
reviewing the position of Tyre Industry and
steps heve been taken to enmsure adequate
availability of all categories of tyres and
tubes. The present shortages were to some
extent, due to sudden spurt in demand and
loss of production owing to strike in one of
the major Tyre Manufacturing Units during
1967-68.

(d) A statement is laid on the Table of
the House. [Placed in library. See No.
LT-641/69]

Iuclasion of Sambavan Sambavar and
Samban in Scheduled Castes
List
*956. SHRIE. K., NAYANAR :
SHRI A. K. GOPALAN :

SHRIMATI SUSEELA
GOPANAN :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether any representation from the
Kerala Government has besn received
requesting to include the Sambavan, Sam-
bavar, Samban in the list of Scheduled
Castes ;

(b) if so, whether Government have
considered the request ; and

(c) if mot, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR SHRIMATI PHULRENU GUHA) :
(a) to (c). The question of the revision
of the lists of Scheduled Castes and
Scheduled Tribes is under the consideration
of a Joint Committee of both Houses of
Parliament.

. New Railway Lives in Kerala

*957. SHRI C. K. CHAKRAPANI :
SHRI K. M. ABRAHAM :
SHRI P, GOPALAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) the total amount allotted by the
Planning Commission for the construction
of new Railway lines in Kerala ;

(b) the share of Kerala out of this total
amount ;

(c) whether it is a fact that the progress
in the matter of Railways in Kesrala State
remains at the same level of 1956 ;

(d) if so, the reason thereof ; and

(¢) the steps taken by Government for
the improvement of Railways in Kerala

State ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). The Fourth Five Year Plan proposals
have not yet been finalised. Railway deve-
lopment is not envisaged on any statewise or
region-wise concepts, but on overall deve-
lopment considerations in the national
interest.

(c) and (d). No, Sir. The section bet-
ween Ernakulam and Kottayam (59.3 Kms.)
of the Ernakulum-Quilon Metre Gauge line,
about 155 Kms. in length, was constructed
and opened to traffic on 17th October, 1956
and the remaining portion between Kottayam
and Quilon (95.7 Kms.) was constructed
and opened to traffic on 6th January, 1958.

(¢) It has been decided to undertake
preliminary engineering and traffic surveys
for conversion of the Ernakulam-Quilon-
Trivandrum Metre Gauge section to Broad
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Gauge and to re-assess the earlier survey
reports of Trivandrum-Cape Comorin-Tiru-
nelveli line and these surveys are being
undertaken during the current year (1969-70).
Based on the results of the surveys, further
consideration to the proposals will be given.

fadei & @Y ™ Wl gra =W
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(w) &t () . 5= & 7EF S
National Instrameat Project, Durgapur

*960. SHRI JYOTIRMOY BASU :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) the capital investment upto-date in
the National Instrument Project at Durga-
pur ;

(b) whether the working result of this
project is satisfactory ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) An amount of Rs. 409 lakhs
has been invested in the Ophthalmic Glass
Project, Durgapur of the National Instru-
ments Ltd, Calcutta .

(b) and (c). The plarnt has recently com-
menced production and has produced lcnses
valued at Rs. 57,000/-. It is too early to
assess the working results of this project.

Divorces

5533 SHRI BABURAO PATEL :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) the number of divorces filed and
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the number granted annually during the last
three years in India, religion-State-wise ;

(b) usual reason for divorce ;

(c) the annual statistics of divorce for
Delhi during the last three years ;

(d) whether it is a fact that divorce
suits are being filed more by men than by
women and if so, reasons therefor : and

(¢) whether in view of the fact that
many couples are rushing to divorce,
Goveroment will consider tightening up
of divorce laws ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a) to (e).
The information is being collected.

Action taken on Sarkar Committee Report

5534, SHRI BABURAO PATEL:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) the names, designations of officlals
about whom the Sarkar Committee on Steel
had adversely reported with details of the
action taken against each ;

(b) The details of action taken against
M/s. Aminchand Pyarelal & Co. ; and

(c) if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) The following are the officers against
whom the Swrkar Committee had made
adverse observations :

Sh. S. Bhoothalingam
Sh. A. S. Bam

Sh. B. C. Mathur

B

4. Sh. C. A, Nair

5. Sh. 8. C. Mukherjee
6. Sh. V, Doraswamy

Secretary, Department of Iron and Steel.

Iron & Steel Controller,

Deputy Secretary, Department of Iron &
Steel.

Under Secretary, Department
Steel. .

Deputy Iron & Steel Controller.
Deputy Iron & Steel Controller.

of Iron &
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7. Sh. S. B. Basu Assistant Iron & Stes! Controller.
8. Sh. L. K. Bose Assistant Iron & Steel Controller,
9. Sh. S. Gupta Superintendent, Office of the Iron & Steel

Coatroller.

10. Sh. B. B. Pathak Assistant, Office of I. & S. C.

11, Sh. S. N. Banerjee —do—

12, Sh. D. P. Mitra —do—

13. Sh. G. N. Sen Gupta L.D.C. office of I. & S. C.

S/SHRI S, BHOOTHALINGAM, V.
DORASWAMY, L. K. BOSE AND B. B.
PATHAK have already retired and no
action can be taken against them, in terms
of article 351 A of the Civil S:=rvice Regu-
lations and Article 314 of the Constitution.
In the care of Shri L. K. Bose, since pension
has not yet been sanctioned, a proposal for
sujtable reduction of pension is under consi-
deration, in consultation with the Central
Vigilance Commission and the Union Public
Service Commission. In the cases of S/Shri
B. C. Mathur annd C. A. Nair, the Central
Vigilance Commission have advised that a
warning would be appropriate, and necessary
action is being taken by the Ministry of
Home Affairs. In the case of Shri 8. N.
Banerjee, disciplinary proceedings for the
imposition of a minor penalty, have been
initiated, Disciplinary proce:dings for the
imposition of a major penalty have teen
instituted in the case of all the other
officers,

(b) and (c). The Committee had referred
certain cases of the firm, where they felt
that there might have been a possible viola-
tion of exchange Control Regulations, to the
Reserve Bank of India, who had entrusted
the C.B.I. with the investigation of the
matter. The investigation has not yet been
completed. Action under the Imports
Control Order is also being procesSed sepa-
rately.

Converison Of Ceatral Social Welfare
Board Into Company, Corporation Etc.

5535. SHRI INDRAIJIT GUPTA :
Will the Minister of Law and Social Wel-
fare be pleased to state :

(a) whether it is propsed to convert
the Central Social Welfare Board into a

Limited Company, Corporation or Trust
directly under the Centre 3

(b) if so, the grounds for this change ;

(c) whether the West Bengal Minister
for Social Welfare has objected to the scheme
on the ground that it would take away exist-
ing rights in this sphere of this State Gover-
ments ; and

(d) the Government of India’s recation
to this objection 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) Yes, Sir, the Central Social Welfare
Board has been registered as a Charitable
Company under Section 25 of Companies’
Act, 1956, and it has started functioning as
such from 1st April, 1969 :

(b) The Public Accounts Commitiee
in its 52nd Report 1965-66, (Third Lok
Sabha) recommended giving a legal status to
the Central Social welfare Board and the
Government of India after examination of
various aspects decided to register the Board
as a Company :

(c) and (d). A representation has been
received from the Government of West
Bengal. It has been examined and found
that the objection raised that the rcgistration
of the Central Social Welfare Board as a
Charitable Compny would take away the
existing rights in the sphere of the State
Governments is not valid,
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Production and Consumption of Newsprint

5536. SHRI BABURAO PATEL :
SHRI G. C. DIXIT :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the quantity and value of newsprint
consumed in the country annually during
the last three years ;

(b) names and locations of newsprint
production units in private and public sectors
and the quantity and value of newsprint they
produced annually during the last three
years ;
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(c) quantity and value of annual news-
print imports during the last three years,
country-wise ;

(d) the practical manner in which it is
proposed to increase newsprint production
in the country to cut down tmports and
when ; and

(e) particulars of proposals for newspr-
int production by private secior uader consi-
deration at present ?

THE MINISTER OF INDUSTRIAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) The consump-
tion of the newsprint on the basis of
imported newsprint and indigencus produc-
tion was as under :

Year Newsprint  imported Nepa newsprint Total
Quantity Value Qty. Value Qty. Value
(Tonnes) (Rs. (Tonnes)  Rs. (Tonnes) Rs.
(Crores) (Crores) (Crores)
1965-66 85,251 974 30,330 3.18 1,15,581 12,92
1966-67 1,07,392 12,37 29,534 297 1,36,926 15.34
1967-68 81,610 9.34 30,933 325 1,12,543 12.69

Besides about 25,000 tonnes of Exeise
free white printing paper valued at about Rs,
3. 37 crores was released every year for cone
sumption by newspapers.

(b) There is only one newsprint mill in
the country and it is in the Public Ssctor,
viz. The Natlonal Newsprint and Paper
Mills Ltd., Nepanagar (M. P.), and its
annual production during the last three years
has been as under :

1965-66 30, 330 tonnes 3. 18 crores
1966-67 29, 534 tonnes 2. 97 crores
1967-68 30, 938 tonnes 3. 25 crores

(c) A statement showing the requisite
details is laid on the Table of the House.
[Placed in Library. See No. LT—
642/69]

(d) The following steps have been taken
to increase the capacity for the production
of indigenous newsprint :

(i) The capacity of the existing news-
print mill in the country is being
increased from 30,000 tonnes to
75,000 tonnes per annum and;

(ii) a prcject report for the establish-
ment of a newsprint mill in Kerala
with a capacity of 75,000 tonnes par
annum has been prepared which is
under consideration of Government,

~ (e) There is one proposal for the
establishment of a newsprint unit in the
private sector in Himachal Pradesh, but the
proposal is still in a preliminary,

C ti and Bidies

of Cigar

5537. SHRIS. M. SOLANKI: Will
the Minister of INDUSTRIAL DEVELOP-
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MENT, INTERNAL TRADE AND COMP-
ANY AFFAIRS be pleased to state :

(a) the total quantity of tobacco, which
was consumed either in cigarettes or in bidi
and chungi, during the last three years ;
year-wise ;

(b) the quantity of tobacco which was
imported during this period ;

(c) the number of companies producing
cigarettes in the country ; and

(d) the percentsge of Gujarat State in
smoking and utlising tobacco in compari-
son with the other States of India ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) The estimated quantity of
tobacco in cigarettes and beedi during the
last three years was as follows :

Year Consumption
1966 143, 260 tonnes
1967 138, 130 1onnes
1968 124, 870 tonnes

(b) A statement is laid on the Table of
the’Housa.

(c)

(d) On the basis of the tobacco consu-
med in the manufacture of beedis, the percen-
tage of utiltiation of tobacco in Gujarat
State works out to 7.5% appoximately.

Nine.

Statement

Statement showing quantity of unmanu-
factured to bacco imported since 1965-66 :

Quantity in
Millions of
Kgs. Value
in Rs, lakhs
Year Quantity Value
1965-66 0.17 2,
1966-67 0.11 23.67
1967-68 063 132.82
1968-69 0.12 5.53

(April-November, 1968)
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Telephone Operators in Northern Railway
(Delhi Division)

5538. SHRI YASHPAL SINGH : Will
the Minister of RAILWAYS be pleased to
refer to the reply given to Unstarred Question
No. 1003 on the 25th February, 1969 regard-
ing Telephone Operators in Northern Rail-
way (D:lhi Division) and state :

(a) whether he is aware that there are
still two Telephone Operators who are to be
relieved instead of one as stated by him in
the question mentioned above ;

(b) if so, the reasons for giving incorrect
information; and

(e) the steps Government propose to
take to relieve those telephone operators 7

THE MINISTER OF RAILWAY (DR.
RAM SUBHAG SINGH) : (a) to (c). The
information is being collected and will be
laid on the Table of the House.
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Booking of baskets of tomatoes by
Goods Train

5540. SHRI N.R. DEOGHARE : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that 85 baskets
of tomatoss booked under PWB No. 214408
dated the 17th April, 1968 ex-Mughal Sarai
to Delhi by Passenger Train, were carried
by goods train with the result that the par-
cels which can reach destination the next
day, reached destination the 20th April,
1968;

(b) whather it is also a fact that when
the wagon carrying the parcels reached des-
tination, it was placed in the yard in an un-
loading positioa for 24 hours and opened by
the Railway Administration only when it
was npoticed that watery stuff was flowing
from the wagon;

(c) whether the carring of parcels by
goods train and keeping the wagon in an un-
loading position for 24 hours in yard does
not constitute negligence on the part of the
Railway Administration; and

(d) if not, what is the responsibility and
liabilty of the Railways in the matter 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) No. The
parcels in question were carried by 71 UP
Parcel Express train from Moghalsarai to
Delhi, This train was running 10 hours
late and arrived Delhi on 19-4-1968 at 11.30
hours.

(b) The Van containing the parcels could
not be placed on the unloading platform on
19-4-1968 due to operaling exigencies of the
busy Delhi yard. It was placed on 20-4-1968
at 9 hours and released on the same date at
14 hours. It is true that the consigoment
was found damaged.
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(¢€) The parcels in question were carried
by Parcel Express and not by goods train,
The delay in placement was due to opsrating
exigencie and not to negligence.

(d) According to section 74 (3) of the
Indian Railways Act, a railway administra-
tion shall not be responsible for any loss,
destruction, damage, deterioration or non-
delivery of good booked at owner’s risk, from
whatever cause arising, except upon proof
that such loss, destruction, damage, deterioa-
tion or non-delivery was due to negligence
or misconduct on the part of the railway
administration or any of its servants,

Booking of Perishable goods by Passenger
Trains

5542, SHRI N.R. DEOGHARE : Will
the Munister of RAILWAYS be pleased to
refer to the reply given to Unstarred Ques-
tion No. 1696 on the 5th March, 1969 and
state ;

(a) when the parcels were loaded in 230
Mahsana-Ajmer Fast Passenger and 14 DN
Ajmer-Delhi Fast Passenger ;

(b) the number of parcels booked from
Ajmer between 3rd to 6th April, 1966 for
Delhi and onward stations; :

(c) what is the exact responsibility of
Railways in carrying the perishable goods
booked by Passenger trains;

(d) whether itis a fact that though the
Parcels reached destination on the Tth April,
1966 the physical assesment was made on the
8th April, 1966 as the goods reached at odd
hours; and

(e) what is the scope of the term ‘negli-
gence® which would render the Railway re-
sponsible for accepting liability for damage
and delay ?

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) (a) The parcels in
question were loaded in Bogie Parcel Van No,
3046 between 9.00 A. M. to 11.00 A.M., on
3.4.1966 which was attached to 230DN Meh-
sana-Ajmer Fast Passenger on its arrival at
Palanpur., The train left Palanpur at 12,30
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hrs. on 3-4-1966 and arrived at Ajmer at 5.10
hours on 4-4-1966. The van was d:tached
at Ajmer and was further attached to No.
14DN Ajmer-Delhi fast Passenger train which
left Ajmer at 14.25 hours on 4-4-1966,

(b) 54 packages to Delhi and 60 pack-
ages to other stations beyond Delhi were
booked from Ajmer between 3rd and 6th
April, 1966. g

(¢) Itis the responsibility of the Rail-
ways to carry the traffic by passenger or
parcel train and get it to the déstination as
expeditlously as may be practicable,

(d) No, The parcels were unloaded on
Tth April, 1966, and the damages were as-
sessed and delivery was effected the same
day.

(¢) It is not feasible to say in general
what may constitute ‘negligence’. Whether
there was negligence in any particular case
would have to be settled in the light of the
facts and circumstances of it.
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Visits abroad by Delegations sponsored
by the Department of Law

5546, SHRI PREM CHAND VERMA :
Will the Miniter of LAW AND SOCIAL
WELFARE be pleased to state ;

(a) the number of delegations, Ministers,
officials or other experts who went abroad
at the instance of his Ministry (Department
of Law) on Government account during the
last year;

(b) the countries visited by each such
delegation and the duration of each visit;

(c) the amount spent on each vislt as
also the foreign exchange involved; and

(d) the precise nature of advantage that
accrued to Government as a result of each
visit and details of the agreements, il any,
concluded 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) (a) : Nil

(b) to (d) : Do not arise.
T & feet # qu-fadw
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Import of Equipments by Public
Undertakings

5557. SHRI GADILINGANA GOWD :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that public
Sectors Underkings are importing equipments
which are indigenoulsly available in the
country ;

{b) if so, the reasons therefor ;

(c) the details of complaints received by
Government during the period from the 1st
January, 1968 to 31st December, 1968 in this
connection ;

(d) the action taken by Government on
those complaints ; and

(¢) the various measures proposed to be
taken to tighten the importation of
of equipment which is indigepously available
in the country 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
(a) to 7d). No, Sir. Normally
the important of items of equipment which
are available indigenously in the country is
not permitted. It has, however, been neces-
sary 10 permit import of some isolated items
of equipment in certain cases on grounds like
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the tehhnical unsuitability of the equipment
available from indigenous sources, the unduly
long delivery schedules indicated and uncon-
scionably high prices etc., though as a rule
all sectors of the industry are required to
use indigenously available items of equip-
ment, as more and more ilems get progres-
sively manufactured in the country, even if
it involves a little adjustment In the specifi-
cations wherever possible.

(¢) The various measures taken by the
Government to tighten the importation of
equipment which is indigenously available in
the country, include :

(1) issue of standing instructions to
all the project authorities both in
the centre and state Governments
to associate the Dte. General of
Teehnical Development with the
planning of the project from the
very early stages to ensure that the
items/equipments etc. which are
capable of being develop=d within
the country are not allowed to be
imported for lack of timely plan-
ning ;

(ii) issue of standing instructions to the
DGTD and other sponsoring autho-
rities to scrutinise all the applica-
tions for import of machinery etc.
to ensure that the machinery etc.
proposed to imported or its near sube
stitute is of the typs which is not
available from indigeaous sources ;

(iii) the placing of more and more items

of production on the banned list

for import, consistant with the
develop of production and the
demand for them ;

periodical review of the imports
already authorised but not irrevoc-
ably committed with a view to
ensure to the extent possible that
the items of machinery etc. which
have been developed in the mean-
while are not allowsd to be impor-
ted 3

(iv)

(v) casiing an obligation on project
authorities to advertise in the
Indian Trade Journal all proposed

APRIL 8, 1969
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imports of capital goods or machine
tools exceeding Rs, 7.5 lakhs in
value so that the indigenous manu-
facturers may inform the adverti-
sing unit whether they are in a
position to supply the requisite
machinery or its near substitute ;

(vi) holding of dialogues between the
project authorities in the one hand
all the likely manufacturers on
the other in order to emsure that
no plant, machinery, equipment
etc. which could be got manufac-
tured in the country are sought

to be imported.

tati AMachi

Accum Tools

of Hindust;
Goods

5558, SHRI GADILINGANA GOWD :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be p'eased to state :

(a) whether it is a fact that a large
quantity of manufactured goods of Hindustan
Machine Tools is lying in stock for sale ;

(b) if so, the stock position of manufac-
tured goods as on the 31st December, 1968
with cost thereof ; and

(c) the percentage it represents of the
annual installed capacity 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, a large number of
machlne tools is lying in stock for sale.

(b) The stock of machine tools as on
31-12-1968 was 848 machines valued at Rs.
375 lakhs.

(c) Fiften present,

AT EATA T

5559. it TgEIR Tag et @ v
Atfe fawta, arafvs @R aar
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Theft of Parcels and Passenger Goods

5561. SHRI A. SREEDHARAN :
SHTI K. LAKKAPPA :
SHRI YASHPAL SINGH 1

Will the Minister of RAILWAYS be
pleased to state : )

(a) Whether itis a fact that cases of
theft of parcels and passenger goods are on
the increase on all the railways as compared
to the preceding years;

(b) if so, the value of goods which have
been stolen during the last one year (from
1-1-68 to 31-12-68) on each Railways;

(c) whether enquiries were made in all
the cases; and N

(d) the results thereof?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) and (b).
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Though there is decrease in the number of
cases reported but the value of goods stolen
in 1968 has increased when compared to
1967. The value of goods stolen on each
Railway during 1968 was and below :

Railway Rs.
Central — 3,46,038
Eastern —_— 10,90,824
Northern — 1,93,630
Norther Eastern —_— 1,07,798
Northeast Frontier — 1,30,295
Southern —_ 2,03,888
South Central —_ 1,33,739
South Eastern — 2,36,771
Western — 9,72,390

(c) and (d). Enquiries were made in
almost all the cases reported. Persons found
involved were prosecuted by police. Some of
the case are pending  Police investigation or
trial in court.

Advice of Central Mechanical Research
Institate Dargapar to Small Scale
Manufactores

5562. SHRIR. K. AMIN: Wil the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether arrangements have been
made to obtain advice from the Central
Mechanical Research Institute at Durgapur
from small and medium scale manufacturers
in Gujarat State; and

(b) if not, the steps Govemment pro-
pose to take to provide such advice to small
scale manufacturers?

THE MIMISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) and (b). The information
is being collected and it will be laid on the
Table of the House in due course,

Requirements of Raw Materials for
Engineering Industries

5563. SHRI R. K. AMIN : Will the
Minister of STEEL AND HEAVY ENGI-

NEERING be pleasgd to state ;

CHAITRA 18, 1891 (SAKA)
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(a) whether there is any machinery to
find out exact requirements of raw materials
for engineering industries with a view to
adjust the production schadule of iron and
steel plants;

(b) if not, whether Governmant consi-
der it necessary to evolve such a machinery;
and

(¢) if so, how it is that several units
find it difficult to obtain the requisite quan-
tities of raw materials ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING : (SHRI K.C. PANT) (a)
and (b). In the short terms, the require-
ments of the engineering industries for iron
and steel are broadly known from the orders
placed with the main producers and the
production schedules of the steel plants are
drawn up on this basis. For planning of
capacity and production on a long-term
basis various studies are undertaken from
time to time and special assessments are also
made by agencies such as the DGTD,
NMational Council of Applied Economic
Research and the various Engineering Asso-
ciations.

(c) Certain categories of products,
notably, flat products such as shests and
plants are, at present, in short supply as
compared to the demand for them. As the
indigenous production canoot meet the
overall requirements, imports for such scarce
categories of steel are allowed on a liberal
basis.

Extension of Class I Officers in the
Railways Ministry

5564, DR. SUSHILA NAYAR : will
the Minister of RAILWAYS be pleased te

state :

(a) the number of cases in which ex-
tension had been given to Class [ officers of
his Ministry who were to be retired at the
age of 58 during the year 1968;

(b) the numb:r of cases in which Class
I officers of his Ministry on retirement at
the age of 58 were reappointed during the

year 1068;
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(c) the names of those officers; and

(d) the reasons for their extension or
reappointment ?

THE MINISTER OF RAILWAYS (DR,

RAM SUBHAG SINGH) : (a) and (b). Nil.

(c) and (d). Do not a rise.

reg gul &1 S
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Houses constructed with grants given to

Orissa Government for Sweepers and
Scavengers

5569, SHRI CHINTAMANI PANI-
GRAHI : Will the Ministerof LAW AND
SOCIAL WELFARE be pleased to state :

(a) the number of houses constructed
with the grant-in-aid given to Orissa Govern-

ment for housing of P
under the centrally sponsored schemes in

1966-67 and 1967-68;
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(b) the amount of grant-ih-aid given to
Orissa during these two years; and

(c) the amount allocated for 1968-69 ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) The information is being collected from
the State Government and will be placed on
the table of the Sabha, when received.

(b) 1966-67 Rs. 0.50 lakhs
1567-68 Rs. 0.25 lakhs
(c) Rs. 0.25 lakhs
Central Assistance for tribal districts of
Bihar
5570. SHRI ONKAR LAL
BERWA :
SHRI N. R. LASKAR :
SHRI CHENGALRAYA
NAIDU :
Will the Minister of LAW AND

SOCIAL WELFARE be pleased to state !

(a) whether it is a fact that Bihar
Government has sought Rs. 26 crores
Ceniral aid to implement certain schemes in
the five tribal districts ;

(b) if so, the reaction of the Central
Government ; and

(c) what are the Schemes that will be
covered by Bihar Government 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) Yes, Sir.

(b) The State Government has been
advised to fit the programmes within the
ceiling prescribed for the Fonrth Five Year
Plan for the State of Bihar.

(c) She schemes proposed are :—

(i) minor irrigation (Rs. 21.00
crores) ;

. (i) medium irrigation (Rs, 4.12
crores) ;
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(iii) forests (Rs. 1.03 crores) and
(iv) education (Rs. 0.50 crores).

Class IV posts in Kbhurda Road
Division

5571. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of RAIL-
WAYS be plcased to state :

(a) the total number of Class IV posts
of various types rotified during the last two
years in the Khurda Road Division of the
South Eastern Railway ;

(b) the number of applications received
for the above posts and the number of
candidates actually appointed ; and

(c) the number of above posts filled
through Employment Exchanges ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) 1 (a) to
(c). During this period, 359 vacancies
were filled, but they were not notified. In
view of the need for economy and the need
to absorb the surplus staff, recruitment on
Railways is made only when absolutely
necessary and is restricted to the barest
minimum. Since a large number of sur-
plus staff were available on the South
Bastern Railway due 1o completion of
Projects etc., there was no scope to con-
sider outsiders and hence no notification
was sent to the Employment Exchange,
etc.

Capital Structure of Hindustan
Steel Ltd.

5572. SHRI S.S. KOTHARI : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that the capital
structure of Hindustan Steel Ltd. is to be
revised in order to exclude from it invest-
ment not relevant to  its productive opera-
tions ; and

(b) if so, what are the details of the
Scheme and what are the advantage ex-
pected from such a scheme 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY:
ENGIGEERING (SHRI K., C. PANT) ;
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(a) and (b). Some of the basic handicaps
under which Hindustan Steel is functioning
were listed in a Pamphlet ‘Performance of
HSL' laid on the Table of the House on
5-4-1968, Various measures are under
examination with a view to removing or
minimising these handicaps. Mo final
decisions have yet be taken.

Introduction of a Turbo-Train

5573. SHRI B. K. DASCHOW-
DHURY : Will the Will the Minister of
RAILWAYS be pleased to state @

(a) whether Government are in the
know of Canada’s latest innovation known
as Turbo-Train ; and

(b) If so, whether Government propose
to introdnce such a trian in the country 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes,
Sir.

(b} The present stage of development
of gas turbine technology in India in habits
any immediate possibility of consideration
of introduction of turbo trains in the
country.

Loss suffered by Railways

5574, SHRI B. K. DASCHOWDHURY :
Will the Minister of RAILWAYS be pleased
to state the total amount of loss suffered by
the Railways in the country duriug the years
1967-68 and 1968-69 in:-

(i) accidents ;
(ii) thefts ; and
(iii) damage to property etc?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) ; (i) The cost of
damage to railway property asa result of
train accidents (collisions, derailments, trains
running into road traffic at level crossings
and fires in trains) that occurred on the
indian. Government Railways during the
years 1967-68 and 1968-69 (April, 1968 to
February, 1969) was estimated at approxi=-
mately Rs. 150 lakhs and Rs, 112 lakhs

resepectively.
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(ii) and (iii) Compensation paid during
1967-68 on account of thefts of and pilferage
from booked consignments was approximately
Rs, 355 lakhs and on account of damage to
such consignments was approximately Rs.133
lakhs. Figures for 1968-69 are not yet avail-
able.

The value of railway property stolen
during 1967-68 was approximately Rs.36
lakhs. Figures for 1968-69 are not yet avail-
able,

United Nations Industrial
Development Organisation

5575. SHRI HARDAYAL DEVGUN:
Will the Minister OF INDUSTRIAL DEV-
ELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS bz pleased to state :

(a) whether it is a face that the United
Nations Industrial Development Organisation
has offered to help India to set up sub-con-
tracting exchanges in the important Indian
cities;

(b) if so, the details thereof; and

(c) the reaction of Government thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) to (c) . The Govemn-
ment of India has asked for the
services of an expert from the WUnited
Mations Industrial Devolopment Organ-
isation for advising them on establishment
of Sub-contracting Exchanges in the country.
Meanwhile Mr. Robert Holtz, Sscretary
General, International Federation of Small &
Medium Industrial Enterprises, Paris, visited
India during the month of December, 1968
to study this problem. His report is awaited.

Votes Polled in Mid-Term Elections

5576. SHRI B.K. DASCHOWDHURY :
Will the Minister of LAW AND SOCIAL
WELFARE bz pleased to state :

(a) the number of persons who voted in.
the last mid-term General Elections in Feb-

ruary, 1969;
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(b) the percentage of women voters in
these elections;

(c) how it compares with the General
Elections of 1967; and

(d) the reasons for poor polling in
various areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SLEEM): (a) to (d).
The information is being collected.

Capital Express

5577. SHRI YASHPAL SINGH : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that there has
been an inordinate delay in the starting of
of the Capital Express and also suspension
of the Circar Express from Madras
Central; and

(b) if so, the reasons therefor?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGA) 1 (a) No.

(b) Does not arise.

Upgradings in Scales of Senlor
Railway Officers

5578. SHRI YASHPAL SINGH : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether certain upgradings in the
scales of the sepior officers have been an-
nounced by the Railway Board recently ;

(b) if so, whether due consideration in
this respzct has bzen given to the railway
officials who have equally put long meri-
torious services in the rcgional Railways
and other Resecarch Organisations under the
Ministry ; and

(c) if so, the details thereof 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) to (c).
There has been no revision in the scales of
pay but 148 Senior Scale (Rs. 700-1250)
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and 106 Junior Administrative Grade (Rs.
1300-1600) posts have bcen upgraded to
Junior  Administrative  (Rs. 1300-1600)
and Intermediate Administrative) Rs. 1600-
1800,) grades respectively, on the Zonal Rail-
ways Production Units and other Establish-
ments under the Ministry of Railways.

These upgradations have been made,
after taking into consideration the worth
of charge of each post.

In filling the upgraced posts the claims
of all eligible officers who are suitable for
promotion have been considered.

Railway Line from Kottoyam in
Kerala

SHRI P. P. ESTHOSE :
SHRIMATI SUSEELA

" GOPALAN :
SHRI K. ANIRUDHAN :
SHRI K, M, ABRAHAM :

5579.

Will the Minister of RAILWAYS be
pleased o state :

(a) whether Government have any pro-
posal for the construction of link line from
Kottayam to Bodinayakkanur, Pcermade
and Kumili in Kerala ;

(b) if so, when the construction work is
likely to be started ; and

(c) if not, the reason therefor 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : () No.

(b) Does not arise.

(c) Due to the limited funds likely to
be made available for new lines in the
Fourth Plan, the Kottayam-Bodinayakanur
line is mot likely to merit adequute priorily
for consideration therein,

Doubling of Railway Line from
Shoranur to Mangalore

SHRI P. GOPALAN :

SHRI A. K. GOPALAN :

SHRI C. K. CHAKRAPANI :

SHRI VISHWANATH )
MENON :

5580.

Will the Minister of RAILWAYS be
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Pleased to state

(a) whether Government propose to
consider doubling the existing Railway
line from Shoranur to Mangalore stations on
the Southern Railway ;

(b) if so, when the work is likely to be
started ; and

(c) if not, the reason therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No,
sir.

(b) Do=s not arise.

(¢) As sufficient spare capacity is
available on the section to cater for the
anticipated increase in traffic, doubling is
not considered necessary at present.

Railway Line From Kuttiparam

to Ernakalum
SHRI E. K. NAYANAR :
SHRI A. K. GOPALAN :
SHRI VISHWANATH

MENON :

SHRI C. K. CHAKRAPANI :

Will the Minister of RAILWAYS be
pleased 1o state :

(a) whether there is a proposal for the
construction of new line from Kuttippuram
to Erpakulam via Ponnani, Guruvayoor
and Kodungaloor, in Kerala ;

(b) if so, when the work is likely to
be started ; and

(c) if not, the reason therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAGH SINGH): (a)
No.

(b) Does not arise.

(c) Due to the limited funds likely to
be made available for new lines in the
Fourth Plan, the Kuttipuram-Ernakulam
line is not likely to merit adequate priority
for consideration therein.
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Assets of Tata Birlas, Mafatlals
and Others

5584. SHRI BHOGENDRA JHA :
Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) the total assets of the Tatas, Birlas,
Mafatlals and other twenty top industrial
and business concerns in 1947, in 1957 and
in 1967 respectively ;

(b) the manner and method
growth of their assets ;

(c) whether this growth has been at the
cost of medium and small industrial and
business concerns ; and

(d) the number of old concerns acquired
by these top two twenty business houses
during the last three years 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

of the
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AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a). Information regarding the
total assets of Tatas, Birlas, Mafatlals and
other top twenty industrial and business
groups in 1947 and 1957 is not available.
However, the figures for 1966-67 regarding
total assets of companiss included by the
Monopolies Inquiry Commission in the
Tata, Birla and Mafatlal Groups stood a
Rs. 547 crores, Rs. 480 crores and Rs. 106
croress respectively. Information regarding
the total assets of the top twenty industrial
and busines groups for 1967 is not avail-
able.

(b) and (c). Do not arise.

(d) Information regarding the number
of old concerns acquired by the top
twenty business houses, which include in
many cases a number of privale companies,
is not available as permission for invest-
ment in shares of other companies by
private companies, which might have led
10 their being ‘acquired’, is not required un-
der the Law, Information regarding Pub-
I:c limited companies will be collected and
it will be laid on the table of the House.

Railway Higher Secondary School at
Bareilly

5585. SHRI MOHAN SWARUP :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that there is one
Higher S:condary School at Bareilly under
the Morthern Railway ;

(b) whether it is also a fact that the
said Higher S=condary School is given aid
by the State Government ;

. (¢) whether it is also a fact that the
sons of only Railway employees are admit-
ted there, irrespective of their worth or
merit ; and

(d) if ro, reasons for not admitting the
sons of non-railway employees ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No.
1t is a High School and not Higher Sscond-
ary S:hool.

(b) Yes.

(c) and (d). Sons of Railway employees
are admitted into the School in order of
merit, Children of non-Railway employees
are admitted according to merit if there are
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vacancie; after admitting children of railway
employees.
Export of Steel

5587. SHRI JYOTIRMOY BASU :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state the
value and volume of steel exported by each
privatc sector firm during the last three
years ycar-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C, PANT):
Two statements indicating quanotity and
value of pig iron and steel exported by pri=
vate sector firms during 1966-67 and 1967-68
are placed on the Table of the House.
[Placed in Library. See No. LT—645
/69]. The statistics for the year 1968-69
have not yet been compiled.

Improvement in Hindustan Steel Ltd.

5588. SHRI JYOTIRMOY BASU:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether at a Press Conference held
on the 17th January, 1969, in Calcutta, the
former Minister of State for Steel, Mines
and Metals remarked that the Durgapur,
Bhilai and Rourkela Steel Plants were
“coming up” ; and

(b) if so, the basis of such remark ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) Yes, Sir.

(b) This remark was based on the ex-
pectation that during the year 1969.70, the
performance of these Plants in terms of pro-
duction, utilisation of capacity, despatches,
working results, staie of maintenance etc.

would be better than that in the year
1968-69

Reservation of Posts for Scheduled Castes
and Schedaled Tribes on the Railways

5589, SHRI MAYAVAN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether any Railway Boards cir-
cular with regard to reservation of posts for
a number of Scheduled Castes and Scheduled
Tribes to be filled in by promotion was
issued in the year 1961 under Railway
Board's letter No, E(SCT)57/CM 1/20 dated
the 18th March, 1961 ; and
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(b) the circumstances under which the
case circular was cancelled under the Rail-
way Board’s circular No. E (SCT) 62/CMIs/
8 dated the 3rd August, 1962 ?

THE MINISTER OF RAILWAY (DR.
RAM SUBHAG SINGH) : (a) The Rail-
way Board’s letter No. E (SCT)5 7 CM1/20
dated 18-3-1961 provided that the minimum
period of experience prescribed from safety
point of view for a post to be filled in by
promotion should not be relaxed even in the
case of Scheduled Castes and Scheduled
Tribes.

(b) In terms of Railway Board's letter
No. E (SCT) 62 CM 15/8 dated 3-8-1962
reservation quota is applicable only to such
promotions from Class IV to Class 111 where
there are seleciions ie. only in the case of
posts not in the normal avenue of promo-
tion.

The instructions issued in Board's letter
of 3-8-1962 are of a different nature and
hence did not cancel the instructions issued
in the circular referred to in part (a) above.

Reversion of Scheduled Caste and Scheduled
Tribe Employees at Golden Rock
Workshop, Trichy

5590, SHRI MAYAVAN : Will the
Minister of RAILWAYS be pleased state :

(a) whether it is a fact that Scheduled
Caste and Scheduled Tribe employees in
Golden Rock Workshop, Trichy, have been
reverted on the ground of unsuitability after
their promotions ; and

(b) whether any training will be given
to Scheduled Caste and Scheduled Tribe
employees in this workshop after their pro-
motions for making them suitable to the
promoted posts ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes,
only one Scheduled Caste employee has been
reverted.

(b) Yes, where considered necessary.
Pay Scales of Teachers in Southern
Railway Schools

5591, SHRI MAYAVAN: Will the
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Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that the pay
scales of teachers as per schedule of the
Second Central Pay Commission are not
properly implemented in Southern Railway
Schools ; and

(b) if so, the reasons therefor 7

THE MININSTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No ;
pay scales of Teachers have been fully
implemented as per schedule.

(b) Does not arise.

Increase in Cement Prices

5592, SHRI HARDAYAL DEVGUN :
Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be plcased to siate :

(a) whether it is a fact that the cement
industry has been pressing for an increase in
the price of cement;

(b) whether the matter has been referred
to Cost Accountants;

(¢c) the recommendations of the cost acce
ountants in this connection; and

(d) whether any decision has been reach-
ed in the matter and if so, the nature of the
decision ?

THE MINISTER OF INDUSTEIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A.
AHMED) : (a) to (d). A statement will
be laid on the Table of the House.

Train Examiners

5593, SHRI S, M. BANERIJEE : Will
the Minister of RAILWAS be pleased to
state :

(a) whether it is a fact that all the Train
Examiners have not been allotted an entry
grade of Rs. 205-280 but only a section of
Train Examiners with five years apprentice-
ship has been given the said entry grade;
and

(b) if so, the reasons for such discri-
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minaton iaspite of the fact that Train Ex-
aminers of grade of Rs. 180-240 and Rs. 205-
280 perform the same duty in the same cyclic
shift with equal responsibility at Delhi Main
Station ?

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) (a) The lowest
grade for Train Examiners is Rs. 180-240;
the next higher grade is Rs. 205-280. Hither-
to, persons promoted from the ranks as also
directly recuited Apprentices who were given
4 years training were absorbed in the scale
of Rs. 180-240. Recently, the matter was
reviewed and a large number of posts upgrad-
ed from Rs 180-240 to Rs. 205-280. It
has been further prescribed that all the posts
in the scale Rs. 180-240 will hereafter be
filled by promotion from lower grades; posts
in the scale Rs. 205-280 will be filled up to
20%, by promotees and 80% by direct re-
cruitment of Apprentices who are to be given
5 years training. In accordance with the
judgment of the Supreme Courtin a Writ
case arising out of this reorganisation, it has
bezn further laid down that psrsons who
were already in scale Rs. 180-240 on 31-3-66,
irrespective of whether they are promolees
or directly recruited Apprentices who have
completed 4 years training should be promot-
ed to the next higher grade on the basis of
selection,

(b) The number of posts in the higher
grade have been increased by upgradiog 509
of the posts in the lower grade. Every effort
is made to pin point the higher grade posts.

Licences to Flour Mills in Kerala

55%4. SHRI K. ANIRUDHAN :
SHRI E. K. NAYANAR :
SHRI A. K. GOPALAN 3
SHRI P. GOPALAN :

Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state

(a) whether it is a fact that Government
have overlooked the Priority list drawn up
by the Kerala Government for grant of Lice-
nces to flour mills; v

(b) if so, the reason therefor;

{c) whether it is a fact that there is not
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a single mill in the whole of Travancore
area;

(d) if so, whether Government propose
to consider to grant another licence to ome
of Kerala Government’s nominees; and

(¢) if not, the reasons therefor 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). The Government
of Kerala had recommended six applications
in order of preference for setting up of Roller
Flour mills in the State of Kerala in which
M/s. Cochin Roller Flour Mills, Kalamas-
sery (Ernakulam) occupied the second posi-
tion, As this unit had already been esta-
blished with indigenous plant and machinery
and was ready for crushing wheat and as
there was a specific request from the Go-
vernment of Kerala for expeditious grant of
a liceace, this unit was regularised by the
grant of a licence. Other applications were
rejected after taking into consideration the
recommendation of the Flour Milling Com-
mittee that the capacily of the roller flour
milling industry in the country as a whole
was sufficient.

(€) Though there is no roller flour mill
in the Travancore area, there are four flour
mills in the State of Kerala.

(d) and (e). There is sufficient flour
milling capacity in the country as a whole
and po further licensing for the creation of
additional capacity is considered necessary
for the present.

Assets of Tata, Birla And Mafatlal Groups

5595. SHRI DEVEN SEN : Will the
Minister of INDUSTRIAL DEVELOMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state

(a) the increase in the total assets of
Tata, Birla and the Mafatlal Groups during
the period 1963-64 and 1966-67;

(b) whether it is a fact that the major
role in the expansion of the big business
houses is played directly by the Finance pro-
vided by the financial institutions as is re-
vealed in the recent study of the Depariment
of the Company Affairs which surveyed the
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growth of the Tatas, the Birlas and the
Mafatlal Graups betwe:n the years 1963-64
and 1966-67 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) The increase in the total
assets of companies included by the Mono-
polies Inquiry Commission in the Tata, Birla
and the Mafatlal Groups over the period
from 1963-64 to 1966-67 is as follows :—

(Rs. in crores)

Increase in Assets

(i) Tata 1293
(ii) Birla 187-3
(iii) Mafatlal 60-1

(b) As given in the survey made by Shri
B. Datta the loans outstanding given by Go-
vernment “*financial institutions” to these
three houses were of the order of Rs. 4 crores
with Tatas, Rs. 5 crores with Birlas and
Rs. 12 crores with Mafatlals,

Rise in Cement Price

5596. SHRI D. N. PATODIA : Wil
the Minisier of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that the cement
industry has for a long time been asking for
an increase in the price of cement and a
decontrol of the distribution of the products ;
(b) whether it is also a fact that the ques-
tion of price rize has been bogged down due
to the differences batween his Ministry and
the Planning Commission ; and

(c) if so, what are the points of differ-
ence betwzen the two wings of Government
and where decision will be taken ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (c).
be laid on the Table of the House.
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Despatch of Rice Wagon from Achalda
to Mathora

5599. SHRI RAM KISHAN GUPTA :
‘Will the Minister of RAILWAYS be pleased
to state :

(a) whether it isa fact that a rice
wagon was loaded on the 8th January, 1969
from Achalda Station, Northern Railway to
Mathura Junction ;

(b) whether it is also a fact that the
loaded wagon reached Shivpur near Varanasi
instead of Mathura ;

(c) whether it is also a fact that the rail-
way authorities of Shivpur sent the wogon
to West Bengal instead of Mathura in spite
of the protests from the consignee ;

(d) if so, the latest position of the
wagon and whether it has been d hed
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the staff found responsible.

Trains manned by Travelling Ticket
Examiners

5600, SHRI MAYAVAN : Will the
Minister of RAILWAYS be pleased to
state :

{a) the number of trains manned by
Travelling Ticket Examiners ; and

(b) whether it is a fact that the loss of
revenue from the running of trains is due
to the non-posting of Travelling Ticket
Examiners ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH : (a) The number
of trains manned by Travelling Ticket
Examiners differs from day to day with
the object of securing as effective a check
as possible and wtth the object of periodic
intensive checking on sections where the
incidence of ticketless travel is high.

(b) 1Itis a fact that the ticket checking
hinery on Railways is not able to detect

to Mathura : and

(¢) the action taken or proposed to be
taken against the persons responsible 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) A
wagon load of rice beoked from
Achalda (Northern Railway) to Mathura
Junction on Tth Decembzr, 1968 was despat-
ched from Achalda on 8th December 1968
(The date is not 8th January, 1969).

() Yes.

(c) As known at present, the consign-
ment was sent from Shivapur to Mathura
Junction but in transit, it was misdespatched
again and found its way to K. P. Docks.

(d) The consignmeut was redirected
from K. P. Docks to Mathura Junction.
It arrived Mathura on 13. 3. 1969, Book
delivery was effected by the consignee on
14. 3. 1969. and as:essment delivery was
granted on 20. 3. 1969.

(¢) The matter is being investigated
and appropriate action will be taken against

and charge every ticketless passenger but, at
the same time, the cost of providing for an
exhaustive cent per cent check would be out
of all proportion to the revenue. With a
judicious deployment of Travelling Ticket
Examiners, the effort has been to reduce the
loss from ticketless travelling .as much as
possible, keeping the ticket checking organisa-
tion to a reasonable size.

Running Of [rains Division-Wise
(Soarthern Railway)

5601. SHRI MAYAVAN : Will the
Minister of RAILWAYS be pleased to state:
the number of trains running on the Southern
Railway, Division-wise ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH : The number of
passenger-carrying trains running daily on
different Divisions of the Southern Railway
is follows :—

Madras 442
Olavakkot 129
Guntakal 89
Tiruchchirappalli 147
Maduraa 134
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The daily average number of goods trains
on the different Divisions of the Southern
Railway during 1668-69 was as indicated
below :

Division B.C. M. G.
Madras 49 22
Olavakkot 112 Nil
Guntakal 48 20
Mysore Nil 57
Tiruchchirappalli Nil 50
Madurai Nil 98
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Production of Billets

5605. SHRI D. N. PATODIA : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that production
of billets in 1967-68 was substantially larger
as compared to previous years ;

(b) if so, whether any advance informa-
tion of the possibility of increased supply
was given to the re-rolling mills in India
and whether any specific request was made
by the Re-rolling Mills Association for
supply of such information ;

(c) whether the requirements of the re-
rollers in India with regard to the sizes and
specification of billets are known to the steel
plants ;

(d) if so, whether it is also a fact that
in spite of their knowledge, producion of
billets in 1967-68 was not according 1o the
specifications needed by the re-rollers ; and
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(e) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) The production of billets for sale in 1967-
68 was more by about 80,000 tonnes than in
1966-67.

(b) A general indication of the possibi-
lity of increase in the supply of billets was
informally given by the Iron and Steel Con-
troller’s Office to the Steel Re-Rolling Mills
Association in 1966. However, the Astocia-
tion asked for details of the quantities that
would be supplied size-wise per month from
Bhilai. This detailed information does not
seem to have been furnished on account of
the difficulty of anticipating the exact dates
of commissioning of the various new units.

(c) The broad requirerrents of sizes
and specifications of billets are known te the
Steel Plants,

(d) and (e¢). The pattern of production
is not solely determined by requirements but

-also depends on technical and orher factors

relating to production.
Technical aid to Asian Nations

5606. SHRI D.N. PATODIA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERMNAL TRADE AND
COMPANY AFFAIRS be pleased to state ;

(a) whether it is a fact that India has
offered to give tachnical aid to Asian nation
at the Asian Industrial Development Council
meeting ;

(b) ifso, the particulars of the assis-
tance and the difference spheres of economic
activity that it will embrance ; and

(c) the reaction of the Asian nations to-
wards the offer 7

THE MINISTER OF INDUSTRIAL,
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (c). At the Fourth
Session of the Asian [ndustrial Develop-
ment Council held at Bangkok from 12th to
18th February, 1969, the Indian Delegation
offered to provide on request the following
asisstance to the developing countries in the
ECAFE region :—



109  Written Answers

(a) Services of experts for an advisory
panel for advising the countries of
the ECAFE region on steel techno-
logy and other related matters like
choice of technology and equip-
ment, processes and evaluation of
feasibility and Engineering Repo-
is.

(b) Training facilities to all the deve-
loping countries in the ECAFE
region at the Metallurgical Institutes
in India.

(c) Services of experts and consultancy
assistance for undertaking feasibility
studies as well as for preparation
of Project reports for the establish-
ment of Nitrogeneous fertilizers and
petrochemical projects.

(d) Expert services and consultany
for establishment of forest based
industries and aslo for providing
training facilities in the standardisa-
tion of tember projects.

The -Cmmcil appreciated the offer made
by the Indian Delegation.

Production in Heavy Engineering
Corporation

5607. SHRI D. N. PATODIA : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that the pro-
duction in the Hevy Engineering Corporation
far from recording a break-through, has
registered a fall in the production ;

(b) if so; what is the rate of production
since January, 1969 ; and

(c) the causes for the shortfall ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) No, Sir. The overall production in
Heavy Machine Building Plant has bzen
consistently maintained at a level above
2,000 tonnes per month from Scptember,
1968 onwards. Similary, in the Foundry
Forge Plant and Heavy Machine Tool Plant,
production during January and February,
1969 has been above the monthly average
for 1967-68,
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(b) Production during January and

February 1969 was as follows :

January 1969 February 1969
Heavy Ma- 2096.6 tonnes  2112.2 tonnes
Cine Build-
ing Plant
Foundry  1546.13 tonnes 1963,11 tonnes
Forge
Plant

(c) Does not arise,

Memorandum from Maharashtra State
Tour Organisers’ Association

5608. SHRI GEORGE FERNANDES :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether he has received a memo-
randum from the Maharashtra State Tour
Organisers’ Association regarding the
enhancement of demurrage (detention)
charges in the first week of February, 1969 ;

(b) if so, the details of the memo-
randum ;

(c) whether any action has been taken
thereon ; and

(d) if so, the details thereof ;

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) ; (a) and
(b). Jn the first week of February, 1969,
we received from Maharashtra State Tour
Organisers’ Association a telegram pro-
testing against the increase in detention
charges for reserved carriages with effect
from Ist January 1969. The Association
said that this enhaocement was affecting
tourism and requested immediate suspension
of the order.

No other communication from the

Associalion was received.

In reply to this telegram,
that their

(¢) and (d).
the Association were advised
request could not be acceded to.

" Divisionalisation of North Eastern Railway

5609. SHRI BHOGENDRA JHA :
SHRI RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
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Unstarred Question No. 176 on the 18th
February, 1969 and state :

(a) whether the proposals for d;visiona-
lisation of the North Eastern Railway
have since been finalised ; and

(b) if so, details thereof with reasons
and justification therefor.

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.

(b) The North Eastern Railway is to
be organised into four divisions with
headquarters at Izatnagar, Lucknow,
Varanasi and Samastipur. The divisional
system of working is being introduced
to secure the advantages of a greater
delegation of powers and better coordi-
pation of work than is possible under
the district system. The headquarters of
the divisions have been chosen on the basis
of their suitability for administrative and
operational control.

Rail mixed Higher Secondary School at
ind Chakradharpur

5610, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister RAILWAYS
be pleased to state :

(a) whether any join appeal has been
received by the authorities concerned regar-
ding the step-motherly treatment meted out
to Oriya students in imparting education
and in conducting examipation in the
Railway Mixed Higher Secondary Schools
at Chakradharpur In Bihar;

(b) if so, the step taken to supply the
question papers to Oriya students in their
mother tongue; and

() the reasons for this discrimination ?

THE MINISTER OF RAILWAYS (Dr.
RAM SUBHAG SINGH) ; (a) Joint appeals
were received from some Oriya employees
requesting for teaching Oriya students in

classes VI and VII of the Railway
Mixed Higher Secondary School, Chak-
radharpur, through their mother

tongue i.e. Oriya, as also supplying of ques-
tion papers on non-language subject 10 them
in the said language.

(b) and (c). Asthe medium of instru-
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tion in the above mentioned school is Hindi,
it has not been possible to arrannge for setting
of question papers on non-language subj

in Oriya Language owing to practical
difficulties,

Director-General of Backward Classes
Welfare

5611, SHRI P.R. THAKUR :
SHRI SURAJ BHAN :
Will the Minister of LAW AND

SOCIAL WELFARE be pleased to state :

whether it is a fact that while the pae-
sent Director-General of Backward Classes
Welfare was the Member-Secretary of the
C ittee on Untouchability for some time,
he himself directed in writing the Committee
Office to collect the necessary information
regarding the representation of Scheduled
Castes in *Services' from the different State
Governments as well as the various Central
Goveroment Departments for purposes of
the Committes’s Report;.

(b) if so, whether this matter was ever
re-examined by him in the light of the
Committee's terms of reference and brought
to the notice of the Minister for apppro-
priate advice to the Committee even after
his dissociation from the Committee and
when he actually took full charge of the
Department; and

(c) if not, the basis on which objections
were raised only recently against the inclu-
sion of “Services’ matter as part of the
Committee's Report 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) No, Sir.

(b) Does not arise.

(c) The Commitiee asked for an expen-
sion of its terms of reference only on the
23 January—iwo days before its tenure was
due to expire so as to include representation
in Government services ‘Services® is a subject
that comes within the purview of the Minis-
try of Home Affairs. That Ministry appoin-
ted a Working Group (the Yardi Group) to
go into this matter in April, 1967 and the
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Group had already given its report is
November, 1967, The Parliamentary Com-
mittee on the Welfare of the Scheduled
Castes and Scheduled Tribes has also decided
to investigate questions relating to services.
It was on this basis that the Department
did not agree to the ecleventh hour request
for expanding the terms of reference of the
Committee to include *services’

Donations to Congrsss Party during
Mid-Term Polls

5612, SHRI KANWARLAL GUPTA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that he collected
donations for Congress party during mid-term
polis; and

(b) if so, the names and addresses of
the parties along with the amount collected
from each of them?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE &
COMPANY AFFAIRS (SHRI F. A.
AHMED) (a) No, sir.

(b) Does not arise.

Proportional Representation System for
General Election

5613, SHRI BENI SHANKER
SHARMA :
SHRI RANIJIT SINGH :
SHRI D.C. SHARMA :
SHRI HARDAYAL DEVGUN :
SHRI BAL RAJ MADHOK :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state ;

(a) whether Government have received
any suggestion to the effect that the propor-
tional representation system for India is bast
suited for general elections and the recent
mid-term election trends had furthers streng-
thened the case for a change; and

(b) ifso, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY QF LAW AND IN THE
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DEPARTMENT OF SOCIAL WELFARE

GHRI M. YUNUS SALEEM): (a)
Government have not ssceived any Such
suggestion.

(b) Does not arise.

Increase in Charges for Passenger
Luggage

5614. SHRI BENI SHANKER
SHARMA :
SHRI D.C. SHARMA :
SHRI RANIJIT SINGH :
SHRI HARDAYAL DEVGUN:
SHRI BAL RAJ MADHOK :

Will the Minister of RAILWAYS be
pleased 1o state ;

(a) whether the announcements that
passengers luggage will bz charged for, after
allowing a further 10 Kg. per head, ata
higher rate, and the fare for the Rajdhani
Express fixed at a higher rate, were made
without the approval of the Parliament
before the Budget for 1969-70 was presented;

(b) if so, the justification for making
such changes without the approval of Parlia-
ment; and

{c) the steps proposed to be taken to
check the same?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.

(b) The power to fix railway rates and
fares vests in the Central Government and
is exercised by the Ministry of Railways
as a limb of the Central Government. The
law does not acquire that the Ccatral Govern-
ment should obtaia prior approval of the
Parliamant for adjustment of rates and fares
made from tims to time.

(c) In view of the answer to part (b),
the question dozs not arise.

Conductors and Guards on Trains

5615. SHRI ISHAQ SAMBHALI:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that post of Con-

ductors on Railways was originally held by
the Transportation Branch and was madg
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over the Commercial Branch on economy
grounds;

(b) whether it is also a fact that the
Conductors are enjoying the Grade of Rs.
250-380 whereas the Guard incharge is
placed in 205-280 and both of them are em-
ployed cn the same train;

(c) whether it is a fact the Guard in-
charge is to perform muliifarious duties as
compared to the condutor;

(d) if the reply to part (a) above be in
the affirmative, the total amout of saving
from 1962 to 1968 by providing the post 1o
the Commercial branch and how far they
have beep proved useful in maintaining
punctuality, safety of travelling public and
efficiency; and

(e) the reasons for not transferring the
Conductors® posts to Transportation branch-?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Prior to
1950, on most Railways, there was a cate-
gory known as Conductor Guards borne on
the Operating Cadre. On a recommenda-
tion of the Joint Advisory Commities con-
sisting of representatives of the Railway
Board and of organised labour and presided
over by a neutral chairman the designation
of this category was changed to ‘Conductors’
and included in the Commercial cadre of
TTEs in 1950. This change was not made
on grounds of economy.

(b) Conductors in grades Rs. 250-380
and 205-280 are utilised in common link to
work Mail and Express trains, whereas
Guards who are utilised to work these tralns
are in grade Rs. 205-280 which is the highest
grade for Guards. However, the total emolu-
ments of Guards are much more as they are
in receipt of running allowances to which
the conductors are not entitled .

(c) No. The duties assigned to Guards
in-charge of Mail and" Express trains are
primarily of an operating nature, whereas
the conductors look after the amenities of
all classes of passengers.

(d) The question of savings does not
arise in view of the answer to Part (a). The

duties of Conductors being of a purely Com-
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mercial nature, they have no bearing on the
punctuality of a train. They proved useful
in the matter of affording convenience to the
passengers.

(¢) The decision to fill the posts of Con-
ductors entireiy from amongst the category
of T.T.Es. instead of 509 of the posts from
Guards was taken in 1962 on representations
from organised labour as well as from the
staff. The decision is in conformity with
the circumstance that the duties of conductors
are of a commercial pature, and is in accor-
dance with the findings of the Joint Advi-
sory Cemmitiee referred to in the answer to
part (a).

Industries in Kerala

5616. SHRI K. M. ABRAHAM :
SHRI P. GOPALAN :
SHRI P. P. ESTHOSE :
SHRI C. K. CHAKRAPANI :
SHRI MUHAMMAD SHERIFF :

Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state ;

(a) whether Government have received
an unanimous non-official Resolution passed
by the Kerala Assembly requesting for more
industries to be started in Kerala during the
Fourth Plan Period;

(b) if so, the reaction of Government
thereon 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

(b) The proposal is being examined.
Foreign Investment in Clgarette Industry

3617. SHRI] K. RAMANI :
SHRI P. GOPALAN:
SHRI MOHAUMAD ISMAIL :

SHRI UMANATH :

Will the Minister of INDUSTRIAL DE-
VELOMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state ;

(a) whether it is a fact that a major
pary of the cigarette Manufacturing Industry
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in our country is owned by Foreign intcrest;
(b) if so, the details of the companies and
the Capital invested by foreign interests;

) (c) whether monopoly is developing in
this Industry; and

(d) if so, steps proposed by Government
to provent this trend 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) Yes, Sir.

(b) A statement is laid on the Table of
the House. ’

(c) and (d) . No, Sir. The production
of the foreign-owned companies during the
past three years has generally remained
steady. Government's policy has been to
encourage production of cigarettes by Indian
owned companies with a view to increasing
the share of Indian Companies. Government
have also agreed to the setting up of a new
upit in Ahmedabad by an Indian-owned
Company. It is expected that the increased
demand of cigarettes in the next few years
will be taken up gradually by increased pro-

duction by Indi d Companies.
Statement
8. No. Name of the Company Capital
investment
(Rs. laks)
Foreign-owned Companies
1. M/s. Imperial Tobacco Co. 1,400
Ltd., Calcutta.
2. M/s. Vazir Sultan Tobacco 160
Co., Hyderabad.
3, M/s. Godfrey Philips, 80
Bombay
Indian-owned Companies
4. M/s. Golden Tobacco Co., 185
Bombay. .
5. M,s. National Tobacco 200
Co., Calcutta,
6. M/s. Masters Tobacco Co., 10
Bombay.
7. M/s. D. Macropolo & Co., 8
Bombay.
8. M/s. Crown Tobacco Co., 7
Bombay.
9. M/s. Internal Tobacco Co., Not
Ghaziabad available
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Raflway Users’ Committee

SHRI K. RAMANI :

SHRI C. K. CHAKRAPANI :
SHRI NAMBIAR :

SHRI K. ANIRUDHAN :

5618.

Will the Minister of RAILWAYS be

pleased to state :

(a) whether Government have laid down
certain principles to form the Railway Users’
Committee at various levels;

(b) if so, what are they;

(c) what are the interests representing
on these Committees; and

(d) whether adequate Yepresentations
have been given to registered passengers® or-
ganisations 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

(b) and () Nominations to these
Committees are based on the principle;
of securing representation of various
identifiable and important gr ups of rail-
users. Representation is specifically provid-
ed for Chambers of Commerce, Trade As-
sociations, Agricultural Associations, Pas-
senger Associations, M:mbers of Parliament,
representatives of State Government and
representatives of State Legislatures.

(d) Yes.

Dieselisation of Express Trains on
Southern Railway

SHRI K. RAMANI :
SHRI UMANATH :
SHRI A K. GOPALAN :
SHRI P GOPALAN :

5619.

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have any plan
to dieselise the Express Trains such as
Nilgiri Express, Cochjn Mail, Kerala Ex-
press, West Coast Express and Island Express
on the Southern Railway; and

(b) if not, reazons therefor ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Not at
present,
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(b) Overall shortage of diesel locomo-
tives which are more urgently required for
movement of essential goods traffic over
congested sections.

Closure of Unremunerative Railway
Lines

5620, SHRI HEM RAJ: Will the
Minister of RAILWAYS be pleased 1o
state :

(8) Whether the reports of the State
Governments and Union Territory Govern-
ments have been received on the proposal
for the closure of unremunerative Railway
lines ; and

(b) ifso, whether a copy of the same
will be laid on the Table 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) It wasin
respect of fourteen unremunerative lines that
we wrote to the State Governments and one
Unpion Territory Government. Replies have
been received =o far in respect of 11 out of
the 14 lines.

(b) Copies of the replies received from
the State Governments and the Union Terri-
torry Government are laid on the Table of
the House. [Placed in Library. See No.
LT-646/69]

Demoastration by Staff of Traffic Accounts
Office, Northern Raflway Delhi
5621. SHRIC. K. CHAKRAPANI :
SHRI BHAGABAN DAS :
SHRI K. M. ABRAHAM :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that thc staff of
the Traffic Accounts Office of the Northern
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Railway, Delhi is

and

demonstarting daily ;

(b) if so, the demands of the employees
and steps taken by Government to amelio-
rate their grievances ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes, Sir,
since 25,2.69.

(b) The demand of the embloyees is
that while working out the quota of 25% of
vacancies of clerks Grade 1 for the purpose
of promotion of un-qualified clerks Grade
11, the vacancies of short term duration may
also be taken to account. Their demand is
being looked into.

Clerks Grade [ and Sub-Heads in Railway
Traffic Accounts of the
‘Western Railway

5622, SHRI C. K. CHAKRAPANI :
SHRI P..GOPALAN )
SHRI GANESH GHOSH 1

Will the Minister of RAILWAYS be
pleaced to state :

(a) the numbers of Clerks Grade I and
Sub-heads who were sanctioned leave for
more than 30 days since the Ist April 1968
to-date in the Traffic Accounts Office of the
Western Railway, Ajmer and the Head-
quarters, Seniority Unit, Bombay ; and

(b) the number of staff promoted to
the posts of Clerk Grade [ and Sub-heads
against these vacancies in the above two
units separately 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) aud
(b). The information is given in the state-
ment attached.

Statement

PART (A).

Seniority Unit

(a) Traffic Accounts Office,
Ajmer,

(b) Head Quarters Seniority Unit,

Bombay.

Number of persons sanctioned more
than 30 days leave since 1.4.196%.

Sub heads Clerks Grade I
13 25
15 34
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PART (B).

CHAITRA 18, 1891 (SAKA)

Written Answers 12

All the vacancies in the categories of Sub-heads and Clerks Grade l;rising out of
staff p-oczeding oa leav: for more than 30 days were filled up to the extent possible either
by coatinuing the staff already promoted or by fresh promotions from eligible staff in

accordance with their seniority, as follows :

Seriority Unit  Category of No. of vacancies No. of vac No. of v
staff. filled by con- filled by fresh not filled in.
tinuing the staff promotions.
already promoted.
(1) Traffic Accounts Sub-Heads 5 8 —_
office, Ajmer. Clerk Grade I 20 5 —_
(2) Head quarters  Sub-Heads 11 4 —
Seniority Unit, Clerk Grade 1 —_— 7 27
Bombay.

Tribal Cultural Research Institutes

5623, SHRIP. R. THAKUR : Will
the Mintster of LAW AND SOCIAL WEL-
FARE be pleased to refer to the reply given
to Unstarred Question No. 1577 on the 29th
July, 1968 and state :

(a) whether the requisite information
regarding the Tribal/Cultural Rsearch Insti-
tutes/Bureaus has since collected ;

(b) if so, the details thereof ; and
(¢) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(DR, SHRIMATI PHULRENU GUHA) :
(a) to (c). A statement is laid on the
Table of the House. [Placed in Library.
See No. LT-647/69]

New Cement Factory in Orissa

5624, DR. SUSHILA NAYAR :
SHRI A. SREEDHARAN 1

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether there is any proposal
under comsideration of Government to
establish a new cem:nt factory in Orissa
during the year 1969-70 ;

(b) if so, the site selected for the same ;
and

(c) the funds allocated for the purpose ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) No, Sir.

(b) and (c). Do not arise.

Idle capacity of Hindustan Machine
Tools Litd.

5625. SHRI S. K. TAPURIAH :
SHRI R. K. BIRLA :
SHRI P. C. ADICHAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased o
state :

(a) whether the Hindustan Machine
Tools Limited, in order to utilise its idle
capacity, plans to diversify capacity to
produce, among other new items, tractors ;

(b) if 50, the details of the diversifica-
tion plan and the cost thercof and the
extent and particulars of the pew items to
be manufactured by each wuit of the
Hindustan Machine Tcols ; and

(c) by what time the diversification
work will be completed 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (8) Yes.
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(b) As diversification of the existing
lines of p ion, Hind Machi
Tools Ltd., have proposals to take up
manufacture of the following new items : —

1. Tractors in the Pinjore Unit ;

2. Various types of Printing Machines
in the Kalamassery Unit,

and Jig
Hydera-

3, Metal forming presses
Boring Machines in their
bad Unit.

4, Pressure die casting machines and
other various types of sophisticated
machine tools of the Company's
own as well as imported designs in
their Bangalore Unit.

The additional plant cost involved in
this diversification programme in most cases
is not likely to be substantial in view of
the Company’s plan to utilise its existing
machinery capacity to the fullest extent
possible in achieving the diversification.
The details are being worked out.

(c) The Company is taking up manu-
facture of new sophisticated iterns under
collaboration arrangements with various
foreign parties and these are being finalised.
It is not possible at this stage to indicate
the time by which the diversification
programme will be completed.

Funds for Welfare of Scheduled Castle
people during the Third Plan
Period

5626, SHRI KIKAR SINGH :
SHRI P. N. SOLANKI :
SHRI D.R. PARMAR :
SHRI DEVEN SEN ;
SHRI ONKAR LAL
BERWA :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) the amonnt provided for the various
schemes for the Welfare of the Scheduled
Castes people in the country during the
Third Plan period ;

(b) whether it is a fact that several
crores of rupees earmarked for the purpose
were not spent during that Plan period ;
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(¢) if so, the amount that has thus
lapsed ; and

(d) the nam:s of the authorities which
were responsible for not spending the
amount ?

THE MINISTER OF STATE IN THE
MINESTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) ;
(a) to (c). The relevant details were laid
on the table of the Lok Sabha in answer to

the unstarred question MNo. 2708 on
18-8-1966.
(d) The circumstances vary from

State to State. Sizeable cuts had to be
made in the plans owing to the national
emergency. In other cases, public res-
ponse was short of expectations, or the
amount involved was a small percentage of
the amounts budgeted., These cannot be
treated as actionable lapses.

Export of Khadi goods

5627. SHRI K. N. PANDEY : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer
to the reply given to Unstarred Question
No. 4078 on the 10th December, 1968 and
State :

(a) whether the information regarding
export of Khadi goods has since been
collected ; and

(b) if so, the names of the countries to
which they were exported and the amount
of foreign exchange earned therefrom 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

(b) Exports were made to the U.S.A,,
the U K., France, Hong Kong, Australia,
Japan and Dubai. The value of the goods
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including deliveries made to local recognised
exporters, was as under,

CHITRA 18, 1891 (S4KA)

Year Value
' (Rs. in lakhs)
1962-63 2.04
1963-64 0.17
1964-65 0.96
1965-66 0.09
1966-67 Nil
Idle capacity in Hind Machine Tools

5528. SHRI LOBO PRABHU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) the details of the idle capacity
in Hindustan Machine Tools last year and
the causes thereof ;

(b) if the lack of demand is due to
saturation, will not the hire purchase
system proposed and to idle capacity ia
those units, which may take new machine
tools ;

(¢) if the lack of demand is due to
lack of sophistication in the types produced,
the estimated cost of plant required to
eliminate at least part of the 50 per cent
machine tools now imported ; and

(d) if hire purchase is to be allowed
to this Hindustan Machine Tools, whether
Government will extent it to other
industries in the public and private
sectors and if not, not the reasons thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED) : (a) Due to the continu-
ing recessiopary trends in the Machine
Tool Industry, the utilisation of capacity
of Machine Tools units of Hindustan
Machine Tools Ltd., was about 40 per cent.
However, during the last four months of
1968-69 the sales position improved
considerably and consequeatly the utilisation
of capacity has gone upto 60 per cent.

(b) Demand for machine tools arises
from:
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(i) Creation of additional capacity in
Engineering Industries.

(ii) Replacement of existing machine
tools and
(iii) Modernisation.

Due to the recessionary trends in the
Engineering Industries for the last two
to three years, saturation to a certain
extent has taken place in the more
established ranges of machine tools
required for creation of additional capacity.
However, the potential demand for
replacement and modernisation which cuts
costs and thereby has a self-generating
effect of creating further demand, would
be substantial although this potential
demand, is pot materialising due to the
recessionary trends. In this context, sale

of machine tools under hire purchase
system is expected to ease the situation
to some extent,

(c) Some of the types of machine
tools produced by Hindustan Machine
Tools Ltd,, are quite sophisticated and
upto international standards. However,
there are many types of machine tools
which are not yet produced indigenously
and are presently being imported. Concer-
ted efforts are, therefore, being made by
the Company to utilise the available
manufacturing capacity more fully by
diversifying their product range so that
some of the types of sophiscated machine
tools which are hitherto being imported
could b: manufactured by them. This
is proposed to be achieved by adding to
the existing units only certain balancing
plant and equipment as and when the
need arises. An estimate of the cost
involved in this regard is not possible at
this stage, in the absence of detailed
information on the extent and walue of
balancing plant and equipment to be
50 added.

(d) Hindustan Machine Tools Ltd,,
have their own hire purchase scheme.
It is primarily for the units whether in
the private or public sector to have their
own schemes of hire purchase for selling
their products.
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Definition of “Weaker Section of Society”
as provided in the Constitution

5629. SHRI SIDDAYYA ; Will the
Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whehter the expression ‘“Weaker
Section of the Society’ contemplated in
Article 46 of the constitution has bzen defi-
ned;

(b) if so, what is the definition, and

(c) if not, how the provisions of the
above Article are being implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OE LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) and (b) . The weaker section include
the Scheduled Castes, the Scheduled Tribes,
the denotified, MNomadic and Semi-Nomadic
Tribes, and the lowest income groups.

(c) Dwoes not arise.
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Import Licences for Stainless Steel

5630. SHRI K. N. PANDEY ; Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to rcfer to the reply
given to Starred Questions No. 192 on the
19th November, 1968 and state :

(a) whether the required information
regarding the value of import licences for
stainless steel issued or canverted for 2126
gauges during 1967-68 and 1968-69 has since
bezn collected ;

(b) if so, the details thereof ; and
(c) If not, the reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & HEAVY ENGI-

NEERING (SHRIK. C. PANT) (a) and
(b) . The pgauges of stainless steel
sheets etc. for which import licences

could be issued or converted during 1967-68
and 1968-69 were 20 and 26G and not 21/26G.
The value of the import licences issued or
converted during 1967-68 and 1968-69 uplo
3ist October, 1968, is given below :

(i) Value of import licences issued for
stainless steel sheets and strips for
20 & 26G

(ii) Value of import licences issued for
18G and thicker and subsequently
converted to 20 & 26G.

(c) Does not arise.

1967-68 1965-69 (upto 31st Oct, *68)
Rs. 1,18,52,000/- Rs. 11,55,140/-
Rs. 39,48,135/- Rs. 2,07,887/-

Shortage of Cycle and Motor Tyres
in Capital

5631. SHRI A. SREEDHARAN : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state ;

(a) whether it is a fact that there is an
acute shortage of cycle and motor tyres in
the Capital at present;

{b) whether it is also a fact that such
tyres are freely available in the black-market
at every high rates; and

(c) whether Government will hold an
enquiry in the matter ? )

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS (SHRIF. A,
AHMED) ; (a) Excepting nylone tyres for tru=
cks and busses and tyres for Vespa scooters,
there is no shortage of tyres in the Capital.

(b) MNo such complaints have been
received in the recent past.

(c) Does not arise,

Staff in Khadi and Handloom
Industries

5632, SHRIS. K. SAMBANDHAN ¢
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the number of people actually en=
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gaged in (i) Khadi and Allied Industries THE MINISTER OF INDUSTRIAL
(il) Handloom and allied industries ; and DEVELOPMENT, INTERNAL TRADE

(b) the amount spent on cach of thess AND COMPANY AFFAIRS (SHRI F.A.
two Industries during 1967-68 and 1968- AHMED) :

697
(2) (i) Khadi 13.34 lakhs
Village Industries 7.68 lakhs*
(ii) Handloom - About 100.00 lakhs.
(b) Year Grant Loan Total
Khadi 1967-68 930.26 621.53 1551.79
1968-69 721.19 326,77 1054.56
(upto 28-2-69)
Village
Industries 1967-68 161.62 426.46 788.08
1968-69 193.43 290.22 483.65
{upto 28-2-69) :
Handloom 1967-68 156.31 70.75 227.06
1968-69 139.46 69.10 208.56

*includes 0.10 lakhs casual workers.

N. B. The amount shown against handloom industry is the expeaditure incurred by
the Central Government on the handloom cooperatives which account for
20% of the total production of handlooms and it is exclusive of financial
assistance rendered by State Governments to the handloom industry outside the

cooperatives,
Employees of Social Welfare DEPARTMENT OF SOCIAL WELFARE
Depart ment (DR. SHRIMATI PHULRENU GUHA) :

5634. SHRI P. R. THAKUR : Will o) (813
the Mipister of LAW AND SOCIAL WEL- (b) 146
FARE be pleased to state :
(c) and (d). The proportionate reper=
(a) the total number of officers and  sentation works out to 189, which
staff at present working in the Department compares favourably with the posi-
of Social Welfare ; tion prevailing in other Ministries of the
Government of India. In  undertakin,
(b) the numbzr of Scheduled Caste and  fregh recryitment, the policy is to :nsm:

Scheduled Tribe persons therein ; that reserved posts go {0 members of the
(c) whether Government consider the communities.

repruennfiun of these communities as () and (f). Deputation vacancies are

adequate ; filled up by officers whose services are

() if not, what m ae i available at a particular point of time.s

to be taken to rectify the situation ;
Industrial Development in Bihar and

(¢) whether some All India and Central Kerala
Services Officers from these communities
are likely to be posted to this D:partment 5636. SHRI K. N. PANDEY :
in the near future ; and SHRI ARJUN SINGH

(f) if not, the reasons therefor ? BHADORIA :

THE MINISTER OF STATE IN THE Will the Minister of INDUSTRIAL
MINISTRY OF LAW AND IN THE DEVELOPMENT. INTERNAL TRADE
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AND COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred Ques-
tion No, 383 on the 12th November, 1968
and state : .

(a) whether the information regarding
the Industrial Development in Bihar and
Kerala has since been collected ; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) The Governm:nt of Kerala
has since replied whereas the reply from
the Government of Bihar is still awaited.

(b) A statement of the replies received
would be placed on the Table of the House.
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Invalid Votes in General Elect ion

5638. SHRI MANGALATHUMADAM :
Will the Minister of LAW AND sOCIAL
WELFARE be pleased to state :

(a) the number invalid ' and bogus
votes polled in the last General Election
in the country both State and Parliament,
State-wise ; and

(b) the remedial measures taken by
Government to prevent casting of invalid
and bogus votes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM): (a) A
sltatement showing the number of invalid
votes polled in the last country-wide
General Elections to the House of the
People and Stale Legislative Assemblies
is laid on the Table of the House
(Annexure-I) [Placed in Library. See
No. LT-648/69]. With regard to the
bogus votes attention is drawn to answer
given to Upstarred Question No. 1166
on 21.11.1967.

(b) With a  view
number of invalid

to reducing the
votes, the Election
Commission has  introduced marking
instruments with rubber cross-marks at
both ends, These marking instruments were
successfully tried in the elections held in
February and March, 1969 and in a
number of bye-elections.

Posts Lying Vacant in Steel Plants

5639. SHRI MANGALATHUMADAM :
Will the Minister of STEEL AND HEAYY
ENGINEERING be pleased to state :

(a) whether some of top posts in the
Steel Plants have still not been filled up ;
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(b) whether it is because of the non-
availability of suiteble officials ; and

(c) the reasons for such delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT)
(a) Yes, Sir. It has been decided to
appoint three functional Directors  in
Hindustan Steel Ltd. Selections have been
made for two of these posts, and the
appointments are expected to  be announced
shortly. A vacancy has also arisen in the
post of Deputy Chairman. The question
of filling this vacancy is being considered.

(b) and (c). Selection of suitable
persons for such important assignments
requiring extensive and specialised exper-
jence requires time as this involves a
search from diverse fields and in some
cases a great deal of negotiations.

Foundry Projects for Agricultural
Implements

5640. SHRI MANGALATHUMADAM :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state

(a) the number of foundry projects

set up for manufacturing agricultural
implements in the Public Sector ; State-
wise ; and

(b) whether there is any proposal for
setting up a foundry projects for Kerala ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) The manufacture of steel
castings which is presumably intended by
the term ‘foundry projects, is now
exempted from the licensing provisions of
the Industries (Development and Regulation)
Act, 1951. There is no Central Govern-
ment Project in any State for the specific
purpose of manufacturing agricultural
implements. The administrative control
of the Nahan Foundry Ltd., which is
manufacturing  agricultural  implements,
among other things was transferred in
1964 from the Central Governmeat to the
Himachal Pradesh Administration, Infor=
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mation about the projects, if any, set up
by the State Governments is being collected.

(b) There is no proposal for setling
up a Central Government foundry project
in Kerala State. Information is being
collected from the Governmeat of Kerala
whether any such proposal is under their
consideration.
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Post of Divisional Superintendents oa
Southern Railway

5642. SHRI YASHPAL SINGH: Will the
Minister of RAILWAYS be pleased to state;

(a) whether the post of Divisional
Superintendents of certain Divisions on the
Southern Railway is held by certain Officer
for more than five years;

(b) if so, reasons why the Railway
Board’s directive in this regard has not been
strictly followed by certain Railway ; and
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(c) the sieps taken to avoid such lapses ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH). (a) No, Sir.

(b) and (c) Do not arise,
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Diva-Panvel Railway Line

5644, SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of RAILWAYS
be pleased to staie :

(a) the facts and figures furnished
justifying the laying of the Diva-Panvel
Railway line on the Central Railway ;

(b) the amount spent on its construction
and belng spent annually on its mainte-
pance ;

(c) the industrial development, if any,
on the above section since Its construction ;
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sengers and tonnage of goods carried by
this section, average annual earnings there-
from and amount spent for running of trains,
staff ; and

(e) the other sections in the country on
par with the Diva-Panvel section and how
long the Railways would go on subsidizing
such sections ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) The
Diva-Panvel-Uran was taken up for cons-
truction to help (a) economic growth of this
part of the under-developed Konkan region
on the Central Railway, (b) relieve the
growing congestion around Bombay arising
from industrial development and (c) provide
rail connection to the Naval Unit at Uran.

(b) An amount of Rs. 1,57 crores has
been spent on construction of Diva-Panvel
line so far. The annual maiotenance charges
are Rs. 1,09 lacs plus contributed to DRF
Rs, 2,59 lacs=Rs. 3.68 lacs.

(¢) The following industrial Units have
come up on this section since its construc-
tion :

1. M/s. Jenson & Nicholson Paints Ltd.

2. M/s. G. J. Rassiwala Rope Factory.

3. Mfs. Tilas
Factory.

Grace Marble Tiles

4. M/s. Deepak Tile Factory.

(d) (1) The average daily number of
passengers travelling on this section is 580,

(2) The daily average tonnage of goods
traffic carried over this section, including
traffic dealt with at Uran City and Apta, is
around 200 tons.

(3) Average annual eamnings—6.40 lacs.

(4) Amount spent for running of trains
and staff is Rs. 4.36 lacs.

(¢) The Diva-Panvel section was opened
to traffic only towards the end of 1964, It
takes soms years for the traffic to develop
fully on new lines. The traffic om this
section is already progressively increasing.
There are no other sections in the country
identical with this lne in all respects.

(d) the average number of daily -pas- However, there are 76 unremunerative lioes
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in the country, It is proposed to setup a
committee 1o study and suggest methods of
improving the traffic on these sections and
thereby improving their earnings.

Eamings from Perishable Goods

5645. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of RAILWAYS
be pleased to <tate :

(a) the average earnings from perishable
traffic carried by Indian Railways and the
amount paid on an average annually on
claims arising out of the said traffic ; and

(b) the steps proposed to be taken to
narrow this gap ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH (a) Perishable
traffic would comprise a number of itemns
besices fresh fruits and vegetables. Figures
of earnings in respect of all descriptions of
perishable traffic are not separately main-
tained, Figures of earnings are available
only for fresh fruits and vegetables, and only
to the extent that they are carried by goods
train. On the other hard, figures of com-
pensation paid are maintained for fresh
fruits and vegetables carried both by goods
train and by passenger/parcel trains. It is
regretted, therefore, that the information
asked for cannot be supplied.

(b) The Railways keep a watch on
claims arising in respect of fresh fruits and
vegetables so as to keep them as low as
possible. Some of the steps taken are :—

(i) The traffic is cleared by fast
trains; if necessary and feasible
by providing extra room on the
train,

(ii) Where feasible, perishables are
cleared in wagonl -ads or van
loads and sealed to destination
to avoid handling en route,

Movement fs closely watched to,
see that the trafTic does not suffer
avoidable detention en route and
staff are required to see to it
that they are not detained en
Toute.

(i)

On Railways which have seasonal
perishable traffic in large quan-
titkes, movement is planned well

iv)
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before the commencement of the
season, s0 as to ensure that
wagon supply is prompt and
clearance is arranged in block
loads to the extent possible.

(v) Care Is taken to ensure that the
correct type of wagons are
supplied.

Claims Preveative Sections in
Railways

5646. SHRI NITIRAJ SINGH CHAU-
DHRY : Will the Minister of RAILWAYS
Pleased to state :

(a) whether there are separate Claims
Preventive Szctions on cach Zone of the
Indian Railways and since when ;

(b) whether prior to this, a senior Com-
mercial Officer was looking after the above
work ;

(c) the average amount now spent on
claims prevention annually and that which
was spent previously on sepior commercial
officers ; and

(d) the amount paid annually on ac-
count of claims on Indian Railway before
claims preventive sections came into being
and the average number of claims then re-
gistered annually and now registered ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.
Buch claims prevention sections were ore
ganized on different Railways from differ-
ent dates. On Northeast Frontier ‘Railway,
a claims prevention organization came into
being in 1958 and on South Central Rail-
way, in 1966. On all railways they came
into being in the years 1955 and 1956,

(b) Prior to 1955, there was no uniform
set-up. Some Railways had a claims pre-
vention organization, others did not have
it. Even where a claims prevention or-
ganization functioned directly under the
Deputy Chief Traffic Manager/Deputy
Chief C ial Suvperintendent, Claims.
On the other hand, on South-Eastern and
Central Railways, claims prevention work
was looked afier by an Assistant Commer-
cial Officer, who also dealt with settle-
ment of claims, On Northern Railway, two
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Assistant Commercial Officers did it, in
addition to claims settlement work, Oa the
cld M. and 8. M. Railway, there was an
officer in charge of the Watch and Ward
Department and claims prevention work.

(c) As mentioned in answer to part (b)
certain Railways did not have any separate
claims prevention organization, Where
such an organization existed, it was virtu-
ally a part of the claims settlement organi-
zation. It would, therefore, be difficult to
prepare a separate account for this organi-
zation. Bs:sides, some of the relevant re-
cords would no longer be available., 1t is
regretted, therefore, that the average amounts
spent prior to 1955 <aonot now be com-
piled.

As for the average amount now being
spent on claims prevention, the informa-
tion is being collected and will be placed
on the Table of the House.

(d) Figures of claims registered and the
amount of compensation paid on the entire
railway system in 1953-54 and 1954-55 and
in 1966-67 and 1967-68 are shown below : —
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Number of Amount of

claims compensa-

registered paid (Rs.)
1953-54 3,73,758  2,86,69,695
1954-55 3,78,394  2,68,00,489
1966-67 6,50,551  6,10,02,694
1967-68 7,39,048  7,99,74,438

It may be explained that the figures
for 1953-54 and 1954-55 are not directly
comparable with the figures for 1966-67 and
1967-68 because conditions have been
changing. To mention only a few factors,
the traffic carried by the Railways has been
steadily going up, prices have been rising,
the Railways have assumed greater liability
and the public are more conscious of their
rights under the law.

Letters sent to Gevernment by
‘Members of Pariiament

5647, SHRI NITIRAJ SINGH CHAU-
DHRY : Will the Minister of RAILWAYS

be pleased to state :
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(a) whether it is a fact that the Railway
Board has directed the Zonal General
Managers of Indian Railways not to take
notice of letters sent by Members of Parlia-
ment ; and

(b) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No.

(b) Does not arise.

Government Lady Noyce School for
Deaf and Dumb, New Delhi
5648. SHRI S. M. BANERIJEE : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether it is a fact that the Board-
ing Servants attached to the Government
Lady Noyce School for Deal and Dumb,
New Delhi are not paid their emolument
for the period of summer vacations ;

(b) if so, the reasons therefor ; and

(c) what steps are proposed to be taken
to regularise the services of Boarding Ser-
vants who have put in more than five years
of service and are still temporary ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) Yes, Sir.

(b) They are paid from contingencies
only.

(c) Two posts of Biarding S:rvants have
been created and steps are being taken
by the Delhi Administration to fill them.
After regular appointments are made, the
employees will receive pay and allowances
like other employees.

Low Paid Employees of Government Lady
Noyee School for Deaf and Dumb,
MNew Delhi

5649, SHRI S. M. BANERIJEE : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that the low-
paid employees of the Government Lady
Noyce School for Deal and Dumb, New
Delhi are made to work in both the shift
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whereas different teachers work in both the
shifts ; and

(b) if so, why this discrimination and
what steps are proposed to be taken to pro-
vide the low-paid employees with relief 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
and (b}, Only Sweepers and Frash in the
school work in both shifts ; but they are
expected to work only for 8 hours a day.

Winter Uniforms of Class IV Employee of
Social Welfare Department

5650, SHRI S. M. BANERJEE : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased state :

(a) whether it is a fact that winter
uniforms to the Class IV employees in the
Department of Social Welfare were supplied
only in the month of March, when the
winter was over ;

(b} whether it is also a fact that the
uniforms and shoes supplied to Class IV
employees did not fit the employees for
whom they were intended ; and

(c)

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA): (a)
and (b). No, Sir,

if so, the reasons therefor ?

(¢) Does not arise.
Railway Goods Capacity
5651. SHRI RANJIT SINGH

SHRI D. C, SHARMA

SHRI HARDAYAL DEVGUN

SHRI BENI SHANKER
SHARMA

SHRI BAL RAJ MADHOK :

Will the Minister of RAILWAYS be
pleased 10 state :

(a) whether the goods Capacity of
Railways outstrips the demand ;
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(b) if so, the reasons therefor ; and
(c) the steps proposed to make fuller
utilization of the same ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a)to
(c). The materialisation of traffic is not
uniform throughout the year, While demand
for transport increases during the busy
season which extends from November to
April, it drops during the rest of the year.
In consequence, there is under-utilisation of
transport capacity during the slack months
and heavy pressure during the peak months.
To correct this imbalance, the Railways are
trying to presuade the trading public to
increase loading during the slack months,
atleast in respect of non-damageable goods
to absorb the excess capacity. Steps are
also taken to attract more traffic. The
Marketing and Sales Organisation have
been set up on the Zonal Railways with
this end in view.

gfewAt anfemfadt & fog geafa
ofw & afz
5652. =t Tm fag smawate w40

fafiy aar W weute H= gg O #
W!ﬁ"\'fﬁ:

(%) mragaw g fram & s
& gfom anfaarfedtl &1 gragfoat &
arow far & 7@ & grafoat w1 o9-
afe & ¢ afg @ a1 af g fomd
FTIU 5T HAGT A TS GrAT T I
wfaard ff W |

(=) afz i, @Y Far aTerc &1 faAC

SAE AE @ °U gIFF F HAR
groafadl 1 gafy 43| 71 8

(m afz g ar frm @m aw ; Ak

(w) 71 7% fou &gw grmEw
gt 1 fe g 7
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fafa s aq1 aaw sEa™ faw
T WA (Fo et golY qw) ()
¥ (m) 12 fewwae, 1968 F) faw T otw
AT qrfET e @A 695 F g A
& sqr st faar wma 10

(%) w7% fou st few &, o€ -
S AT 9 THAT AT @I |
Capital outlay for Engineer ing Industry

5653, SHRIRAM AVTAR SHARMA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether there is any proposal
under Government's consideration to step up
outlays on transport and hydroelectric pro-
jects to help the Engineering Industry ; and

(b) if so, the details therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AEFAIRS (SHRIF. A.
AHMED) : (a) and (b). The information
is being collected and it will be laid on the
Table on the House in due course,

Run over of A P.W.1.’s Trolly by 2 Dn. Mail
at Sasni in Allahabad Division
(Northern Rly.)

5655. SHRI ISHAQ SAMBHALI :
Will the Minister of RAILWAYS be pleased
to state

(a) whether it is a fact that on the 3lst
Japuary, 1969 Assistant Permanent Way
Inspector, Sasni, Allahabad Division of the
Northern Railway put his trolley on the
track while 2 Dn. Kalka-Howrah Mail was
granted line clear )

(b) whether it is a fact that the A.P.W.I.
did so inspite of the wamning glven 10 him
by the Assistant Station Master, Sasni ;

(c) whether itis a fact that the same
trolley was run over by 2 Dn. Kalka-Howrah
Mail passing through Sasni at the speed of
60 miles per hour, threw away the trolley
and the train was saved ;

(d) whether it is a fact that the APWI
played with the lives of thousands of people
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by inviting a major accident, inspite of the
warning given by the Assistant Station
Master ; and

() if so, the action taken against the
APW.IL?

THE MINISTER OF RAILWAYS
(DR, RAM SUBHAG SINGH) : (a) Yes
(b) No.

(c) Yes.

(d) As would be seen from reply to
part (b) above, no waming was given by
the Assistant Station Master. It is necessary
for the Assistant Permanent Way Inspectors
and other engineering officials to move
about on push trollies during the course of
their duties In connexion with the mainten-
ance of railway track, Placing push trollies
which can be easily removed on approach
of a train on line, dces not endanger safety
of travelling public and it is permitted, there-
fore, under the rules to place push trollies
on line and work them without obtaining
“line clear™,

(e} The Assistant Permanent Way Ins-
pector has been taken up with.

Deputing of Non-Qualified Gauards in
the open line
5656. SHRI ISHAQ SAMBHALI ;

‘Will the Minister of RAILWAYS be pleased
to statc :

(a) whether it s a fact that Rajdhani
Express was detained on the 1st March, 1969
due to the derailment of Down Goods train
at Achalda (Allahabad Division) which was
being worked by a pon-qualified Guard ;

(b) whether it is also a fact that such
non-qualified persons are bzing deputed by
local officers to work as Guard thereby
inviting accidents §

(c) if so, the steps that are being taken
to stop this evil practice ; and

(d) action being taken against concerned
ofTicers for deputing non-qualified hands in
the opzn line for working trains ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) On
1.3.1969 Rajdhani Express was detained for
7 minutes at Samhon station due to the



145 Written Answers

derailmsnt of Goods Train No. 406 Down
between Samhon and Achalda stations. The
Goods Train was not being worked by a
non-qualified guard.

(b) No.
(c) and (d). Do not arise..

Working Yard-Stick for The Commercial
Clerks (Southern Railway)

5657. SHRI CHANDRIKA PRASAD:
SHRI ONKAR LAL BERWA:
SHRI P. L. BARUPAL:

Will the Minister of RAILWAYS be
pleased to refer to the reply given to Uns-
tarred Question No. 2550 on the 11th March,
1969 and state :

(a) the prescribed yard-stick for the
Commercial Clerks working in Goods Sheds,
Booking Offices and Parcel Offices in
Madura Division of the Southern Railway ;

(b) when t'.¢ yard-stick was prepared
and by whom ;

(c) what factors were taken iato consi-
deration while preparing this yard-stick 1

(d) whether Government have recelved
any complaints in regard to this yard-stick ;

(e) if so, the details of the complaints
recedved ; and

(f) the action taken by Government in
the matter 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to
(f). The information is being collected
and will be laid on the Table of the Sabha.

Commercial Inspectors on Railways

5658. SHRI CHANDRIKA PRASAD:
SHRI ONKAR LAL BERWA:
SHRI P. L. BARUPAL :

Will the Minister of RAILWAYS be
pleased to refer to the reply given to Uns-
tarred Question No, 1115 on the 25th Febru-
ary, 1969 and state :

(a) what percentage of office clerks are
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allowed in the Commercial category as
Commercial Inspector ;

(b) whethier the Commercial Clerks are
also allowed in the same percentage in the
higher graded posts of Office-Clerks ;

(c). if not, the reasons for allowing
Office Clerks in the Commercial Clerks cate

Bory 3

(d) whether Government have received
any representation from the All India Rail-
way Commercial Clerks’ Association against
this encroachment ;

() if so, the details thereof ; and

(f) the action taken by the Government
thereon ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) For
the posts of Commercial Inspectors, mno
specific percentage has been laid down for
Office Clerks alone. As stated in the reply
to Part (a) of Unstarred Question No. 1115
on 25.2.1969, on most of the Railways, posts
of Commercial Inspectors are in the channel
of promotion for Commerclal Clerks and
also certain other categories of staff,

(b) No.

(c) to (f) Attention s invited to the
reply to the Question referred to in Part (a)
above.
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Goverament Lady Noyce School for Deaf
and Dumb, New Delhi

5663. SHRI RAM SWARUP VID-
YARTHI : Will the Minister of LAW AND
SOCIAL Welfare be pleased to state :

(a) whether it is a fact that sub-standard
and adulterated food is supplixd to the boar-
ders of the Government Lady Noyce School
for Deaf and Dumb, New Delhi;

(b) whether the persons incharge who
purchase provisons etc, for Boarding House
misappropriate the money by purchasing
cheap things and indicating exorbi-
tant prices for the same in the accounts;
and
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(¢) if so, what steps are being taken to
s¢t the management right 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE [DR.
(SHRIMATI) PHULRENU GUHA] : (a)
and (b). No, Sir.

(c) Does not arise,
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Delay in Settlement of claim of Widow of 2
Railway Porter

5665. SHRI NITIRAJ SINGH CHAU-
DHARY :

SHRI NATHURAM AHIRWAR :

Will the Minister of RAILWAYS be
pleased to state : )

(a) whether attention of Government
has been drawn to a news report appearing
at page 7 of Blitz, dated the 15th March,
1969 under the caption *‘Widow's 21 year
old fight for justice’;

(b) il so, the details of the case; and

(c) the reasons for the delay in settling
the claim of the said widow ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

(b) and (c). A. R. Moses, Muccadam,
Bombay Division, Ceatral Railway, died on
duty in Setember, 1938 and not in 1947 as
stated in the News Report referred to in part
(a) of the Question. An amount of Rs.
1,050/ was deposited with the Commissio-
ner for Workmen's Cmpensation, Bombay.
After payment of sum of Rs. 25/- towards
the funeral expenses, the balance amout was
returped to the Railway, as the Commis-
sioner dismissed the claim of Smt. Parvati-
bai, widow of the late employee, on 16-2-39,
A sum of Rs. 132/- towards gratuity was
passed for payment to the widow in Novem-
ber 1938. Records are not readily available
to show why provident fund was not paid
to the widow. She has been asked to pro-
duce Magistrate’s certificate to the effect that
she is the legal wife of late Shri A.R. Moses
Muccadam, in order to establish her title to
the compensation,
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Ispat Jl!lﬂlee Celebration

5666. SHRI S. KUNDU : Will the
MINISTER OF STEEL AND HEAVY EN-
GINEERING be pleased (o state :

(a) whether Ispat Jubilee was celebrated
recently in all the Steel Plants in public
sector;

(b) if so, the reason for such celebration
and the nature of celebration; and

(c) the amount spent by the Steel plants
on such celebration ?

THE MINISTER OF STATE IN THF
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Yes, Sir.

(b) The celebration was organised to
mark the occasion of the 15th anniversary of
the founding of Hindustan Steel Ltd. which
was incorporated on 19th January, 1954, It
included functions for the grant of long
service, merit and group towards to employees,
Nehru Memorial Awards to School Children,
exhibitions, symposia and cultural functions.

(c) About Rs, 25 lakhs inclusive of
Rs. 1.0 lakhs spent on awards.

Order placed on Mining and Allied
Mach inery Corporation

5667, SHRI BHAGABAN DAS : Will
the Minister of STEEL AND HEAVY EN-
GINEERING be pleased to state :

(a) the firm order position in terms of
value and tonnage on Mining and Allied
Machinery Corporation, Dargapur, as on
the 28th February, 1969;

(b) who are the main customers of the
(Mining and Allied Machinery Corporation);
and

(c) the value of the orders placed by
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Firm order in hand as on 28-2-1969 amount
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ed approximately to 22,000 tonnes valued at
Rs, 17 crores,

(b) and (). The names of the main
customer and the value of order placed by
cach is indicated below :

1. Bokaro Steel
Limtied.

Rs, 7.45 crores (appr-
oximate)
2, Calcutta Post Rs. 675 ,, -

3. Natioral Coal
Development
Corporation,

Rs. 130 ,, .,

Rupar-Nangal Dam Branch Line

5668, SHRI HEM RAJ : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the agree-
ment belween the Railway Board and the
Punjab State Government regarding ‘Rupar=
Nangal Dam Branch line of the Nornhem
Railway has expired;

(b) whether any scheme for the develop-
ment of this Branch line MNangal Dam and
Railway Repair Workshop at this Railway
Station including residential Quarters has
been formulated;

(c) if so, the details thereof; and
(d) if not, the reasoa thercof ?

THE MINISTER OF RAILWAS (DR.
RAM SUBHAG SINGH): (2) Yes. The
Punjab Government’s share of the line has
been purchased by the Ministry of Railways.

(b) Development works, quarters etc.
on this Section are taken up as and when
there is adequate justification for them. No
Railway Repair Workshop exists at this
station.

(c) and {d). Do not arise in wiew of
reply given to (b) above.

Printing of Report of the Commilttee of
umtouchability

SHRI P. R. THAKUR :
SHRI SURAJ BHAN :
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SHRI RAM SINGH
AYARWAL :
Will the Minister of LAW AND

SOCIAL WELFARE be pleased to state :

(a) the action so far taken to print the
Report of the Committee on Untouchability
and present it to Parliament ;

(b) the target date by which printed
copies of the Report will be made available
to M.Ps., M.L.As. and the general public ;

(c) whether the relevant portions of the
Report concerning the different Central
Government Departments and the various
Btate Governments have been forwarded to
them for advance action ;

(d) whether a cyclostyled copy of the
Report would be immediately supplied to
the Parliamentary Committee on Welfare
of Scheduled Castes and Tribes for their
reference and consideration ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA] :
(a) to (e). Government have received from
the Chairman of the Committee a report
signed by four members of the Commitiee
and a minute of dissent. The Chairman
of the Committee has not so far sent to the
documents signed by the other thre¢ mem-
bers of the Committee.

Even though the report is thus in-
complete, translation of available docu-
ments into Hindi is under way. The
English version has been sent to the Press ;
Printed Copies will be released to all con-
cerned as soon as they become available.

Arrangements have been made to
cyclostyle the Englisn Wersion of the
teport ; subject to the Hon'ble Speaker’s
Permission,  Cyclostyled Copies will be
laid on the table of the House within the
next two weeks.

Renewal of Applications by handicapped
persons for scholarships and
other aids

5670. SHRI ESWARA REDDY :
Will the Minister of LAW AND SOCIAL
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WELFARE be pleased to.uatc :

(a) whether it is a fact that handicapp-
ed persons who receive scholarships or other
forms of assistance from Government have
to renew their applications for assistance
every year.

(b) whether it is also a fact that every
such application for renewal has to be ac-
companied with health ceniificate, income
certificate ;

(c) whether this creates a lot of diffi-
culties for handicapped persons in renew-
ing their applications ; and

(d) if so, whether Governmenl would
relax the rules regarding renewal of appli-
cations by handicapped persons for Govern-
ment assistance ? 5

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA] :
(a) and (b). No, Sir. Scholarships to
the physically handicapped are awarded for
a given stage of study and during that
period application for renewal is not
necessary, However, after completion of
a particular stage of study, the candidate
has to apply a fresh.

(c) and (d). Do not arise,

Scholarships to handicapped persons in
Andhra Prsdesh

5671, SHRI ESWARA REDDY :
Will the Minister of LAW AND SOCIAL
WELFARE b: pleased to state :

(a) the number of applications received
from handicapped persons from Andhra
Pradesh (district-wise) for scholarships in
1967 and 1968 ; and

(b) the number of scholarships sanc-
tioned in these two years district-wice ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
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[DR. (SHRIMATI) PHULRENU GUHA] :
(2) and (b).

No. of No. of
Year applications Scholarships
received awarded
1967-68 ;] 9
1968-69 92 65

District-wise information is not avail-
able and the awards have been made for
the State as well.

Manufactire of Raflway and n
and Electrical wdpua:lu:.th‘

5672. SHRI ESWARA REDDY:
Will the Minister of RAILWAYS be pleas-
ed to stale :

(a) whether the Railway Board had
decided nearly two years back to establish
a project for the manufacture of Railway
Signalling and electrical equipments at
Hydrabad ;

(b) whether the Andhra  Pradesh
Government had given 300 acres of land
for the purpose ;

(c) whether the Railway Board had
later decided to shelve the project ; and

(d) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) In
1964 it was proposed to set up a Central
Signal Workshop at Secundrabad for manu-
facture of Electrical Signalling Equipment.

(b) Andhra Pradesh Government offer-
ed 350 acres of land out of which posses-
sion of 105 acres was taken.

(e} Yes. -

(d) The quesiion of setting up of the
Central Signal Werkshop was recensidered,
keepiog in view the limited resoorces,
‘ndigenous capacity fer the manufacture of
Electrical Signalling equipment already
existing in the country and likely to be
created in the future by the well-established
firms with Ioterpational Standing dn the
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ﬁelfl of Signalling technology ; and it was
decided that the proposal for setting up a
Central Signal Workshop may be dropped.

Establishment of Cable Factory at
Hyderabad

5673, SHRI ESWARA
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

REDDY :

(a) whether Government had taken a
decision nearly two years back to locate
the second  Telecommunication Cable
Factory at Hyderabad and had taken posses-
sion of 400 acres of land for the purpose ;

(b) whether it is a fact that work on
this project has not yet begun ;

(c) if so, the reasons therefor ; and

(d) whether the project will be taken
up during the Fourth Plan?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Yes, Sir.

(b) Yes, Sir.

(c) and (d). There have been re-
presentations from the Power Cable manu-
factures that they have idle capacity which
could be diverted for the manufacture of
Telecommunication cables at lesser cost
than involved in setting up a new factory.

A committee has been appointed to assess .

the capacity of the cable manufacturers to
undertake the manufacture of this item and
submit detailed recommendations. Final
decision will depend on the report of the
Committee.

Cement Factory at Yerraguntta,
Andhra Pradesh

5674, SHRI ESWARA REDDY:
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state =

(2) whether the Cement Corporation of
India which made investigation iegarding
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the possibility of setting up a cement fac-
tory at Yerraguntta in Andhra Pradesh has
submitted its report ;

(b) if so, the main features of the
report ; and

(¢) the decision taken by Government
thereon

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) No, Sir.

(b) and (c). Do not arise,
Provision for Leave Reserves in Cate-

gory of Stenographers in Northern
Railway

SHRI SHRI CHAND
GOYAL 1

SHRI OM PRAKASH
TYAGI :

SHRI RAM SWARUP
VIDYARTHI :

SHRI NARAYAN SWARUP
SHARMA :

KUMARI KAMALA KUMARI :

Will the Minister of RAILWAYS be
pleased to state :

5675,

(a) whether it is a fact that the provi-
sion of leave reserve in the category of
Stenographers in scale Rs. 130—300 and
Rs, 210—425 in the Northern Railway is in-
adequate as per prescribzd yard-stick pro-
posed dy the Railway Board ; '

(b) if so, the details of shortfall,
sion-wise in each scale ; and

Divi-

(c) the reasons therefor and the action
being taken to make up the deficiency ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH : (a) No,
except in the Headquarters Office, Leave
Reserves are provided only in the initial
recruitment grade and not in the inter-
mediate grade.

(b) Short-fall in the category of Steno-
graphers grade Rs. 130—300 (AS) so fara s
Headquarters’ Office is concerned is :—

Permanent -7

Temporary — Nil
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(¢) Due to ban on creation of posts, it
is not possible to make good the defi.
ciency.

Decision on disputes between Exccutive
Branch and Finance Branch on
Railways

5676. SHRI SHRI CHAND

GOYAL:

SHRI RAM SWARUP
VIDYARTHI :

SHRI NARAYAN SWARUP
SHARMA :

SHRI OM PRAKASH
TYAGI :

KUMARI KAMALA
KUMARI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Railway Board and the
General Managers of the Zonal Railways
are vested with powers to take over-riding
decisions in case of disputes or difference
of opiolon between Executive Branch and
Finance Branch ;

(b) whether the Goneral Manager of
the Northern Railway has intervened in
respect of stalemate between his personnel
Branch and the Finance Branch in case of
Stenographers with a view to fully imple-
menting the Railway Board’s orders issued
in January, 1965 regarding upgradation of

posts ;

(¢) if not, the reasons therefor and
whether the General Manager, Northern
Railway would intervenc in the matter ;

and

(d) if so, when and if not, the reasons
therefor ?

THE MIMISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) The
General Manager as the head of the Zonal
Rallway Administration has the authority
to decide matters within the limits of the
powers delegated to him. There are, how-
ever, certain matters such as interpretation
of President’s or Railways Board’s orders
where only the Prgsident or the Railway
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Bvard can provide an authoritative decl-
sion,

(b) to (d). There has been no such
stalemate. The Railway Board’s orders
issued in January, 1965 regarding upgrada-
tlon of posts of stenographers have been
implemented on the WNorthern Railway
except that on the Allahabad Division, the
selection is to be held shortly.

SAPY T g€ & A ® feow

5677, it =t e Ay : AT IO
ot ag @ &Y For 70 e

(%) #ar 7z 9= ¢ fs g W
& € W fFuar g faod & @7

TR
(=) aftgf, @ @F 71 Fraw §;

(m) = o W 9= § 5 @F ofc-
wTHEAET SN AfaFal @ ¥ e
= &

(w) afez & W= framr sw 3
frar & auex e &0 ¥ s
et gfr M SR T s § aewTe
¥ &7 ot &; s

(8) tar &= =% < fear o ?

Tk st (W10 TR g Fg) ¢ ()
oY gf )

(w) o= g sTEA arnaw & foy
e 7f oY, oY 99 g ag fafamar fs
7g oTEd T JTANE F GIAL, FX TAL
¥ fo framan AR sreT-aard 1 Eifa-
g0 Fwee o3 Freifea fear omr ) ae-
FaTe 7 fafrewa faar man 6 it a®
¥ qraEE & fae g0 &1 100 sfrsa
qarsT s faar om0 Afew 1@,
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1968, & gifai sx i & @vaey ¥

TR 1 gz 50wl w3 faar
TR

(m) =g "= @ fF ufasi aeh @@
Fam s | fog 7 719 o W [
oy g e ot &9 ¢ T gEEE &
fau ags aftag & sw@w F@H 3w
gfard &t & 1+ R F fer g &
wiifa & ¥ a1 afawiw gaEE q2F
aftmga #1 3T 397 s § A 3l
a2 @ % femdmas
Tify < ¥ afasiw aramama e afc
A FT AT IOT AT §, AZ q@EAT

gfews &

() o< ¥mT 9T, A 9@ A7 oY
g ¥ foud ) s¥ur 3 w1 feoar &
a7 IEF TOALC &

et s & F afe 3= w1 feamn
s s faar o &, @ W e W
fasita o fomw g3 & &, =g w1

(¥) Feafa Y aaa gag gv aftar
# & | eRfa-gd o oy
A WiE ® Fa F0 {Far sg=7w gz v
s, 594 A °§ fafqey werm #
faeitg afeumt Y = # =@ w7 oy
R |

af feedt foam @t gmig waw &
W & A

5678, st o dtar: war tefie
fasmm, @Fafts =AU a9T WWAE-
w WA 18 Wi, 1969 ¥ Fard-
fora W= d&ar 3565 % SO F gEA ¥
ag 9™ FI1 wLA fF ¢

(%) = gy wam, 7f faeet

¥gy NA AT HFT ¥ wygst w1
ST 4T § G
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(@) gqfew = gfaa fed a3 s«
# qfew & frowal w1 s @ar ¢

() #Mx F 37 A wwel W
=t g § Foea fasr arer i oy
W R Ak T FFwaE & I
T AT

(@) =@ &k Hidw F aforw
e waT &1 g Fe g ¥ fag
foerR FHard 1w = Y AR

(¥) =ar @XHT o HEA A o
sqaegr # frdt ST &1 qfeada @ &
frac g ?

sfie fawm, safe s
AT WRAT-STE WA (W) FESE S
wgwa) : (%) & (¥). Tl THsE &Y
T W g AR e X W &
Y

Rail Link between Hastinapar and Delhi

5679. SHRI JUGAL MONDAL : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government have any
proposal under consideration to link
Hastinapur in Meerut District with Delhi
through a rallway line ; and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No.

(b) Does not arise.

Complaints of Engineering A "
of India regarding Raw Material

5680. DR. RANEN SEN: Will the
Minister of INDUSTRIAL DEVELOMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether the attention of Govern-
ment has been drawn towards a news-item
in the Amrit Bazar Patrika of the 13th
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March, 1969, to the effect that the President
of the Engincering Association of India and
other members of the Association have com-
plained to the West Bengal Ministers that
engineering industry in the State is only
getting 15 per cent of their raw material
requirements for the last few years ;

(b) if so, the real state of affairs in this
regard ; and

(c) whether Government propose to
meet the requirements of the industry ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) Yes, Sir.

(b) and (c). The matter is being

examined.
sws frdtom gat tox & frdhee
uifirae gra Fowl W gerfest

5681. oft srafwr Feg watfemn @ 7w
ToR 7 97 FaTy FT F9T FA

(%) "ageaad oo =S
wus fedfom & fedloae =if d
wrew, 1968 ¥ sdw w7 ¥ qur AN
HfewTC A7 FT IeOAT F® TG TOH!
%t gafas s fGar @1, faw 9T dA9=
F AR T w4t AR

(@) afzg, N gw e T AW
% wafwa afewal ¥ fawg o
FTaaTEr 7 f6r I F Ty FOT § ?

e Wt (W10 T g feg) : (W)
oft 71

(@) "o ") 95 |
ar ¥ weR aet Iwmfwat

5682. st gww W wEAW : T
Tou W a7 Ty #) O FOr R
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(%) =@ aw3 W v g feadt
Romfeat @i & w@r o @ §; WK

(@) 1967-68 & 37 qx farat grfr
g8 ®Ix 1968-69 ® faa gifv &1 &
geTaAT 8 7

TeR WAt (Wo T g feg) : (%)
AT (/). sr-we wfedt ¥ afcarem
qT A AT SPE A 94 N qEr
AT & HiFE JTTeT AN §

AR TEwt & AT 9T ToX @Al

& am

5683. it gFW ¥ wgAT@ @ W
Y Y qg T B F4OUF
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e WA F T R @A E
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W qEE TAT IT WY @Al ¥ am
sfag sl aar Tsdty S F A
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TR wolt (wTe T g ) : (%)
33

(=) #tx (7). s qrEw av i,
WTEAET & ATHT 9T W AT TIHE R
el & AH F1 TGO FT FE TET
famrarta 7 3

wiet 3T wmgT (7w T) & v iw
aifwat e s21 WA

5684. st gEAET WEAW: T
ToX HAY gg 9a ¥ FI1 FN
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(7) =magawg a3
WH-FTR FE T SR s e
&I & 1 guer qgEi 7 0w gard
T ¥ ow fesr § ot mifri @ 5z
foar a1 ; &k

(=) afz g, at g F S
& AP W qTAT F qoy wqr § ?

Tox wt (¥re Tw 3w fag) : (%)
X (&). WRA-FTTYL & ¥ FAeT TFA
T ofrat & @ S F feeft wae &
fodé wft faelt @1 dfew 10-3-69 =
I<E W) Frodt WA R F A W
sEs gard @ (105 sr9A) F gEl
™ e § 90 W oF wwer g
ar |

FAYT A1 g W gfew,
Mg ZF dfgar & 7 379 F A
S 1 & AeT g9 fFar mr ar fag
oiw qgare ¥ o #R N g Ty
gfeq ¥ qra ¥ faar mam

Foreign Collaboration

5685. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state :

(a) the names of the items on which
more than one collaboration has been enter-
ed into during the last three years ; and

(b) the number of such agreements for
the same item ?

THE MINISTER OF INDUSTRIAL
DEVELOMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (2) aod (b). The informa-
tion is being collected and will be laid on
the Table of the House,
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Fige qeia wrear ot
wrw w2
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wiet-Arfege et Tt e
I J =1
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(%) =@ wfedt & g @ aaq-
T foroet @ Ot § e @ A

FI giafema w31 F fou gt =mgfe
waor fay o & fF & afear s fasd-
foa aog & st &

Shortage of Berths in Bikaner-Ahmedabad
Through Coach

5688. DR. KARNI SINGH : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether he is aware that in the
Bikaner-Ahmedabad “through coach’ only
four berths are available to the public ;

(b) whether it has bzen brought to
the notice of Government that this
accommodation is much below the demand
of upper class travelling public and causes
great hardship and inconvenience to them ;

(c) whether he 1is also aware that
four berths are reserved exclusively fer
military  personnel  whether they are
occupied or not ; and

(d) whether Government propose to
take steps to redress the grievances of the
upper class public travellers by this train ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBAG SINGH) : (a) Yes,
this was the position upto 25.3.1969 but
with effect from 26.3.1969, all the 8, first
class berths provided in the through coach
are available for reservation in order of
priority of demand.

(b) From reply to part (a), it will be
seen that action has been taken to remove
the inconvenience.

(c) This was the case upto 25.3.1969
but is no longer the case.

(d) Action has already been taken,
sus fedtm (I o) &

5689. it wfw Tag Watfean : =av
Tty w4l 18w+, 1869 &1 wEws
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fefom ¥ fes Tt oo fsr
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Survey of Line Between Laheria-Sarai
Saharsa

5692. SHRI KEDAR PASWAN : Will
the Minister of RAILWAYS be pleased
to state :

(a) the distance between L_ahcria-Snmi
and Saharsa and also beeween Hasanpur
and Sakri ;

(b) if any wrong survey has been
conducted whether Government propose to
take any effective step in this regard ; and

(¢c) if Government do not propose to
take any step in this regard, the reasons
therefor 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) The
distance between Laheria Sarai and Sabarsa
is 82 Kms. and between Hasanpur and
Sakri 62 Kms.

(b) and (c). No surveys for either
of the two railway lines mentioned were
carried out in the past. As the limited
funds and resources available for new
lines in the Fourth Five Year Plan will
have to be conserved for essential schemes
required for defence purposes, port and
major industrial development and for
moviog heavy mineral traffic, the proposals
for new rail links between Laheria Sarai
and Sabarsa and Hasanpur and Sakri may
not merit priority for consideration during
the Fourth Plan and may have to wait for
better times for consideration.

Donations to Political Parties by
Companies

5693. SHRI KANWAR LAL GUPTA ;
Will the Minister of INDUSTRIAL
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DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) the names and addresses of the
Companies which donated to political
partics and political leaders in the last
three years ;

(b} the names of the political parties
along with the amount donated ;

(c) names and addresses of the directors
and managing Directors of these companies ;
and

(d) the pames of such Companies
out of the said Companies which were
given new licences, or any other additional

facilities by Government in the last
three years 7
THE MINISTER OF INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) and (b). Reference is
invited to Unstarred Question NO. 2482
answered on 11.3.1969 regarding dopations
given to political parties by Industrial
houses in 1966-67 and 1967-68. Informa-
tion regarding 1965-66 as well as the
addresses are being collected and will be
laid on the Table of the House.

(c) Mames of Direclors will be avai-
lable from the published records of the
companies concerned, their addresses will
also be care of such companies.

(d) Information is being collezted and
it will be laid on the Table of the House.

Cost of Production of Steel in Pablic
and Private Sectors

5694. SHRI R. K. SINHA : Will the
Minister of STEEL AND HEAVY ENG-
INEERING be pleased 1o state :

(a) whether a study of the cost of
production of steel in the public and
private sector steel plants has been made ;

(b) if so, the cost of pioduction per
tonne at each ome of the public sector
and Private Sector steel plants ; and
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(c) the causes for the gap in the cost of
production 7

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAYY ENGINEERING (SHRI K. C.
PANT) : (a) The cost production of
steel in the Public and Private Sector
Steel Plants was last studied by a
Committee appointed by Government in
August, 1965 under the Chairmanship of
8hri Harekrushna Mahatab.

(b) and (c). The following table
indicates the works cost of production
per tonne of ingot steel for the year
1967-68 in respect of all the integrated
steol plants under Hindustan Steel Limited,
Tata Iron and Steel Company and the
Indian Iron and Steel Company.

Bhilai Rs. 269.9
Rourkela (L. D.) Rs. 321.7

(0.H.) Rs. 3227
Durgapur Rs. 3133
TISCO Rs. 301.0
11SCO Rs. 335.0

It will be noticed that the works cost
of production of public sector steel plants
does not compare unfavourably with that
of Steel Plants in the Private Sector.

Production of Cement during Fourth Plan

5695. SHRI Y. A. PRASAD : Will the
Miaister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that there are
differences between the Industry and his
Ministry on the production target of cement
during the Fourth Plan period ; and

(b) if so, the details thereof and reasons
for the same ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AEFAIRS (SHRI F. A.
AHMED) : (a) and (b). The target of
production and installed capacity of cement
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for the Fourth Plan have been estimated as
20 and 22 million tonnes per annum, respec-
tvely, by the Panel on Coment Industry.
Some cement manufacturers have estimated
the demand for cement by the end of the
Fourth Plan at a somewhat lower level of
18.5. millon tonoes, corresponding to a
capacity of 20 million tonnes. The exact
requirement of cement will finally depend on
the actual outlay on the Fourth Five Year
Plan and the rate of growth achieved.

Murders Committed in Trains

5696. SHRI D. R. PARMAR :
SHRI P. N. SOLANKI :
SHRI RAMACHANDRA J.
AMIN :

Will the Minister of RAILWAYS be
pleased to state :

(a) the total number of murders com-
mitted in the First and Second Class com-
partments, zone-wise during 1968-69 ;

(b) the total number of cases in which
the Railway staff was found guilty in this
connection ; and

{c) the steps
cirmes ?

taken to check such

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Murders
committed in the First and Second Class

comprtments were as follows :

CHAITRA 18,

Central Railway — Nil
" Eastern Railway — One
Morthern Railway — Four
North Eastern Railway — One
Northeast Frontier Railway — Nil
Southern Railway — Nil
South Central Railway — Nil
South Eastern Railway — One
Western Railway — Nil

(b) None.

(¢) ‘Law and order’ is the responsibility
of the State Government/State Government
Railway Police. Close co-operation is
maintained with the Government Railway
Police at all times for the control of crime
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and their attention is promptly drawn to any
serious crime that occurs and to any increase
in criminal activities in any particular area
or train for taking remedial measures and if
necessary for providing armed police escorts
on night passenger trains.

Black-marketing of Tracters

5697. SHRI D. R, PARMAR :
SHRI P. N, SOLANKI :
SHRI RAMACHANDRA J.
AMIN :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS be pleased to
state :

(a) whether Government are aware about
the black-marketing in tractors ;

(b) if so, the checks imposed by Govern-
ment to stop such black-marketing ;

(c) the recommendations of the Com-
mittee set up by Government to fix fair
prices of tractors and agricultural machinery ;
and

(d) the details of the prices fixed for
various types of tractors ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) ; (a) Some General complaints
have been voiced that tractorsare are being
sold at prices in excess of the prescribed
ceilings. However, no speciflic complaint in
this regard has been received.

(b) Government have notified the
ceiling prices of various makes of indigenous
tractors under the provisions of the
Tractors (Price Control) Order, 1967, issued
under the Essential Commodities Act.

(c) and (d). The Tariff Commission
had been requested to institute a regular
inquiry and recommend fair selling prices
of tractors. The recommendations of the
Commission and the decisions of Government
thereon together with the ceiling prices of
indigenous tractors fixed by Government
were announced through a Resolution bear-
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ing No. 5/44/67-AEInd II dated the 3rd
June, 1963, copies of which are available
in the Parliment Library. The Commission
was not requested to institute a regular
inquiry in regard to fair selling pirces of
agriculture machinery other than tractors.

Bokaro Steel Plant

5698. SHRI P. N. SOLANKI :
SHRI RAMACHANDRA J.
AMIN :
SHRI D. R. PARMAR :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state 3

(a) whether it is a fact that Bokaro Steel
Plant has suffered heavy loss ;

(b) whether it is also a fact that it was
due to the differences between some top
officials of the Government of India ; and

(c) the estimated value of the loss ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) No, Sir.

(b) and (c).. Do not arise.

Rewards to Persons Averting Rallway
Accidents

5700. SHRI KIKAR SINGH :
SIiRI ONKAR LAL
BERWA :
SHRI DEVEN SEN :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the proposal to give re-
wards to persons who had risked their life
in averting big Railway accidents has been
finalised ;

(b) if so, the details of the conclu-
sions ; and

(c) the criteria to decide the type/size
of reward for averting a particular acci-
dent ? ’
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THE MINISTER OF RAILwWAYS (DR.
RAM SUBHAG SINGH): (a)and (b).
The General Managers of Railways already
have powers to grant reward upto Rs. 2000/-
in each individual case,

(c) There are no hard and fast criteria.
Each case is dealt with on its merits by the
General Manager concerned.

Foreigners in Foreign Owned Industrial
Units

5701. SHRI D. R. PARMAR :
SHRI GUNANAND

THAKUR :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be be pleased
to state :

(a) the number of foreigners in
foreign-owned industrial units In India in the
salary groups of Rs. 5,000 ;

(b) the names of the industrial concerns
and the total number of foreigners emp-
loyed ; and

(c) the steps Government propose to
take to step up Indianization io this salary
group ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (a) Ason Ist January, 1968
foreign owned/controlled companies in India
employed 1027 non-Indians in the salary-
group of above Rs. 5000 as compared to
1072 non-Indians as on 1st January, 1967.

(b) The information is confidential.

(¢) Government have been using the
method of persuasion in implementing its
policy of Indianization of staff In foreign
firms, consistent with the latter’s need for
technical expert possessing speacialised
knowledge.

Ticketless Travel

5702. SHRI D. R. PARMAR :
SHRI GUNANAND
THAKUR :

Will the Minister of RAILWAYS be
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pleased to state :

(a) whether Government are aware of
the increased number of ticketless travel on
Indian Railways ;

(b) whether it is a fact that the more
the ticket-checkers are employed, the more
ticketless persons travel due to the fact that
all the relations of Railway employees are
enjoying the benefit of ticketless travel-
ing ;

(c) whether it is also a fact that the
most of the Railway employees are engaged
in collecting money from these ticketless
people ; and

(d) the special steps taken by Govern-
ment to check ticketless travel on Indian
Railways 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a)
Yos.

(b) This is not a fact.

(c) Ticketless passengers when detected
are required to pay the charges due only
to those railway employees who are autho-
rised to collect such charges.

(d) Frequent surprise checks on various
sections and massive checks at important
junction stations by mobilising a large num-
ber of ticket checking staff, R, P. F, and
Government Railway Policepersonel acco-
mpanied by Railway Magistrates, are being
conducted.

Instructions have also been issued to
Railways to associate village elders, boy

ts, students and vol from Social
Service Organizations in the conduct of
checks on ticketless travel.

Efforts are belng made to tackle this
problem by carrying out a campaign against
ticketless travel through newspapers, radio,
posters etc,

As students have been figuring promi-
neatly in this problem, various measures
bave been adopted to make them realize
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that ticketless travel is a social evil, Apart
from taking up the matter through the heads
of educational institutions, lectures on the
subject have been amranged by retired
senior Railway officers in educational insti-
tutions.

An amendment of the Railway Act to
provide for more stringent penalties for
ticketless travel is in hand,

Bringing of Girls for Immoral Purposes
from outside Dethi

5703. SHRI SHIVA CHANDRA
JHA : Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether the Government are aware
that for immoral purposes, the girls from
outside are brought into Delhi ;

(b) if so, how many were brought
between the period from January-March,
1969 ; and

(c) the steps taken by Government to
check this and with what success ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) and (b). _ No, Sir.

(c) Does not arise.

Licences to Tata Industrial Group

5704. SHRI SHIVA CHANDRA
JHA : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that new licen-
ces have been issued to the Tata Industrial
Group between January-March, 1969 ;

(b) ifso, for what purposes ard the
reasons therefor ; and

(c) whether Government have recived
new complaints against this industrial group
within January-March 1969, if so, the details
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thereof and the reaction of Government
thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir. 3 licences have
been granted during January-March, 1969,

(b) One licence has been granted for
affecting ‘“‘substantial expansion®® for the
manufacture of synthetic detergents and of
the two others for the manufacture of ““New
Articles”, one was for Alloy Steel Ball
Bearing bigs and the other for Tramycetin
Products.

Liceénces are granted after examination
of each application on merits having regard
to the targetted/estimated demand and the
suitablity of each scheme from the point of
view of foreign exchange expenditure/saving,
location etc.

(¢) Mo, Sir,

Aid for Modernisation of Indian Railways

5705. SHRISHIVA CHANDRA JHA:
SHRI D. N. PATODIA :
SHRI D. C. SHARMA :

Will the Minister of RAILWAYS be
pleased to stated 1

(a) Whether it is a fact that Government
have approached the World Bank for aid for
modernizing the Indian Railways;

(b) If so, when and for what amount
and for which kind of madernizing works in
the Indian Railways; and

{c) the response from the World Bank,
if any, so far to it ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

(b) In August-September, 1968, Govern-
ment had approached the International De-
velopment Association (IDA), an affiliate of
the World Bank for credit of $ 40 million
to cover part of the foreign exchange require-
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ments of the Railways from Ist July, 1968
to end of December, 1969. The foreign as-
sistance sought is maioly for the import of
components and materials for manufacture
of diesel and electric locomotives and ele-
cirical multiple unit coaches for modernizing
traction and for the import of equipment,
components and raw materials for overhead
electrification, Signalling and Telecommu-
nication Schemes.

(c) According to the usual procedure
followed by the World Bank and I. D. A.
for all countries and for all projects, an
Appraisal Mission was sent by them to India
to study the Railway Programme with refe-
rence to their curreat performance and the
proposed Fourth Plan investments. The
Mission completed the study by the middle
of March, 1969. It is too early as yet to
get the Bank’s/[.D.A.'s response to our re-
quest for the Credit,

Canning Industry in North Bihar

5706. SHRI SHIVA CHANDRA
JHA : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether Government have any plan
for the setting up of a Canning Industry in
North Bihar;

(b) if so, the details thereof; and
(c) if not, the reasons therefor 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMMPANY AFFAIRS (SHRI F.A,
AHMED) : (a) No, Sir.

(b) and (c). While Government have no
plan for setting up a Canning Industry in
North Bihar, two schemes have been receiv-
ed for preservation of fruits and vegetables in
Bihar-one in Patna and the other at Ranchi,
which are under consideration of the
Government.

Nationalisation of Tata Iron and Steel
Works Ltd., Jamshedpar

§707. SHRI SHIVA CHANDRA
JHA : Will the Minister of STEEL AND
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HEAVY ENGINEERING be pleased to
state ;

(a) whether it is a fact that the S.V.D,
Government in Bibar put forward a plan in
1967-68 before the Central Government for
abolishing the Tata Zamindari and nationa-
lising the Tata Iron and Steel Works Lid.,
Jamshedpur;

(b) if so, the reaction of Government
thereto;

(c) whether Government are planning to
nationalise the Tata Iron and Steel Works
Ltd., and

(d) if so, when and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) No such proposal has come to notice.

(b) Docs not arise.

(¢) No, Sir.

(d) There has been no occasion to con-
sider such a proposal.

‘Taking over of Cooper Allen Company

5708. SHRI GEORGE FERNANDES :

SHRI S. M. BANERIJEE :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) when Government hop: to take over
the Cooper Allen Company as decided som:
weeks ago;

(b) whether Government have received
any representation from any quarters against
the take over of the Company;

(c) if so, the datails thereof; and
(d) whether ths workm=n of the Com-

pany have besn pressing for am early take
over by Government 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Steps have been taken for
the appointment of top management person-
nel for the Tannery and Footwear Corpora-
tion of India Ltd., which has been incor-
porated to own and manage the Cooper Allen
and North West Tannery Units of the British
India Corporation Ltd.,, Kanpur. The
units will be taken over as soon as these
appointments are finalised and certain other
legal formalities are completed.

(b) No, Sir.
(c) Does not arise.
(d) Yes, Sir.
Goods Handling Contracts

5710, SHRI 5. M. BANERIJEE : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the contrac-
tor recently engaged by Railways for Parcels
and Quick Transit Service handling work at
Etawah, Tundla, Shikohabad and Khurja
(one group) and Goods Handling at Tundla
is bound by the terms of contract to pay
Fair Wag to the porters;

(b) if so, Wage by the contractor at the
stations mentioned in part (a), station-wise;

(c) the market rate for casual labour
certified by the District Magistrates concern-
ed for stations mention in part (a) ; and

(d) action proposed to be taken against
the contractor for failure to pay ‘Fair Wage’
to porters and for breach of the terms of
contract 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

(b) The contractor has certified that
payment at the rate of Rs. 3/- per day per
labourer is being made at all the stations re-

ferred to.

(c) Rs. 3/- par day per casual labourer,
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(d) Action in terms of the Agreement
will be taken if any case of failure to pay
Fair Wage comes to light.

Promotion of Parcel/Luggage porters at

Delhi Main Station

5711. SHRI BENI SHANKER
SHARMA : Will the Minister of RAILWYS
be pleased to state :

(a) wherther it is a fact that some parcel/
luggage porters working at Delhi Main
Station are being promoted as Parcel Clerks
without any test or interview;

(b) if so, whether it is also a fact that
their cases have been misrepresented by the
officers concerned;

(c) whether their cases have been exa-
mined at Ministry’s level; and

(d) if so, the action taken in the matter ?

THE MINISTER OF RAILWAYS (DR.
RAM SUAHAG SINGH) : (a) to (d). In-
formation is being collected and will be
laid on the Table of the Sabha.

Foreign Capital in Companies

5712, SHRI ARJUN SINGH BHADO-
RIA : Will the Mipister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state ;

(a) the names and addresses of private
enterprises including banking and insurance
Companies functioning in India in which
foreign capital has been invested ;

(b) the total assets of those Companies
according to the latest report available ;
and

(c) the number out of them which
bhave more than 50 per cent of foreign
capital ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED) : fa) and (c). The infor-
mation is being collected and It will be

' laid om the Table of the House,
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Pending Applications of Firms

5713. SHRI K. N. PANDEY : Will
the Minister of INDUSTRIAL DEYELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state &

(a) the names of the firms whose
applicants for the extension of Managing -
Agencies or for the appointment of
Managing Director are pending before
Government ; and

(b) if so, the date of each application
and the action taken by Government in
each case 7

THE MINISTRY OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). Two statements
are laid on the Table of the House,
[Placed in Library See WNo. LT—
650/69]

Translation of Law Books in Hindi

5714, SHRI K, N. PANDEY : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the Law Commission has
translated any law books in Hindi ;

(b) if so, the names of those books
and whether any arrangements have been
made to write original law books in
Hindi ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M, YUNUS SALEEM) : (s) No,
Sir.

(b) and (c). A scheme for the pre-
paration of standard Law bocks in Hindi
on subjects included in the L.L. B. coursts,
is under consideration at present.

Scooter Manufacturing Unit in U. P,

5715. SHRI ATAL BIHARI VAJPA-
YEE : Will the Minister of INDUSTRIAL
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DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether it is a fact that the
decision to allow Messrs. P. N. Singh
to set up a scooter-manufacturing unit in
Eastern Districts of Uttar Pradesh has
been altered to allow some other firm
to manufacture scooters there ; and

(b) if so, the name of the proposed
firm and the reasons for granting to it
this permission 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). The Scooter manu-
facturing scheme of Dr. P. N. Singh is
still under consideration, along with the
schemes submitted by three other parties.

Conspiracy in Heavy Engineering
Corporation, Ranchi

5716. SHRI RAMESH CHANDRA
VYAS : Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that the conspi-
racy hatched in heavy Eagineering Cor-
poration Ranchi, in collusion with the
Pakistan High Commissioner, has been pro-
vided ; and

(b) if so, the action proposed to be
taken by Government against such Of-
ficers ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PAINT):
(a) This presumbly refers to the case rela-
ting to the fire incidents in the Heavy
Engineering Corporation, Ranchi, in 1964.
The case was tried by the Second Addition-
al Judical Commissioner, Chotanagpur, who
in his Judgment dated the 22nd March,
1969, has concluded that the accused persons
had epetred into a conspiracy with each
other and that certain officials of the Pakis-
tan High Commission had contact with

them.

(b) Of the five accused, three were
employees of the Hoavy Enginecring Cor-
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poration. They had been suspended by the
Corporation on their arrest. Further de-
partmental action will be taken against them
as soon as a certified copy of the Judg-
ment is received from the Court. The Court
has sentenced all the accused to 10 years
imprisonment each.

Railway Lines

5717. SHRI S. KUNDU : Will the
Minister of RAILWAY be pleased to state
how many kllometres of railway lines have
been laid in different States per 1,000 popu-
lation and per 1000 square miles of area 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : Informa-
tion about the length of the Railway lines
is not compiled State-wise but only Railway
Zone-wise. Particular of the route kilo-
metres of lines opened during 1967-68, route
kilomentres open on 31st March 1968, etc, are
given in Statement B of the Supplement to
the Report by the Railway Board on Indian
Railways—Statistical  Statements for the
year 1967-68, copies of which are available
in the Library of the Parliament.

Licences to Firms in Madhya Pradesh

5718. : SHRI RAM SINGH AYARWAL :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) the number and name of industrial
firms in Madhya Pradesh to whom licences
were given for this year and also the names
of the items for which licences have been
given to them, serial-wise and category-
wise ;

(b) the number of those firms which
are owned by Harijanf}\divasis H

(c) the number of licences given to
industries manufacturing fine and coarss
cloth ;

(d) th: number of industrial licences
given to co-operative societies ;

(e) the names of the persons or com-
panies to whom licences have been given
with a view to developing the backwardness
of the State ; and



191 Written Answers

(f) the number of firms whose applica-
tions for licences are at present under con-
sideration 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) ; (a) During the period 1st Jan-
uary to 31st March, 1969 only one license
has been issued for Madhya Pradesh. This
was to M/s. Bharat Aluminium Co. Ltd.
for the establishment of a new aluminium
smelter at Korba for the production of
aluminium ingots ;

(®) to (e).

(f) Applications from 3 firms received
so far during this year for Madhya Pradesh
are under consideration, Four other
applications in which Madbya Pradesh has
also been shown as proposed location in
addition to some other States, are also
under consideration.

Nil.

Welfrre work in Manipur for Scheduled
Castes Scheduled Tries

5719, SHRI M. MEGHACHANDRA :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) the specific works so far taken up
in the Union Territory of Manipur for the
Walfare of the Scheduled Castes and the
Scheduled Tribes during the year 1968-69
and the proposed measures going to be
taken up in the coming year, with details
thereof ; and

(b) the amount spent in the aforesaid
works and the amount proposed to be in
the coming year ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) and (b). A statement is laid on the
Table of the House.

Statement

The following schemes were in operation
during 1968-69 and will continue during
1969-70 under the programme for the welfare
of Backward Classes.
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(1) Scheduled Tribes i
A, State Plan Schemes

(i) Education.

1. Pre-matric stipends.

2, Construction of High School Hostel
buildings.

3. Construction of Middle School hostel
buildings.

4. Construction of teacher’s quarters,

5. Encouragement of books in tribal
dialects.

6. Aid to voluntary agencies for educa-
tional works.
(if) Economic Development.
1. Communications.
Agriculture (Terracing and Minor
irrigation).
High School Farms
Animal Husbandary
Cottage Industries.
. Marketing scheds
ealth and housing.
Water supply
Housing
Arts and culture
Financial assistance to poor tribals
for medical treatment.
. Scheduled Castes

(i) Education,
Stipends,

ow e w

(iii)

ol L o

(ii) Economic Development
Cottage Industries
(iii) Health, Housing etc.
‘Water supply
Housing

The anticipated expenditure on the above
schemes during 1968-69 was Rs. 11.00 lakhs
and the amount proposed to be spent during
1969-70 is Rs. 10.00 lakhs.

B. Centrally Sponsored Schemes
(I) Scheduled Tribes

(1) Education.
Post-matric scholarships.
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(i) Economic Development.
Tribal Development Blocks.

(II) Scheduled Casts
(i) Education.
Post-matric scholarships.

The anticipated expenditure during
1968-69 on the scheme of Post-matric scholar
ships was Rs. 6.90 lakhs and, T. D. Blocks
it was Rs. 19.84 lakhs. In 1969-70 an
amount of Rs. 24.00 lakhs is proposed to
be spent on the scheme of Development
Blocks ; an amount of Rs. 0.70 lakhs is
expected to be spent out of the Plan
funds on the Post-Matric Scholarship scheme.

Tt G wEw, T feet §
wHaTfeat & go v & wgnid
we w7 frear av

5720. =t 5o ur: 7T Atetfre
frwmm, srafios sorqe aqr qaa-S™
#ﬂqﬁﬂﬁﬁwﬂmﬁ?:

(%) 71 ag g9 & 5 =t gk
W, 7€ faeelt F il § 99 3w
¥ wark w1 g8 ww frew @
g &

(m) afx g, & Jegset s =
gk oEe g AT A A FWA
Ty & ?

siterfivs fawa, sreafon samare
wwaTg-eTd WA (S Seedta s ag-
wY) : (%) | a9 AN S F
ot Y w1 s A @

(@) s & et v

wTd arEE aranT & et
w IEE

5721. &Y Qo ®Wlo. WREATS :  FAT
st e fawrg, svafos s aa
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AT WA gg q@TA # FW FA
f&:

() ¥ &Y v qrEvr SR
ot arfufeas senal & st o
IR FT a1 T ¢ ;

(®) afz 7, @ =F T PO
; &

»

(1) 3% So=ra w1 oW ¥} X
TET 9 T A v wfafwar ¢ ?

staifis fawrm, awafoe =
qqT AAE-wT WA (of sy st
aEAa) : (F) o, 7€

(&) stz (1) : avavTaTt e fe
T FEITT FIER F famrndT &

Tt w1 adfaw s

5722. s(Y qo ®To wrEwTE :  FAT
statfnr fawm, s=afew saare ar
aRaa-wTd WA ag qaTy ST Fr w940
- '

(%) =1 ggww ¢ i ot aeia
My wd F R s § fRfas
=R 1 TEmT o §

(®) afe &f, & Sg#r st @7 2,

(M) FTmagstawg framme
39 Sfew g Sgagw bl #1
:;m%tur_% faawi & =T SR E

(%) afz 7, @ @ T W,
foame 3% o T SF & W & fed
sy sr fraw faaffer we e
Fqa oF At w9 o fgw 5@ w5
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2, fodt ey wt Y whafafee s
@ oifs @@ & fou el & faw av
afe & A mia ?

setfas faem, oo swafes
T q91 a9am-w wAr (s .-

o o wgwa) ¢ (F) S, @9
(&) = & 7 9zw )
(w) s, 7

(%) omamawaT 98 W T T
ferarx fawar s

12.08 hrs

CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

STRIKE BY DOCTORS AND NURSES IN
DeLH1 HOSPITALS

=t wg fomir (79) : Sureqw wE)-
@, ¥ afaesaig o1F wgw & fa=-
fofaa fawg & it @rew aar 9f@r
fraa qar frate, smaw & o
favrg w7t &1 =W fremn 2 &R
s wear § frag @ o ¥ oow
RIS —

“foedlt & semaet ¥ SRl q9r
%t grar ggas 1
THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING

AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY) : Sir, onthe 3rd April
1969......

SHRI M. L. SONDHI (New Delhi) :
Why is the Minister not answering 7
(Interruptions)
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SHRI D.N. TIWARY {Gopal
Ganj) : Anybody can reply.

MR. DEPUTY-SPEAKER : Let him

read the statement.

siagfomy: giiqar 7@ 3 &
Y wEim A U @ AT AL ) @
N §EA & ¥qw 9 @ET AW AT TWH
fF o 77 7 #ifs @y g8 A
¥ freet @ | @ o wAT "o g
S wrET g TE g o

st arzw fagrQt weRW (THUAIR) ¢
o uT feeraw swTS ffar 9

MR. DEPUTY-SPEAKER : As Mr.
Madhu Limaye said, may I suggest you to
lay it on the Table of the House because
that has been circulated and they could

SHRI CHANDRA JEET YADAV
(Azamgarh) : Let him read it ; we should
know what is in the statement.

SOME HON. MEMBERS : Let him
read it.

SHRI SWELL (Autonomous Districts) :
Let the Minister have some practice in
reading English.

MR. DEPUTY-SPEAKER : All right.

SHRI B.S. MURTHY : On the 3rd
April, Shri K. K. Shah made a statement
in this House onthe circumstances leading
to the strike of juoior doctors and nurses
in the Irwin Hospital. Since then, there
have been further developments which I
would like to bring to the notice of the
hon. House. _

4th April, 1969.
(@) Irwin Hospital :
On 4th moming, the nurses resamed

duty, but again went on strike in the
afternoon following an alleged assault om
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a nurse, The matter Is under investi-
gation, Meanwhile, the junior doctors
continued to be on strike., 430 doctors
were on strike and about 180 regular
doctors were working.

The Emergency services were malntained
by the regular doctors and 78 cases were
treated.

(b) Safdarjang Hospital :

The junior doctors of this Hospital,
including Registrars, House Surgeons,
Interns and Post-graduate students went
on strike on the 4th morning. About
210 doctors were on strike and 117 regular
doctors were on duty.

The emergency services were maintained,
156 cases were atttended to and 71 cases
were admitted.

(¢) Willingdon Hospital

The junior doctors in the Willingdon
Hospital went on the 4th morning, 91
doctors were on strike 78 regular doctors
were on duty, 145 cases were
attended to in the Casulty D:zpart-
ment and 35 were admitted in the Ward,
Two major and three minor operations were
performed. (Interruption)

Like this we have given in the
statement, which I am laying on the
Table, what happened on the S5th April,
what happened on the 6th April and
what happened on the Tih April, 1969,
[See, statement below].

As will be seen from that recital, the
strike is at present confined to Interns,
who are under-graduate students, Post-
gaaduate Students, House Surgeons and
Registrars.  The posts of House
Surgeons and Registrars are training
posts and not career posts. The doctors
in regular service have stuck to their
posts and maintained the essential services
in she hospital with great devotion.

It is also reporied that junior doctors
from All India Institute of Medical
Sciences have decided to go on strike
from 4.00 P.M, today,

CHAITRA 18, 1891 (SAKA) Doctors and Nurses (CA)

198
The remainder of the Statement

Sth April, 1969
(a) Irwin Hospital

The junfor doctors continued their
strike on the 5th April. 430 doctors were
on strike (Registrars 60. House Surgeons
120, Interns 61 and Post Graduate Students
189). 186 regular doctors (including 6
doctors from Dte. G.H.S5) and 78
nurses were on duty,

64 cases were treated in- the Casualty
Department.

In the evening I addressed the nurses
of the hospital and they agreed to call off
the strike and resume duty from the
6th morning.

(b) Safdarjang Hospital :

The junior doctors contioued their
strike on the 5th April. 210 junior
doctors (Registrars, Interns, House Surgeons
and Post-graduate students) were absent
from duty while 117 regular doctors were
available.

B4 cases were attended to in the
Casualty Department, and 9 were admitted.
Six major emsrgency operations were
performed.

(c) Willingdon Hospital

The junior doctors continued to be on
strike. 91 junior doctors were absent
and 86 (including 8 deputed from Dte.
G. H. S.) regular mzdical officers on duty.

152 cases were attended to in the
Casualty Dzpartment and 38 were admitted
in the Emergency Ward, Four major
and to minor operations were performed.

(d) Lady Hardinge Medical College
and Hospital :

The junior doctors of this hospital
also went on strlke from 8£.00 A.M. on
this day. 208 junior doctors wzre on
strike and 29 senior doctors were on
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duty. In order to «cope with the
work, all the doctors in the non-clinical
departmznts were detailed tn the hospital
to assist the regular doctors.

51 patients were admitted and 8 major
and 2 minor operations were performed.

(e) Kalavati Saran Children’s Hos-
pital :

The junior doctors of this hospital
also went on strike, 35 doctors were on
strike and 10 regular doctors (including
two Russian Doctors) were working. By

internal arrangzm2nt, the work in the
hospital was carried on.
30 cases were attended to in the

Casualty Department, and 8§ cases were
admitted.

(f) Bara Hindu Rao Hospital :

The senior regular staff of this
hospital consisting of Specialists and
General Duty officers gave a notice to go
on strike from mid-night, but the strike
did not materialise.

6th April, 1969 (SUNDAY)

(a) Irwin Hospital :

The jusior doctors coatinued to be
on strike. 430 doctors were absent and
186 senior doctors including 6 deputed
by Dte. G. H. 8.) were on duty. The
nursing staff started reporting for duty as
promised by them on the previous day.

42 cases were treated in

Department.

the Casualty

(b) Safdarjang Hospital :

The junior doctors continued to be on
strike. 210 doctors were absent and 117
regular doctors were on duty,

45 cases were attended to and 21
admitted in the Casualty Department,
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(¢) Willingdon Hospital :

The junior doctors continued to be on
strike, 91 junior doctors were absent
and 54 senior doctors (including 8 from
Dite. G. H. S5.) were on duty. 32 doctors
were permitted to be off duty, as the
0. P. D, was not working.

(¢) Lady Hardinge Medical CoHege'
and Hospital ;

The junior doctors continued to be
on strike. 208 doctors were absent and
29 were on duty.

11 emergency cases were admitted.
Six major operations were performed.

(e) Kalavati Saran Children's Hos-
pital :

35 junior doctors were on strike and
10 doctors (including 2 Russian doctors)
were working., 8 cases were admitted.

12 cases were attended in the Casualty
Department and 5 cases were admitted,

7th April, 1969

(@) Irwin Hospital :

430 junior doctors were on strike and
184 regular doctors (including 4 from
Dte. G. H. S.) were on duty. On this
day, 1387 patients were attended to in the
Out Patiént Departmeot and 83 in the
Casualty Department. 52 new patients were
admitted for indoor treatment.

(b) Safdarjang Hospital :

210 junmior docters were absent while
117 regular doctors were on duty. As
many as 1588 patients were attended to in
the Ouat Patient Department and 31 in the
Casualty Depariment, 31 new cases were
admitted.

(¢) Willingdon Hospital :

91 junior doctors including post-
graduate students were on strike and 87
regular doctors (including 8 from Dite,
G. H. 8.) were on duty. 824 cases were
atteoded to in the Qut Patient De:partrment
and 71 in the Casualty Department. 15
new cases were admitted.
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(d) Lady Hardinge Medical College :

208 junior doctors were on strike and
29 ‘regular doctors were on duty.

(e) Kalavati Saran Children’s Hos-
pital :

35 junior doctors were on strike, and
10 regular doctors were on duty. 140
patients were trealed in the Out Patient
Department and 16 in the Casualty
Department, There were nine new
admissions.

As will be seen from the foregoing
recital, the strike is at present confined
to Interns, who are undergraduate students,
post graduate students, House Surgeons
and Registrars. The posts of House
Surgeons and Registrars are training posts
and not career posts. The doctors in
regular service have stuck to their posts
and maintain the essential services in the
hospital with great devotion.

Junior doctors from All India Institute
of Medical Sciences have gone on srrike
from 4 00 A.M. to-day.

st wy fowd : SuTeAE  WEIEW, AW
TH 96q] & W § | Wt Afew ¥
fear & va#d &7 g1 5 oD o A
A wOrs 9T @Y g, IENr "W &
¥ AERT §1 AW f@mar g1 @ a)
¥ Afew o= o & oY ghan ag war &
5 gzae & vror | §, weww &
FTTU FT §, TR F & I G0
1 W f5r a1 @ §, gEae w0 aw
ot & § St wfafwar v @, @ A
qqAT ¥ T T FA@ FIAT AT
g% 415 9 @ garw gua § | o
wHar gy g & A8 14567 A8
ardEl ®t Fwn fafesr wemaret #
garr, feafa feoft awetg &, agl ard
ad §, W g FarEt 1w Qe
i et a2 1@ & @ gEl A
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F31S M HIT JT goffed wF § I
¥ ¥ 77 aw 9 A1 ;o @Y fer W
T T qaST & a7 1@ S ?

MR. DEPUTY-SPEAKER : 1 would
like to make one observation. Where a
pointed question raised as a call-attention,
if you just give factual information without
even a slight reference to the root cause of
the strike, I think this is not fair. That
should be referred to pointedly.

SHRI S. KUNDU (Balasore) : You
must in all propriety, ask him to make an-
other statement,

‘THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : May 1
point out that it has been mentioned in the
statement that I made on the 3rd April,
1969. So, I have made a statement in this
House on the circumstances leading to the
strike of jumior doctors and nurses. Do
you want me to repeat what [ have said on
3rd April ? (Interruptions)

MR. DEPUTY-SPEAKER :1 would
like to point out that this calling attcntion
refers to the strike situation. What you
said on the 3rd, what happened on the 4th,
what happened on the 5th and what
happened oo the 6th—some of the infor-
mation is given in the newspapers. The
House is very much concerned - because the
strike is spreading out and there is no medical
facility available. In such a situation
what is the root cause of the strike ?

SHRI P. VENKATASUBBAIAH
(Nandyal) : You may be remembering that
when a demand was made on the floor of
the House asking the Health Minister to
make a statement on the strike that was
already carried on, the Speaker directed the
Health Minister to give a staternent with
regard to the events that led to the strike,
He has already placed the statement on the
Table of the House. This is a call atten-
tion arising out of certain situation. So,
Sir, the statement which he has already
placed on the Table is in the hands of the
Members. So, the statement which he is
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[Shri P. Venkatasubbaiah]

reading to-day is only supplementing the
previous statemsnt made by the Minister.

MR. DEPUTY-SPEAKER : The ques-
tion is that you have raised a point of
order. I have made certain observations.
‘The Minister is pointedly asked about the
situation regarding the strike. How many
doctors are on strike etc. ? The House is
naturally concerned. When we admit a
calling attention, what was the root cause,
what efforts were made, whether they are
likely to succeed—these are the matters to
which there must be some reference.
Otherwise as Mr. Madhu Limaye raised,
he has to put supplementaries to get his
information and that will be wasting the
time of the House.

SHRI K. K.
reverence 10 you...

SBOME HON. MEMBERS : to
House.

SHRI K.K. SHAH : With dye
peverence to the House, I have pointed out
that the strjke of the nurses is over and
they resumed duty on the 6th. I have
given that information. The House also
wants to know...

SHAH : With due

the

SHRI 5. M. BANERJEE (Kanpur) :
How could you convince the nurses, not the
doctors 7

SHRI K. K, SHAH : May I point out
that my hon. friend has not read the note.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Sir, why is he popular among
nurses and not the doctors ?

SHRI K. K. SHAH : why are you so
jealous ? Then, Sir, I come to the strike of
the doctors. What led to the strike of
doctors? 1 have mentioned it in my
staternent which I laid on the Table of the
House. Thereafter the only thing which
my hon friend can insist upon is : whether
our efforts have succeeded. That fact is
very relevant because I have mentioned
that unluckily, except the doctors of Bara
Hindu Rao hospital where, as I men-
tioned, they resumed duty, in the rest of the
hospitals they have not resumed duty. And
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the doctors of All India Institate of
Medical Seiences have also served a notice
and have gone on strike fiom this morning.
What more information can 1 give?
(Interruptions)

SHRI S. KUNDU : What was the
cause 7

SHRI K.K. SHAH: May [ know
whether hon. friend wants m»s to say whom
I met, what was the talk and all that 7
That will affect even the little chance of
bringing about a settlement that is there
because I will have to tell you what he said
and what we say etc. I am entirely in the
hands of the House. If you want me to
go ioto all these questions I will disclose
them,

& %y fowd : awgr &% ¢ ) qe-
N sru fame & g7 foun s

FeqE R, WES § IgA w6
3 9T F IFA W IS & Froor fay
§ | 347§ arewfow FrOUTd AT A9-
s § fr ag ot s § Efay srever,
I gEaTe ¥ Q€ § T, WH aww-
hmmﬁma&ﬂm%

waRE g ) W ¥ I 37
ware far @

It is learnt from the Delhi Administra-
tion that Dr. Mishra and Dr. Bhatnagar
submitted their resignations voluntarily on
Ist April, 1969 and 31st March, 1969
respectively. Of these, Dr. Mishra had
figured in an incident on the night of 3lst
December, 1968 when an Executive Coun-
cillor had taken a relation of his for treat-
ment to the Irwin Hospital after giving
information in advance to Dr. Mishra,

7g arenifes ®w faw o § 1 Sfe
geam® a1 g searet & Wt & of
i @d Tein 5a1 & 99 wee ¥
# Fo T ¥ Ao gfear dfewe (&1-
e S Tw aE qEAr H N guAe gE
gk & 1 o ag a arcwfas FTOT AT A
faar 1 of R 7§ s § fomr
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faw oo & A e T a@ T
FRTHIT F FT A9 AT NTH FC Q@
% ? @ 97 @ T W A gL
WAl AEIRA A ST F T AT B AA-
FTA &Y § w7 fife wrsdiwoor 77 A1Q §
sogwm fagan § ... (e @<
TRl a1 e fEar

Feug [EIRT, 3 A% Y TR aaA
1 7g ot s & fF R G R
wS for, R W R AR et g1 &
ATHT & GG FgAT AGAT § F A9 A
g St g feedr s
FdE W oaw ¥ oaw faw ad
ey § i fF feedt & at W
wfaw oifee @ aifeardie w181 3%
T Ty e e e g,
wH QA WAy g TgeEgy § 27 (1)
& wif el @ S0 30 W s
wegafa # i ofearie &t wi=w
T & 1 & WA W e A Ad
e wifgw f foeesht s ¥ ag @

foar ; &« A T WH AFET 9 &

fored & wifaq 3 797 § s ag =%
gt & 7€ fow ww afew swdwn fow-
T ¢ fag faw 3 wets foeag
o9 fm & Nt T@i w AR
¥ | wr NreaT are Afefew, @ am
& gz AT gEt BT T qwT AT
TEH g9 SART IW1d gETl Sed A
(AT § | IvRiA UHGT ggd ¥ wgr o
ATHT AT STo  fsT &7 asgm foemr
&Y AT A NS w1 qwfaw fowwt
aAfrgn A IEF FRR ag gETE
SO FTFgFEaga & gw & fovr
ET TS 37wt Frdt aoad fagwa #
Fwr war o e 3w & [qeer-
wq ¥ wwfeat @1 Xed ger LT—
732/69.]
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&t ofr Ta (39) : wWH T
9T @7 AT |

ot vy fowd © TEY FeOw wENA,
d@F | fomrgar }

‘Dear Sir,

Due to certain circumstances beyond my
control I am herewith submitting my resig-
nation from the Institute. I request that
I may be relieved forthwith.

Yery truly yours...... 1

WeqE WEIEd, 4g AHIA ATgd ¥ gEATEs
# At md at { ghag awerQy
firet 3 fF o< georl & aR IR K
¥ 9T GF A Aigd @y foq T g fE
# ag feqm X e fivsm &1 fw R
g fowr o=gT @ SOf9Y S9% gEmER
Wt & AT ¥ | ag gEm A E 1 Ay
¥t gre W HA wEea # qg wgF fw
IR g ¥ TN faar &, wEA F @
st AE FT MY |

weqw ey, el feafa 8 @A @
TaT™ Jo0 § (Tl AHT SqT9H HE=AIH
2 feedll & Tl A...sawm..,

it WY VT YA : THH T A O
& qg%r ¥ ag it qarse ... (wWAEm)..,
HEqW HENRE, WU AI5E W6 ATEL L.,

Q% AT §TE : A9 ¥ qged)
#1 719 § 39, .. (sTawm). ..

MR. DEPUTY-SPEAKER : Let him
finish. After that, I shall permit you.

stagfons : fag@a g &
g ¥ A A w2 @ g (), L
& € 7l #< W@ g\ gt 7w Frow @
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& ¥ argare s Sy &) & & A
FTAWE!

SHRI JJ. B, KRIPALANI (Guna):
May I make a request 7 So many mouths

have been allowed to open that we do not
know what is being discussed,

MR. DEPUTY-SPEAKER : He is
relating the facts. The Minister is there to
contradict him,

o vy fowa A, gEL T W
Tas¥

SHRI J. B. KRIPALANI : May 1
again point out that so many mouths you

allow to be opened that we are unable to
follow the proceedings.

MR. DEPUTY-SPEAKER : Unfortu-
nately, a number of members simultancously
get up, One member got up on a point of
order. If he has anything to say on the
point of order, I will permit him. But to
obstruct him is not good.

ot 7y fomd © R ot Wt A
I FEAT TG & ASYH "GRG, AGS A
T W YT FGEG F §, TH FIOT
g &, oot & gt s w1 g
& Towrt w7 ag weI R TE@H A
FY dto Ao dro HFA T TG AL HOT
&) @ a%ar 3 fF gw v & ¥ 9 g
g M Yo ATEo dte @ §, Tufag
wEAYy W, ag TR F A H - qma-
T F@ § AT g B AW FT T
W §, ag v fawma

ot greas dw (79 fedt) @
@ fosraa & f5 fafewes aome § @
@9y GRY A E I ALHFT @ A
ok |

wtny fowd : & 97 9T A o @
g fagafl @i & =t w Y
fawma gl g o
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aY sener wgkew, # uw @ @ A%
Tt g w1 e fewrw wrgar g
faeet  seqar=t § fom wat o3 Ay
® wdff frar omar § 7 9 faege weg-
i § 1 fet et 30 W, e dw
T, F R w d waw
ga et €1

ot Tod? fag (eaw) : g A
WTAME? AT vg @ E ? 2wy
et 7% @ & | ag o) §, Fw e
e

MR. DEPUTY-SPEAKER : You have
not followed what he says.

&t 7y fanw : oW AgiRw, fedr
Wt e FY 9w frgfe @ & @ sy
T Wid IR &1 AAIREW  faar smar
§ 1wt AR Refafem v a2
@ 90 & @FC AT ATEAT F | WG
e gfEa e ¥ wEfaa @ §,
A W IS € 1 FERAr g, A
afeg e Ao dat 1 wH

A list of duties will be supplied to
you on joining duty, You will not
resign or leave the assignment before
completion of your term of appoint-
ment. You will not be permitted to
resume duty before you give the
above in writing. Your appointment
can be terminated withont assigning
any reason or notice.

e ARy, a8 o T oF feer
FY 3T 7Y 2 7w IR B AT 4
a1fcdi ®Y A9 THTH FAT FT TEAT A
g7 awFga & 5 oo v e A
oy §, T=eT A ¥ wwa Afew gw
AIYHT FAY W 787 9T FC A gy
£
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SHRI DHIRESHWAR KALITA
(Gauhati) : Who is responsible—the Delhi
Administration or the Government of
India ?

SHRI RABI RAY : The Government
of India.

st 7y fowd : & &) g & € 9g Fg
@ g, & At ol W owE @ | IueTe
TERT, T el § § a9 9F ¥
T arrzeg A g1 M oamE
gy ey w@r g fawd gar Ssarg 5
feaw sinslt F177 29 79 & W @ B
s Fafrmgam it efa#ig 5
TEher gt & A wwar §, q@EwN
fomarar T @, WA A AT TEFT
fereramar &...

g% A g e : fra A fomemar ?

of Aq fowg : s ¥ A9
@@ gt AF g A wgw
wrgan § fs gawr aasmEy w@r fr s
A toreex & g & fo¥r ger §W, oy
0 fait aearg @ g, g 5w
g ST FR 1. (sTAET)..

it grae Tw ;. J§ fewrs
TR @ I 91, gus feferw fear
ST 4T |, (sEs)...

off oftr wew (mroim) ©
faoragaTe wegraT ¥ wgT AT R A€W B
ger A, g3 T3S F AE A7, T
Ao THo THe ¥ arfad &1 Ao-d
T & ¥ g 9w & am
gears | 47 T (TmEE). .

oft wg fong : Sureqw wEYRE, T
grae & GO w1 90 A gy II40
07 78 § fF wreaiw aw oy we
F RN J geedtw, Ao o o) grad
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gy F A d TYgwE faT ¥, AW
it g% saw TE g §—<TEdl &Y 4]
g9y Javzed fasad &1 & aveg o
Wt #f 99 &1 g2 W g, T I
T 7@ fawras §, frwt @ S wE)-
zg s §...9get fram Y sgaedr
T FLF FA T T9% fam F

¥ qg gwa fear 4,

“‘steps to provide residential accommo-
dation should be completed within
the next 18 months"

ot Tt fag - m—@:m # zat
J[TH NI FTHT qAWqE 7 9
a9 § 91 ©F 9 aF A= T4 JET |

SHRI ONKARLAL BOHRA (Chittor-
garh) : On a poiot of order. What is he

reading from ? And should there not be a
time limit 7

MR. DEPUTY-SPEAKER : He is
referring to a committee report where cer-
tain suggestions were made and saying that
because they were not implemented, the
strike took place. What can I do? Any-
way, he should finish now. He has al-
ready taken 20 minutes.

ot 7y foagd : F g0 foR agf
W W E! WS H Ay edraE
o ! et Tfg? of 1 5w foqd §
mar g fe 18 Al & @ wFT FT
WA F & &R QU fwar 9@
FER IHE  FAE T F I 78 i
araf Aamr 1 g o Framd W=
froge Taem & &

-t #1 ot srgam (srd-
Fe-gfrw) M agafa 487 @, AT T
A-sfefar o o ag fawar g1

fradare faat g d9E w19
®T WeqqT FAX A GEATT §, IT Gl
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[sh wg femd ]
gearel W - 9@ oer  gfeear  dfess
L CERE C R DR b TR
T R W Taww 1 Sfe feee B
T goarRl & 40-50 gfywa ¥ afew
e TgE el f oww o ower T
®| &

ST IE-FATET F AT AR
¥adt feas &1 @ AT R
 FAr R fFowo@rel w1 e qga
gua ¢, fomd 7ol #) ago qwerw
a1 = wo Sifgar w1 awer
T3 q1, Iq UG TF A T o, gfy
I8 A F1 fqie st at g o #ew-
arei ¥ wwrw & AR ateeh d, ¥
T & ot

e TEeE ¥ A e f—
FguETEE el foEt #f gER ¥
fod, frg erex #t germn v 8, 9
FIU 9T A9 S14 * oA, I9% a9 AT
& § fd—ag® FI 9T @), T §
ST FLH—FATHT FRET &1 It Ferwr-
i —Frame 1 T, o A
a-ifefen gy, 9% 9w |-
=g & TR X qmar wwar g e
FTTCH B &Y famfil |1 srifem
s feramam st @ E?

SHRI P. VENKATASUBBAIAH : The
maoner in which a supplementary gquestion
can be put is clearly laid down under the
rules. In the name of a supplementary, he
he has taken 28 minutes. How long can
we suffer from this 7

o Tfr T s folr W o faer-
are &, wgfery fadmT a8 &

SHRI P. VENKATASUBBAIAH 1 He
can ask for a discussion under the rules, if
he wants. But in a supplementary, he can-
not go on like this,
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MR. DEPUTY-SPEAKER : Twice I
have warned him, What can I do ?

st $qT 1S IR : IUTCTH  WEEA
T AT ATE HETCR ...

st wfr gww : Soreqw wERA, T
# AR N qwow w foow @
TR ¥ W oW fadwm @ g A
fam T ¥ gAY ¥ v f—a
VAT @I RE ... (wwwmw)...

st $AT ST g : JITSAE WA,
A AT WE AT qg § s
F I & AT 39 %@ W@ §, I I -
T & A A @@ N aggaf
¥t ¥ e 2 e

sit et . &= w1 2, fog ®o &
A RE?

| d@laww dw (sfgr) : A
9w g ATWE & 5 sewemma ¥ fam
APl F A9 &, A9 I SW A wee
fefor | T ame & T w8 I f5
TF A AT § A GG AL I A FA
& ¥ @ W

it 4T 9T 0@ : U HEA,
s awars et wefafrgam & -
T TERE gawe g | Wt §g f
qg™ 9g wgl A 41, 99 q41e go 4, fF
we e foomw o=y g =ifgy, ==-
fag #1E Tt ama 7€ Y o7 forw fw
et v e mow &, 9w Wi
Faq A | qger @ at g § R
arcw o ( sraem)

ot 7y foAg . e WIS AR
g ?



23 Strike by

MR. DEPUTY-SPEAKER : I do not
permit Shri Gupta to raise his point of
order. Has the sald anything against the
Delhi Administration 7

St ST W g ;R FgA Gy )
NergNagfor i@ s aw-
&wit g faemar @, 98 wa g
(wam) xg foerd & 9w &
(eqeva) --dT TeT FIT § 1 SRR
7§ ¥ a9 Foree fran § - owawme

MR. DEPUTY-SPEAKER : Nothing
pneed be recorded now.

AN HON, MEMBER : Sir,......

MR. DEPUTY-SPEAKER ¢ Order,
order. He may resume his seat. Nothing
is being recorded.

SOME HON. MEMBERS :**

MR. DEPUTY-SPEAKER : The re-
marks of Shri Kanwar Lal Gupta and Shri
Kachwaj will not be recorded for eight
days. Now let the Minister give his re-

P])f [

SHRI K.K. SHAH ; May | say that
both sides of the House have been lulpfql
tome in settling the strike of the nurses ?
Both sldes jointly worked with me to
reach an agreement. I would request that
the same spirit may continue here also so
that by today cvening the strike may
come to an end.

My hon. friend, Shri Madhu Limaye
has not been fair ro me, I have not men-
tioned only one side. If he would be
good enough to look at my statement, on
the 3rd of April also I mentioned the other
side by saying that they have asked for *an
unqualified apology—that concerns the
doctors—from the authorities concerned
for their consistent high-handedness and
grossly unjust and shameful conduct in
pressurizing these house surgeons to re-
sign”, I have mentioned their case also ;
I have not mentioned one side alone. The
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Delhi Administration case has be:n men-
tioned ; the other side has also been men-
tioned. I wish Shri Limave had referred to
this, Then he would have been fair to
me.

SHRI RABI RAY 1 What about the
Karmarkar Committee report ?

SHRI K. K. SHAH : I will refer to it
also, 1 will not leave even one point
which Shri Madhu Limaye raised unanswer-
ed,

SHRI M. L. SONDHI: Let him

give an assurance.

Sondhi
Attention

SHRI K. K. SHAH 1 Shri
must remember that Calling
Notice is not my creation.

SHRI M. L. SONDHI : You could
have asked for a Short Notice Question,

SHRI K. K. SHAH : Even then the
same thing would have happened. Second-
ly, he has referred to two doctors, Dr,
Chotani and Dr, Sankaran and has brought
before the House the photostat copy of a
draft prepared by Dr. Sankaran.

DESH-
resign-

RAO 8.
Original

SHRI SHIVAIJIL
MUKH (Parbhain) :
ation ; not a draft.

FHRI K. K. SHAH : The facts have
already appea.rui Tlm'cforc, I need not
repeat them. After the original order of
discharge of Dr. Mishra from the hospital,
if the hospital professors persuaded the
doctor to resign instead of submitting him-
self to an order of dismissal or discharge,
would you find fault with the senior pro-
fessors under whom these doctors were
working ? (imterruptions) Even then, in
spite of this position, I said “All right, if
you want an Inquiry......

SHRI S. M. BANERJEE : Appoint a

Committee of Parliament.

SHRI K. K. SHAH : It is no longer a
secret ; I have already made a statement
that if peeded an inquiry will be given to
them.

**Not recorded
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st mifg wyuw : ST ) e @
** (=oem=) -

st sEw fagrdt e : (I=TRR)
IATAT AR, ¥ T AT Fg W € 7
FEARNIG A GINNY TR
Efromaa st fass &Y 1 w9 frsres
qFAT § TET K AT qF F Fq9T H
Fada v § 1w T e g g

# st @ 99 @1 § 1 gwie faw oy
FRAREMR I WA B AR
Tgd & q WYFT A7 g ) A #E
e 7 71 37 ww 4 amw W
frere 21 | faesl €Y IFAT & gAGT 9
gw ATy § AR T 9T A AA § )

MR. DEPUTY-SPEAKER : 1 would
request the hon. Member, Shri Shashi
Bhushan not to make any provocative
statements. It is mot correct,

it wf waw :  ITSTE wERE, W9
ey RE?

MR. DEPUTY-SPEKER : The call-
ing-attention motice was admitted obviously
because the Members and the House were
concerned about the strike and you do
not even allow the Minister to state the
position and what efforts he is making !
The negotiations are at a dellcate stage and
1 would caution Members not to put a
question so that the efforts may not prove
fruitful.

SHRI K.K. SHAH: Even then I
bave categorically stated that if the con-
tention of M=mbers is that these resignations
were forced, an inquiry will be held. I
must also say that this was done with the
consent of Shri Malhotra.

So far as the VIP is concerned, there
also I have made a statement that all
those who go to the hospital will be
treated as equals, whether they are minis-
ters or anybody else. On this point also
I have not kept any doubt.
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So far as cvondition No. 7 is concern-
ed, my hon. friend has referred to the
Karmarkar Report. The Karmarkar Re-
port recommended Rs, 150 for an intern
and we gave Rs. 150: it recommended
Rs. 225 for house surgeons ; we first
gave Rs, 200 and then increased it to Rs.
275, more than what the Karmarkar Com-
mittee ‘had recommended : for the post-
graduates they recommended Rs. 225 ; we
gave Rs. 250 but since the non-practising
allowance question was raised, we ralsed it
to Rs. 300.

THE MINISTER OF RAILWAYS (Dr.
Ram Subhag Singh) : Very generous.

SHRI K. K. SHAH : Then my hon.
friend has referred to...(Interruption),

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Rao Committee,

SHRIK. K. SHAH : I am coming to
ft. Icannot jump from the ome to the
other.

Then, there are complaints about resi-
dence, non-practising allowance-I have dealt
with it—post-graduate and some other
facilities. It is true, so far as residence is
concerned, that the accommodation is not as
it ought to b2,

SHRI KANWAR LAL GUPTA : **

SHRI K. K. SHAH : But it is a ques-
tion of expenses all over country. On the
contrary, I have to admit, Delhl has a
better treatment than the rest of the country.

SOME HON. MEMBERS : No, Sir.

st go Wle wAWl:@ YHW-HAT &1
AT AR AT AT | TEEA & TS |

SHRI K. K. SHAH : Do not mix up
things. Then I can say, do not ask for
increased allowance so far as MPs are con-
cerned, Why are you mixing up these
things ? There are many things which can be
said.

ot oft T SEE-AAt W oAET
Tz A FON Y gar 7@ ?

**Not recorded
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SHRI K. K. SHAH : So far as post-
graduates are concerned, there are 1,000
applicants. We have provided so far for
375 scholarships and we go according to
marks. You might say that 1,000 scholar-
ships would have been much better. There
is nothing like that if we could do that.

o 7 ot ;g g A A aw
F @I g, wifeai w5 7@t

SHRI K. K. SHAH : Now comes the
question on rule 7. May I remained my
hon. friend, Shri Madhu Limaye that house
surgeons are accepted as house surgeons
because they want to qualify for post-gra-
duate. House surgeonships are for six
months,

SHRI DHIRESWAR KALITA ; One
year.

SHRI K. K. SHAH : All right, one year.
I do not want to controvert that Let us
make it as non-controversial as possible. If
the impression goes outside that all parties
want the doctors to settle and also on us
that we want to make every effort to settle,
the settlement will be much nearer. There-
fore I would appeal to all the members of
the House that instead of looking at it as
either this party's question or that party's
question, let us look at it as a pational ques-
tion where we want to see that these young
boys are satisfied and come back to work.

ot vy fowg : AR W 41 A
T T |

MR. DEPUTY-SPEAKER 1
resume your seat.

§t Ay fomg . sqmmEw G &
AT g T

Please

MR. DEPUTY-SPEAKER : You will
have to resume your seat, He will cover
it next time ; I will not allow you.

off v foqg : a@ $7 TE FA )
Rdsyamradi g1 & o7 aff g
wASq Fr § Ao sfor w1 7 AT ww
FT IO 7Y A1 7
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MR. DEPUTY-SPEAKER : Please re-
sume your seat.

ot wg fond : R yw W oI
afaz

ot ek ol (7 afer)
=19 7 & art ¥ qarsy

MR. DEPUTY-SPEAKER : He has
taken oearly 50 minutes.

Hrag fowg : A gw FIWS
fammsy

MR. DEPUTY-SPEAKER :If he |Is
giving the answer, you sit down.

SHRI MADHU LIMAYE ; He has to
give the answer ; he must answer my gques-
tions.

SHRI P. YVENKATASUBBAIAH : It is
a clear defiance of the Chair.

MR. DEPUTY-SPEAKER : Have you
missed any point ?

SHRIK. K SHAH : I was referring to
clause 7,

MR. DEPUTY-SPEAKER : That
have mentioned. That is all,

it v fomrd : F7 ST far @@ @
TR |

you

MR. DEPUTY-SPEAKER : Please res-
ume your seat.

SHRI K. K. SHAH : Clause 7 canoot
be done away with because those are tem-
porary appointments.

MR. DEPUTY.SPEAKER : He has
replied ; Shri Onkar Lal Berwa.

) SHRI MADHU LIMAYE : He has not
replied,”
MR. DEPUTY-SPEAKER : He has
said that it cannot be done away with.

SHRI K. K. SHAH : I am replying,
‘Why don't you sit down? These are not
permanent appointments. [ want to say
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that these are mnot permanent appoint-
ments and it is only in permanent appoint-
ments that you would insits upon an enquiry.
These are only for 6 months or 12 months.
This rule is justificd.

st S FEARw ¢ W AR e
Tgw® &1 AU W wE U ufgr
WA TH | AU F W E &

A AFET T A IATE AGT F IR |

MR. DEPUTY-SPEAKER : I have

heard the point raised. He has replied and
explained it, Shri Kikar Singh...not here ;
Shri Sitaram Kesri.

ot griwa s (AETOeE) ¢ A
foud aga ! @wg faar 7 god A
wag o faar | g st s &y st fear
Ciodl

MR. DEPUTY-SPEAKER : Your name
is there ; you will get your chamce. Shri
Sitaram Kesrl,

T AW ¥ I ARG,
qg WE aET A AR R A &)
frdY S oA s AR TEEaE s
qT TEEA AT gWEAT AT AT #Y
et 71 2fws frar s, ag sfea ad
2 & o gErd A0 far gAwTE
¥ 98 gu §, SR wHErH F gwAe
# I 7 FL G A A ¥ W
WEl N gR y e d &
WL 299 q9E F T R AETfES
F@TE F &7 ¥ fegr o gwaT &\ 4§
TS AT 91 fawdl ¥ ) W § gEEy
AT gav9g 7 AW §W S AW TSA-
Hfas gog @ FT TR &, 77 FRAA
i A e g1 8w e wifgy e A
A gl Y W gwen § Sy fr-
w7 & I @3 o IW fewr ¥ R
®[ g0 TCH | gARR Qed, sTo wifgAr
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1 I F g gL AT A AT
I fradt adt wag @), SR wHEr SO
& qumg, fafars somarsr & 9= &%
it T W fewtarzw feam
TS WY TEERT F AR 4% A a @
g...

MR. DEPUTY-SPEAKER : Come to
question now. (Interruptions).

SHRI RANDHIR SINGH : No ques-
tion ; half an hour's speech.

ot TR 6N 0 TWe HHA A
9 &1 &, 48 To THW aAwwr ¥ gfe-
fede o1t forad @i & i fafeedt &
R A fored anfaw gar 5 =10 -
™ Fioed gfefede 9T agf IR 1
13.00 brs.

7g f gT Agr wEr ) W oS Al
gt T &1 ¥ A7 & Fg wr fF X aws
A gardt TaeTY § W axg 1 weAd
o W § AR gEd Ot W W1
5T, Uefa® 9 w0 ot qfa & fer gw
s awla 1S s aag & foum
TAHS AT A T/ a1 &1 of f7 -
ifF R faage aer @ s w
AAY 9T W ARy 239 e
faeqe @ vt g=f gt ford A
geed ROA-aay faea wmw W) gwer
¥ ot g9 & fou gwE dmwE

faeot v % ToraTr QX ¥ X qR_E
o g et gEATs ¥ gfy Fw @3-
F1X ¥aw faeet Tefafrdem oz ardr
fordmrdy gt w3 43 4G gwar g AR
g% FTC N gt forsderdr wnd &
qaarE! ¥ o 79 a%g #7 92 wedt §
@ T aafis weang ford gomd
e ST 39t @i @ETE F R A
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¥ 9 gu & & awwan § FF e g
#Y foesll e ¥ 9% wiaw 8@ #<
WYY TR T T AN AT @ HCAT
gy | & o ST Ao AR ¥ ag
wrAaT wrgan § f5 ag ot fas w0y fefenm
firar wn, feemrst foay mar o
feitd & arrae g &Y g feeet wamEw ¥
gt el 39T #1823 N TWE W
T !

ol 9 ag 2 fr Roarfodiwoe w1
O €9 FT9 a7 & fa¥y @1 aw o g
¥k arema § o wifgeg anf & =®
Hq oAt & ¥9F & | gar w1 yfafafas
FTX & AT 9C AW oA 1t ofqw
9T AT WTied 98 At 6 fady sfas
I THeH ¥ WL A F gae Ofra
M g F7F fFel T & a9 g
sufes 1 fee & fou Y omd 1 & g9-
war g ag oo ofs & am s @
g 98 oW ¥ Ay SR A W q=w
F@ § A1 ag drogmodie 9 ¥ B1AF
T W AN O S IEET BN
fefermgu & & aw & g fF T8
awd iER #t G S a8 fafer
Feqars ¥ &t ar 9y I semee ®
@ Fgwd wwg Few 5 8
Tl 1 AFY B A0 @R FFY
frsr &Y e mar § weTaTe ¥ 4w
fafeem serare ¥ S #1 doarfodto
F wg¥ qx fawteT T4y I8 A 0
g fear st ? @R AeET WY @
faax 3= fiar S M gFEE T
9§ IART THIC AT FA F F15
aF QYT aAat ?

SHRI M. L. SONDHI: On a point
of order. May I ask whether, in the light
of the consensus here, you would lend your
good offices 10 see that the matter is settled
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today here and now, so that we can feel
that, in the Capital city, our Deputy-Speaker
had taken the fnitiative, and the result would
be that doctors would start working again,
the patients would be attended to and every-
thing would be all right ?

SHRI K. K. SHAH : So far as my hon.
friend’s remarks about public suffering are
concerned, they are true. The public is not
only just suffering, but they had to put up
with even this : in one or two cases the
operation held to be postponed which
should have taken place. 1 am grateful to
the senior doctors, I take this opportunity
to express'my grateful thanks to the senior
doctors because from the number that I have
given, you will be surprised what a huge
task they had to perform all these days.

SHRI M. L. SONDHI : You are run=-
ning down’ the country.

SHRI K. K. SHAH : I am not running
down the country. That all should be
treated equally, I have already made that

statement.

So far as Sharma report is concerned,
it is already placed in the library of the
Parliament and the hon Member can go and
read it. It is not a secret document,
(Interruptions).

st dlaw ¥ T TR
FdrT ¥ gor giefnde, s afefee
IFT AT § Y I art A v fear o
wre | g fafredt 3 9 a § gaEdy
F1 41 AR g wew e )

it oo fao agne (faemge) : amy
@ F AR ¥ @ fafred & wrog
foy adf a§ ¢ & 9@ awdwr & =@t
worE afefedz T amy & 7

SHRI K. K. SHAH : I require notice.
I will make enquiries.

So far as the suggestion that powers
should be withdrawn, the Act has been
passed by this House and I am bound to
stand by the Act and then so far as the
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last suggestions is concerned about the
suffering of the people, the only thing that
I ean say is I am trying my best,

st @arew | : 5fF feet 2w A
e § AT 7l W Ty TR A Te-
and gt € @t sew fau d @@
F ot e @ s & s faeer
NUTEA &7 THA F FIO A @A AEFL
aftfeafa =1 §t 7€ swF gE &
fou sy &t gAY T ¥ w4
o FrEEr FT | E 7

SHRI K. K. SHAH : 1 hope my hon.
friend will agree with me. Instead of solv-
ing one difficulty, does he want me to get
involved in another difficuly 7

ot [T TG W ONH F A
gfezal ¥ dmr ofer 1 et efie @ @
5 ag <t Wt @ A UwEw I a7
&Y o | Afe & F foaadt o= g1
S ey a1 AT & e o=
¥ oreg g g =iy

Fa Ry e T s e
493 WA WA AT 0 HX IAd
ol warlt o F & 1 oF aTE ar
g foeraa gt § sl sl it
A ¥ i % 9 4t g fiwr F7 H
TEI 9T AT & & g QfEt ¥
wfad o=t 379 &4 @ AR ST
gfez & o &g €Y it & 9 s qur
74t 93 A" AT AT ], 99 9T gHe
& &, 39 9T 9 1 It § N v it
Faggfeagdt i) @d o=
qrETXe AT #1 fawrga & fF dd@ e
fafsear, @ar guur i aifgd ag 7
gt &1 o aF g eTEd A W T
&3, 76l #1 et 7 57 A At ¥ oA-
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TR FT AT T FE AT TF I FT AG
fafsear, &ar, awrd +d @ ot &0
T T 77 o 9 @ S s
# ag fawrag e §, s & g9 wiw
%t ¢ f5 ¢ 75t ¥ snowone frar &, #E
iR gy it Py g am ofa
2 of & fr ot frwrad oF | ag a@
aifaa @Y 7€ & fr a8 emRR, TowUTEw
Ffeerd, WX 9g IEET & a1 79 &,
g oY &, w9 ¥ Ay Al F e
AN & §, Fe Wy &1 T &
guwdl 1 AwAw & e Ay g
o1 fear Sfew @A s S
ag womT ey &7 agt &Y qrar &) T
fou w3t 7EeT FI7 F@ 9 qOOH 6
foram ame g weTd § IEET gRa A
¥ qeA g TR faw A w9 4
FTFET A @ E? NEF T aft @ g
# 78 gEm f5 ww ddw Efafras
NPT TR I F fog e ww ¥
T FIT AT mEedAr F a7 W@ § Y
FTOT AT ! 0 AAT AERT T few
#tE ox ot sfafa g, 1 oF
fedgma A Ay faud dug v
& X aeg S o g ar s o wr
/T IT A ! FE e
T q T § AT OF WA F I g8
FFT WA 1, 9% gaman, fomw Hag
TERPEF?

SHRI K. K. SHAH : I am grateful to
my hon. friend for pointiag out that there
are heavy complaints from the people. Now,
on the one side he has pointed out about
complaints from the people against the
doctors and on the other side complaints
from the juniors against the seniors., Then,
he has pointed out that there are com-
plaints as against the seniors. Now, il I try
to look after people, doctors are dissatisfied.
If I try to look after the juniors, semiors are
dissatisfied, I only hope that my hon.



‘»s B.A.C. Réport

friend witl help me from there. Bat he
wants to satisfly everybody so that nobody
will be satisfied.

13.11 hrs.

ESTIMATES COMMITTEE
SEVENTY-THIRD REPORT

SHRI P. VENKATASUBBAIAH
(Nandyal) : I beg to present the Seventy-
third Report of Estimates Committee on the
Minisiry of Shipping and Transport-
Coastal Shipping.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

TWENTY-NINTH REPORT

SHRI G. S. DHILLON (Taran Taran) 1
I beg to present the Twenty-ninth Report of
the Committee on Public Undertakings on
action taken by Government on the recom-
mendations contained in the Thirty-seventh
Report of the Committes on Public Under-
takings (Third Lok Sabha) on Hindustan
Bhipyard Limited.

BUSINESS ADVISORY COMMITTEE
THIRTY-FOURTH REPORT

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHURAMAIAH):
I beg to move.

“That this House do agree with the
Thirty fourth Report of the Business
Advisory Committee presented to the
House on the Tth April, 1969."

st wg fomd (99%) : & fdw s
wr g1 wX a9 Aw wisdz adl
qey ) fadw w=<x ffar o @ &
®F FA ST AW F IO-AA A
Ju grer famg gav A qan oA
1T AT HAAT FEHT TG FY g
FO @y W T o w e
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@ e fqdgw ® 9w @ s@EE
SrEaT @ 7t 33 wwr fe Wy fewd
AR AT RE? T a@
ft gudm # fow s g &
gy fafode qa @R § g &
fac g s T3 ¥ sy lFE aw
Tl T E av IR g gm A
o vy Ao A @ @
for & wieffe fear a1 o afar
oa «f e € ¥ faw o7 A F@
Ffar qo5 gorf @y o 4T
ot vy o & fawr foar o, ey
28 4 ax & frw F w9 &7 G
wi A @y ? afer R afede w
a1y 7 femarenrs w1 faam

MR. DEPUTY SPEAKER : I
received your amendment.

have

ot wy fowg : 93 #< gared,
& #19T S |

MR. DEPUTY-SPEAKER : Your
amendment is there. You are master of the
Rules of Procedure. The point is, that was
not raised in the meeting...

ot 7y fomd : @7 @Al &)

MR. DEPUTY SPEAKER : Il that
point had been raised and it was over-rulec
or disallowed than your amendment on the
floor of the House would have been in
order...

it 7y foad : o = W AT T
#frag st @ g aizdT 7 gifer
freas swoaf sT2aR 4a &
RTAFF

SHRI RAGHU RAMAIAH : At the

next meeting of the Business Advisory Com-
mittee we can consider it.

MR. DEPUTY-SPEAKER 1 The quess
tion is :
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“That this House do agree with the
Thirty-fourth Report of the Business
Advisory Committee presented to the
House on the Tth April, 1969.”

The motion was adopted.

MR. DEPUTY-SPEAKER : The House
will now adjourn for lunch and meet at
215 P. M.

13.15 hrs.

The Lok Sabha adjourned for
Lunch till fifteen minutes
past Fourteen of the Clock.

The Lok Sabha reassembled after
lunch at eighteen minutes past
fourteen of the Clock.

[SHRI VASUDEVAN NARR in the Chair]

DEMANDS FOR GRANTS-—Contd..
MINISTRY OF EXTERNAL AFFAIRS—Contd.

SHRI S. M. BANERJEE (Kanpur) :
Sir, 1 want to raise a Point of Order under
Rule 376, Itisa very serious matter. I
would like to draw your attention to Rule
340, The business before the House is that
we are discussing the grants of the External
Affairs Ministry. Under Rule 340 the
debate on this may be adjourned. I will
explain why. I have just got information
from Calcutta—a telephonic message—that
there has been a brutal firing on Defence
employees working in the Gun and Shell
Factory at Cossipore. West Bengal. This
happened when they were going in this
morning, and five employees have been
killed. There are about 10,000 employees
there 1 would suggest to you that either
this House shall be adjourned and we should
discuss this or the Hon. Minister for Parlia-
mentary Affairs should ask the Defence
Minister and the Home Minister to come
here and make a statement, because five
employees have been killed there is going to
be an all-India strike. Moreover, I am
the President of All India Defence Emplo-

. yees Federation, and the Defence people
have sent me a messagy. | want 3 siates
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ment to be made by the Minister of
Defence.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : We have tabled an Adjourment
Motion today.

SHRI NARENDRA SINGH MAHIDA
(Anand) : It is a State subject,

SHRI JYOTIRMOY BASU: The C.R.P
is not a Stare subject,

SHRI 5. M. BANERJEE : How can you
say that it Is State matter ?

MR. CHAIRMAN : Mr. Banerjee, will
you please address the Chair 7 There should
not be any cross talks.

SHRI 5. M. BANERIJEE : I will do
that.

SHRI JYOTIRMOY BASU : The hon.
Member sajd that it is a State subject. To
rule the Colopies the Central Government
is sending all the goondas there,

MR. CHAIRMAN : Mr. Basu, kindly
resume your seat. The matter is most im-
portant. The Speaker has ruled more than
once that at this time such issues cannot be
raised In this manner. However important
the issue may be, it has to be raised by
giving proper notice. I hope such a notice
will be considered by the Deputy Speaker
expeditiously because the matter is very
urgent and important. As the matter is
raised in the House, naturally the Minister
of Parliamentary Affairs may convey the im=
portance of the matter to the Ministers con-
cerned.

SHRI JYOTIRMOY BASU ;: We have
also tabled an Adjournment Motion.

MR. CHAIRMAN : Order, Order. That
is enough for the time being.

SHRI S. M. BENRIJEE : 1 want to give
a personal explanation.

MR. CHAIRMAN : No personal ex-
planation is needed for this now.
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SHRI JYOTIRMOY BASU: Mr,
Chairman, Sir, before you proceed with the
business of the House, I want to raise a
question involving a breach of privilege of
the House and of an hon. Member. A
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SHRI JYOTIRMOY BASU: All his
company shareholders and the lenders were
bogus; creation of a bogus organisation by
name National Publicity Forum and for

print, highly inflated circulation shown

series of serious allegations of tax evasion,
corruption, bribery......

MR. CHAIRMAN : Mr. Basu, I hope
you will raise the matter in the proper form.

SHRI JYOTIRMOY BASU : I have
seen the hon. Deputy Speaker and I told him
that I would raise the matter before the
House.

MR. CHAIRMAN : I have no Instrac-
tions from the Deputy Speaker about the
same,

SHRI JYOTIRMOY BASU : I want you
to give me only two minutes, Then, you
‘::-ﬂ give your ruling and we will abide by

at.

MR. CHAIRMAN : I caonot give any
ruling on the matter. As far as the matter
is concerned, it is not on the Agenda and
I have no instructions form the Deputy Spea-
ker about this.

mal-practices have been published in a front
page leader article of a much circulated in-
dependent Calcutta Weekly Darpan in its
issue dated 28-3-69 against an hon. Member
of this House and a former Ceatral Law
Minister, Shri Ashok Sen uander the caption
**Shri Ashok Sen is in danger with his black
monsy, Incometax D:partm:nt wanting
enquiry through CBL."* It has been alléged,
mainly that during 1960-63 when he was a
Central Minister he was earning piles of black
money and using them in different business
through dummy pexrsoas; floating bogus or-
ganisations and companies; that he took
money from Shri Shanti Prasad Jain so that
he could give legal opinion in favour of his
Company, B:an:tt Colsman and C). whose
case was pending before the Law Ministry
and also P. L. Talukdar of Hindustan Pil-
Kogton and Co.

MR. CHAIRMAN : Mr, Basu, will you
please resume your seat 7

of his daily paper, Basumati, as one lakh
against actually of 65,000 by showing bogus

MR. CHAIRMAN : Pleasc resume your
seat, Nothing will be recorded. This can-
not go on like this,

SHRI JYOTIRMOY BASU : **

SHRI V. KRISHNAMOORTHI : (Cad-
dalore) : Sir, is it proper on his part......

MR, CHAIRMAN : Mr. Krishna-
moorthi, Mr. Sharma, all of you please re-
sume your seats, I will minage Mr. Basu.

SHRI JYOTIRMOY BASU : Sir,......

MR. CHAIRMAN : Mr. Basu, you give
proper notice and raise it at the proper tims.
It may be an important matter, but I am
not concerned about it, as it is oot on the
Agenda. Let us proceed with the Business of
the House which is on the Ageada, Dr.
Ranen Sen.

**SHRI JYOTIRMOY BASU rose —

MR. CHAIRMAN : If he persits in this
nothing more will go on record, Dr. Ranen
Sen.

SHRI N. K. Sanghi (Jodhpur) : On a
point of order.

MR. CHAIRMAN ; Everything is over
now.

SHRI N. K. SANGHI : It is another
matter I am raising,. When he has raised
one matter, I should also be allowed to raise
another matter with which I am concerned.
It is a matter of disrespact to the Chair. I
want to draw your atiention to the fact that
yesterday there were certain call attention
notices given with regard to the doctors’
strike.  Earlier it was rejected. Later,
certain call-attention notices were accepted
and the Chair was good enough to say that

**Not recorded.
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[Shri N.K, Sanghi]

all those call attention notices would be
clubbed together and the members concerned
given an opportunity to put questions. I
want to bring to your notice that this was
not done. I think this is gross disrespect to
the Chair and also to the members who had
tabled call-attention notices.

Mr. CHAIRMAN : I do not know
where the member has this informatien......

SHRI S. M. BANERIJEE : He
heaviest member. .

is the

MR. CHAIRMAN 1 [..because I am
told that all the notices were balloted; even
those which were disallowed were revived
and they were all balloted together. This is
the foformation given by the Sscretariat and
I have to go by it, unless it is proved other-
wise. The member has got other remedies
for the same. I hope he will not raise the
matter here again.

The hon. Minister wil reply to
debate at 4.15 P.M. Dr. Ranen Sen.

the

DR. RANEN SEN (Barasat) : I had just
marted yesterday when the House took up
some other business.

1 see for the last seven years that
whenever foreign policy is discussed, there
has been attack on Government on the ques-
tion of the policy of non-alignmsnt which is
being followed by Goveroment, which has
been acclaimed in this House in the past.
The main point raised was that it was the
fault of the non-alignment policy that is at
the root of all this trouble that is taking
place, that is at the root of the fall ia India’s
image in the comity of pations. I want to
say that the malady lies somewhere else.
The malady is that whatever anti-imperialist
content there was in the non-alignment
policy in the past—and it was not a big con-
tent-that is new grademally being wiped out,
diluted and eliminated from our foreign
policy. Foday the non-alignment policy is
more o less emasculated; it has become
‘passive, suffering from inamity. That is why
today we find the image of India geing down
in Asia, Africa, Latin America and other
continents.

I can make a comparison. In 1955-56,
in the Ministry"s report we used to find
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as—‘the Governmeat of
clear their sympathy with
the nationalist movements in Tunisia,
Algeria, Morozo® and so an and so forth ;
‘India is interested in enlarging the area of
peace and opposes all forms of racial domi-
nation etc.” But today we will mot find
any mention of what is happening in this
world, how the imperialists are behaving.
In this report, you do not even find any
mention of the frezdom fighters of Angola
and Mozambiqus who are fightlng against
the imperialism of Portugal, a Nate power ;
there is no mention of how the Wilson
Government’s army is raping Anguilla, hew
American imperialism is carrying on its dep-
redations in Vietnam, how it is intrigueing
and ioforming in the internal affairs of
Loas and Cambodia. None of these things
finds a place in the report submitted by the
Ministry for 1968-69, Yesterday, the
Dzputy Minister tried to say that the report
about the American attempt to establish
bases in the Indian Ozean was not true, be-
cause they have got information from the
USA and U. K. But I want to say that
not only in our papers, but in the American
papers also, it was reported that there is a
search for bases jo the Iadiaa Ocean by the
USA and U. K. This is duz to the fact
that gradually the Government i3 going away
from the path of non-alignment that the
Government profess till now. The Govern-
ment of India is blind to the CIA activities
in India. Oone Mr. John Smith, a formes
CIA agent, has exposed in his book an ex-
Brigadier, E. T. Sen to be a CIA agent.
In E. T. S:n versus D. P. Sioha case, the
Delbi Court iseued summons to be served
on clerk of the U. S. Embassy for the verl~
fication of a specimen handwriting which i
alleged to be the handwriting of John Smith
in order to give justic to the Indian citizens.
Even though he is a clerk and not a diplo~
matic personal, it isa damo shame that ho
is belng given protection of diplomatic inmay~
nity, ueder the pressure of the Americas
Embassy. Will the minister explain why
diplomatic immunity was extended to him ?
‘The incoms of this gentleman, E. T.Scn,
is not more then Rs. 1500 per month. But
in this,case, he is employing such an out-
stemdiog lawyer like Mr. Chagla, M. P. pay-
ing him Rs. 3000 per day. He has also
employed one Mr. Sarin who is the counsel
for the American Embassy here and who
appears on behdll of them. One is surely

such expressions
India have made
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entiled to conclude, therefore, that there is
a connection between the American Embassy
and this gentleman. It is known that a fabu-
lous amount of money derived from PL 480
is spent by the U S Embassy. At present,
they have got Rs. 98 crores, probably more
than the revenue receipt of the Assam
Government to spend in India. There are
spending it for various purposes.

There is infiltration in the services and
also in educational institutions in the name
of Foundations, etc. But Government is
blind to all this. In the name of Innocent
Indo-US cooperation, there is a publication
called Participant Jounral. The printer
and pulisher of this journal is one of
Dr. John P. Lewis, Minister-Director, U. S.
Agency for International Development
Mission to India, New Delhi. The editor
is Dr. V. M. Kapuira. On the front page
and back page of this journal, there is the
coat of arms of the U, 8. A, Inside there
is the emblem of India. Has India become
the 53rd State of USA ? One can under-
stand cooperation and goodwill. Two flags
could be printed side by side, But are we
becoming a subservient colonial country ?
This is how things are proceeding in India
and our Government is covering them up
under the pressure of American imperialism.
Shri Mohan Ranade openly made this state-
ment in the Indlan press that the Govern-
ment of India have not tried for release of
Shri Ranade and Dr. Mascaranhas who is
still in jail. He has openly stated that
4000 Portuguese prisoners of war have been
released by Government of India unila-
terally. Under whose pressure did the
Governmeat of India do this thing ?

Another instance of pressure from the
imperialist side is the instance of our refusal
to give recognition to the German Democra-
tic Republic. It is known to the Minister,
to the Governm:nt of India and to the
people of India that this is a State born out
of the ruins of fascism, it is a peace-loving
State, a fast-developing State, economically
getting more and more powerful every day
and very friendly to India. Such a State
remains ostracised by the Government of
India, Even a small country like the United
Arab Republic has political relations with
the GDR and has accorded diplomatic re-
cognition to it. Even small countries like
Burma and Ceylon have relations with GDR.
But our Government is afraid of given diplo-
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matic recognition to GDR because the
German Federal Republic and its Hallstein
Doctrine pressurise on the Government of
India not to give recognition.

In the Rajya Sabha there was a
debate on a resolution to give recognition
to GDR, All the parties in Rajya Sabha
except, of course, the Swantra Party
almost unanimously supported the resolu-
tion but the Government of India did not
give any answer to that debate,

Then comes the question of our
relations with the British Commeonwealth.
The Wilson Government refuses to apply
military sanction against the Jan Smith
Government but readily invades the small
territory of Anguilla while, according to
a newspaper report, only one rifle or
gun could be found in that island. It lis
high time that we wake up and quit the
Commonwealth. After all, what is the
benefit ? The Immigration Azt prevents
Indian citizens from going and settling
there. People of Indian origin having
British passposrts are not allowed to
settle there, The latest example is of the
Transport Authority in  Wolverhampton
which has ordered that all Sikh people
from India should shave of their breads.

Such indignities are being hurled on
Indians and still we refuse to leave the
Commonwealth. It was said that we

have some economic advantage accruing
out of our membership of the British
Commonwealth, The latest report of the
British Trades Council recommending to the
British Government to impose 50 per
cent tariff duty on Indian cotton goods
affects our people so much that even the
Federatian of Indian Chambers
of Commerce and  industry have
started chrieking that this is an attack on
the Commonwealth preference that India
used to emjoy. So, it is ecither in the
interests of the people of India, nor in
the interests of the Government of India
that we should remain within  the
Commonwealth, Rather, it is a matter
of prestige for India that we quit the
British Commonwealth bzcause there is no
no justification for remaining inside the
British Commonwealth.

Then, much has been said by hon,
Members about the tour of our Prime
Minister, Shrimati Indira Gandhi, to
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[Dr. Ranen Sen]

Latin America, Australia and South East
Asia. They have said it was a succesful
tour. I want to ask the Prime Minister
whether she knuws that all those States
in Latin America that she visited are
statellites of Amcrican imperialism. She
did not visit Cuba, which is building
socialism and is fighting against imperia-
lism. And It is an irony of fate that
during her tour she wanted to go to
Peru but because of a coup d'etat she
could not go there. Ssmilarly, she wanted
to go to Panama., But, on the eve of
her departure to that country there was a
coup d'etat there and so she could not
go there. All those countries she visited
are either dictatorial or under the tutelage
of American imperialism.

‘Then she visited some South East
Asian countries. It is necessary that we
should have good-neighbourliness and
economic co-operation with those countries,
Yet, India should be a little vigilant about
the role of some of those countries also.
Itis a well-known fact that Australia, as
a member of the ANZUS powers, is
connected with American army imperialism.
Today when even Britain wants to quit
Singapore, the Australian army is not
prepared to quit that area of South East
Asia, It is fighting shoulder to shoulder,
side by side wilh the American army
against the Victnamese pzople in Vietnam,
Therefore, any overtures from such
governments as of Philippines, Australia,
Malaysia or Thailand should bs taken
with a grain of salt. as they are directly
or indirectly under the tutelage of American
imperialism,

An attempt is being made today to
build up a defence pact. The Prime
Minister has rightly rejocted that idea.
But another idea is going round in that
area for a regional co-operation pact.
What that cooperation pact is God alone

knows. I fear that this is an attempt to
rope in countries like India. So, India
should be cautious against any such

tempts, particularly when they come from
countries which are connected with
American imperialism.

The policy of non-alignment pursued by
this Government brought India some
prestige in the world  As this policy is

APRIL 8, 1969

Ext. Affairs 236

getting more and more emasculated and as
the government is following a more passive
policy we find that India’s image is going
down, The remedy for it is not to discard
this policy of non-alignment but to follow
this policy more vigorously, the main con-
tent of which is anti-imperalism, the main
content of which is to stand by the people
who are fighting for democracy, freedom
and socfal justice. If India pursues that
path, naturally the image of India will
shine better in the world,

Lastly, there is a small point about
Sikkim. In the Report there is some men-
tion about our relations with Sikkim. It is
better to have good relations with the
Government of Sikkim, friendly relations
with the Chogial, but is it known to the
Government of India that there is no
vestige of democracy in that State. India
is a country that at least professes demo-
cracy. Though internally we do not
observe much of the democratic methods
(An hon. Member : Question.), still we
profess it. But the Government of
Sikkim do not allow any democratic move-
ment to grow in that country. I have
before me a small papzr, the Himalayan
Observer, published in Kalimyong. In
that paper there are stories of gruesome
suppression of the democratic movement in
Sikkim, This is also happening in Bhutan,
Therefore, without interfering in their inter-
nal affairs, can our Government not give a
piece of advice to the Chogyal and such
fellows not to pursus that method and to
have a little bit of the democratic liberties
for the people 7

SHRI INDRAJIT GUPTA (Alipore) :
Gyalmo.

DR.
Gyalmo.

RANEN SEN: He

says,

If India wants to play a role, India
should pursue a vigorous policy against
imperialism, for world peace, brotherhood
and fraternity with the people fighting for
freedom and social justice. Then alone
will the image of India shine brilliantly and
will India occupy a leading position in the
world today.

MR CHAIRMAN : Shri Supakar, I
have got a big list of Congress speakers
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with me ; so, you will kindly finish in 10
minutes.

SHRI SRADHAKAR
(Sambalpur) ; I shall try.

SUPAKAR

Mr, Chairman, enlightened  self-
Interest should be the basis of our foreign
policy but it has often been suggested that
our foreign policy should be guided by some
allergies —allergies to USA is suggested by
some ; some people say that we should be
allergic to the USSR ; others says that we
should be allergic to the United Arab
Republic and others, to Israel and so on
and so forth.

‘We also find that it is suggested that for
the purpose of raising our image in foreign
countries, we should bs the wvery first
country to condemn some country or the
other whenever there is some conflict in
some part of the world, These suggestions
were made when the Arab-Israel conflict
took place last year and when the Czechos-
lovakia crisis cams and we thought that
the role of the Minister of External Affairs
in India should be that of a Don Quixote
charging at windmills.

Now another windmill has appeared in
the Indian Ocean and our Minister of Ex-
ternal Affairs is asked to charge at that
windmill in the Indian Ocean. I would
myself suggest such a charging, had I know
the cost of the armour, the horse and other
paraphernalia necessary fora Don Quixo'e.
But I do not know whether it will bz
proper on the part of our country to divart
our attention from the north and look
south, bxcause we find that we have two
very powerful and very deadly en:mies on
our northern border,

In this connsction I must draw the
attention of our hon. Minister to two very
important events which took place last
month, in the month of March. The first
incident is the conflict between the Chinese
and the Russians which took place on the
2od March, 1969, in what is called the
Damansky Island of the Ussuri River.

SHRI SWELL (Autonomous Districts) ;
Have you accepted that it is Damansky
Island ?
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SHRI SRADHAKAR SUPAKAR 1
Damansky of Chenpao, it does not matter.
It makes no difference.

SHRI SWELL : I thought you had ac-
cepted that,

SHRI SRADHAKAR SUPAKAR 1 We
have found that the Chinese People’s Re-
public have bs=en taking a wery bellicose
attitude towards several countries who are
their neighbours, Not only that. In 1967,
we found their behaviour and ill-treatment
to our diplomats, Mr. Raghunath and Mr.
Vijai and their subsequent dealings with some
of the officials of the British Embassy agalnst
all diplomatic principles,

Now, ooly when in the first week of
March news filtered through newspapers and
radio that huge demonstrations were taking
place by the people of Russia before the
Chinese troops on the might of the 2nd March,
1969 against the p:ople who were in the
island of Damansky, resulting in the death
of 31 officers and the men, the Russians,
and this was followed by the certographical
conquest or rather a claim by the Chinese
of a large portion of the area which
was for about a century under the occupation
of the Russians to the east of Chinese terri-
tory on the Pacific coast. There is a strange
similarity between this and the unprovoked
attack by the Chinese on the Indian territory
in October, 1962 followed later on by their
withdrawal. 'When they put forward a car-
tographical claim over a vast territory of this
land, in 1962, when the Chinzse attacked
India, they advancad the argumznt that they
are not bound by the treaty entered into by
Dalai Lama with the imperialist British Go-
vernment. Similar argument for the support
of the present attack is advanced today by
saying that they are not bound by the treaty
of Czars with impzrialist China decades ago.
In the present conflict, we must disapprove
of the unprovoked attack by the Chinese on
the Russians, [ am glad to learn that the
U. 8. 5. R. has taken soms Initiative......

SHRI SWELL : Is it Russian foreign
policy or Indian foreign policy debate ?

SHRI SRADHAKAR SUPAKAR:
Indian foreign policy. Both Russia and
China are our neighbours and, therefore, we
must make proper precautions in that matter.



29 D.G. (Min. of APRIL 8, 1969 Ext. Affairs) 240
[Shri Sardhakar Supakar] waters. But I feel that it is high time
that the United Nations and the

I am glad to learn the that U.S. S. R. has
taken some steps to ease the tension between
the two countries, But I do not know how
far that will be successful. I also believe
China will not precipitate the conflict in spite
of the exchange of hot words between the
Jeaders of these two neighbouring countries,
In spite of the fact that China is in wrongful
occupation of a large part of the Indian
territory and in spite of the fact that China
has always been helping Pakistan in taking
a hostile attitude towards India, we do not
want the people of China and U. S. 8. R. te
suffer as a consequence of the holocaust of
nuclear was which is bound to follow if the
conflict escalates,

We have noticed with dismay the increse
in temsion in several parts of the world,
purticularly between Israel and U. A. R. and
the challenge to the UNO and world peace
on account of the members of the world body
like Israel not fulfilling the Resolutions of
the United Nations. Indeed, if the Resolu-
tlons of the U. N. are thus flouted by powers
either with or without connivance of their
more powerful friends, I am afraid that the
authority of the United Nations will be water-
ed down and if that happens, then the world
will be in great danger.

The dramatic events in Pakistan must
also be a matter of deep concern for all of
us. The history of 1958 is now being repeat-
ed. The people who had high hopes of res-
toration of democratic Government in that
country are now frustrated by the imposition
of martial law in that country and the taking
over of all powers of the State by Gen.
Yahya Khan. Though Gen. Yahya Khan
has declared that he is the head of a careta-
ker rule preparatory to the restoration of
democratic rule, it is diffficult to believe
how far his statement is sincere. I hope, he
will be true to his words and both the wings
of Pakistan will soon be governed by people
elected on adult franchise at an early date,

Ooe word about the Indian Ocean,
Grave concern has been expressed by the
members of this House over the deploy-
ment of warships and nuclear submarines
of several nations, including the USSR,
USA and France, t0 the Indian Ocean.
Of course, legally, we have nothing to
say when something happens in the high-
scas, far far away from our territorial

international lawyers of the world framed
suitable international law and enforced it
with universal consent, if possible, so that
the peace-loving nations may mnot be
subjected to attack from a long distance
from the sea. The law of territorial
waters was adequate when the firing range
of canmons was small, But with the
introduction of nuclear weapons and
intercontinental ballistic missiles, the restri
ction on jurisdiction of land to a few
miles bzyond the shores has lost all
meaning. This must be looked iato,

I am glad that, so far as Nagaland is
concerned, peace has been restored to a
large extent and there is not the same

amount of trouble that used to be there
a few months ago. I hope that the
conditions will improve

With these words, 1 support the
Demands.

SHRI  VISNANATHA MENON
(Ernakulam) : I have gone through the
Report submitted by the Ministry of

External Affairs and I agree fully with
Mr. Dwivedy’s opinion that it is a
catalogue of some tours conducted by
Ministers and  the Congress  President.
There is nothing enlightening about the
policy that we have been following for
the last 22 years. Actually if we study
the reports, we come to the conclusion
that there is a change of policy from what
we had been pursuing for the last so
many years. The Indian independence
movement has got a long tradition of
anti-imperialism. We were under imperia-
lism for more than 100 years ; we were
fighting imperialism and we have a long tra-
dition of anti-imperialism. Unfortunately, if
we look at the present policy followed by the
Indian Government, we will see that it
is losing its anti-imperialist fervour and
inch by inch we are going into the grip of
American imperialists. On the question of
Vietnam the policy followed by the Indian
Government and the steps taken by the
Indian Government really, according
to me, are deplorable. If we claim that
we are a socialist country, If we claim
that at least we are a democratic country If
we claim that we are anti-imperialist counfry



M1 D.G. (Min. of

we should help the national liberation front
of Vietnam, If we cannot give them
arms, at least we should allow others to
take arms to that country. We do no do
that and the role we have played was actual-
ly supporting the American imperialism to
have their own say and kill the people
there. Fortunately the heroic people
of Vietnam are teaching a lesson to the
imperialism. That does not mean that
Indian Government's policy is vindicated.
15hrs

If we go to other countries also, about
the African liberation movement or the
Latin American libsration movement, what
is our attitude ? We are only supporting
the actions taken by the American
imperialism. My friend, Dr, Ranen Sen,
was referring to the report of the tour
of our Prime Minister to the Latin
American countries, She has gone to
some couatries, all stooges of American
imperialism. The people of Latin America
were fighting at every stage. Those people
were forgotten and our Prime Minister
was going there and supporting the
American imperialism and giving a glamour
to the American imperialism. She has
not gone to Cuba, a land where Fiedel
Castro, a Yyoung revolutionary fighting
alone against the American imperialism,
She did not say a single word. Further,
we have not got any trade relations with
Cuba, Itis really deplorable and what is
our attitude about other countries? Our
attitude is one of supporting the American
imperialism. Inch by inch we are dancing
to the tunes of America. Take the case
of the German Democratic Republic which
has got more connections with us. More
than Rs. 35 crores worth of trade is going
on between our country and GDR.
Even then we are not prepared to have
diplomatic relationship with the GDR.
Why 7 According to me, only to please
the American imperialism. That is the
attitude that the Indian Government is
taking. We are expecting something
dynamic from you. We are expecting
something dynamic from the Indian
Government  against imperialim  and
something in favuor of the people who are
fighting all over the world against
imperialism. About Anguilla my friend
has said. I do pot want to go more than
that. My humble submission is : on these
anti-imperialist points we should have
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taken up a strong, fervant and very strong
stand, We have bungled and now what
is our position about our nzighbours ?

Take the case of Ceylon and take the
case of Nepal. What is our attitude towards
these small nations which are our nighbours ?
We are behaving like a big brother. We
should change our attitude towards Ceylon
and Nepal. If we persists in this attitude,
what will happen 7 Naturally these Nations
also will become places where American
imperialism will dominate. We should
settle the dispute with the Ceylonese people.
The so called chauvaaistic cry of war against
Ceylon is nonsense. My humble submission
is that we must get our finshing right. We
must have the passage of shipping. At the
same time Ceylon must have the right to
obstruct the people who are illegal immi-
grants, going to Ceylon without any valid
permit. That right must be accepted to
by us. Itis very easy to have agreement
with them. Tall talk of war and such kinds
of things will only pave the way for the
American imperialism to step into the
Indian ocean and that will give rise to so
many problems in the southern parts of our
country.

On the question of China also we should
have a re-thinking, I am very happy that
on Pakistan our Prime Ministnr has said that
doors are open for negotiations. I welcome
that idea. If press reports are correct, in
Burma, when our Prime Minister visited
that country, the Chinese representative also
was present for the reception. I do not
know whether it is correct. If itis correct,
it is a welcome thing. We should try to
negotiate whether it is Chou-En-lai, or Lin
Piao. We should negotiate and settele our
border disputes. Without that we are not
going to make much progress in our country.
But what is happening in our country is
this. There is a Taiwan lobby here. There
is a lobby here and somebody is fighting
for Dalai Lama. Al these things are there.
All these are really the internal matters of
these countries ; we should not interfere
with them., We should settle our border
disputes. But what is happeaning is coun-
tary.

In the name of Gandhi centenary a
delegation from Taiwan came over here and
those people are propagating all over the
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land, They are doing propaganda work. to them pow is the question of Sikh

Is it allowed, Sir? Is this diplomacy ?
Even a man without any knowledge of diplo-
macy would not have behaved like that.
So, the problem of settlement of border dis-
putes is a very important and urgent one.

Another thing is this. We should have
much more trade connections with Burma,
We should get rice from Burma. We may
export our fextiles to Burma. 'We can have
far more trade connection with Burma. Like
that we should get rid our border disputes
with every country including Pakistan.

In Pakistan, the demmocratic movement
is developing. We should utilise this oppor-
tunity. We should have close contacts with
them, and better understanding with Pakis-
tan. War-cry and chauvinisilc attitude will
not solve the problem.

Atout Pakistan, it is very easy to say,
war is a solution. Actually war will pever
be a solution. The solution is only through
negotiations. You can npegotiate with
Pakistan and try to settle the border dis-
putes, The democratic movement in Pakis-
tan is catching up. I agree that is not an
easy thing, but we should pursue this app-
roach. Talkiog in terms of use of arms
against Pakistan and talking in terms of such
non-sense is mot at all diplomacy, of the
20th century. It may be diplomacy of the
19th or 18th century but not of the 20th
century. Now, we should try to settle our
border disputes.

1 would request the hon. Minister to
take up courage and fight against imperialist
forces of the world and go to the rescue of
the African people, the Latin-American
people and the people of South-East Asia
and against the fight in Viet-Nam, They
must have the courage to fight out imperia-
list forces in all these regions.

Then I come to the Commowealth,
What is the Commonwealth, Sir ? I do not
want to go into the det ils, because I do
not have the time. Even our Sikh friends
know this. For their turbans, for their
beards, in the Commonwealth, they showed
racial discrimination. It is apartheid in
a new form and still we are in the Com-
monweaith. [ do not want to say of those
things, er about Rbodesia or Soyth. African

community, This Indian community has been
treated shabbily and insulted. I expect
that the new Foreign Minister will come
out courageously and take some bold stand
on these issues. But therz is one little diffi-
culty which 1 appreciate because he is
in the Government and the Government of
India is being run by seventy-five monopoly
business houses. Naturally the interests of
these seventy-five monoply houses will
dominate, Whether the Indian Govern-
ment will come out successful in their fight
against imperialism or not is a doubtful
point. Eves than I, on behalf of my Party,
expect him to have a dynamic foreign policy
and to fight against imperialism and to be
the champion in the fight against imperialism.
Let him have the courage to come out and
raise our national dignity and honour and
let us be the champions in the fight against
imperialism which we were before we
became independent. Let us have that
glamour again. With these words, I conclude.

SHRIMATI TARKESHWARI SINHA :
(Barh) : Mr. Chairman...

MR. CHAIRMAN : The time is very
short and therefore you must must compress
your speech within ten minutes.

SHRIMATI TARKESHWARI SINHA
Sir, I rise to speak on this debate and npat-
urally I have to comment on the remarks
made by worthy predecessor who preceded
me. When I was listening to speech, I thought
that the time has stood still for him for the
last thirty years. He was still speaking in the
terms of those days when world was divided
into polarised entities and there was by
polarisation of the forces of the world,
Since then, time has moved so much of
which unfortunately the Hon. Member who
preceded me has not been aware. I could
understand sleep ; 1 could understand long
sleep. But I could never understand some-
body being Rip Van Winkle in foreign
affairs. He says that the Government of
India is dancing to the tune of Americans.
Which is that tune to which we are dancing
We have never heard it.

AN HON. MEMBER ; Rock-n"-Roll.

SHRIMATI TARKESHWARI SINHA :
They know it more. They know the tece.
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hnique of Rock-n’-Roll and therefore they
know probably those tumes. 1 hope the
other countries to which they extend always

praises have also changed their voice and
voice must also

therefore his master’s
change,

Government of India may have commit-
ted mistakes in the past. We are not
omnipotent. Only the Hon. Member has

the privilege of being omnipotent in evey-
thing. I never can claim and nebody can
claim that we have never committed mis-
takes  After all, foreign policy is a con-
tinuous assessment of the situation. It is
not only assessment of the sitmation, but
certain anticipation of the situation. There-
fore, certain assessments can be wrong.
But Government of India has kept its eyes
open. Government of India has also
changed according to the changing situations
in the world, Other powers have also
changed. Only then, Indian spokesmen
have not changed. Unfortunately, they are
acting like bad lawyers, arguing the briefs
which neither gives advantage to the person,
nor the powers on whose behalf they, talk,
The hon. Member was talking about Cuba.
The way he was pleading eloquent about
Cuba, if even half of that warmth could be
given to other comntries, that would have
proved his objectivity ; but in their dic-
tionary this word does not count.

The Indian foreign policy cannot afford
to be hysterical. It can be a policy which
is firm and which is posirive, but it can
never be hysterical. Then also we cannot
ignore certain developments which have
taken place in the world, in the international
scene, No country in the world can afford

to ignore those things.

Sir, they have been talking about the
question of recognition. They bave been
talking about non-alignment. But the per-
sons who talk about non-alignment most
vociferously are the same persons who plead
for alignment with a particular angle. Itis
they who wantus to be aligned with all
countries near to the Soviet Union or China
but we should have nothing to do with
America, and we should have nothing to de
with other countries of the world, We
should positively sing to the tunes of Russia
or to the tunes 9f China, if the hon, Mem-
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bers’ pleasure would have us to do it, bat
we should not assess objectively the world
conditions and see how our foreign policy
should be moulded’., I caonot understand
this approach of maintaining permanent
enmity towards certain countries of the world.
They may not like the system of America ;
they may not like the system of some of the
eountries of Europe. But they must realise
that even those powers which were comple~
tely polarised in the past have come
together, The big powers, the Soviet Union
and America are together in so many
respects Actually, they are together in the
non-proliferation treaty, We are not with
them in that. (Inferruptions).

You keep yourself te your own records ;
don"t try to be my record—gramophone
record. I am capable of speaking my own
mind ; I don't speak other people minds.

They don’t realise that in the present
world today, even in the Western Bloc, the
the countrise of NATO have been trying to
evolve an independent approach to the pro-
blems. Naturally, the significance of
regional pacts have gone down for the
countries belooging to the Western Bloc.
But the clock has not moved for the hon.
Members, though it has moved for the other
countries of the world including the
Soviet Union and China. They would not
realise that even the Warsaw Pact countries
are reacting in different ways. Conutries
Rumania, Yugoslavia and even Hungary and
Czechoslovakia have been developing their
personalities We may not agree with
everything that happens there. But can we
afford to ignore the change, that has taken
place in their approach to international
issues 7

I am reminded of a story which I read
in my childhood, Alice in Wonderland:
There, Alice had to run a race in order to
be where she was. [ could not understand
the meaning of that sentence then. But I
think the hon. Members who preceded me,
the two Members—of course in between
one Congress Member came up aod I am
not discussing about him now—belonging
to different political parties must realise that
even in order to be where they were 30 yearg
before, they have to move forward and they
have to change their approach. Their
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approach has to be changed because of the
requirement of tims. The regional pacts
have not worked satisfactorily and, therefore,
the complexion of the regional pacts has
changed, But, meanwhile, there is no
vacuum in the power politics. They talk in
the tune which is very much out dated, the
tune which was played 30 years back. May
I remind them of a statement of a country
which they always condemn ? I will mention
the name of the gentlemen who made this
statement. He is Mr. Josef Strauss, who is
likely to replace Mr, Kiesinger, May I read
out what he said ? It is said about him —

“On the basis of pragmaitc thinking
Herr Strauss is of the opinion that
China s i d in the p e of a
strong power on the western border of
the Soviet sphere of influence, in
Central Europe, while West Germany
is interested in the USSR being more
tightly contained on the eastern bor-
der in Asia”.

He adds :

“For these reasons, the interest of
West Germany and China temporarily
and partially coincide™.

This is the attitude which has developed in
the world, but, unfortunately, many of the
hon. members to my right are not aware of
it...

SHRI SWELL : Not me.

SHRIMATI TARKESHWARI SINHA :
Not he, but many others,

Even President Nixon has been wooing
China, He has been sending feelers to China,
because America is interested in having
an edge over Russia in diplomatic manipula-
tion, Not only that; America and other
western powers are not interested, as has
been clearly mentioned by Herr Strauss, in
keeping the area of conflict in Europe ; they
want to shift it to Asia. The Vietnam pro-
blem is probably likely to be settled, or it
may be a longer stalement. But a new area
of confrontation has been created in Asia
and that is betwe=n China and Russia. This
suits the western bloc very well. Therefore,
Mr. Nixon also has been sending feelers to
China Actually, yery high level talks have
been going on, ’
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Therefore, taking advantage of the situa-
tion between Peking and Moscow, the
entire approach of the western bloc is
to relieve the pressure on Western Europe.
Hence it is understandable that President
Nixon and the West German Ministers
should be interested in this confrontation.

Now, we do not realise this. There-
fore, we have not recognised the situation.
T wrote a letter to the Prime Minister saying
that in this confrontation, India must take a
positive stand, Positive stand does not
mean that you condemn anyone ; it means
that you take note of the situation, that here
is a confrontation on Soviet territory. Even
the Chinese have recognised the Soviet pre-
sence there. 1 am not talking to the brief
of the Soviet Union, but this is my opinion
about it. It shows that we are objective ;
they are not, There is the Soviet presence
on that soil. China has committed aggres-
sion. The Indian stand in the past on such
border disputes has been that they should
not be settled by force. Second, our stand
has been that these disputes must be settled
through negotiation.

On the one hand, we find the Soviet
Union prepared for negotiation. On the
other, there is no response from China. This
is the situation. Can we remain unaware
of it 7 It does not mean that always you
condemn ome country wvis-a-vis the other.
But we should take note of the situation.
That is very necessary for a positive app=
roach in our foreign policy.

Do we not realise that 700 million
Chinese—these are the words of the Chinese
leaders—will shed their last drop of blood
in defence of the Fatherland as long as
required ? That shows their determination
to stay in that area. Does it not affect our
defence strategy 7 Deoes it not influence
our approach to foreign policy vis-a-vis
Asia, vis-a-vis that region? We cannot
remained unconcerned about it. We have
to take note of it. Then we have to assess
how the situation is going to develop. Do
we not realise that Russia has a defence
pact with Mongolia, as we have with some
of our neighbours 7 Russia has a border
with China extending over 7,000 miles.
Naturally, this confrontation is not such a
light affair that after this, nothing will
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happen. Even if nothing happens, we have
to keep our eyes open and realise that the
entire burden of the European conflict is
being shifted to Asia. As an Asian nation,
we should know what our duty is.

Coming to the Soviet arms deal to
Pakistan, I do not know the intentions of the
Soviet Union, whether to protect them-
selves, they have strengthened the other
neighbouring countries as they are improv-
ing their relations with Turkey and other
countries, or they have assisted Pakistan
militarily to make Pakistan stronger. But
a very unfortupate statement was made by
the Soviet Defence Minister, Mr. Grechko,
during his recent visit to Pakistan. ‘The
press report says :

“Marshall Grechko was quoted by
the Pakistan Press and Radio as saying
that the Soviet Union was interested
in Pakistan strengthening its defences
against its enemy and in the main-
tenance of military balance in the
region."”

According to the declared statement of
Pakistani leaders, India is their enemy.
Any military balance they have to hold is
against India. I am surprised how the
Soviet Defence Minister has tripped into the
situation by making this unfortunate state-
ment. I wish the Government of India
would bring this to the attention of the
Soviet Union that such staternents are going
to damage Indo-Soviet relations. There
have been reports of many items of aircraft
given to Pakistan and also 200 tanks. Every-
thing may not have been given, but certainly
it has increased the striking power of Pakis-
tan and has created a lot of misunderstand-
ing in this area. It is not going to help the
Soviet Union even in their strategy regard-
ing Asia.

MR. CHAIRMAN : She must conclude
now.

SHRIMATI TARKESHWARI SINHA:
A word about West Asia.

MR. CHAIRMAM : She is depriving
her own party members of their time.

CHAITRA 18, 1891 (SAKA)

Ext. Affairs 250

I have a list of 16 Congress members
and I want to accommodate one or two of
them.

SHRIMATI TARKESHWARI SINHA:
You have allowed 15 minutes to the oppo-
sition members and I have a right to take
15 minutes,

If I am to get only 5 minutes, I would
not have spoken at all,

MR. CHAIRMAN : The Chair is help=
less in the matter. You have to take it up
with your party whips.

SHRIMATI TARKESHWARI SINHA:
Regarding West Asia, ] must commend the
Indian Government that they are not over-
planing the situation ; they have learnt their
lessons after making many mistakes, though
they have lost their cepacity of manoeuvrs
ability in West Asia. Though the US Plan
has not been accepted by President Nasser,
there is a pew hope because President
Nasser has decided to keep his ecyes open
about the US Plan on West Asia presented
to the Soviet Union, France, Britain, UAR,
Jordan and Israel. I am really unhappy
about the very wunreasonable attitude of
Israel. Though India has lost her capacity
for manoeuvrability with Isreal, she has cer-
tainly a lot of goodwill with Arab countries.
I think India can convince them that this
plan is going to provide a basis for the
ultimate solution of this problem. I feel
India can take thls intiative in this matter
with the Arab countries, I am glad that
President Nasser has given an encouraging
response to this proposal. Sir one last
word and 1 have done.

Mr. CHAIRMAN : No more *last word".
The hon. Member must conclude now,

SHRIMATI TARKESHWARI SINHA :
Sir, I must say that if the time you are
spending in interrupting me would have
been saved 1 would have finished my re-
marks by now.

MR. CHAIRMAN : You are very
unfair in making this remark. What can I
do in this matter ?
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SHRIMATI TARKESHWARI SINHA :
About the Indo-Iran economic cooperation
so much hopes were built by the ' communi-
que issued after the visit of the Shah of Iran,
but the matters which were decided upon
then have been kept pending in the External
Affairs Ministry, they have been kept pend-
iog in the Commerce Ministry and in the
Industries Ministry. I would like to hear
from the Minister of Foreign Affairs what
progress has becn madc ws g-vis Indo-Iran
joint bration. I find that
they are finding mhcr collaborators in the
world and we are sleeping. The sleep will
really be costly to us if we lose this opportu-
nity. I would like to appeal to the hon.
Minister to catch this opportunity and to
make good the delay.” It will doa lot of
good to this country not only vig-g-vis Iran
but to formulate a new economic policy
vis-g-vis the Middle-EBast and South-East
Asia 'We have been missing many chances
in the past, I hope there will be more
awareness about our economic collaboration,
economic cooperation and laying a founda-

tion of economic policy wis-a-vis foreign
policy for the betterment of this country.

With these words, Sir, I thank you for
giving me this opportunity.

st <fw T (3@) : sy wEeg,
AW A UK HAHT FY AW T
WY e @ Ao s aw
@ Smdt ardad fogr aw@r 2
at frcdear &Y Aifa § 99 X 39 Quer
gL afeT s ¥ & aga
foromr @

ST M §ER W) oA R R
frgx e Trgw qET F SO @ fadw
Af s qewrer Aife sw qoar sw
Faartusg & fga N =i Afc @
g aad g ¥ fer Y 1
W iwEF Y s adawz A,
s af Aife 7@ o'k #:f faare =&
W g afem gar § & we s
N s Afa g 0¥ gwwe o,
o YA d@rag v fF ug @R
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¥ wr w9 A e e frdean
w1 Aifa ar faar s 1 A w@ g

= FfgsFd I g5 o ge-
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fag vy & fF gu @i &1 ghar w1
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I &1 & 59 # suwy fagwor fasom o
7§ Afa® arggw ¥ adf g, +rf ad
wr e O W ¥ A g, wrE s
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FH X A9 @ g |
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7 7 gardt sl gy 7 fiw gfa
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T S war gHw @W @ww 43
W ? agr w1 Afw gw A agwEw ?
w&T 48 dar v @ fe 9w A g R
afex i g3 wfawrc fear &, &=t ga
¥ aiftg &1 §@R # §IT AR
W F A7 wiwA wnfed fs sw aran
T FY § AR EER W EF YAYd N
M A AAEEE AgE A ar-a 48
s §fF W@ A fre w9 AW
¥ afawre for @ ag oo 8, ST
2 mam R faray R d
w21 & o wEar g fFown
TR N oad frad Afa g e
Tl qgae &, St § ! F g
aw Y gy awwr § fF g S &1 9w
i & A€ wwT A & ?

am @ wafre W ¥ A
sret G- AT & g Aq RN A
A ot ww AR ag wEAE 6 @
g afex gfir & | e 3 e gw ot
=Y e frammr @ A fagramn &
ar ¥ greT W@ w4, 78 A A1 qq0S
TEST garE ¥z &1 §ars g1 At
T A W wegfre T AW
TR qfa & ant ¥ ofex yfw gaE o
T@we fFaT 31 ¥ IR ST
%9 o gz 30 ? FT IR A
Afa s oY g Afa & ok e
ghrar w1 wer gt e fow & s g
2t sror o Faf &1 7 v ket
famgr =0 goFTe & X ¥ g A § )
e & wgar wgar g v e oft @&
faarft g FTag TaA g fFag
ag o 2 fF gaTX T A1 S A
§ o7 fawram so gaTq WAw w9
g dmsE Ffor gw sfeag § o
g T W aER T g F g
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@R W oA o oyw ¥ fE
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foqaas quf e 11 WX T W
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st fs s Al A F AT AN
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g =@ ad staw ¥ 5 fdaw
fa w1 g ad & f@aw w1 F=w
fegam & g ¢ afmal , Ak
fraga 1w s dw ¥ dwow
T g & 9 wraw @A ey 0

R gaFIew g1 Fame §
for wogqe g & &7 oT@ FERE
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TawT w1 AT § 7 9xg e 1947 #y
fow famt e amore gor 9@ faw S
drar o, fadq & g G F W@
gAY ot ey of 3wl & A
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N T ORW AW A FTAT WIRA E
TR A § AR w99y fag
T & aT A A g awar &, q41 g
W@ ALK &) Flow)  qEarEt 1 A9
FFUIM wifgy 1 97 wyEE § 9wy
dieg gk @ Ww gfq o A AT
ot 1 & ST wgar § R oE
FCHIT FIowT &€l §1 o7 d1 qwar
§ ! & g § 5 frwsar s fgg-
W & Tt & fawrs, fgam & fgal
& faems 3 &1

it feam fag st 7o fadw ot 43
fragatam ) Fagar g% =)@
e % fadg fifq #1 o 7€ famr ==
&1 30 T F I AN A9 A Ew
¥ wrEr 99 W g, e AW faeaa
T gAS IART ©F F A TEAT A0OEY |
T F AT IW AQ A O 9N @
21 gt o e § A fagrs fag o
ag fred § et ¥ fr agf @ ag WY
dflawe Wieg & Wear &, ww
R dT FwE F oamg, 1962 ¥ W
AT 9 ATHA gaAT 41, JEHT Fw
W emararaw § fFogw A
A WO ISAT Wfgd | g =W
WF 7 ST IoT AMEY AT gEAT W
a7 famiT Far ifgd o

®F T amdFT ¥ Ak # FETQ
gw s Affwm §7 gl IWR
Y @t &9 & T T At § AR
FACTT FY AFT AR FY FFhFT A I
I &g Ft NAFT | WA ¥ T wEW
W g F Y ww , W
FO H @R &0 @A § AR g ¥
LT AU GNT @ geT g A
A € § fr ®w R srdwr QAT @
froge wifvem & st amfe amv
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eqify gar &, aTgAT &P ¥ gFWa W
2, IO e Aadl FTWE W
¥e ¥ aifve & oY § gz fow fag
ST A qum faar ot Wi 2@ fam 9gd
T IR w41 5 @ @), §g A9
A= | wifee § o et e gd
¥ | "R s v 3, faenfaai
q &R o) &R graTe et A, @
wrt ¥ agi fg fear wgEedr &
faors o< ag fazig #1901 &2 aF, =@
sfawra & smar a% FE A @ AR
FYTAIEY F IAF AT FHFAT TIT | ITH
AT F AEA LA IFA 9F | IAN qg
Tt g3t fF arfer wanfasre @wi ot
faar smu &\t 1w s 9w wfafafy o
AR ¥ afaec IAw foar wmd,
NI F1 AgT EqIYAT W oq0y | Afe
qIg ¥ agi g@Q a<g @ A9 w« A%
IUH FIO JIAT AT FT G®HC TgT a0
w€ | ¥ srawr 9gar g fF ag ) g
o9 T , SHF A #AT FATY §@E
agi W gAt a@ §, W guUEifAE @
g, I®! WOAT §HYA WEA FA 7 OF
al agf wgfasa & fou srieT @@
W@ ¢ W I AR F A W AR
ORI & W9 At AT #§ 43
gr i 1@l qTE & agenrR | =
femm & 1 T gfige @A @R
WoET A § 1| & SEET W @
fow®T a7 gES agAg g o fr ot
qifeee ¥ €9 |1 o7 ATIIST FT ATE
¢ 7 0w faardt Ay aw gAge
T AR A@Er sy ¥ o sgmr
forearer agi & TFT & | T SN AT AR
Fifea FH qraw 1 w1 fear s st
swratfs At # waam ¥ fou g
F qoge #< faav) s@ @i 9@
Trgan @t FY FTHIL A IS AR A
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g gE ag vt & fEowT g
$9 %gl a1 a5 9§ T & wialw
WSt # geadT g | Sfe |
TA AR AL smw AT g e
AR AFAFT & T Y WA T@R %
g g Fg gt @, #i€ won Afa
g Tt g K wPw fF W@ A@ER
N W@ W N yeenw afwar §
W AIEAI &l g, A HFS TR
@ § giige waw §, T aEEs
g, 9% ™ ga ST anfge o #
Fgnm & W @ W@ §@R I
g 7 2 Afew IaF faar ot @ agi
9T yeTEAT arfert § ¥ gAEr wwer
argT Y, FwT i 0 @ qae fEar
T @A AT 9w T W WK
qrfem &1 fogar @@ s w10 @Mfgar
F7 3T gW S FT AT gET G fF oW
R ifFRT w1 oF WEEY aF, T@
AHTC FAIT | qE @HT W, WA g

W AT 50 AR A 2 |

g IT 1§ fw o aw fm agw
ufer & ox o gf | wgi fewm W
FEIEHT gAT | qg OF A & av forw
for e ATET Y WX Y A dfeor
N FEE 1 AT AT, SEE At
gEY gom, Jad faorh W@ 93
¥ oo o afgar anw gt @ &1 TE
oY gfige & Jar § IeweT wgw TR
wg § foam fer ¥ sieT s AwR
TG g1 & | Y gH W A AT B,
ardtem ¥ foq v fear &R e off
¥ owEel ¥ @ @ W@ @Y,
I a¥g ¥ (fiaar ¥ Am 7 fow g
ey @ frammR oW R ¥ e
Tt ¥ N gRAw g ¥ W
& o fadm WAt ¥ o W g f
ar fer & s gfmeam # @R
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AT FAT B A9 AL AT E A g
g A1fgy fF g0 o FTHAded Aww
g @ waar w fr ghewm
FAfagT e F @ A9 FY, CABT A
MR BaARTIF I @A
AT 91T |

= ¥ gawfa oft, # oF a@ o)
FEAT A E | G WG TAT AT HT
Tg Tar g 6 It ot fard g -
NI ISy TGAE FEFRF a7
TN gL I T & FF o w1 @
@1, 0 3fEr ¥ swEeT sEe
FT qq9 IIT q9 9 QS F AT E 1 T
FT §TT AEIRIT I frar g0 & wgar
agar § f aror ot @ feanie & sk
¥ farw fag =1 e wifge, o gER
T AqT To AT Y AT 4o ¥ 4% §,
Tl v fgrd @ arfgy, wgw
AT F1 FIT A gY, 1T GIHL 1 AT
), afeaiiz S ¥ @), aaas &
FHAE FET AR AT AET FE
arfee fF w1 aF a1 Fgrg sy |

T R ¥ g § qxaresy wAed #
APt #1 wer fadw F@TE |

St oA Tay (WTEE) ¢ AT
gurefr o, & Ay ogw fadw W o
@ T@ A aurt a7 wear § 6
SR ge B @ weEgw e d
FATC & GO@T | 00, ™ aR-
fraz ¥ fAOdizes awd @ 4
NET &7 €T ¥ JBTC AC § | §W ¥ g0
S g 9oET T fF A w3 A
¢ wodt @aeT Aifg 78 & Wi W
FIFTT T A €F 47 dAfH & q@ma
FTwT oAt Afaai & ofads w @
s 36 & gafas s oA § 1 gEA
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Fmag FrAE fF owa awee &
sfassr s s W@ § W g
g1 g wmary &€ St Ag 3
gfar & g | dwd T ag war 0
5 g7 st gaearsl #1 gewn ¥ a9
g Y gt wwerTel ¥ @I oW
T, A g A FAT WML | gH qF
oF IWF AT q@ ¥ AW # FEAr
aifgg | ¥ amear g 5 ag @A smdw
ot farieft <@t 97 A< ¥ e A § 9
froge fraa s &) WY R @
qg UIAfa® WEAT F19 H Grg @
e 20 & ol & IR A ST Y
g sl afw Aifa &1 g s
AR TAR AFL EH FHFLQ &, I
¥ 78 ATAT waTy, FEET s o @
g1 ag s fr gard wri Riww Afa
A ) AFgmg fs i w
HF ¥, oF FEAfeEd a0 § @ A6
AT ] | T A Afad #@ aga qerd
oM ATAI F AT S FT 21| TN
wWam # Fgr 5 gw famr wfer &k
g & g e frdear 1 Af =
sfaafen s wrex & g & faelr
XSt Y F A= W A wwT ATRS |
X TH A B AgT A0S F Y Fg
fF gu gfrar & felt i 2 & wwafew
arASt & T geEy AE ®TT A
gAY AT Ft wwedr ¥ wgrd fw
ghar & ag O W B AT AT F
forgad FAW@WE 7% 19 A
wErfa § R g T g AR T
oAy ) g e Afed B @
YA F qTY F § A AA § 78 A4
w1 aga § 5 gfrar & e wea @
sfesT wafer @@ € fr g5 faawi v
T @ FF, §F AW § A
& gEY g AT 9ge B ER
gfman & s o Afedl & agae g
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g frar | S, werawd A
STAT ATGAT | AL A=A & a9 &
&Y 9 g7 AT AT FT IITE B Q@
¥, 96 9% ¥ g X1 ofed waRTEe
eI ¥ SR H ogi W w9
w2AT ERIT oY, AT wlafen 99 < a9
T ¥, ghrar # wfa ¥ fog ot o
AT TR FQ A, g R A & A
AT graew waifew F07 ¥ foq samw
FA ¥ gfar &1 NE 2w A geE
FT FaT AT ATEAT AT A FAHT AGAT
dfes e W & g Afwr @
st fremt & o fnie € 1 ag g
fegn awfeer ol s & A A
tfaaa & v @ &, Tl & 9T W&
zroT & | & qeeT Sgan § a9 fawew
F I aufET ¥ ger fear, =g 9o
S et @ fage A T @ a@ A
garg fu fF g anfas agraar st
¥ foendt &, o SOd anfas g g,
AN AT WATH gHeR A 5 Ay
B F Aeg T wefgy, A fameAy
9T FETY T gt Tifgd, A famem
N FFar @ A9 et & fow wud
F G R IS T g gl g
I W I W 979y T8 # fF sl
AT 73% A% T a1 IEF 19 gAR
arfas vy famg g | 36 ag 9=
YwreraTiRaT & W3 §F A B qMES
gt @ arayz Wy f5 w8 ¥ @9 g
gy aga ANY § AR w9 F @9 g
39 g9 B wfasg § S sw @
w1gd €, 3fww gu & fagr § amse 93
A W Fg 6 @A AT B
A9g TEET ATMGT | G SFrESarear
Y 39 Far F @rg oty aaOF ¥
Fol ATt A1 & fou s gar
o, sggaf swe @ AR g
Fg1 o folt 3 & arafor ws # fd
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w1 gEET AG F Wfgw | @A WA
AW FT AW F qTY @1 | T A€
Tfaar & s W& goRl 9T T@ES A
gawt fivar aY gfvar &1 R o 2w, fedt
FRTAATEY W & Far ¥ o wfafwar =
Gl # Y 97 5 qw¥ @y g q9H
AT 7 Fg1 5 wow gawna g, S9d
gue fan &, 9% oo 9 aww g@TAr
afgg | g I fAm a0 g W
AT H A qang T 1 F arEegaEy
TWHFIWN AT F AR "R
ITAFE H AOTE, | F AW
g ar g i) W A4S ag a1 A
T Teid gfr F wWaw 9, 9ed I
AN AT Aifg B Ao & @9 @
wfeg & sgnn s g fFowra &
Hify gfrar &t gwemal A1 gewE B
gt

& yroraar # A & fou da g
6 gard A sfassr A § v qul
# oY, gu wgr a1, f% gwamgd §, gfran
¥ 1z e 3 Y o 93, & WY
g f¥ 0§ A @ o ¥ afg g A
FieAT IgY §, IR aTHd B g 0N,
gw =gy & 5 gfmar & siex ot it
qTad wET F e 9 gfAar At
) HT FEATATGA §, TTH1 48 WEAT &H
2, g8 awEE & a9 FgO AT § %
g g e aTE ST gr s &1
%9 919 T FFT AgAT § 6 AT qC-
FXH TEH FT AT FE@T MR,
w9 Tifgy s T a1 w2 fF
f gfrar & s dgw T d@w A Wi
9T G | WX T R anfoer e
T I FRT FT S A qrd ghT w
W FWE I &g AR afEr D
gfrar &t adt whmmi feedt e o @
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T FT ITAT KT F Y @Y g g%
WENTRAINgE @I g 1 @
FIAT AT GER Y, A 7T 1 4T
¢, & et & qge $@t wifge | avar gw
A 741 W § fr SfeT aafiawr § G-
i T aifer & fogew @@ ¢ & ar
T AT ofear & 3w 99T T8 e
§ Wit s aaul fFoad Www
gAST g At W IAET W A F
"FAT | AT AT oferar § IAT THES T
o 431 g€ & 1 gfrr 1 9 afwm o
E A @ T A
FAFET T Y WA FT @I | AEAF
FL gAeT FRaT & 1 g frwT et ],
FafET A R Rl A X TN @
T &1 oF aeE mia #1 I S §
gfwar & w@@l FY GEHEA T AT 5@ §
WX ggd < gfaar &1 gad @81 49
WY WYAT TF HEST F@T g, W I
@I, SO FIiEaT TG g |
A AT DT wEe g1 g A
=T 93 fF @ 3 g g aeaT
aradl | T AR R e e d
9gw & aifge aR & awwarg
A A2t ¥ ot ag wnga fear g fe
gfmr & & 2w, o e AW Ak
At Iz e 3w §, o 3§ A A Ae-
waa § % g9 w1 gweT geT |
WIS 9 q19 1 grawawar § B g §
U IAE JAT F], AT F W@ A
A gt el o wgEe §, S
gfvan & wifer =g €, 9 gfrar & fislt
2 B ATATEY FY FHEAT ALT AT, PRt
Tyl wear ¥ gwEv ad s
g, ¥ W g gy &F AT TR @A
1 7y 7 2 fr afz 5@ T A 9= -
wq gfmar 3§ dare fFar wa, 5§ T
FHET T T WK 5 ST & Arare
go= %1 ¢ o1 ag o a7 wivwwi § @
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Y g o3 F ag vy o @ @
R fre wgfmr My @ 1 aw
fergeme #t 3ud g v Tifgw 1w
fege® # ms Sl A qiG § ) aqE
w7 i o gfar § gard 91§ o A
&, & gfra & #r€ que Ad &, @@ T
@ 4t | I 78 A g A e
¥ wF1 ag Wi wgd §  fggeam & agi
g JaT W § TawT s Ay g
R 9gm,  fegeam 1 g v S
AT g A1 aMdedr wErast g
g & wiaT oo 52 FAT T F 2w
&Y #1E wageaT AT FT EFAT | AT
@ T2 area a8 & 1 ofirn @ wwe
FoRgn s I W E ) T g &
gel o oge N § A g F s
T 79 fagr o #m fFa ) wafeg
# wgar wgar ¢ s oo St gl Wi
2. a1 o FATT AYAT T @, WIW W
w1 0g® w1 wfgg | F o wEgw w1
g, fr AT D FAw, 1962 %
T gu g arew-famaw @1 fan g
gmememmmg, wmswi o
AT IR VAT I J, WA 3 ¥ wG
¥ A g fF g8 areq AT @Y W av
TG TT AT g 17 |

O e Y& AggE w9 §,
st gardt anfas  FASQ 1 gETd
fazw AMfa #1 gt s Afs & =
SEA M GE Y, 957 o s g1 ¥
AT § I To TARPHATT LT
&1 IET TG I AEAT §, A IFA
Fgr a1 & gfrar § a1 gt amarw
agY g, gfar & gardy ye-faderar Y
HTATY AFHICEIN § A F ATAE TAHC
qm,mgnmﬁmw_ﬁw
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TE g, oy 93 o W adi g 0 ag
AT FANIL & | A gay A o
warg s § 5 gw o wfas afe
! q@T |

o gEa "aa fEd s § A
siA feenar agar g—a arwr g ¥
91 &) T §—ag & gfemerk araT W
T o gfT ¥ %g g5F T@ A
1 siforr s @ § 7 ¥ gfieare amax
T | OF A w53 & Frmefw @A
aifgu, afew @l awmFgn & feom
% gurdt of| agt &, gmrd ¥
Avga A g, TR v gfaae A
g, a7 a% gfrar & mifer wraw adf ®@
aEY | St e e I e wEe E,
st gfrar & a9t a1a F1 Aoy F GG
&, 9 T o g @) WY et
wff &, 91 Ao aFa & a9 weET F
ang §, 4% S—fE T & w ¥
S @ A, W @ sk
Tt T, W FAEEIAT qrEAETeT A,
fora® am s griT, o o T i,
gfmar & s@= s gAY snaeir—ag
gfrar &t afa & foq  aga aar =T
t | o & I 4T W § 5 g |y
Y, s ww anfaw fav g §, @
o+ anfas g & fog @ <@ & s
% §9 9T ST ™, I T 1
JOTAT AT, IH ATATSH T SHAAT AGY A
gear A wfasy & s Adf swEr ar
aam, 3fFT e fggeam §1 e 3y
] a&w@ ¢ | § =gan § 5 wia g
T o< A Aifa faifa st

ggi X afqor 93 ofrar & faw
foFar 4T & | AT A9 AT SHTRE
fesaridlt & wfew 97 &9 F v mwy
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WATEIRATE | AT I e R, a*@
et oft awg 97 i & @t A W
FIGFAT 1 o IO @ ard § §
fega 2 & g9 aodiw & @y
it fFw 9, 99 & e d59¢ ITar
geearEt 0 fa=rt s afgy

o 9 wET € g R e e ot
¥ #few s & 39 G- AW wv
A= fo, Forerr 1€ o €Y &, ¥ AW
aafen & frgeeg &1 o § fr ag
T 779 AEEA § 1 g ¥ g W
gf o 73, wa mEWfawaT € e w2
FWE I WO AN A W aw ¥ fou
TAIE #1 97 §, IR gfrar F 9w
g 3 Y, fomar ahr 9% w0 A,
ft FvaT A 3 4, 9w S w1
ITR! TAETEAT BT AW, ITH 19 ST
T g9 a9 T W A Arang v
Ia% foe W e at Aify quré
qrH | g9 3T A FT q®T qE faa
ga g @ Aft N A am agEn
g

ST, gHET FAT-F QAT AT
g §, OF asiteame gak fom & -
Ft dar AT —=rEIw fen ofte #o
o FT §ATS & | T TaTS 9T A &
€W §aq & YA 7, @ 9 f g
FT i afedt & wfafafagi 7, e
fagrd aravdt St R AF W1 q,
e g W gudT g1, i "o WWe
St o &, Frgfaez odf & JaT ¥, o
o Fo & T Y, fedy ey Ia%
¥ & wide ot & AT ¥, gw
fam & qure W o & 777 Ste o
Ao AMA UF ATEITAFAT § ITFT YT
aferer §, gfrar sas arwar ¥ @R,
am & i g—gfrar ¥ @ aww
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AT ATfET T6 A § THIC AT
o1 gFar & | &g afeaHY aH AL site o
HTo & Tq 50 §UT T FT qMIT
&t &, afeT gud sgav g f6 g oo
o Ao & AYY g7 AT 7 TG |
gfe=slt st S & e 100 37T w9y
FT AR FLAT §, et aut & Gfw
falmw A d o & ol av W §
fir g sfte o oo ¥ aTg e A,
g9 TX TATT TS &1 FIAMT FY AT )
Tar qufad @ § 5 gl oF el
g—ewwt anfas agraar wifgd 1
¥ Aifa ¥ gt gz-fademr Y Aife A
AR @ W g, I F aw gAd
gEf g &1 FT Wit §, sEfew
™ ET B OAE 1 AW s ge §
g1 1R § % o ww w1 gada g A
WA TFI # q99 FI0 &0 qg9
fgd | ww FER w) qE T B
A 3 Tfgd, Sad ara <y g
eqrfim &3 =fgd, 3= gar TR g
qgE 9T FANIT fg@rs qgar g |

o, afex & oF < 3 wgAT
aar § | aw afemw ofimn & gare
ardt gfrn & for feced @ g
I @& afwar agi fas &7 99 awem
FT GHMETT a1 T1gar &, AT wroaan
gFr freae fdw 37 @ # 1 aw
AE TF F1 5 g Hqgw ¥
Mfgd ol qze ¥wT 0¥ W[ 9—aq
HAOFT &1 A9 AT wifgd, Agt aw
fF vea famar 7 ¥ g fgas 7@ @
arfelr | o ah Wl wga & fFoaw
arfeq =R €, ofFd qEd aXw "wEae
v g ofgs § awer amar § At
AT g W@ & | 59 A fauw IR0
fifs Mgw N @ FT wdEn F

anfed |



267 D. G. (Min. of

[t =it 7r2a ]

< ot & Y drell w1 Ead )
Sgmrar § fs wmg @ Ay Afe
ot} s el ¥ v A gl
0¥ & aadla <% g0 FE AIfEd,
AT FLHIT T TF I FI Aeqarsit
TR Y A T @ TR
T FET AT At | ST T WA
Negfrgr@an s frdan E fe
A qER ¥ 9TY 95 F W WES 9%
AAEE FY, AT TOD T T TEA B
TFA & fou que § @t W g
T EF FT T ST FT TAOIT AT
wnfed ar o g =7 ¥ FgA =ufEd v
frer T o7 &9 I @ Ay § qgS
N ¢ frgw e & afd w9 @&
FET AR § | O AESl 9 9F gW 99
T @ aft ws SR E
16 brs.

aa #, o, & ag e WA §
fis wrem s Y fadw-Aitfa, ot fg®
209t Fgmw wIm F e AE
Ia ao oF fom &, ¥ faaw &
Tg areat @ g g fRw
#fg srfer &1 s&FT o= gfrr ¥
wrar & ) gafed w e 71 gzw ¥ ww-
g FTAT AMEA | W &L F) q0fgy
e fago® g T, wogd! ¥ arg gfan
T GeAIFA FIF, 7T FI& T 7GH 0T
Y quey ¥ frweiwor & &%, o
gl & goTae @ WS afiw W,
arf fagaame & swds wiN aifm amg
M I G A @ YA E, T W
ARG TFL 1 9gs Fo gy W%
W gAR A aTE gew §, o fae¥ gy
ay &, foegly e AT 7 aTh I
w0 frg & mT &, W ofmar ek
aF0F F W E, Al g AR ATH
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Rt w1 grg gt o faftaw s ¥
g I%T gEdw 7o | W ws ¥ Ay
¥ o AT T qHh w7 E |

SHRI SWELL (Auatonomous Districts) :
Year after year we are ceremonially present-
ed with the copy of the annual report of the
External Affairs Ministry. [ don't know
if they also perform a puja in their office in
South Block before they bring this report to
House. And year by year I have always
been struck by the drabness, pedestrianism
and perfunctoriness of these reports. But
this year’s Report has beaten all the rest in
all these qualities and for sheer inefficiency.

Sir, my goad frlend, Shri Dinesh Singh
may advance the plea that he has taken
charge of the Ministry only the other day
on the eve of the session. But he has been
connected with this Ministry for as long as
I remember as a Member of this House
first as Deputy Minister then as Minister of
State and even during the interlude when he
was in the Ministry of Commerce he never
divested this connection because he was
member of the External Affairs Committee
of the Cabinet.

Now that he has realised his life’s
ambition and, 1 wish him well in that.
I thought he should have been extra careful
and he should have come before this House
putting his best foot forward. But he
has pot done that, May I quote a few gems
from this report !

I term this report a mere rigmarole,
recital of visits paid to this country by
foreign dignitories, including Deputy Minis-
ters, who, I am told, Sir, walk along the
corridors of this House with files that have
no papers inside,

At page 22, paragraph 3, this report says:

“There has been an increase in
Indian exports to Thailand of steel
and allied products and petroleum
products. For the period of Jan.
December 1967 Thai imports from
India amounted to Bahts 267, 783 as
against Bahts 109,000 in 1965 and
Bahts 91,675,000 in 1966™.

May I ask the Minister how in his
wonderful arithmetic when there has been a
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decrease of as many as more than ninety-
one lakhs of Bahts between 1966 and 1967 he
still maintains and insists that our exports to
Thailand have increased ? T will leave it
to the arithmetic of the Minister and the
House to find that out.

In another part, at page 35 in paragraph
3, there is another wonderful statement, It
says :

“There was continued unrest in the
whole of southern Africa during the
year.”

very correct. Then it goes on :

“South Africa continued to float--(I
repeat float)—the UN Resolutions...”

Sir, I have yet to learn English. 1 have
heard of flouting the resolutions. But this
is the first time that I hear this kind of
English speaking of a country floating the
United Nation Resolutions, May I ask......

AN HON. MEMBER : A clerical
error.

SHRI SWELL : All the
posterous then.

more pre-

MR. CHAIRMAN : Let us proceed
to more serious matters,

SHRI SWELL : I am cowing to them
This is not how a report on the Ministry
of External Affairs ought to be drawn up.
To me, a report, if it is to be meaningful,
has got to be an expert analysis and
summary of world events, developments and
trends and the part that we have played or
sought to play in these and any factual
account of who said what, who went where
and who did what must find a proper place
against this setting. May I say that the
intervening twelve months have been months
of the greatest significance both to us and to
the world. A mere mention of a few
things would bear this cut ; the aggres-

sion against Czechoslovakia by Soviet
Russia and the Warsaw Pact coun-
tries, the continning tension in that

country, and the Sino-Sovict clash both .of
which have once and for all demolished the
myth of a Communist monolithic world order
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and have restored nationalism to its primacy
as a determining factor in International rela-
tions; the search of the Soviet Union for
new levers of power in the Indo-Pakistan
continent through the Soviet arms deal with
Pakistan ; the rapid advance of China in
nuclear technology and weaponry reducing
to nonsense the much proclaimed non-
proliferation treaty and adding a pew
dimension to the nuclear arms race, in the
development of the ABM system ; the new
relationship and the thaw in rigidity to
which my friend Mrs. Tarkeshwari Sinha
and many others have drawn your atteation,
between China and the Western countries ;
and nearer home, the recent developments in
Pakistan culminating in the reimposition of
martial rule, Each one of these or all to-
gether I submit, could have been fit subjects
that the Ministry with its army of Secre-
tarles, Ambassadors, experts and Assistants,
country have dealt with meaningfully and on
which we could have offered some construc-
tive suggestions.

But so far as general observations
go. I am conscious that my time is ruth-
lessly limited and therefore 1 shall confine
myself to only two of the most important
questions of the day, questions of the
greatest import and consequence to us—the
developments in Pakistan and in China.

Sir, let me preface this by beiefly stating
my general approach, and I think it is the
approach of every sensible man in
this country to both these questions and to
the question of our foreign policy in
general.

I may explain that the fundamental duty
of our foreign policy is to safeguard, promote
and strengthen our national interests, Now,
how has the national interest been served
by our present foreign policy ? It must be
obvious to everybody what a crushing econo-

mic burden our confrontation  with
China and Pakistan, has been. It must
be evident also that because of

this confrontation and because of our blind
adherenee to that sanctimonious nonsense,
which I don't really understand in the
present context, non-alignment—the other
powers of the world have fallen into the
habit of taken us for granted. In this context
nothing is more shameful than the recent
visti of Marshal Grechko to this country and
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to Pakistan, He acts like a man having two
wives. He comes to one wife and says ‘I
love you more than the other’. That is
what he said here. Then he goes to
Pakistan and says : ‘I love you more than
India ; T will give you arms to defend

yourself against your enemy’. [ submit
that all this "must change. We must
regain our freedom of action. We must

regain our self-respect. 'We must regain our
freedom of manoeuvring the freedom to use
the cranks in the game of power politics.
And if we are going to do this, the direction
is clear. We must come to an early and
honourable settlement with both these our
two neighbours,

Sir, what do we see around us today ?
In Pakistan, we have just seen the collapse
of authoritarianism, the utter bankruptcy of
paternalism as a political system. Yet,
during the years when President Ayub ruled
the roost, either through naked military
dictatorship or through what he called basic
guided democracy, it was mouthed around
in the capitals of the world and also in this
country that Pakistan had succeeded where
India had failed.

MR, CHAIRMAN : The hon. Member
should try to conclude.

SHRI SWELL : T have just begun,

MR. CHAIRMAN : That is the biggest
joke.

SHRI SWELL : I think the Minister
would be somewhat benefited if you allow
me to have my full say. It was mouthed
around that political stability and economic
prosperity had come to Pakistan while India
was bedevilled by political defections and
economic stagnation.

16.14 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

The fact that in Pakistan during Presi-
dent Ayub's rule 20 families appropriated
to themselves the national wealth and that
Pakistan was a gilded prison was ignor-
ed and even overlooked. But the aspirations
and the resentment of the people went on
building under the walls of this prison. And
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the system did mot allow for any safety
valve through which this resentment would
escape, as our system did, and it did not
give the people the opportunity to change
the system through the democratic process
of popular elections. And so the explosion
took place, and when it did it took a chaotic
turn, broke up the nation emotionally. The
imposition of martial law in that country is
itself a standing monument to something
in that fundamentally and radically wrong
that is country. It is like the administration
of a huge dose of antibiotic to.stem the tide
of poison, but it is useless if the poison is
generated by the body itself.

I wish—let me tell this to the Minister
because this Government has failed in this
that at this hour of their travail somebody
in authority in this country had spoken up
in sympathy for the people of Pakistan.

AN HON.
trouble |

MEMBER 1 And invite

SHRI SWELL : I wish we had sent our
sympathy, our good wishes, to the people
and the rulers of Pakistan, that democracy
and order would quickly come to that
country. I wish we had taken this opportu-
nity of reiterating our stand that in the
stability and prosperity of Pakistan, we
have a stake.

This is the great psychological moment
between our country and Pakistan. In all
the confusion there, I can clearly discern
signs of the people of Pakistan trying to
reach out 10 us, in their demand for copies
of the Constitution of our zountry, in the
speeches of such people as Sheikh Mujibur
Rehman who had said that all the efforts
to build up anti-India hysteria in Pakistan
were only devices to deflect the people of
Pakistan from their true goal, the restoration
of their democracy and freedom.

MR. DEPUTY-SPEAKER : His time
is up.

SHRI SWELL : I am leaving out China
though I feel that the Minister would have
benefited by what 1 have to say about
China.
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Let not the Minister think that I am
talking claptrap. I am giving this warning
today, that with what is happeding in West
Bengal, East Pakistan and the whole of
eastern India, we are in for a period of new
equations with Pakistan.
him that one of the demands of the
people of East Pakistan besides
more autonomy and democracy, is
that the representation in the Pakistan
Parliament should be on the basis of popula-
tion, which would give the people of East
Pakistan an edge over the whole of West
Pakistan, which would make the people of
East Pakistan the virtual rulers of Pakistan,
This is what the people and the Government
in West Pakistan are not going to accept,

Therefore, we may very soon see another
convulsion in Pakistan, between the popula-
tion of West and East Pakistan, I shall not be
surprised if in that whole process, East
Pakistan may be compelled to spread out
across its borders as many as 20 million
people into West Bengal, Assam and other
places,

I ask the Minister; with all your experts
and secretaries, have you ever thought about
- this ? What are you going to do ? This is
going to be a traumatic experience. It would
be traumatic in the beginning, but it may be
opening a new chapter of unity between us
and Pakistan in the near future. But what
preparations have you made about it 7 Have
you got the machinery 7 I should like a de-
finite answer to this. What is your new
policy towards Pakistan ?

MR. DEPUTY-SPEAKER :
conclude.

Kindly

SHRI SWELL : I am sorry because [ do
not have time I cannot deal with another and
more important subject, which is China,

MR. DEPUTY-SPEAKER : On the next
occasion.

SHRI SWELL : The whole world would
change by the next occasion,

it %o fao wgme (o) @ wwr-
e wERd, du e g s e ¥
o ATt & gefa ¥ o 9 SRE
¥ Ao § A% A FaRe # wwfa & a
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : Sir, 1
am conscious of the tremendeus responsibility
that has been placed on me in the conduct
of the affairs of the Ministry of External
Affairs, which has bcen presided over for
nearly two decades by our first Prime Mini-
ster, Pandit Jawaharlal Nehru. Then his
successor, Shri Lal Bahadur Shastri presided
over the affairs of this Ministry, Again,

his successor, our present Prime Minister,
presided over this Ministry.
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SHRI S. M. BANERJEE : What about
Sardar Swaran Singh and Mr, Chagla ?

SHRI DINESH SINGH : I did not want
to give in a chronological order all the people
who came, I was only trying to say that the
Prime Ministers of this courtry had presided
over this ministry, I shoulder this responsi-
bility with the hope that I shall continue to
receive the advice, assistance and cooperation
from all sections of this House, as has been
indeed demonstrated in the debate that has
just concluded. Foreign affairs is the cone
cern of the nation as a whole.

In a growing measuie the question and
the problems relating to foreign policy of our
country, as of other countries, have come 1o
acquire very direct relevance to the every-day
life of its citizens. The lives of common
people all over the world have become even
more inter-iwined. Today the strength of a
country is no longer limited to its military
capability. In international affairs, the
strength of a country is also its economic
strength, its industrial development, its in-
ventlve genius, the strength of its science
and technology, the strength of the better
organisation of its h resources and the
strength of the people to resist pressure and *
their capacity to steadfast to the cherished
principles. 1t is the totality of each country’s
national life that is relevant today. A new
generation of Indians is now on the move.
Born and nurtured in an independent India
they are all exercising their franchise and
taking responsibilities in all fields of our
national life. Their lives are far more affect-
ed by the results of our foreign policy, by
the efforts 10 build the bridges of friendship,
than those of their fathers and their grand-
fathers. This was also reflected in this
House in that we heard younger voices taking
part in the debate on externmal affajrs, I
welcome this growing interest that is being
taken in the conduct of our foreign affairs.

The hon. Member, Shri Siloo Mody
talked of the high place of honour and pre-
stige attained by India in foreign countries,
I am happy that a spokesman of the Swatan-
tra Party has made a candid statement of
fact. After the entry into the comity of na-
tions as an independent country India has
made a mark for itself not on the basis of
its military strenglh or even its economic
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power but on the basis of its initiative to
strengthen peace to promote international
understanding and t> champion the cause of
the under-privileged who constitute the over-
whelming majority of population in the
world. If one man can be singled out from
amongst his countrymen to receive this
honour for the conduct of our foreign policy
it can be none other than Pandit Jawahalal
Nehru the founder of our foreign policy. And
yet, he was reflecting the values cherished
by our prople and the principles which have
deep roots in our history and our tradition.
Gandhiji's dream of cooperation between
man and man irrespective of his nationality,
his teachings of peaceful persuasion as op-
posed to subjugation by force and his concern
for the downtrodden are all part of our na-
tional life and tenets of our international
behaviour. We continue to be guided by
them.

MR. DEPUTY-SPEHKER : I must con-
fess that I was amazed by the statements
made by some of the hon. Members from the
other side, that we do not have a foreign
policy. As 1 listened to them attentively I
could pot grasp what they were putting
forward as an alternative to our foreign

policy.
SHRI SWELL : Pragmatism,

SHRI DINESH SINGH : Nor do I find
it in the policy pronoucements of the spokes-
men of different parties that are represented
here. I appreciate that if some hon. Members
are not conscious of the need for a foreign
policy they will have difficulty in understand-
ing ours. Our policy is directed to serve
our national interest within the community
of nations.

AN HON. MEMBER : Isitso?

SHRI DINESH SINGH: That is
what I said, that some people will have
difficulty in understanding. I said that
in the beginng itself. 'We have consistently
worked to preserve peace because we
are convinced that our own development
can take place only in an atmosphere of
peace. History has taught us that peace
cannot co-exist with political domination.
We are opposed to all kinds of colonial

CHAITRA 18, 1891 (SAKA)

Ext. Affairsy 278

domination and racial discrimination Having
suffered under foreign rule and having
waged a struggle for independence, it was
only natural for us to extend full support
for the liberation of people under foreign
domination.

SHRI M. L. SONDHI : What about
Czechoslovakia and Mr, Dubcek 7

SHRI DINESH SINGH: On some
other suitable occasion I shall be very
glad to discuss with Shri Sondhi and
perhaps try to enlighten him about foreign
domination.

Whether it is the question of the
independence of Angola, or Mozambigue,
or South West Africa or any other
colonial territory, it will be our endeavour
to direct our foreign policy to achieve
their liberation, to accelerate the peace of
decolonisation. It is equally our belief that
all people must enjoy equality irrespective
of their race, Even before our indepen-
donce we raised our wvolce against the
inhuman policises of aprtheid practised by
the Government of South Africa, We shall
continue to support moves in the United
Nations and elsewhere against racial
discrimination in South Africa, Southern
Rhodesia or wherever else it may exist

st gacEm qw

i fem feg: o @& gfr 2
f& oo o ar et fsama ot &

Mg amqa: * *

SHRI DINESH SINGH: We are
equally convinced that there could be
no lasting peace in the world unless there
is equitable sharing of prosperity. Wide
disparities between the rich and the poor
will inevitably lead a tension and conflict.
We are assisting in the crystallization of
the idea that it is equally in the interest
of the rich countries to assist in the
economic  development of the poor.
When the first UNCTAD met in 1964
the member-States expressed their deter-

**Not recorded as ordered by the Chair, vide col. 213.
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mination to seck a better and more
effective system of international economic
co-operation whereby the division of the
world into areas of poverty and plenty
may be banished and prosperity achieved
for all. 'We cannot say that in the years
that followed the world community was
able to translate these ideas into action.
After 45 sessions of the Economic and
Social Council and two sessions of
UNCTAD and despite all the promises
that were held out in the United Nations
development decade, the developing count-
ries are normally expected to take,
according to projeclions made, more than
a century and a half to double their
per capita income. After 150 years this
will mean no more than four rupe:s per
day. In my report to the United Nations
General Assembly in my capacity as
President of the Second UNCTAD, I had
poioted out that the countries of Latin
America, Africa and Asia had missed
the industrial revolution through no fault
of theirs and they are now asserting their
rights to alter the socio-ecomic situation
they inherited from their colonial past.

While matters of interest to developed
countries have been tackled through
multilateral negotiations, measures in support
of the social and economic efforts of the
developing countries have eluded agreement,
In fact, the greater the effort made by
the developing countries to improve their
lot, the more numerous
have had to encounter,

To my mind, economic co-operation
between nations is not merely a matter
of transfer of goods and services, nor a
sacrifice on the part of one and gain to
the other, It is an expression of the
convergence of interests of both the rich
and the poor. It is time we recogoised
that in most cases what is commonly
known as aid today is hardly anything
more than export promotion scheme of
the donor countries, although it may be
necessary for our development,

While success has heen limited so far,
it will be our sincere endevour to seek
international co-operation for rapid deve-
lopment of developing countries. We shall
render all assistance in the formulation of
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the programmes of the next development
decade so that it does not meet with same
fate as the first onc which turned out
to be a decade of development for the
developed.

International economic co-operation is
an important aspect of our foreign policy.
Such co-operation helps us to consolidate
peace, to provide ecomomic content to
the struggle for decolonisation, to reinforce
in particular the national independence of
countrizs recently freed from colonial
yoke, to build on old foundalions new
strands of friendship based on mutual
interest and thus to transform the
confrontation between power blocs into a
worldwide effort to build a new world
order capable of helping each member-
state of the comity of nations to realise
for its citizens the fundamental freedoms
enshrined in the Charter of the United
Nations.

Bilaterally too we have strengthed our
relations with Asian countries, specially
our neighbours. With Ceylon we have
concluded an- agr t for ec ic co-
operation which envisages the participation
in it of other developing countries of this
region.

Some hon. Member asked me this
morning and I should like to say that I shall
Be going to Iran early next month to explore
the possibility of closer co-operation with
that country.

Itis my intention to infuse greater
economic content in the conduct of our
foreign policy. We have in the Ministry
an Economic Division which is paying
special attention to the problem of our
economic relations with other countries,
We have been assisted in this by other
Economic Ministries of the Government of
India and it will be our effort now to
strengthen this division to undertake the
new tasks that are being assignad to us.

It is our fortune that we find ourselves
in a position to share with our frieads in
developing countrizss the experience we have
acquired in applying modern science,
technology and management to the social
and economic problems bequeathed by
colonialism. OQur trained manpower is
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‘already taking part in the develoy t of
many daveloping countries and it will be
our endeavour to try to offer as much
assistance as we can release from our own
economic development.

Each nation, we are convinced, is in a
pasition to receive and transmit growth
impulses, It is the task of the international
community to weave them into a develop-
mental cycle so that national erndsavours
are co-ordinated to provide for maximum
advantag: to member-states and also the
woarld community as a whole.

I was particularly gratified to notice the
deep interest that hon. Members had taken
in the various aspects of our foreign policy
and I had attempted to note down some of
the important matters that they had raised.
But looking at the watch I doubt very much
if you will permit me even to get through
half of them. I would like, therefore, to
assure hon. Members that all the points
that they have raised will receive our utmost
consideration and that even if I am not able
to refer to the hon. Members by name or
to the individual matters they have
mentioned, it will still have been noticed
and that we shall take action as we consider
necessary. I shall, therefore, not refer to
many bilateral issuss but to the important
fssues which have been mentioned by Mem-
bers and which interest us tremendously.

There has been an effort to say that our
foreign policy has failed in having friends
abroad.

AN HON. MEMBER : It is admitted
by all.

SHRI SWELL: We have patrons abroad,
not friends,

SHRI DINESH SINGH: The hon.
Membezr, Shri Sondhi, made a passionate
plea yesterday for aur effort in the Indian
Ocean. He asked me to pronounce a grand
design of Central Asia, to force a settlement
in South-east Asia, in Vietnam and to pro-
claim various other things. Some hen.
Ma=mber asked him, “What is your solution
for all these problems 7"* and he said at the
end that we must increase our naval force. I
am entirely with him that we should, as far

as possible, strengthen our defences and
that they should be adecuate to meet ur
requiremants. But it is certainly notoa
subject which is relevant in today's context..,

SHRI M. L. Sondhi: On a point of
order, Sir. When we are speaking, in this
way, we assume that this Governmeat is a
united Goverament and is not made up of
several parts which do not cooperate with
each other. I can understand his difficulty ;
I sympathise with him.

SHRI DINESH SINGH : I am glad the
hon. Member sympathises. 1 was not Jeav~
ing out any responsibility or passing it on
to another colleague. I was saying there is
a feeling in this House on the other side—
some sections, not all—that because Britain Is
withdrawing from the area of South-East Asia
and as Britain withdraws, India must rush
to take the position that was occupied by
Britain. I thought it was the entire negation
of our policy. Here, we are not suggesting
that one power should replace another. The
whole concept by which there was a
thinking that it was necessary for Britain to
be present in South-East Asia is no longer
valid, There was a theory that Britain"s
presence in India was necessary for the
stability of Central Asia and of South-East
Asia. Twenty years of Independence of this
country, the moving away and Britain from
this region has established that Britain’s Pre-
sence was not necessary for the stability of
this area. What matters today is not the
replacement of Britain’s naval power in this
area but sufficient support to these countries
te build up their economies in which their
independence can have a real meaning to
the overwhelming population of these
countries. It is not going to be met by
force of arms but by our policy to develop
sufficient resources to resist aggression from
outside.

The hon. Member accused us yesterday
saying that we are suffering from an inferio-
rity complex towards Great Britain. I could
not have thought of a better example to
quote his own inferiority complex towards
United Kingdom to build in South-East
Asia, in 1969. a naval power. What we
peed to build is the economies of these
countries to be able to resist aggression and
not to plant a few ships here and there tq
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be able to say that we also have a presence.
Of course, we have a presence in Indian
Ocean and we are vitally interested in the
preservation of peace in Indian Ocean  But
that is to be preserved by the national effort
at home in developing countries and not by
putting a few ships here and tlere.

SHRI JYOTIRMOY BASU : But your
economic growth has been, more or less
lowest in Asia,

SHRI DINESH SINGH : You must
help us to increase that now. Many hon.
Members referred to Pakistan, The hon,
Member, Mr. Swell, said that there was
nothing about sending our good wishes to
the people of Pakistan. Qnly the other day,
in this House, I made a statement, I have
it here. If you wish, I shall have it sent
to Mr. Swell. I had said very clearly, in
unmistakable terms, that there has been in
Pakistan widespread expression of democratic
urges and the people of Pakistan have been
demanding changes in the political system
which would result in greater popular
participation in the Government of the
country. I had also said that with the
people of Pakistan we have ties of history
and culture and that we are close neighbours
that we are naturally interested in stability,
peace and progress of Pakistan and that ws
wish Pakistani people well,

Now, some hon. Members feel that,
because as a Government, because of the
limitations placed on us to function ina
certain responsible manner, because we are
unable to come and say many things, we do
not know or feel about them. That is
wmry wrong. The hon, Member Mr. Sondhi

tioned to me to prof d many theories,
l could do so somctlmo, perhaps, when we
are alone, if he promises not to divulge
them outside, But as the Minister of
External Affairs of this country, it is not
possible for me to lay down, in this House,
the grand design that we wish to follow.
These are concepts of not only last century
but of many centuries ago. What matters
is not hot words exchanged here but the
concrete action that is taken. And it is
concrete action we have taken that has
placed us in a position of importance in the
comity of nations. Therefore, I woul beg
of the hon. members to find something new
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to say about Government if they have to,

SHRI SWELL : [ said some thing new
about the possibility of 20 millions of
people from East Pakistan coming over to
this country irrespective of religion. Have
you thought about it ?

SHRI DINESH SINGH : My difficulty
is this. The hon. Member has mentioned
something and he has felt that perhaps we
are pot conscious of it. But if we are
conscious of it, if we are doing something,
would the hon. Member himself say that

I am In a position te say something about
it.

SHRI SWELL : You are thinking about
it. That is aliright.

SHRI INDRAJIT GUPTA : Does the
grand design of yours include at least allow-
ing the sikhs to leave the Commonwealth if
they want to 7 If you do not want 1o leave,
allow the sikhs to leave,

SHRI DINESH SINGH :
designs can bz discussed
in the C:ntral Hall.

Such grand
in a lighter mood

SHRI M. L. SONDHI : They are our

citizens.  The contribution of the sikhs to
the npational movement has second to
none.

SHRI DNESH SINGH : Please have
patience, 'We shall discuss that also when
the time comes.

Much has been said about Soviet arms
supply to Pakistan. I thought that, on a
number of occassions, we had made it quite
clear that we had spoken to the Government
of Soviet Upion that the arms support that
they are giving to Pakistan beyond the
normal requirements of defence of Pakistan
could only create a mood in Pakistan which
could make them more intransigent, which
could creat more difficulties for us here. 1
think, we have made our point quite clear
to the Soviet Union. Thsy are aware of
it,



85  D.G. (Min. of

SHRI KANWAR LAL GUPTA : **

SHRI DINESH SINGH : I am answer-
able in this House to my actions and not
the actions of other Governments. If the
hon. Member would suggest that I take some
other action......

SARI SWELL : Yes; on this points we

can.

SHRI DINESH SINGH : When the
hon. Member suggests not in my time but
in his time or writes to me, I shall be very
glad to go into that,

May I say that we have been rather con-
cerned about the arms position in Pakistan.
The House is aware that, in Tashkent, when
Pakistan declared that it would adopt an
attitude of peacful settlement of our differe-
nces, we had accepted that Pakistan had
finally come to realise that use of arms
would not produce any resulis for them,
that they could not force a decision on us
by use of arms and that it would be their
desire now to normalise relations and engage
in a peaceful dialogue in which we could try
to find solutions to some of the differences.
But, unfortunately, this has not bsen done
by Pakistan. Despite the Tashkent Dac-
laration, they have not attempted to norma-
lise the relations in which it would have
been possible for us to engage in a meaning-
ful dialogue. It is our hope that the Pakis-
tan Government will realise that it is not
possible for them to forcs a settlement on
us by use of arms and that they will, sooner
rather than later, agree to discuss our diffe-
rences in a peaceful manoer, so that we can
come to their solutions. And I can assure
you and the House through you that it will
be our sincere offort to find the solutions
with Pakistan to problems that have
worried us all these years,

Much has been said about China and
also that there was perhaps some change of
policy or there wzre differences ; all sorts of
insinuations were made. Therefore, T would
like to take a little tims of the House in
saying a few words about China. Today
all eyes are focussed on China. Big
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internal changes are taking place there which
are of tremendous interest 1o the world out-
side.

The Red Guard movement, the so-called
Great Cultural Revolution and the struggle
for power and succession have dnow culmi-
nated in the holding of the %th Party Con-
gress, We must await the news which will
trickle down and will have to be pieced to-
gether to make our assessments,

However, our policy towards China is
based on certain fundamental principles
which have to be applied to situations as
they arise and as they affect our mnational
interests and the interest of peace in this
region.

Our policy is based on friendship and
cooperation. We do not wish to interfere
in the internal affairs of others.

We are for rapid changes. China is
for changes too. But she wants changes
by violent methods.  She does not exercise
the restraint of not interfering in the inter-
nal affairs of other countries,  She bzlieves
in a perpetual revolution and is committed
to exporting such movements to nther coun-
tries.

Here is the difference. Development
and progress by peaceful msthods or by
violent methods, interference or non-inter-
ference willing co-operation or compulsion
and regimentation.

We are convinced that the people not
only in our country but in all other countries
are with us. In our own country we are
moving forward, psrhaps to slowly at timss.
But in China revolution after revolution has
become necessary to compel people to the
dictates of the governing group. Party
cadres have yielded to military organisations,
And yet, uncertainty surrounds the future
of their methods,

We have no enmity with the people of
China. We wish them well. We also do
not wish to interfere in China’s internal
affairs. But where China violates the recog-
nised norms of international behaviour and
and threatens our security or when China
attempts subversion in our country, we must
be recady to m=et them.

*Not recorded as ordered by the Chair, vide col. 213,
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China’s recent attempts to prepare some
of our misguided elements for subversion in
the country such as the group of hostile
Nagas that went to China for training, have
been effectively met by us.

The policies of China will have to
change one day. China is salling against
the winds of Friendship and co-operation
blowing all over the world. We cannot say
when this will happen, but we can say
that when it does happen we shall not be
found wanting in responding to it adequately.

We believe that even the present rulers
of China cannot jgonore the feelings for
national independce specially among the
newly independent countries of Asia and
Africa. There attempts to itnerfere in the
interenal affairs of some countries have
met with stiff opposition and rebuff,

We do not wish to adopt Chinese me-
thods even in dealing with China, We have
a long frontier with China. We would like
to reduce tension along this frontier. But
it cannot be at the cost of our national
honour, prestige and integrity.

SHRI SWELL : Are you prepared to
trade with China ?

SHRI DINESH SINGH : We would wish
a peacefill solution of any difference with
any country and are prepared to discuss any
matter with China, including trade the hon.
Member m:ntioned. But we must be equally
prepared to defend our borders. Large
Chinese forces are poised against us along
the entire length of the forntier and
we must be willing to bear the burden of
having adequate military preparendeness to
meet them,

China is also developing nuclear capa-
bility. Her aggressiveness constitutes a
threat to all countries along her borders,
We cannot ignore this threat and it will be
our endeavour to take necessary steps in the
field of defence and foreign affairs to meet
these challenges, In dealing with China
it is necessary for us not to get involved in
small irritations or verbal duels, but should
maintain our unity and strength to act, not
when and where the Chinese would wish us
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to, but at our time and the place of

choosing.
ot WA o g
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Many hon. Members have raised the
question of Sino Soviet clash, Some of them
have also accused us for not having taken
a forthright position. 1 am sorry that there
has been some kind of doubt in the minds of
hon. Members that we have been dellibera-
tely silent on this matter. 1 do mot think
that is at all our pesition. Our position
is very well-known,

As the House is aware, the Sino-Soviet
border has been the scene of thousands of
violations during the last few
years, On March 2nd, Soviet and Chinese
troops clashed over the Demaski island in
the Usuri river, Another clash occurred
in the same area on the 15th of March.
Judging by our own experience with China,
we are not surprised that the Chinese
Government is adopting similar postures
towards the Soviet Union, the tactis of pro-
voking border incidents in order to reopen
the whole boundary question ; and these
are familiar to us. Our position is quite
clear, We are nor in favour of altering
historically-established borders.  Should
some grave diffcrences arise, they should be
settled peacefully by bilateral discussions.
We are against the use of force to change
positions unilaterally,

We welcome the lafest offer of the
Soviet Government to the people’s Republic
of China to solve this parlicular disput
through peaceful megotiations. Against this
background we support the Soviet stand for
upholding respect for historically formed
frontiers and for the non-use of force for

**Not recorded as ordered by

the Chair, vide col. 213
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settling bilateral questions. We had made
similar offers to China in respect of incid-
ents at Nathu La and Cho La in September
and October, 1967. But, unfortunately,
the Chinese Government did not make any
positive response,

Hon. Members have raised questions
about Tibet. They have given the impres-
sion that Tibet was ours to give or to keep.
The situation is entirely different. May I
remained hon, Members. that Tibet was
comsidered a part of China by Britan as
well as the United States before India
became independent 7 We inherited a situa-
tion which we accepted ...

SHRI M. L. SONDHI : He is mislead-
ing the House. The question of defacto
indepedence wasthere. Otherwise how can
conflict arise ? It is not registered there.
How can you communicate anything ?

SHRI DINESH SINGH : If my hon.
friend wants to discuss the question of
de-facto and de-jure recognition, I shall be
very glad to discuss it with him. The facts
cannot be changed. Some Hon. Members
wanted to put the blame on the Government
of India saying that that we gave away
Tibet, 1 had clearly stated that it was
never ours to give away or not 1o glve way,
It was a situation which we have intherited
at the time of indepence. And, il the hon.
Member would allow me to proceed, perhaps
he will understand the whole thing.
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We inherited a situation which we accep-
ted. We had however hoped, as early as
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early as 1950, that China would respect the
autonomy of Tibet and that the people of
Tibet will be able to lead their lives free from
outside interference. It was our hope that the
Government of China would settle the Tibe-
tian question peacefully. However, our
hopes were belied. The Chinese sent their
troops into Tibet, A Seventeen-point agree-
ment was eatered into between the Dalai-
Lama and the Chinese Government fn May,
1951, according to which the Tibetan region
of China was assured internal autonomy. As
the years went by, the Chinese Government
committed large-scale repression and atroci-
ties on the defenceless and peace-loving
people of Tibet., They desecrated the
monasteries and suppressed human rights,
The Dalai Lama and thousands of Tibetans
bave taken refuge in India and we gave them
asylum. It is a matter of some satisfaction to
us that India has done for more for the
rehabilitation of Tibetan refugees who bad to
leave their homes and come away thep any
other country in the world. We have also
supported the resolution against suppression
of human rights inside the United Nations.
However, we are disappointed that not many
other countries have even done so. We had
hoped that some countries would sponsor
this item lart year, but none came forward.
Our policy is quite clear. We are against
suppression of human rights any where in
the world. We shall, therefore, consider
taking up this question in the United Nat-
jons. So for as the question of supporting
Tibet’s right to independence is concerned...
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So for as the question of supporting
Tibet’s right to independence is concerned,
it would not be proper for us to encourage
this from our soil because it would amount
to interference in the internal affairs of anot-
her country....(Interruptions).

- A

-~
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SARI M. L. SONDHI : In the case of
other countries it is not interference.

SHRI DINESH SINGH : Why don't
you listen to the whole thing....(Interrup-
tivns).

We are against such interference, all-
though China has been interfering in our
internal affairs. There is no reason why we
should copy their method. We are for the
preservation of the rights of the Tibetan
people and as 1 said, we shall be very glad
to support any move in this direction either
fn the United Nations or elsewhere.

Now, various questions have been raised
about Vietnam, Laos...

SHRI P. VENKATASUBBAIAH :
(Nandyal) The Hon. Foreign Minister
has told this House that we are treating this
Tibetan issue as an issue of human rights
and we have been supporting this aloog with
other pations in the United Nations. With
regard to the violation of the autonomy of
Tibet, he said that it is an internal matter,
1 want to koow from the Hon. Foreign
Minister how could it be an internal matter
when the autonomy of Tibet has been guaran-
teed by China. Whereas we are given to
understand that its autanomy will be preser-
ved, it has been violated. So, how can the
Foreign Minister reconcile when he says
that the issue of Tibet will be an internal
affair.

SHRI DINESH SINGH : The Hon.
Member has raised a very pertinent point
and I am glad that T have this opportunity
to clarify the point. Autonomy of Tibet
was guaranted to the Tibetan people by
China, not to India. Therefore, it is for
the Tibetan people to take up this matter.

SHRI M. L. SONDHI : He is mislea-
ding the House,

SHRI DINESH SINGH ; We can only
support them in this matter. I have said it
quite clearly. ’

Various matters have been raised, for
fnstance, Vietnam, Laos and Combodia. 1
would have liked very much to go into
these in some detail and explain them. If
Shri Vajpayee could give me some time from
his time.
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SARI J. B, KRIPALANI (Guna) : May
I know what became of Simla agreement in
1914 ? India had certain rights in Tibet.
What happened to those rights? Why was
suzerainty turned into sovereignty 7 We
called Shri Dalai Lama as a ruler of an
independent State in the Asiatic Con-
ference....

AN HON. MEMBER : These are old

stories.

SHRI J. B. KRIPALANI: All these
questions are relevant to the issue and to
none of these any answer has been
given, In 1954 we had a Treaty
in which we did not even see that the tradi-
tlonal Mac Mohan line was respected. Even
that we did not do. Did we give up the
rights that we had acquired, in favour of
Tibet or in favour of China ? All these
questions have got to be answered.

SHRI DINESH SINGH : The points
raised by Acharya Kripalaniji, I recollect,
are the same points that he had raised even
earlier and they had been replied to in great
detail from the time of Pandit Jawaharlal
Nehru, If there was time, I wou'd have gone
into them now also.

SHRI J. B. KRIPALANI : Then, botter
drop the subject.

SHRI DINESH SINGH :
am concerned, I have finished on
subject.

Soforas 1
the

SHRI M. L. SONDHI : He can go for
a holiday, Sir.

SHRI DINESH SINGH: Now, Sir,
there are certain very important matters
about which T would like to say a few words
even when the time is short,

There is the question is our relations
with countries of South-East Asia and I have
mentioned about the efforts that we are
maki in strengtheni our relati
on the economic field which will bring these
countries very much closer together. In
this connection, may I remind the House
that I had informed the House earlicr that at
the end of last year we had succeeded in
establishing 2 Council of Ministers for
economic development of Asia. A beglnn-
ing has been made by evolving an Asian
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Identity on matters of economic affairs and
development, which 1 hope will strengthen
and will enable the countries of Asia to get
together and to work out their future with-
out interference from outside,

The House has been naturally very much
concerned about the situation in Viet Nam.
The position has been explained to the
House that talks are taking place in Parls
and that we might await the results of these
talks, May I say that what the matter of
great satisfaction to us is that along with the
political settlement there is also now a pos-
sibility of evolving a programme of develop-
ment in Viet Nam, which alone to our mind
will strengthen their independence. Neither
the presence of foreign troops nor any kind of
defence arrangement can strengthen any part
of Asia; the countries of Asia can be
strengthened only by economic development.

In this connection, the point was made
that we should rush into a military alliance
with the countries in South-East Asia. This
is totally unacceptable to the Government
and we feel that the real strength will come
only through economic association and
through economic development in respective
countries, which alone will create the power
of resistance to foreign aggression ; rushing
into a military alliance will create a false
and unreal sense of security and may lead
to inactivity also. (Inmferruptions)

I have no time for interruptions. T would
now like to refer to West Asia. The House
is aware of the conflict in West Asia and we
are hoping that a solution will be possible
on the lioes of Security Council’s Resolution
—242 of the 22 November 67. The re-
presentatives of four permanent members of
the Security Council have been meeting in
New York and it is our hope that some
arrangements would em=rge which could be
further discussed and a solution found out.

So far as we are concerned, there are
two things which are very clear in our
minds. One is that the fruits of aggression
cannot be permitted to be retained by any
country. At the same time, Israel as an
independent country has the right to exist.
Many hon. Members tried to indicate that
we are hostile to Israel. That is totally
wrong. We are not hostile (o Israel. We
recognise Israel as an iodependent country
and we have dealings with Israel as an
independent country. But we have not
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thought it necessary to strengthen our
bilateral relations because of the pecularity
of circumstances in West Asia and our
sympathy with the Arabs on this issue.

SHRI M. L. SONDHI ; This is a funda-
mental point, Sir, if they want to play the
role of a mediator on both the sides.

SHRI DINESH SINGH : Every point
is fundamental, but Shri Vajpayee is press-
ing for his time, What can I do ?

SHRI S. K. TAPURIAH (Pali) : He
might contioue tomorrow,

SHRI DINESH SINGH : I should,
therefore, like to make it clear that we
have no animosity towards Israel. At the
same time, our sympathy is with the Arab
countries, because we feel that they have
been wronged. We have given every possible
support to them in their struggle to streng-
then their countries and preserve their
national interests,

There s the question of not breaking
with the Commonwealth. An impression
has been given that the Commonwealth
belongs to Britain and we are just a member
of it to lend support to the UK. Nothing
could be further removed from the truth
than this thought. The hon, member would
turn his mind back and think of the emer-
gence of the new Commonwealth after the
independence of the countries which were
formerly colonies of the UK. This was an
association, of free nations, a multinational
multi-racial association, and we felt that
such an association would bring benefit to
the different member countries which were
trying to build up their independence. There
is nothing sacr sanct about the Common-
weilth. The moment we feel that it is not
in our national interest to stay om in the
Commonwealth, we shall not hesitate to
come oul,

But the paint the hon. member is missing
is that it is not India which is weakening
the Commonwealth ; it is the action of the
UK which is weakening the Commonwealth
today. Because of the UK's own effort to
look European, to move from the Common-
we ilth association towards a  Europeap
association, they have b2en weakening ft,
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It is not we who are in anyway doing that,
We shall continue to be there.

SHRI RABI RAY (Puri): We are
humiliated.

SHRI DINESH SINGH : As I mention-
ed, there are certain groups of people who
are in favour of liquidation. We are mot
in favour of liquidation (Interruptions).
We are in favour of a useful association
(Interruptions). Therefore, it will be our
effort to try to work in the Common-
wealth so long as it is compatible with our
interests and our principles ; when it is not,
hon. members will not have to remind me
to come out of it.

Sardar Amar Singh Saigal had raised the
question of the Sikh community in UK.
With your permission, I would like to make
a brief statement,

I should like to make it clear that we
uphold the right of the Sikhs to maintain
their religious practices according to their
faith. I find the Wolverhampton Corporation
is now the only local body in the UK which
refused to allow Sikh bus conductors and
drivers to wear turbans on duty. All other
transport undertakings have agreed to allow
Sikhs in their employment to wear turbans
and keep beards. The British Government has
also permitted them to do so while serving
in their armed forces.

Our High Commission in London as
well as the local Sikh leaders have taken up
this matter of the Wolverhampton Corpora-
tion with the concerned officials of the
Transport Workers' Union. The High Com-
missioner personally visited Wolverhampton,
This matter was also raised by our High
Commission with the British Government,
and the Minister concernea wrote to the
Cooporation recommending reconsideration
of the decision, The Corporotion has,
however, remained adamant. We have
informed the British High Commission here
that we feel action should be taken as
speedily as possible to remove the ban.

Bus transport in England was nationalised
very recently (st April 1969) and Regional

Transport Authorities have come into
existence en that date. The Wolverhampton
transport system will coms under the
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management of the West Midland Regional
Transport Authority. It will have an
executive committee which is yet to start
functioning. The British Government are in
touch with this Authority. They are hop-
ing to get the ban romoved.

A delegation of rep 1tatives of the
Akali Dal and the Gurudwara Prabhandhak
Committee called on the British High Com-
missioner on 6th April, 1969. Officials of
the British High Commission had explained
to the delegation the effort that the
British Government were making in this
regard, and appealed to the delegation to
request Mr. Jolly not to carry out his
threat of self-immolation. According to
the High Commissioner, the delegation
appreciated the High Commission’s appeal
for avoiding extreme and rash acts which
would only serve to inflame feelings making
the solution more difficult, The delegation
it is said, agreed to write to Shri Jolly
about this matter.

The High Commissioner stressed the
need t0 give more time to the British
Goveroment for resolving this issue. While
it is the responsibility of the British
Government to sce that people in UK.
are permitted to practice their religion with-
out let or hindrance, it is our hope that
this matter will be resolved without further
delay.

A delegation of Gurdwara Prabhandhak
Committee met our Deputy Minister in the
Ministry of External Affairs this morning.
The Deputy Minister assured them that the
Government of India fully sympathise with
the feelings of the Sikh comumnity in this
matter and will continue to pursue this
matter with the UK. Government,

DR. RANEN SEN: What about
recognition of G.D.R. 7

SHRI INDRAJIT GUPTA : Send a
Sikh in place of Mr. Dhavan as High
Commissioner to London.

SHRI DINESH SINGH : Some hon.
members raised the quastion of recognition
of the German Democratic Republic. The
House is aware of our growing trade rela-
tions with the G:rman Dsmoacratic Republic
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and we are very happy that our trade and
commercial relations have now reached a
stage when we feel it will be in our interest
to establish an office on the German Demo-
cratic Republic an office which will be
able to...... ’
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The House is aware that we have In
this country a representative of the German
Democratic Republic as their trade repre-
sentative, It is our intention to establish
at a similar level a trade representation in
the German Democratic Republic. (Inter-
ruptions). Everybody is conditioned to
his own reactions. If one is afraid, one
thinks that others are also afraid.

Sir, almost a quarter of a century has
gone by since the end of the Second World
War. The arrangements made under the
shadow of events immadiately following the
global conflict are no longer valid. Dzfence
arrangements, power blocks, ideological
associations have all undergone transfor-
mation. OId rigiditles are gone. New
patterns are emsrging. Ideologie: have not
been able to submerge national interests,
Narrow economic considerations have not
given way to wider cooperation.

We are conscions of these charges, for
they affect us constantlly,. We prepare
ourselves to meet new situations as they
arise, We cannot remiin  hide-bound.
Ours must be a pragmatic approach taking
into consideration our national interests
and the interests of the world community as
a whole.

It is against this background that the
House has to assess our policies and
achievéments.

MR. DEPUTY-SPEAKER : [ shall
put all the cut motions to the vote of the
House.
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The cut motions were put and
negatived

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the respective sums not ex-
ceeding the amounts shown in the
fourth column of the order paper, be
granted to the President, to complete
the sums necessary to defray the
charges that will come in course of
payment during the year ending the
31st day of March, 1970, in respect
of heads of demads entered in the
second column  thereof against
Demands MNos, 12 and 13 relating to
the Ministry of External Affairs and
other Revenue Expenditure of the
Ministry of External Affairs,”

The motion was adopted

[The Motions for Demands for
Grants which were adopted by the Lok
Sabha, are reproduced below—Ed.]

DEeEMAND NoO. 12—EXTERNAL AFFAIRS

“That a sum not exceeding Rs,
19,54,73,000/- be granted to the
President to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1970, in respect of ‘External
Affairs"."”

DeMAND No. 13—OTHER REVENUE
EXPENDITURE OF THE MINISTRY
OF EXTERNAL AFFAIRS

“That a sum not exceeding Rs.
20,86,07.000/- be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
1970, in respect of ‘Other Revenue
Expenditure of the Ministry of Exter-
nal Affairs".”
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17.20 hrs.

MOTION RE: APPOINTMENT OF
PARLIAMENTARY COMMITTEE
TO STUDY TELENGANA
SITUATION

MR. DEPUTY-SPEAKER : Wehad a
full debate yesterday on the privilege motion
in regard to many aspects of this problem.
1 would request hon. members to be very
brief. We have just two hours.
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FEAH WIWT F WEA I AW IURT U
Ta F N F WAsAW A I W
AT & weqer W g WHE I §ELY
afafa S & fdfa fear 91 A "6
&1 gwga 9 gfafa F a7 a1 =@
afafa staa & 0 Y, @ anrt § e
U, ot sl waE ST 39 F Heqe o
@ 3m gfafa & S st dag T uw
s fear a1 Sfew FeFmAT &
awy # gewgw AgRw w1 faw
Tl T g% A1 IgA goed 1
aad femr ar fw @ A0 aEw
q94 qIfaE] & q19 991 FH 9 AT
¥ wré oy qamdi | gg S0 8 @ e
W g% ¥ wgr

“Let me make it very clear at the
outset that I do mot want to oppose
1.

¥fFT Ta% TIT IFA Fg7 ¢

“We have weighed the pros and
cons of the matter and I have said
what we hoaestly feel about it. You
Sir, know the Andhra situation
better. If you weigh the pros and
cons and if you feel that it is going
to serve the cause of putting all the
people together in a friendly spirit
keeping the integrity of Andhra
State, Sir, certainly we will give our
co=-operation.”™
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wEiTg MEat wWaasg &
gaw feafa & Td sadg afafa @a-
Tqw ER0Y, O\ ¥ aE awaa § | ofFT
I |F T F weaw o afafy W
1 fraia #< dY g agEI ) T
R 5 Iz w41 & amgaTe S s
™ ¥ #7 gfafa v faaior s g g
g o Swafefs ¥ aw  agEw
0 ¥ fou qeaag & | 3feT S
Fymm AR A Y, F@ag Aig ¥ oy
R R CEEIR RS A R
TFR F A1 qron fEragl @w
TR ifF AR w3
#YE ey w7 @ & o 9 e e
a1 &%, faay gaw! feafa fawm a7 @@ )
afed SIH0AT & AU "EIeg A wal
fr gudg wfafa A & ak & @&
frea $X | T@ THX_GIEGT A SrHE1
& areq@ A w0, SFANT ¥ SN F -

FTCH FE A T T oL arq W<
FIHTAT F areqE 9 &1 faAr AR I

#eq Y aq T § | X gro weita @
&Y feafy awwar § W & srgm fe =
T aTT & $9eT 7 6 gH 0F gudg
gfafa ot nfge ar 4 e wifg

Te Wt W A sy f5 wensen
zol & semaren faerc § ) el
a9 FraiT g9 HC #) w@rEar § 6%
T 93 95 ¥ g A faw s w1
3% &, U feafa § dadig afafa amwe
w1 &1 ? & 0F ar I8 smA § FE
g fs s @At q@ ot F oA W
A W F o A § wfew wmr awIR
WA & A BT FT FFET HAT
=gt & ? e # sor ot §, ASrAr A
gaa Jgfea g, oF freaa § s o=
fet g soawr ¥ A g sk gH @@
7g! yoar wfgg fF woER TeEt
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AR JTT F GAT 9T, FT AWER
et & fagew Y wfear o aim ¥
ITEH gRIT ! 4 oW 949 ISTAT aF
& d@ifaa agf @ swe ofcfeafa #
&g ¥ 7€ fmar mar, F9< S@T # AA-
AT FY qG FE &1 T A AG ST
T, AT I A W OE YR Aq
fasfaa s s fifow v af @
W & g Wi & T TEF AR ofc
o EFr | AT 3 aforsi #t @rer ad
ST WA § ? W §ES T WA ¥
FfAFT arar 7 FT wFA ! w7 EH A9
T &t Iafeaa sFar &1 g9 G g
fear a%a fe Sa& @17 &t Y T gar
R S® ama & FIW IaH 79 F o
ORRIM &, 99 ATHRIV F gH gUNA § aI
va¥ ufq agrgyfs @ § Mgw am
U & & feq dage § aifs 99 «@-
/Y FIWT FT gY T 9 w9 e
Y e AaF § | AETE & ae #
I JwT F W7 99 @ g wifge 91,
& AR F o ameETEA kY 10 g, W99
9% 9w 7§l fFar @ 0 afe 98 e
oF A A% W fF IWTET w7 oAvHe
L TF TTH 7 99 &7 @
F& T @§ T 81 T | fred e aas
feom< # wim 51 faww g A d5%

¢ @ 9 Toame § afinn 97 =t
FA BY, ST T AT ASAAT FT F7A@T
# Ao $T @ §, Iy Sufeda
o 1T ¥ 3 af aaw @Y Fw Tk
[ Y s Ft afcfeafa dar adt @
wifgw oY 1 ¥fFT AT 7 FEwy @y §
g9 TFT FUSAT 9T FL FF & | 9@ A®
SAdT 1 s feer faeele a1 wwer
N EG T, WA AT TG AT, AT
weed & sfq SaEw @aT § s a7
¥} § ag qeon awadr g T8 § 5 aw
a% ATHST HEH] 9T TG ST AN I
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[t stz fagrdt arodat]
?F{@ﬁ%mwﬁﬁigﬁwm#ﬁ
I

sAag g fsawr @ama W
TS F HAT Y FIX ISFC WA N
fordmmegmadi? ghagrgeg fe
NuTT HAY AT ¥ qq Ag@ § fou v
dz% gori T & S Ra@ W T
T AT 3 5 o faafa e g,
farelt oY fart 7o & sfafafs & sem
A4t 7 7=T F@ § foq 78 gomT §)
FAT ASAAT AT ATHST  FIAH & GG
aeT gl qg dw & T sE § wo
A qAC H HAA B FIOT ASATAT KT
afcfeafa aw gf &, SfeT saw1 go famr-
1 H9% HUW & g3 BT ad A4 §
4T 79 7= & fou g @i ar 5
T ot & ol g9 &) arife s 7
AT I qgi TR TGN I A FE-
w1 #§ 9T 37 § foq gl gomEr T &)
R qaT o § f o AR 98 S g
fe @it @@ U aREE §1 TG E
ffesn ¥ 36, =g O @E g™
gfeesior &1 afcag 23 § fog dare agt
1 g% @ aw oY st @ e 10 e
& gled ¥ AT A & fey gamt e,
go w9ty W T wl oA M R P
e fFdl T J gea79 TG & | ¥ w09
¥ AT ATAT ATE TH &, I SIHAAT B
weqe &1 013 93 fausAe § | A w
sffma &9 § 398 91 5%, g8 e
gl grft afeT silgoEl & e ¥
o FHIT F 1 oY, ITH T
TFCRT T W FAFT TFT TG E ..
(owmem)...& s A fadet @@ &
I, T ATHS Y HIA T W 9
HTHST GREAT, U q7as 9 fa=r
ST ¥ THR FT, HIT gEQ A Ao
woitT 3T N feuf #Y fagw a7, 7@
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1€ 33 qF ¥ T g § 1 & gg
Sgar g fF @@l av s gadg afafa
¥ &7 freg ATA € ASTAT Y o
FY WA ®1 ATV FIA ST H0T HT |
Harm g fr agt ar<iem & a0
& %  fF 91 98 w3 fs dug T
A T §, T IS AT FHEAT W@
gawgi fear &1 wear A awarn
ifed, o= g dle-9IR Fant &1 I=-
e Ag ¢ gy, W AT A
ATHST F9= I9 $T AG! afed & T
T & IFT &, G4 §9 ATAS A A
¥ gN R a9 gv wadw afafaal &
T T AT B O | gudry afafa ag
Tgi vy, w=t s, fa=rd #1 angE
SSTT F(N, WEATSAT FT AFT DA
sifir w0l 1 A & g g 5 de-
Qg afefr w1 3 w1 ofona g @
g @& |

%9 gg 419 a5 femdt wd #T 1E
A FY qg AT 6 FT gAY, UG AF
t f5 ot wgfeee fafl 3 AsmardY
¥ ar ¥ gudig afafs Sow w1 fadw
frm a1, waT g W= 7 fadw fer 4
AT AT F AW F IO FET UF A
1 o T FEE # S ¥ e A
frdar 7 foar strar Wl UG F §E
wre gy foo WX fomr & fae F@
at & 78 gawar s ¥ gewnfaa 5w
demrr § o wadtg a@fafa ¥
frldg T | o7 a9 FSTE @A
duer #¢ foar s SOl GHWT g
AT g | 3few et aw & ag w-
w ¥ wwwd @ g f& owwdw afafa
Yot ¥ amofg 7r & 7 eanfew g At
dwa fou Fredmc g feer s &
arafes gue &, fedt s & o
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F a7 ayz ¥ ag WA Y FT a7 R
I8F a7 AT g T g ar feT daq
F oot foedardy & = Ag =fgy
ag ard wEr o7 gEr g, AR gy wA
TR T s IR f5, v Fa F
o fairg ofceafa it 8, o gl
&7 s AT fFa v §, gArd agafa
¥ agi oF Qoo FAE qars af, Avsieat
g F at § g wT T,
gag & afge & Ay ¥ fedft aeg w1
wRg A g wifey, o E g e
W 9FEC 9T U WA WErRT Wer @y
gfafy o ¥ oifay = fw s
awg afF g9 & afgF s #9500 A
FIT T HC | Ig TS} TG T AT,
|ACITH 9T T | HAS & geEg &
Ay foelt oft @7 ¥ o w 3g # s
¥ q@ ¢ FI gT H IN W W > fod,
@& Ft qem ¥ fow gw agi o1 a9
€ gz W ¥ag o1 wWaw & ag et o
®q ¥ &7 A1 gr =gy )

ua 9% T 9mar ¢ Atfasy &1 ? @
F17 g WA Afaw A wfen @i fE
are F ger WA Af wwy ? F g
FEAT AFH F geq 7 F g I 40
TECT § | AR T geq AAT A A A
THAT FY HAH TEAT AT § | AR Fag
JAAAT 36 HIT ¥ 1§ Tq7 a7 § o AR
# THAT F qreAr SrEar & 1 FfEw e
@z & 5 IS ¥ AN A e
& & a7 fadeh a9 A s At gAY
AT, T HW G FT AW aqT FC G
foFar s, &t AT fades @ fF ag s
FY g9 G T TE TAFT AL 0

Iqreqer wEkEw, &1 fadew fear A
# gara w7 qgaT § F @I 0w
waR IR, agr ¥ oo wafwar w7
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=% & g fad qFar aeaa adl gem
A% g3t 4 fed go v 1 A dw
auf # faF ¥ s@gew & w7 W
41 ¥ swa & | T gW ArH &t
LT FT, FSMAT F FAS w1 G
Af & amerT 78 5T 8% 78 9w ok
ot srrg At 1 fer el &Y qowar
F A F gFO qfwe @r
TR 1 Fww g 9X aw Jh ) faex
Fe R F @ oy S st T Y,
frdmar & fifeq § 78 Wt faweT & =
9T T q | Wy R F G 6
FFUTF GIET AT AT AIEA £ 1
fareq R & awalw §

I AGITT, AEA FT IySfewat ¥
o FAaT #1 FTwiETST F @rd et o
@ ¥ 1 3 o oF FrwrarEt & wif @
= 2 | frdman & arfas fagwar =i+t
gu@Erg | a8 faemar s gw faer
& a%, A CH AT A, gL 0F AvfeR §
7g we & WX g% fr 20 g ) ayf
% I Tuae 7 fgear fasmm, o &7 AR
T frgg & 98 A gl g
1 & aE< wra, @t 6T fages &1 m@
FC UF W FY ATAT AT AT W@ F
qrfax &t faga s & srai@
il wu e § fF a8 &< wEer
&, gadrm gfafa & faafo 1 a8k gt
AT ®T BOT FT | T HAY FF A §
f& s gfafs g ww i T@)
Afordy, AE e ewA ST AE@ & 1 afe
ug WA aT 79w WA 9g ¢ 5 dedw
afafa 7ff ¥y, WX gw foTET &
ST F1 0F UL T GO 8, &7 59
R UF UL geA oW & fer
fa g aa Y & 1w wwar g 1 AfeT
q9% & afewre A weqTT @A) wfer
#te fiosg qoTT & @a@ ® §IRAT
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HTHTT 9T g% FTA FT T AT AT(GT |
wF 0% 38 § f5 g wdeeim afafa
¥ &1 fratg #9190 A & O
A A1 o ¢ Y ag g <, Ad
at S AT g a [Ar J0fEd |

MR.
moved :

DEPUTY-SPEAKER ; Motion

“That this House do appoint a
Committee consisting of 21 members
to be clected by the House frem
among the members of the House in
such manner as the Speaker may,
direct, to visit Andbhra Pradesh and
have an on-the-spet study of the
Telengana situation in all its aspects
and submit their report including
recommendations to this House by the
16th May, 1969.”

There are some amendments. Mr.
Mohamed Imam......He is moving, Mr.
Lakkappa...He is moving. Mr, Shiv Chan-
dra Jha is absent.

SHRI J. MOHAMED IMAM : (Chitrad-
urga) I beg to move :

That in the motion, —

for *'21 member, to be elected by the
House from among the members of
House in such manner as the Speaker
may direct™

substitute—
“5 persons including two members
from Parliament and presided over by
a Judge of the Supreme Court™ (1)

That in the motion, —

for “by the 16th May, 1969"
substitute—

“within three months” (3)

SHRI K. LAKKAPPA (Tumkur) 3 I beg
1o move :
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That in the motion, —
after “‘recommendations” insert, —

“to meet the legitimate demands ol
people of Telengana™ (2)

MR. DEPUTY-SPEAKER : May I re-
quest the hon. member to confine their re-
marks to five minutes each ? The Mover has
set an example; he has finished his speech in
16 minutes,

MR. C. C. Desai.
17.43 hrs.

[SHRI GADILINGANNA GOwD in the
Chair)

SHRI C. C. DESAI (Sabarkantha) : At
the outset T would say that I am sorry that
my leader, Prof, Ranga is not here today
because I am sure, coming as he do:=s from
Andhra, he would have wanted and would
havemade a valuable contribution to
this dcbate. But, as Hyd:rabad is wunder
flames, Prof. Ranga is in Hyderabad and is
studying the situation on the spot. You
must have read in the papers that he has been
in touch with all the leaders of Andhra in
Hyderabad. He should be coming here in
a day or two,

We do not sce why Government should
have any hesitation to agreeing to this pro-
posal for a Parliamentary Committee to visit
Andhra, It is obvious, it is a patent fact,
that there is something wrong, something
offen in the State of Denmark. I do not
think that there is a single person on that
side of the House who will disagree with
that proposition. It is so obvious. You
have only to read the papers to se: that every
day buses are being burnt, shootings are tak-
ing place and peple are bzing killed. False
or wrong information is being given about
the number of people killed. On these bzp-
ches, a friend of mine, who has just come
from Andhra, from Hyderabad, is sitting.
He met everybody in Hyderabad, all the im-
portant people, both the pzople on the Go-
vernment side and the people on the Opposi-
tion side. He tells me that this report of
three persons having been killed is an utter
under-estimation. According to him—he is
sitting on the benches here—, 28 persons



309 Parliamentary Comm.

were killed on the very first day and 3 per-
sons later on 'We would like to know what
is the source of information which says that
only three persons died. That apart, the
numbar of buses burnt, the number of riots
that have taken place, is anybody's guess.
This is not a question of the last few days or
weeks. This has been going on for the last
12 years after the uneasy marriage between
Andhra and Telengana, From the very first
day—it is not merely the case of the present
Chief Minister—from the very beginnig the
Telangana people have not been treated pro-
perly. I am not wanting any division bet=
wecn the Andhra and the Telangana people,
but we have got to face the fact that there
have been Telengana Ministers in the Cabinet,
but the Ministers have been so chosen that
they are what—-we used to call in the British
days—stooges. Similar set of people have
been chosen as Ministers of the Andhra
Pradesh Government by the Chief Ministers
from time to time. 1 am asking why does
the Government come in the way of Com-
mittee’. What is exactly there fear? Is it
the prestige ? Is it an exposure of the Con-
gress intrigues, one group working against
the other ? Or is it that sending a Parlia-
mentary Delegation would amount to inter-
ference in the internal affairs of the State ?
Belonging to a Party which has the right of
government in one State, I confess that we
have got to be very careful about the manner
in which Parliamentary Delegations are sent.
I have also to take into account what the
repercussions and susceplibilities would be of
the Chief Minister of Orissa, This case of
Andhra is a distinguishable from Orissa or
from Madras and I have no doubt because of
special responsibility that attaches to Tela-
gana, it is not a case of interference in the
internal affairs of the State. A situation has
arisen which has got to be taken notice of
beyond the four corners of the Andhra State.
As my friend, Shri Vajpayee, said more for-
cefully it is not going to stop in Andhra or
in Telangana. There are various parts of the
country where simlar demaods will be made.
Sir, we do not waat to add fucl to the fire.
We want to co-oparate with the Govern-
ment. Government wants our co-operation
but it does exactly the opposite. They want
us to surrender and come to us saying
“You must vote with us*. This is their con-
copt of co-operation, In any crucial vote or
in any thing important, we must vote with
them is what they want or expect. Other-
wise, they have no intention of exeking the
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co-operation of other Parties. I can say this

that so far as Orissa is concerned, we feel
that if a similar situation arises there, it would
not amount to interference in the internal
affairs of the State, The case of Telangana
is much stronger and is unanswerable. After
all if you do send a delegation, as Mr.
Vajpayee said, it will give solace to the peo-
ple. It will pour oil on troubled waters,
Otherwise the situation is going to continue,
It will go from State to State, To-day itis
confined to students. Tomorrow it will
spread to labour and then to the Government
employees, Therefore, I do hops that the
Government will see the ssriousnessof the
situation. One thing must be done. I have
great respect for the Chief Minister. I
happen to go to Hyderabad at least once a
month. I have great respxct for the Chief
Minister, but here is a situation in which
even the Chiel Minister should recognise the
will or the mood of the p=ople. Therefore
if he has the interest and the welfare of the
State at heart he will say ‘All right'. We
will not allow the situation to deteriorate
farther. Even i it is mpecessary for
me to step down, I will do so."
It only m=ans that though he has got the
majority, he would still go away i the
interest of the States. That would be
then a real sacrifice, a sense of
patriotism aod a sense of goodoess on
his part. It is unfortunate that the
situation should have been allowed to
come to this stage when we have to say
all these things. If he had dome this
earlier, perhaps he would have dooe it
much more gracefully and much more
peacefully, Even now, when the country's
security and safety is in  danger,
the question of prestige of an individual
should not coms in the way. You may
elect another person and let him bz in
charge of the affairs. We are not inter=
fering with  the majority of the
Congress Party in the Legislative Assembly.
All we are asking is that the gentleman
who has failed to bring peace and
security...

SHRI V. KRISHNAMOORTHI (Cud-
dalore) : It is unfair, Sir.

SHRI C.C. DESAI :...and discipline
to the people and during whose time
these things have happened must step
down. We recognise that there is need
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for trying somcone else who may bring
about order and discipline among the
people, We are offering our cooperation
to the Government in this particular
matter. But, our intention is that the
Parliamentary Committee should go there
not only to confine this trouble to
Telengana but to scotch it Telengana
itself. I hope the Government will
appreciate our cooperation.

SHRIMATI SUCHETA KRIPALANI
(Gonda) ; 1 am sure that the situation
prevailing in Telengana and Andhra isa
matter of great distress and anxiety not
ooly to the members of the Congress but
also 10 members of all other political
parties. I am quite sure that Government
as well as the Congress Party would
welcome the goodwill and cooperation of
all parties in resolving the Telengana
dispute. My hon. friend, Shri Vajpayee,
should have no doubt in his mind that
the Government does not want the
cooperation Parties in solving the difficult
situation in Telengana, But, we have to
see whether at this juncture the scheme
that is adumbrated is going to solve the
difficulty there.

Andhra Pradesh came into existence
in 1956 when Telengana merged with it.
During the time of merger, if I may
remind the House, the representatives of
the Hyderabad Andhra Mahasabha, the
Vishal Andhra Mahasabha and othersall sat
together and with the bast of goodwiill they
came to an agreement. It was not merely an
official agreement, but non-officials sat
together and came to an agreemsnt. It was
a 14-point agreement. Some of the most
important points were : composition of
the Ministry. The rights of either side
were to be protected, They wanted to
have certain ratios in regard to the
composition of the Ministry, about the
allocation of expenditure and then about
public employment. This was a fairly good
and satisfactory agreement. It was 60-40
ratio so far as the composition of the
Ministry was concerned ; 2to 1 so far as
allocation of expenditure was concerned
further the surplus funds were to go to
Telengana because it was weaker and
backward and it needed more funds. In
public employment the Telengana people
were to be given their full quota. A
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special Act was also passed. Above all
this, the Telengana Regional Committee

was appointed to sce that the interests of
Telengana were properly safeguarded.
This agreement should have worked wall,
Unfortunately, whatever reasons it might

be, there were minor lapses leading to
disatisfaction.
SHRI VASUDEVAN NAIR (Peer-

made) : Only minor lapses |

SHRIMATI SUCHETA KRIPALANI :
For whatever reasons it might bz, the
Telengana people were not satisfied, This
would show that the arrangements had
not worked well and there was something
wrong with the arrangement which was to
be set right. The trouble started with a
student agitation.

The students’ trouble is not a unique
feature of Andhra. It is everywhere, in
almost every State, particularly in West
Bengal. I have had a very good share of
students’ trouble when I was in the U.P.
One reason for this is that the student do
not know what is going to happzn in the
future, when the job position is so very
difficult, very tight in the country. One
of the reasons in Andhra obviously is that
the students were wanting opportunities of
employment. For that reason the trouble
started but unfortunately it expanded, and
today it has assumed a very serious propor-
tion. There is a great deal of wiolence,
destruction of public property and even
killing. The situation has to be controlled
somehow or the other. The Chief Minister
has had several meetings and at one meeting
held in January, some kind of accord
was arrived at by most of the important
leaders of Andhra Pradesh. According to
the agreement non-mulkics were to vacate
their jobs and mulkies were to be given those
jobs, It was decided that the surpluses
would be strictly kept for Telengana, and
that they will go on adding to the fund for
Telengana, that the Industrial Trust Fund
will be exclusively used for Telengana and
that immediate steps would be taken to see
that the backwardness of Telengana will be
reduced. This agreement was signed by all
important leaders, I do not wish to read
out all the names because it will take lot of
time. This was signed by Chokka Rao,
Achutha Reddi, V.B. Raju, Narsingha Rao,
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and several others including Shrl Brahma-
nandy Reddi. They thought that this
arrangem:nt would work. But that has not
worked. When that did not work, what
did the Coagrass do, was the Congress sit-
ting tght? Is not th: Prime: Minister
meeting all the leaders and discussing with
them ? She is most anxious to go into the
whole matter. Not only that, the Home
Secretary, along with som: senior officers
Finance and Planning officers —has been
sent to Andhra Pradesh. They have tried
to probe into the whole matter to see where
the arrangement has not worked and how
best it should b: mde to work. They have
now submitted their report. Oa the LOih
the Primz Minister has called for a meeting.
Shri Konda Lakshman Bapuji who had gone
on fast has now given it up. There is now
an atmosphere created where they could sit
together and seec how best this difficulty can
be solved. They are coming to see the
Prime Mihister on the 10th when all the
other Andhra leaders will come. It is true
that at this meeting non-Congress people
have not been called. Our friends from the
other side have complaints. But it is also
a fact that today there is a Congress Govern-
ment in Andhra Pradesh. It is our res-
ponsibility first to see how to solve this.
If we do not succeed, then of course we will
require the co-operation of every p:rson of
goodwill. Supposs there is an Opposition
Chief Minister in a state and som:thing has
gone wrong there. At that time, if we
propose that a Parliam:ntary Committee of
twentyone m=mbers should go there, [ am
-sure they would not agree to it. Parlia-
ment, of course, can send such a Committee.
I am not questioning the Coastitutional
position. But at every point if we start
this practicc of sending a Parliamantary
Committee and then if that Committez goes
and interferes in the affairs of the State
administration, no State administration can
go on. [ myself had an occasion when
there was lot of pressure on me that a
Parliamsntary d:legation should be seat. I
said: For God's sake, please do not send,
Lst me try, to solve the problem. IfI do
not solve, then I will take their help.
Please do not try to complicate matter.

Drarli

A Par y C ittee of twenty-
one members representing various Parties
with the best of intentions, can they solve
this problem 7 The situation there is extre-
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mely difficult. If a Committee with ten

viewpoints go there and start discussion,

there will bz wors: confusion, That is not

going to ease the situation. It may cause

further confusion.

I have only to suggest this. Today there
is a democratic set up and after all Shri
Brahmananda Reddy enjoys the confidence
of the majority, Whnen he loses the confi-
dence of the majority, then that is a different
matter. I am not saying that simply be-
cause he enjoys the confidence of the
majority, he must remain, He has to deliver
the goods also. We have to see that. But
it is the job of our leaders here to resolve
il. First they have to see whether he is
able to deliver the goods. If he is not able
to deliver the goods, then [ would request
you for your cooperation and goodwill,
Then it will b wzlcome. But I am sure
a Parliamentary Committee of twentyone

going down to Andhra Pradesh at the
momesnt  will oot help to resolve the
situations.

SHRI ANBAZHAGAN (Tiruchengoda)s
Mr. Chairman, on the resolution that is
moved by my revered friend Shri Vajpayee,
I feel that the House should give deep consi-
deration to the points that are raised there.
Shri Deasai has more or less supported the
Resolution and said that the formation of a
Parliam :ntary Committee in order to go and
investigate the situation in Telengana will be
usefal in solving the situation and finding a
solution to the problem there.

18 hrs.

In my view, after having heard Shri
Vajpayee arguing the case for a parliamentary
committee, there is on need for such a com=
mittee to go to Telengana. Shri Vajpayee
knows everything about Telengana ; he has
pictured the situation there in all its details.
Almost all of us know the case fully well,
we know the differences that have arisen
between the people of Telengana and those
in power in the State, we understand the
reasons behind the agitation for separate State
in Telengana. If we look into the genesis
of this demand, we find that grievances have
been allowed to grow for the last 10-12
years since the formation of the State along
with Telengana.
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When we know the genesis, when we are
aware of the develapments, when we are fully
in the know of the situation, when we know
the sins of commission and omission of the
State Government as well as the Central
Government, we have to think of the cure,
There is no more need to analyse the disease
or investigate the problem. If it is merely
a law and order situation, T feel there is no
need for. the Central Government to send a
team or for Parliam:nt to send its team. I
feel the State legislature is entitled to look
into it iwself. If it were something else, I
could understand it if it were a questioo of
basic differences between the people of
Telengana and they in Andhra, one could
understand it. But culturally and linguisti-
cally, they are united ; I do not think any
body can find any difference in them except
in the matter of economic disparity and the
backward condition of the region. This is
a problem requiring constitutional remedies.
It was for this that the mulki rule; and the
gentlemen’s agreement were drown up when
the big Andhra State was formed, I am
pround to call it big Andhra because it is
the biggest of the southern States in size. I
am not envying it. 1 do not want it to be
cut apart 3 I do not want to add one more
State in the south.

But the problem has to be looked in its
correct perspective. First of all, this isa
constitutional issue, I mean the omission or
failure on the part of the State Governmeat
to implement the gentlemsn’s agreement for
the last 10-12 years. This is a failure not
merely of the State Government but of the
Cezntral Government and Parliam:nt. There-
fore, a constitutional remsdy should be
urgently coatemplated. After the Suprems
Court's Judgem:nt declaring the mulki
rules giving preference to a group within the
Slate as against the fundamental rights, we
have to think of the safeguards we can give
t0 the Telengana people. We have to think
what Parliamsnt and Governm:nt can do to
honour the commitments given earlier in
respect of implementing the agreement as will
as in developing that area, 'We should at
once thiok on the lines of removing the
grievances of those people. For that
purpose, if the ruling party as represented by
the Home Minister thinks a parliamentary
committee will be useful for an on the spot
study, I would welcome it. But he feels
diffident about it and he is the person res-
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ponsible, not for the trouble, but for solving
the trouble. We cannot compare Nexalbari
and Telengana. In Naxabari, there was
some extraneous element as well and Parlia-
ment had some urgency in looking into it.
But here there is no extraneous elemsnt. It
is a homogeneous agitation caused by the
natural aspirations of the pzopie. It is like
a disease in the body and we should find
some cure for it. If we get a wound in our
hand, w:z apply dettol or tincture. Some
such first aid is required. For that purpose,
I feel the appointment of a parliamentary
committee may not be conducive. I doubt
its usefulness. T do not deny the right of
Paaliament to appoint such a committee, but
I feel it may not bz conducive. If the Homeé
Minister is tactful enough not take the total
respoasibility on himself and if he wants to
blams= the opposition leaders later on for not
solving the problem, he may welcoms the
formation of the commitree. He may doubt
that if oppoasition mamb:rs go there, they
might strike roots in the Telengana area and
develop themselves, as the DMK has done
in Madras, But I am sure that no diplo-
macy of th: pres=nt Governmsnt will prevent
any oppasition party from going to any part
of the country and striking roots. [ feel that
the Prim= Minister and Hosm: Minister
should think on the lines of getting a con-
sensus with the opposition leaders in Parlia-
ment as well. The DMK has no grounds to
suppart this resolution,

SHRI THIRUMALA RAO (Kakina.da) ]
Sir, I have listened to the speeches of
Mr, Vajpayee and Mr. Du:sai. They have
posed two different viewpoints, [ am
grateful to Mr. Vajpaye: for his assurance
that he Is not for dismembsrm:nt of
Andhra Pradesh and he wants a quick
solution to the problem. But Mr. Desai
demanded the resignition of the Chisf
Minister of Andhra, which his leader
has bsen doing all along here. There is
no case made out for sending a parlia-
mentary delegation of 21 m:mbers. There
is a democratic government there, A
party which has got imajority is ruling at
the centre and the same party is ruling
in  Andhra Pradesh. Fortunately or
unfortunately. this is a democracy of
numbsrs and Mr. Brahmananda Reddy
claims to have the support of more than
180 members out of 300 in the Assembly
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and you cannot dismiss him. There may
be differences within the party, but if the
opposition parties do not like a Chiel
Minister, they cannot lightly say that he
should step down and that he is the solution
for everything. If that is accepted, what has
happened in Orissa, where Mr. Desai’s
party is ruoning the government? There
were troubles and riots in Cuttack. He
may try to minimise it.  After all, on
what authority did he say that 28 people
were killed in Andhra Pradesh 7 He heard
the story from somebody coming from
Hyderabad. Nobody has got authentic
information, excepting newspaper reports,
We should ask the Government or the
Home Minister for correct information.

"Mr. Desai said that coastal Andhras
have exploited the other sections. Sir,
you are all the architects of the Constitu-
tion. Everybody has got the right. Mr.
Desai, from Gujrat, has started a huge
industrial complex in Hyderabad. He has
got the same right and freedom as others
have got. You must look at it carefully,

Here is the Congress Party. Here is

the Government. Here is the Congress
Organisation. Here is the Prime Minister
and here is the Home Minister. What

are they doing? What have they done so
far ? Are they sleeping over it? They
have sent for all the people concerned.
They received a deputation from the
Communist Party of India only yesterday.
They have sent for independent party
peple. They have not asked them to
come and see but they have said that
whoever wishes to see them is always
welcome to see them and explain the
position,

All the political parties that are in
the Opposition have committed themsel-
ves to some sort of a line and they are
propagating that line. This committee of
21 people from several paties would go
there, see their own people and propagate
their own line of action. Is it posssble
to solve this question by sending such a
committee 7 If a heterogenous party of
21 people go there will they be able to
solve this question? This is not the
time for that. Let the Central Govern-
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ment discharge its responsibility properly
in seeing that justice is done to the people
of Telengana. You know from the papers—
I am not telling any secret—the Prime
Minister has called a meeting of six or
seven important peoplé from Telengana as
well as the Home Minister and some
political advisers. This is not a constitu-
tional meeting or an authoritarian meeting.
I take it that this is an informal meeting.
After having understood the whole
gituation from the party members—this
committee is not ruled out—if necessary
a bigger conference will be called to take
into confidence a bigger group of people
belonging to all other parties and then a
solution to this matter will be found out.
But before that the Prime  Minister, the
Home Minister and the Central Govern-
ment must show that they have strained
every nerve to find a satisfactory solution.
That is the responsibility of a constitutional
government, a democratic government,

In this connection I would request
the Prime Minister, after this conference
which shows some signs of success
because the heat is subsiding in that
area—Shri Konda Luxman has given up his
fast and the Congress Committee has met all
the important leaders of Telengana and they
have said that they must take part in the
conference on the 10th—to consider this
question, If it does not yield any results
itis open to Parliament to come again
and raise this problem saying that the
Government is not able to solve this problem
and being a national problem we will take
care of it.

About Shri Sapjiva Reddy being
invited. he is one of the oldest Congressmen
(Interruption). He was actively interes-
ted in achieving Andhra Pradesh, He
was the first Chief Minister there for
some time and he was responsible for
many things there, He has got an
individuality as a citizen of this country, as
a man belonging to Andhra. In any informal
meeting he can be called for any advice
that he can give. He need not ake any
active part in politics, He is at person
respected both in Telengana and Rayala-
seema and also in Andhra. He will be
helpful to the Prime Minister and also the
Home Minister in giving advice. Things
are not decided there by wotes ar by any
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repressntative organisations. It is going to
be an informal meeting out of which we
hope a proper solution will emerge.
Therefore, I would beg of you all not to
complicate the issuz by demanding the
formation of a committee,

SHRI VASUDEVAN NAIR (Pcermade):
Mr. Chairman, Sir, at the very outset, on
behalf of my party I should like to clarify
certain basis positions. 'We  sympa-
thise with the aspirations of the people of
Telengana but at the same time, we are
absolutely opppsed to the idea of a separate
Telegana State. I should like to inform
the hon. Members that with many other
sections of the people and political parties
my party, at the cost of a lot of unmpopula-
rity, is carrying on a campain against the
movement for separation. After twelve years
of formation of this lingiuistic State of
Andhra Pradesh—Let us all remember at

this time  Potti Sriramulu,  who
sacrificed his noble fife and it is, in
fact, that this great  sacrifice that

caused the formation of Andhra Pradesh
and other linguistic States in India possible,
it is really unfortunate that the movement
for the di nberment of li istic States
has started in that very State, It isan irony
of fate that twelve years after the formation
of linguistic States some elements have raised
their heads in Telengana. [ do mot know
mbout other parts but it is quite possible
that they are there also ; may be, interested
parties would like to have a separate State
for their own narrow interests. According
to us, they are only vested interests ; they
are not interested in the welfare of the
people of that area ; they are not all interest-
ed in the welfare of the people of ecither
Telengana or the rest of Andhra, Because,
those who are interested in the welfare of
the people of the whole of Andhra Pradesh
would stoutly oppose this movement for a
separate Telengana. At the same time, we
should try to find out ways and means to
rectify the mistakes, to overcome the lapses
that were there and create an entirely new
atmosphere and climate where confidence
is created in the minds of the people of

Telengana.

As far as we understand it, it is a ques-
tion of loss of faith, It is not a question
of a few crores of rupees or a certain number
of a jobs. It is only a question of loss of
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faith, Letus look at the problem from
that point of view. As far as we are con-
cerned, we look at this proposal level, or
a discussion in Parliament from the point
of view whether it helps to head the wounds,
whether it helps to ease the situation and
create a new atmosphare,

Of course, we have condemned the
Andhra Government. We firmly believe
that the present Chief Minister and his
Government cannot inspire confidence in
the people of that State. He has to go and
his government has to go. If the Prime
Minister, or the Home Minister, or the
Government of India think that they can
prop up this Chief Minister and this Govern-
ment by some trick, they are very much
mistaken. At least at this late stage: let
them realise that they are trying to swim
against the current. So, let those people
be removed from the scene. Who comes
in their place is not our concern ; it Is for
the people of that Stat to decide. But it is
as clear as daylight that the present ruling
party in Andhra Pradesh cannot inspire con-
fidence in the people of that State. Other-
wise, how {s it that they have failed during
the last three months inspite of so many steps
that the government announced, so many
statements that they have issued and so
many promises that they have made to the
people of Telengana ? So, they have to be
removed from the scene,

How can we tackle this situation 7 Here
I will make one thing very clear. I am not
dying for a parli tary deleg: 1. I do not
think that a parliamentary delegation is a
magic solution to the situation. But at the
same time, we have to look at the parliament-
ary committee or delegation in this way.

If there is a consensus in the House, if
there is not a political division among us on
this question and if we can all agree that
perhaps a delegation or a committee like this
can visit the State and tell the people that
they can rest assured that their problems
will be taken up, their issues will be tackled
and they can have some faith in somebody
else, then that may be of some service at
this stage to the people of Andhra Pradesh
and Telenzana, From that point of view
we were prepared to consider this question
of a parliamentary commitiee.

If a parliamentary committee in that
way cannot be formed and if a parliament-
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ary committee becomes a point of acrimon-
fous political dispute and division in this
Parliament, that will not serve any purpose.
So, ultimately if after the debate it is found
that there is such a lot of difference of
opinion on this question, I will not try to
see that somehow or other I should have a
parliamentary committee. It is not such
an issue.

‘We had a parliamentary delegation to
Assam in 1961. T think at that time it was
decided on tonsensus, perhaps on unanimity,
because at that time that kind of a delega-
tion was helpful in solving a very difficult
situation. The Prime Minister, I think, pro-
moted that idea at that time and all wel-
comed it, If some such agreement is there,
we are also a party to it ; we will be agree-
able to it.

As far as the conference convened for
the 10th by the Prime Minlster Is concerned,
we are tharoughly dissatisfled with the way
she is proceeding about it. It is not a
houschold matter of the Congress any more,
It is not a household mattar of the Congress
cliques in Andhra Pradesh—Channa Reddy,
this Reddy or that Reddy, or this Rao or
that Rao. Now it Is a national question.

1 will end my speech by reiterating the
demand made by the leaders of my party to
the Prime Minister only yesterday when they
met her, They requested her that the situa-
tion urgently calls for removal of the present
State Government and amendment of the
Constitution, as far as the Mulki rules are

concerned, The whols system of safeguards
would then be statutorily fortified and
immediate effective, agre=d political and

practical steps could be worked out at a
round table conference convened by the
Union Government. The Government, 1
hope, will consider these proposals. If they
proceed on the basis of a consensus at the
national level, T hope even at this critical
stage we can find a solution to this problem
and help the pzople of Andhra Pradesh,

SHRI P. VENKATASUBBAIAH
{Nandyal) : Mr. Chairman, as Shri Vajpayee
has pointed out, this is the fourth time that
we are discussing this issue. Nonme of us
is very happy at the events that are taking
place, For months together students were
on the rampage, Public property has "been
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destroyed and lot of suffering has been

created,

When this proposal was first mooted in
the House by an indep:ndent Member—
Shri Narayana Reddy pleaded for the
appointmsnt of a parliamentary committec —
I also was inclnied to support the idea of
sending a parliamentary committee from here
My intention in agreeing to that idea was
that it might create a calm atmosphere there
and the troubles would come down, better
and wiser counsels would prevall, p=ople
would come to realise that by taking this
matter to the streets nothing would be
settled violence should be abjured and there
should not be any cause for bitterness and
suffering. When the debate has gone on
and the Home Minister has come out with
a statement with regard to his Governments
intention about the desirability or undesira-
bility of sending a parliam:ntary committee,
I had to think about this matter in all fts
implications.

I would like to quote the Home Minis-
ter’s statement of 2nd April, 1969 on this’
Hd said :

“In this matters the problems are
somewhat different. The situation
there is still fluid in this matter. Some
Members have made up their minds
about certain issuss, that the resigna-
tion of the Chief Minister should be
accepted, that Telengana should be
created, etc. With these attitudes if
people go there, what exactly will
happen there, we cannot say. Mem-
bers of this House enjoy the most
important right of freedom of speech
and there is nothing wrong about it.
But I'have got serious doubts whe-
ther such a committee would help to
bring about that sort of confidence or
understanding which we desire. This is
my misgiving about it. But if you, Sir,
in your judgment fecl that such a
committee should be appointed, we
will give you our cooperation...”

Again, he said :

“If you weigh the pros and cons
and if you fe¢l that it is going to
serve the case of putting all the people
together in a friendly spirit and keep-
ing the integrity of Andhra State,
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certainly, we will give our coopera-
tion, But it is my duty to honestly
and frankly place before the House
our misgiving in this matter.”

8o, Sir, the Home Minister was not equivo-
cal in his attitude with regard to sending a
Parliamentary Committee,

I am glad, in one respect, that so far
as t0 safeguard, to preserve, the integrity
of Andhra Pradesh is concerned, all political
parties want that the dismemberment of the
State should not take place, But one point
intrigues me. Recently, only yesterday, the
Swatantra Party legislotors met in Hydhra-
bad and passed a resolution there should be
a separate Telengana State. I am not able
to reconcile with the statement made by
SHRI C. C. Desai here and the previous
statem=nt made by his leader on the floor
of the House and the statement by Shri
Lachanna in the Andhra Assembly and the
recent lution of the S ra Party legis-
lators in Hyderabad. There is not that
much of unanimity of opinion with regard
to preserving the integrity of the State. In
context, when we read the Home Minister’s
remarks, I feel, thls time is not opportune
to send this type of a Parliamentary Com-
mittee.

What is the other alternative in that
case T What is the the duty of the Members
of Parliament and of the political partles
here 7 It is to bring about a sort of raproa-
chment and to bring things t0 a normal con-
dition wherein bitterness disappears, wherein
friendship is forged bztween one brother and
another brother. That is the point here.
Keeping this in view, I make an eamest
appeal to Shri Vajpayee not divide this
House on this issue. Let us express our
opinion in an objective manner, The leader
of the D. M. K. Party has also expressed
strongly about It and also Shri Vasudevan
Nair has remarked, 'l am not dying for the
Committee.”

SHRI RABI RAY (Pari) : Nevertheless he
wants it.

SHRI P. VENKATASUBBAIAH : This gives
an occasion wherein our view point could
very well bs placed bsfore the House.
After all, none of us is happy about those
events, We feel creation of Telengana or
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if this gains momentum, it will have a snow-
ball effect in other parts of the couatry
with far-reaching consequences. Nobody
wants that this sort of an agitation should
be carried on.

Coming to the latest developments that
have takem place, the Government of India,
the Prime Minister and the Home Minister,
have taken a right step in inviting some
people who are very mnch involved in this
matter, the people from Telengana side and
the people from that area, They want to
confer with ane aoother and try to come to
a sort of arrangment so that we may have
some solution. In this context, there are
also certain constitutional and other diffi-
culties. The difficulties have arisen
because of the recent judgmnt of the Sup-
reme Court, striking down the Mulki quali-
fication and all that, The Government
also must give serious thought to that aspect
of the matter. More than, the overriding
factor is the economic betterment of the
people of that area and also creating con-
fidence in the minds of the people of Te-
lengana with regard to the implementation of
the safeguards and the gentlement. Creating
confidence is the crux of the problem. In
what manner they will be able to solve this
problem, I leave it to the wisdom and the
statesmanship of the Home Minister and the
Prime Minister. As Mr. Anbazhagan and
other said, it is not only a question of econo-
mic disparity or difficulties ; it is the
confidence that has to be reposed in the
minds of the people of Telengana and also
on the people of the Andhra region. There
should be a sort of rapprochement between
the people of these two regions. To my
mind, both are very anxious. Oaly certain
bad elements are creating this sort of violence
and destruction of property. Every one of
us should condemn this sort of hooliganism,
arson and loating. Nobody is appreciating
that. But that should not give us a distor-
ted picture of the entire situation. After all
the attitude of the people there is basically
good ; they want to live together. After so
much of sacrifice, they have come under one
State., The people residing in the Andhra
region are also very anxious to help their
brethren in the neglected and bockward areas
of Telengana and also in Rayalaseema.
These are the factors which must be taken
into consideration. In my opinion, this
moment is not opportune or appropripte for
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the appointment of a Parliamentary Com-
mittee. So, I would only appeal to Mr.
Vajpayee that he should not divide the
. House on this issus. L=t us discuss every-
thing quite candidly, what are the problems
and all that. L2t Government have the
consensus of the House bzfore them. Regar-
ding the manner in which they should settle
the problem, let us give the Government
some tim: b:cause they have started the
dialozus ; some leaders are being invited
from Andhra, We all wish that their efforts
should bzcome fruitful.  If, uofortunately,
the sincere and honest attempts that are be-
ing made by Government in bringing toge-
ther the warious elem:nts do not become
fruitfu!, then we can, as Mr. Thirumala Rao
suggested, appoint a Committee ; after all,
the Parliament is supreme and they can take
any action that they desire. But I would
only make this appeal to the Prime Minister
and the Home Minister, [t is necessary that
some sort of an assurance or a sort of at-
mosphere has to be created. I would earnes-
tly plead with the hon. Home Minister
that he should make a visit to that State,
meet, some pepple and hear their grievances.
It will also be better if the Prime Minister
also goss there, They should go and study
the situation. Not only this, they should
give a sort of an impression that the Central
Government, the Central leadership, is very
much alive to the situation, they are very
anxious to meet the demands of the pzople,
if there are any injustices being perpetrated
or committed on them, they are sympathetic
towards them, and in that manner, a proper
atmosphere has to be created. I hope, the
Central Government, the Central leadership,
will take steps in that direction and see that
normalcy is restored and pzaceful conditions
are brought there. There should not be any
more bitterness, From whichever part of the
area people coms, they would like to live
together. [ hope, this hooliganism, the
lawlessness, will be put down with all the
strength that the Governmsnt commands
there, so that the peace loving citizens may
not be harassed and they will be able to
pursue their avozations without fear or
intimidation or terror.

SHRI E.K, NAYANAR (Palghat) : This
Is the fourth time that we are discussing the
Telengana issue. A serious consideration of
this issue is necessary. Everybody admits
that, during the Jast 17 years, the just de-
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mands of the people in the Telengana area
have been neglected. Everybody, including
even the Congress Party, the ruling Party,
admits this negligence in implementing the
agreements and safeguards during the last 12
years after the merger of Telengana with
Andhra, The responsibility for this lies
squarely on the Coogress Party, the ruling
Party, and not on any other Opposition

party.

The Congress Party pretends to uphold
the law and order. But the reporis coming
from Andhra and Telengana indicate this.
Yesterday 500 persons were arrested. Taxi
cars, buses and other wvehicles were burnt
down. 500 people were arrested and an
alarming situation is exisiting and even the
Congress people both from Telangana area
and the Andhra area have not come to an
agreement to solve this buming issme in
Telangana. Not only that if we consider
this fratricidal strife between the Congress
people, even the movement has spread thro-
ughout the arca. Among the political parties
also, previously no opinion has arisen among
the Opposition Parties. Now there are re-
ports from Andhra area that the Swatantra
MLAs raised a slogan—that is reported in
the paper—for a separate Telangana State.
Even the SSP members from Telangana area
also raised a slogan for a separate Telangana
State. Some Congress members from the
Telangana arca are also reported to have
raised a slogan for a separate Telangana State,
No unanimity of opinion to solve this pro-
blem is there. If we send a delegation, it
can solve the problem and everybody will
accept. Before taking into account that the
problem of Telangana and Andhra is not a
technical; affair, political and economical
affairs are also involved in this issue that
during the last 12 years the Congress ruled
like that and this situation is created due to
that administration. Mr, Brahmananda
Reddy must take responsibility for this situa-
tion. On behlf of my Party we placed before
the people our opinion clearly about the
Telangana State and dividing the Andhra
Pradesh. Our Party is determinedly opposed
to this scparatist agilation from either region
of the Andhra Pradesh. Telangana or the
Circar Districts of Andhra and warns the
workers, peasants and other democratic forces
in that State, as well as those in the entire
country of the grave dangers inherent in these
extremely reactionary moves of the counter-
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revolutionary landlord politicians and their
political lobbies, My Party outlined a five
ponit programme to solve the Telengana
tangle. It wanted immediate employment of
Telengana personnel in Government posts
both in Telengana and Andhra in the ratio
of 1 : 2 guaranteed educational facilitles and
full employment for all educated youth and
a minimum unemployment stipend pending
employment. My Party urged immediate
spending of the unspent Telengana surpluses
which is Rs. 35 crores as mentioned in this
House and which was spent in Andhra in
other regions—to complete the irrigation
and industrial projects in the area. It said
all evictions should be stopped forthwith and
all wastelands .and fallow lands should be
allotted to the landless, To facilitate
speedy industrialisation it wanted ban on
retrenchment and lay-off, and an increased
dearness allowance to compensate increased
cost of living and provision of unemployment
relief. Warrants and cases against peasants
and working class leaders should be with-
drawn and the landlord police terror should
be stopped.

When Mr. L. P. Singh, the Home
Secretary, went to Andhra he, In his state-
ment published in the paper, says on 3th
April :

“A numbszr of things needs to be done
in Telengana.”

I want to know whether repression is
among the number of things, Hundreds of
people were arrested. By repression you
cannot solve the problem. By arrests you

: cannot solve the problem. You must take
into confidence all the Opposition Parties.
At the same time, 1 want to make my point
clear so far as this Motion is concerned. It
is reported that the Telengana area S. S. P.

party raised the slogan of a separate
Telengana State. The local  Swatantra
Party has also raised this slogan. 1 do not

know the view of the all-India Swatantra
Party.

SHRI RABI RAY : The State Partfes
have not done that.

SHRI E. K. NAYANAR : It has been
.reported in the Press. A unanimous solu-
tion of the Teclengana problem is very
necessary and we will not be able to solve
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this by sending a Parliamentary Delegation
to Telengana. On behalf of my Party, the
Communist Party of India (Marxist), 1 would
say that we are not in favour of sending &
Parliamentary Delegation at this juncture to
Telengana area.

SHRI ANANTRAO PATIL (Ahmed-
nagar) 1 Sir, a very serious and explosive
situation is prevailing in the Telengana area
which needs immediate and prompt m=asures.
It is not an economic problem only. B:side
the economic problcm, there is...

MR. CHAIRMAN i I appeal to all the
Members not to speak loudly. We have got
powerful loud-speakers which catch even
whispers,

SHRI ANANTRAO PATIL: The
Telengana issue is not only an economic
problem, Itis not a simple question of
jobs and places in the Government. But it
is a socio-sconomic problem. It is a
political as well as a psychological problem.

After the creation of Vishal Andhra,
the people from all the regions were expect-
ing emotional integration. But, unfor-
tunately, the Government and the political
parties were not successful in bringing about
this emotional integration. The language
alone could not be a binding factor ina
State. There are other factors which are
necessary to unite the people in a State.
Ican quote the example of Maharashtra
here. As Andhra Pradesh was formed by
apiting Telengana, Rayalaseema and Coastal
districts, Maharashtra was also formed by
uniting Marathwada from Hyderabad State,
Vidharba from the Central Provinces and
the West Maharashtra from the old Bombay
State, The problems of Maharashtra were
‘identical to the problems of Andhra Pradesh
as far as the backwardness of arcas and
regional imbalances were concerned. But,
Sir, the way in which these problems were
handled by the then Chicf Minister and the
present Home Minister here resulted in
emotional integration of all the peoples of
the regions and in the removal of regional
imbalances. This is a very important point
to be noted here, Like the Andhra people,
we had also an agreement which was called
the Nagpur Pact. The then Chief Minister
-bad given instructions to the Governmeat
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and to all the political parties that we were
to strictly stand by the Nagpur agreement
and we have been following this agreement
till this day. What we did and what we
are doing, perhaps Andbra did not do.
There are complaints from Telengana not
only abovt jobs but also about representa-
tion in the Congress organisation itself,
In our Maharashtra State, the Chief Mini-
ster’s seat is given to Vidharba : im-
portant portfolios have been given to
Vidharba. Many facilities were accorded to
the backward areas of Marathwada. This
is how the economic development of back-
ward regions should be handled.

Sir, I met some of my relations from
Telengana. They did tell me, as Mr.
Yenkatasubbaiah suggested now that the Prime
Minister and the Home Minister should pay
a visit to Telengana area, that the people of
Telengana arca were expecting a visit from
the Prime Minister long time back when the
eruption took place initially. If Prime
Minister Jawaharlal Nehru had been alive,
he would have rushed to Telengana and
healed the wounds of Telengana people, The
Cabioet colleagues of the Prime Minlster
from Andhra State were expected to pay a
visit to Telengana, Not ooly that, Shri
Vajpayee or other m2mbers referred to our
Speaker, Shri Sanjiva Reddy. He was one
of the signatorics to the agreement. He
was the first Chief Minister. Now the
Prime Minister, the Home Minister and
their Cabinet colleagues are calling a Con-
ference of Congress leaders from Andhra
Pradesh. This and a visit by the Prime
Minister and her other colleagues to Telen-
gana would, I think, have a sound effect.
That will pacify the people of Telengana.
It is no use that a Parliamentary Committee
visit the State when the problem, isan
internal ome, That will not solve the
problem but will create more complications.
With these words, I will appeal to Shri
Vajpayee not to make any more compli-
cations,

=t ofy wa : (0 ) wwmefa wEieT,
# ot qroedy F wem@ w1 ogwdA w
Fftamgmload s faww
FW T g ¥ 3T I10E gaEqy, 5 fawwe
T W At gaar Fwent @
NEgT@aE@ATTET @ afs

Jor Telengana 330
situation (M)
Ft W g S & fAmr § gren-ueay
&Y s wew A% g% & ) st faow
Tq ® FgN ¢ 5 g WE #1 oaw-
FTT 1 TEAIHI 34 &7 €@ Gl ¢ |
st g7 FISEI F1 AR 5w
T g § &, safey gam 945 7 10
grie 1 9 dfer gmid § Sed w0
g% & e ) gHET |

& wod st s wwar g R oww
T3 &1 frdt 301w A1 2T &1 araman
@ § wifs ag wfe & 3o & i -
aAT ¥ AR § 9 fa¥w oumedr # owE
ot gfqem &, sawr qfg adf wv g
TEHT G §@ g ¥ Q1 A AR faw
o 9T & | ¥feT & e ¥ FgAr =wgar
gfRgmm® ar § 19 s@ad #
truae # N agw qam femr mr g
Jai @ fear § SO & feAeq
st age W g §—fF -

“Though it has been the settled policy

of the Andhra Pradesh Government

to faithfully implemsnt the terms of
the agr , lapses

have arisen in the implementation of
the policy.”

77 93 =t WH i IAF fw
arfadi ¥ geamt 67 § 9% wgAT
gRx Fa & 5

““Althought clear instructions were
issued more than once for replacement
of all thess pon-mulki candidates
holding regional posts by appointment
of mulky candidates and time fixed
for this purpose of replacement initi-
ally for three months and subse-
queatly for two months, it is unfortu-
nate to note that many non-mulkie
candidates are still to bs replaced
and now information is furnished as
to how many are replaced in spite of
repeated reminders.”

7 o v & afy ot fond
Arigvar a AR W E | qEw

Irll.
B 3
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[sft fa Ta]
FoEw AN ASTTT F e ¥ ag § fE
it afafe ar @ & fedr FRm
A &mF @A wifgh ar ag WY i
aF "4 T4 fear T g1 =t & wfea,
Warw Afeas, w1we U wifeer 94-
wafea & o fF oF a3 anfeac §
NI G F, A A IS T 9,
g Arsgr & s

“The net Telengana surpluses, after
taking into account the capital ex-
penditure in the two regions, loans
and advances and the activities of
the Boards and Corporations, etc.
works out to Rs. 34.10 crores for the
same period taking into account all the
clarifications as above.”

7g 34 7%, 10 wre wfafom v
ot ¥waarEr 9T @F g Wfgy ar g of
&< g gan | ag A7 FErgor T A
arry fad 1 AT I Y T AR E T
§ o fardas amdy, fowsd sosal w1 fadre
e g1 TN ga Al g ™ g
gfe ¥ =7 faews T A AIAR gXar
TR F a g & dur e § fE
qa R M @ ok § @A @ &
10 gt ¥ SA-ATRIST AT §,
fee ot gET ameH-FIY Wew AG GAT
i AN Asgaa g fe |7 M
e afr, D v fegfonr, T am@
%Wﬂmal...---...

araAaY FT I AT § qER AT
# g ® 791 Rava & 7 GIET @R
AAY X T AT @ § 1 dar o !
AT S A dwAr g oar W R
OF & WA g, AL e ¥ v o
T 1 G ST A gaT 91 IW WRY
syt TfvaT AgE Tidt AT WY M
JEF NI er 5= w@r § 1| o
st gfu AgE Wit S gwm g
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T F A gy [|WH 51 N g @,
IHT W IR GRAT WF A7 | FW AR
ag anw Y 3AR gaw § o (gETaw)
ug W% 17 & | 98 99 arq § gafac @
g faeor @ § 1 o sl Ty @
Fa9 § ol §8 ST § Ag Al AWAR
S wY gE AG w7 ATEET § 1 G
dgez &1 ¥ fog, oA dgm wWAR
fou 7g s wgoar @ & f e oife-
¥l Sl S § Y QET w0 AW
F srrafcs AAe § gEasT g

o1 AW fo arrtady ot &7 yearT Far gl
A UF Igq & T H S qwqnaq g |
A G TEIT 117G AT AT @I
21 & uF JarEA T Fgar g 1 it
grFmatamy § at & A
& wAad & grg wy aan
F1E I Ag foar @1 agr S@-aRET
Iq €7 I FT A AT IAH) I9E ¥ A
F@rT W ST F wF AT T I
Wl az & @@ 9F | SfFw Y@ wgw
ggar § fr ogdr ¥ ok aww @ whw
ar=i § gfe T et & 1 3f oy o
¥ wwma A gw a9 awfy ¥ ofa F@
& oY 7g argerw gFT

oy 39 fF o Rw @ wwg N
wed v @ § vF g fedt o
Tafifas v s R gw A & 1 -
Mifow N & afT ag Mo adf §F @
& | gl T O, q@i T @A AgEm,
gy A faamel aar ZEL SN T
AT FTRE | 97 911 & g § wg
a9 agi W@ WY ¥ ww @ E?
e a1d 48 & FAwam ¥ qaw e
SMATRE | TFFL ? gk qifew
aTga A it %1 § f5 agi wifas gaw
¢, Tfas qare §, Qo & gwenr
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g afafeg S gwem & | T &1 @@l
& gAH! GHIAIA FC § | AT qA
T 07 79 ¢ 5 @ a1 gl ) e
O & for, g ax qIrsSt &1 FAEE
FA & fof, wow @i w1 WU
FO ¥ foq ag oot 74T 9 AT 0%
sfafafa aves agi 3% 1 ¥ @ S qar
#rT T T, AT gEAl & R ¥ A
At A 2w M v fs aw SR §F S
A § I W GATHIA @A B
Fifaw 50 | a8 wdEr |rd qifemie
1 w ¥ T2 F Jan w1 fowr o
Zqa! qte F1 0F WA=EAT AWST FA A
gAR | A S AR f F g @ sm A
FEES T &1, qF TAH A, A ;@
o7 w4t w5y § e qu s A 3 )
9 T AT F GAT Y A v g
& a1 AT & fF warT @A qw arde
Y ATY g9 F S F gFAT § 1 A
W F 378 a0 5 & ST W IW
ffer ¥ gommr smar § 1 feer Oy
farQErE & | ¥9 @ ¥ 9 W awedn
T FATHA BN, dg EOE W AdY
AT § |

18.54 hrs.
[ Sureaw wgam e gu |

gursqw wgrey, # wawan § & a-
WY ot FT 9 weaTa@ § W€ i wwen
wITH FY AR Al rasar g 1 K
o8 A ATE fGo § TEET §WdA WY
@ g A rgar g e o @ mer
YT FL |

SHRI CHENGALRAYA NAIDU
(Chittoor) : T oppose Shri Vajpayee's
Motion for sending a parliamentary com-
mittee to Andhara, If they wanted to go

there without any commitments or reserva-
tions, it would have been better.  Already
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Shri Vajpayee's people have started satya-
graha before the Governor's housc saying
that the Chief Minister must go. Already
they have decided on something not positive,
So how can they go there and help o ease
the situation.  Shri Vajpaye: has said that
there is fire there, Is it his inteation to go
there with 21 petrol tins ?

SHRI M. L. SONDHI (New Delhi) :
21 fire extinguishers.

SHRI CHENGALRAYA NAIDU :
The question is not only of creating confi-
dence in the minds of the Telengana people;
it is also one of maintalning law and order.
In 1956, when Andhra Pradesh was formed,
for Telengana some safeguards were given
regarding appointment and financial alloca-
tions, From the beginning, the Telegana
people were the Finance Secretaries and they
were allocating funds properly according to
ratio. But due to the backwardness of the
area, and non-availability of technical and
other personnel, the funds could not be
spent on the projects and the funds lapsed.
The amount of Rs, 36 or 42 crores is only
the lapsed amount,

Thery were only appointing mulkis in
the Telengana area but when they wanted
more development like more schools, hospl-
tals, etc., they could not get tralned teachers,
nurses, doctors, engineers, etc. So, they
wanted some non-mulki Andhra people to
come and develop that area. The Govern-
ment was not responsible for appoint-
ing non-mulkis there. The zila parisad
chairmen in Telegana area wrote to
their counterparts in Andhra area to send
more teachers to Tel na for appoi
S0, how can we charge the Government for
that ?

Now what is happening there is this.
The poliucal parties who wanted to take
advantage of this feeling in Telegana started
agitations saying that they are the champions
of the Telengana people.  Actually, they
are only interested in fishing in troubled
waters. The SSP Chairman, Mr. Joshi,
has gone there. Mr. Madhu Limaye has
gone there, Mr, Madhu Limaye himself is
like petrol. .

We talk of national integration and
appoint commitees for that. But in Andhra,
the Government was responsible for
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dividing it into two parts—Telepgana and
Andhra. You gave some safeguards to
them, maybe with good intentions. But
what has happened ? Now in his own
capital, an Andhra is not safe ; his
property is not safe, If a foreigner comes
to our country and stays here for 10
years, he gets our citizenship. But a
man coming from Rayalaseema or Circars
area cannot be a citizen in Hyderabad or
Telengana after 12 years. The gentleman's
agreement was that the safeguards would
remain for § years. After that, another
five-years period was given as extension
for the safeguards. Now more than 12
years have passed. For how many more
years is this to go on 7

19 brs.

Is it the intention of the Government
to separate us for ever 7 Deon't ‘you want
the people there to be integrated 7 Ifa
Telengana man had stayed in Andhra
and an Andhra man had stayed in
Telengana there would not have been
this trouble, In the name of safeguards
you have separated these two areas in
one State and you are responsible for
creating this trouble, We are not against
spending more money fn Telengana . to
develop that area. We are not against
giving more opportunities of employment
to thess people. But we are opposed to
any conditions being imposed. Hercafter
do not separate us, do not create this
trouble for éver and see that real
integraion is there at least in our State,
Today, even after twelve years an Andhra
man cannot get employment in Hyderabad.
If he wants to send his child to a cadllege
there he is considered as a non-mulki.
How long can this go on. I only appeal
to Government to see that there is no
repetition of this trouble and real
integration is there in Andra Pradesh.

SHRI K. LAKKAPPA (Tumkur) :
Mr. Deputy-Speaker, Sir, we have heard
the speech made by Shri Chengalraya
Naidu from Andhra with rapt attention.
I feel that he has changed his attitude
now because of his apprehension that Shri
Brahmananda Reddy is getting power-
intoxicated. 1 would like to point out
what Shri Chengalraya Naidu said on the
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earlier occasion. In the papers it was said 3

*Shri Chengalraya Naidu from
Andhra today pleaded for the
separation of Telengana on the
pattern of the proposed set up in
the Hill Areas of Assam ™

SHRI CHENGALRAYA NAIDU:
Even today 1 said that they can be given
more funds (Jnterruption).

SHRI K. LAKKAPPA : Sir, the
cat is now out of the bag. I can under-
stand his appprehension. An hon. Member
from Andhra who advocated in a different
manner just three days back bas changed
his attitude, What is the solution
proposed by my hon. friend, Shri Vajpayee ?
It is a werv peaceful solution. He has
suggested a parliamentary committee, a
committec out of the soverign body of
this country. Can we reduce the impor-
tance of this Parliament? Who else will
study the situation arising out of the
situation that has arisen in Telengana ?

Sir. the situation in Telengana would
not have been aggravated but for the double
game of the Congress which is going on
and the civil war which is going on in this
couniry. There are two groups in the
Congress; one waging civil war against the
other. The old syndicate wants io topple
the new syndicate which has been formed.
The new syndicate has been started by
Shri Brahmananda Reddy. That is the
position which has created this ugly scene
in Andhra, Andhra was the State which
started the integration movemsnt in this
country. Uufortunately, the attitude of the
Congress and the policies pursued by the
Government has resulted in this arson and
looting everywhere. There is the question
of regional imbalance, parochialism -and
also the problem of unemployment., There
is the question of economic imbalance in
addition to the danger of political imbalance
under which it is desired that every power
should be in the hands of the Chief Minis-
ter, Brahmananda Reddy. This is the
result of the Telengana in this country.

It is endangering our integrity which is
already in jeopardy. '
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1 would likc to say on this occasion
that such tendencies are growyng in this
country. I am coming from the State  of
Mysore which is the border State of
Andhra 1. am not pleading for the
of Teleng from Andhra.

pleading for the disin-

I am not
tegration of the country. The twelve years
of Congress rule after the formation of the
Andhra State has resulted in the disintegra-
tion of this country.

My hon. friend has suggested a peace-
ful solution of a parliamentary committee.
1t is not going there for playing any political
game, as is done by the Congress members.
It is going there for an on-the-spot study.
It will create a peaceful atmosphere there
for finding a new solution which will
strengthen the integration of this conntry.
With these words, 1 support the proposal.

sitwell TR ITEAT (F): TS
wareg, & ot qze fagrd aoddy ov &
s wgdt § 6 ¥ dudie wfafa @
Fiy 93w ¥ w6 Yo AR § 7 IEwT
T LA &, WA § 7 AW T
Ao 9ge §f @ EES AEg T E
f& gy geer wgw g §Tv faik
TF S § WOT AW T@H W AN
yaue g A9 N afew & Iow
FAM | 97 TG I F T gE @R
w19 & T § A agi o< Ty wiafa #
Yot 3w & wreszafa § andang-
R T8 T 98T ¥ & OF QoAAw FAT
FHFCE! § | 98 FAE 3@ Qow & fegq
FHam s @ g 39 &%) 7 EFS
foprgda et &1 & § | Qeew
A TR F 97 qaNg 9T 8
T I NS &1 G fFar aET )
witas 37 G fomatyge § da@
HAD wakzgan g frad 12 e
Hiaw 11 felda=w & oo §1 W
fraf g At aga wfes I
F T agl | e I 11 feae-
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T gE ¥ 9gAT 4 ) 5@ O g

“The Governor agresd with the view
of the Government that the proposal
of the Regional Committee was im-
practicable.”

“The GQovernor agreed with the view
of the Government that the recom-
mendation of the Regional Com-
mittee was outside its competence.”

at 11 fopiveara § f Gy a3

OF aa ¥ 97w At g 5w
i WTgT 7 7T 9 A AT FE IqY AU
g & gt EF e d
T A@ I AT FgAl, AW 53 FI
FAAT I UGS FAT L1 I@IT waEl
e qor @, ®le fea—i aawdt §
& S ¥ 731 9% Arwer Ifwmagt §
W AT 9 U ami ¥ I ek
4 U WfEd | wAgE HT dET
TE AT & | AT wIgw & O it
¥ aga & sferiat gt ) ... (swawm™)
R duT wd Agl fem wmar & A
g dWE war g1 wier IW W
1 S g ¥ a9 ¥ fag g afawe
g |+ {war mar

W AW S gR wEd § e d
§%2T Y § 99 9T HrS 1968 ¥ 80.4
FO¥ Ao K ®S gama 6K
31 #0s wig ¥ &+ g W HFG
Frg FY gAar ¥ faFmw T @, af=
7 yaw Er 1 w4 & g@qlg a7
FT WTIO AT AT I TS R A@Ar
UET g $ &7 ALY IfF #) g
T T fEed w1 ooF gEmA g
gagtfrs aOF ¥ I #1 4G e @y
gafen Ty afdfeafa dar < @ € fawe
T wd | 39 & fod feely oifeariet
A F @Ay wied
F1 faia w3t 1
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MR. DEPUTY-SPEAKER ;
Prakash Vir Shastr,

Shri

SHRI SONAVANE (Paudharpur) : Sir,
let us apply closure now. It is high time
that we did that,

MR. DEPUTY-SPEAKER :
resume your seat,

Please

SHRI SONAVANE : We had sufficient
discussion on this.

SHRI  GADILINGANA  GOWD
(Kumool) : Two hours were allotted for
this.

SHRI SONAVANE : But we have a
right to move it. .

MR, DEPUTY-SPEAKER ; That Is all
right.

=it s e Test - (FT9E) IaTSAm
gy, 79 1 Fg ¥ @S & A o
g mifedi §T @ T N T T A
qTIE RaT § fE are R ¥ gafa-
oo & T & quardt @ T gank andt
qeraTat § | A At fo v ag
AT FT gOF T AR WA qF
IGT & wEAEw TOEA HOACH W
w0 3feT g & A T wq oA
e w7 § #g & W g f fow e
g1 & sifes sl wivw F3E F afw-
Iuw ¥ g AR I ¥ fwiw &
T 1g weary aifeq fear oo ar fs
wa: 9g afam w1 ¥ o faw s
o QT | 59F T Aw ¥ ey 9% qea
1 fram A0 @ | 3' & I A AR
Teui @ frwfor gam 1 @Y erew qoaT
N WA F FT qAfaT WY ATHA qC-
F & I AR IW 9T F 9w § faw
el #Y T AW L

WET A% AW T T § o9 aF
A RO & FWIC 9 qW ER A
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AT ¥ wran 13 | W9 we
IaC I § ot gfow & Mfeat & ar ga
feft sFc g FAg g §1700 %
¥ 800 & i, fowr  ortar & sy
W & A ofew ¥ el o €, semaret
FaRCAIT TFEUE AR IAH A
ToTE= § ) w2 0% w9 S geafa
AW IFE N AT F qET ]
FUE ¥ & 47 A g T Ao §
g FT & wE & o feafq # g
far sze fagrdy aoddt ot ¥ asy gow-
riqd gw wEr & el wfafa &
frafr &1 &7 & Ter aw g Pw e
o= g g &1 3T e ag
famara sipm f5 @ae St fr sswfee
AT HS §, IW ¥ oF afufa gurk sdw
Tt g O froow &7 ¥ gt ww-
WS FT eqgT FO0 | @ ¥ AR
Y T FH F F72L 0F TG T8 F@E
fadai

ST d o R @i
Wisma wawrdsg s g fa
W <o ¥ fog ¥ ot assfa & amr
& IFT ¢ 7% | At aEw § | W s
agt ¥ g AAeA & gfag sk gEl oAk
qrafdi ®1 @t = W@ ) ¥ T e g
WA AT A WA WA A § gt WA v
Fez foar | aw fr WY ofcfefa & a=<
Tgh ATFT AT F W@ FA ¥ fog
37 91 wad gafeqa a1 fge a1

ham O o faeg § & sgm
SR g AR aE § % 9w a9t W gedw
afafs 1 s=afarf ag v sww @
R w fmm ¢ e s aw
@ @ ¥ P §gHa 9T | T@ W AT
afafa w1 fafor sar wfgg | &fFT e
7 g WA dWY g oaw aa
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AT § TEIT I W qWC F 994 g
fs 7g 91 97 swew =7 & afewmy
FT P | §G AT IT T AT A AqAT
foert o Y ssme F FAT | JeqAW
#gRT 7 fFT a9 F1 waAr AT IWHT
foedard 3 t g3 & o9 F PR \@Ew
g a1 77 yHI & on giafa w1 fmio
FT aFar § 1 F awwar § 5 @ s
TUE gH g § frow gEl F I
fasrrd et a1 @ fag & @ g
fae & & 3 wEEr 1 ow &Y g
#ag & g g fr st faaet &
HTTT 9T T A fagga & & o |
T T Wfgw 1 T fgw ¥ gwwt
frafa 3 1 qoTT et Tifgg

0 am fasiw ®7 ¥ & ag g
Srgarg & w5t 7% d9wn W R g A
9 RFTATR AT H O W ¢ ) Fram
¥ 3% fawvrm ax fedl) s fagg a=
78l faar | faarg g9% f§ svar 1 99
1 F19 g1 & feam qr ) i RI T &
A W BT THIL FT I T g AT
gfrag 3% fasmoacos v &
gma g W ¥ faere & T 9w
AW §3d@ T0F ¥ wig wRw A
FGL Q1T J9AT & fawrg o o faar
ST |

A F a7 I Ta g e fs
PRI 9 A AT AW FT AW AT TR
Tt ¥ aga fammdl o | 37 Faardiat
T qoemn f& 97 gw # Www
faafaaregt & wdw =Y fusar @Y 2w
e &7 & 9 g fawafaaren § 9 #
waw 37 ¥ forad § 1 afew ga I
ar® faenfaat 1 3gi o< s¥w adl faear
219 f5 @ig A& gl @ IS
&7 & famafagat ¥ g39 fae smar €
wiramfar s9 ¥ WA T =F
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sfafar qar grit & 1 36 axg foew g
y&q T §, e fafrec d, s a1
9% § 1 qafew afa sfagw & Yo &1
97 &, famafaareg & qigg sleer wi @
¢ o gER A% fagd fadRrd & @
o wim aAFE I N TF
T ¥ AR T ATAST FeIT g TE |
wfer ¥ w51 38 & fF 37 @ it
F1 = ¥ @Y gu gH 91T 99 F A
oF fawamy smAT =fge |

gt a%F 7g sty afufa F1 avvq §
yfvaw a o graww § & ag sgar S
g 5 s @t @ wwda afafy & fraiw
FT @ I FIA g VN1 F WRIeA
F 7 Ag fadm o gEw g9 @wdw
afafa & frafa +1 99 ¥ qerony ag &
f& d=ar § gt fgarens wafa # wrear

@ ¥ FYfiee a7 ¥ @Y ¥ AR

qT AU T T | WA ¥H FELA
wfafs & fawinr & go7 F1z® FT 7 F
= #1 fF & g FF F7 7T A 9T
#re &t gafag ged afafs 1 g
#AEF § |

drae ¥ wgr ag & e ol
¥ gwdim afafe & fade e &, fadiw
&7 ¥ faddt g=f § § fom o=, & gawid
F vmer fadw faar & 5@ #10F T2
Frorag ¢ fe 9% waw g @ 5 wE
gt Todl ¥ o wgt gard eI § agt
F fog off 5@ e w1 g afafer
T T w7 | wfey @ @ x5
F I I T YW WL 9K HEAT
wifge | @& wadm afafa 1 fofr 51
FIW AT B AW FA ST
q9g® U™ FE1 Afgw

SHRI K. SURYANARAYANA
(Eluru) : Mr. Deputy-Speaker, Sir, afier
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hearing all the argnments advanced by our
learned frlends from the Opposition, I find,
there no new thing that has been advanced
by them. What the political parties are
saying in Andhra State, in Hyderabad, have
be:n repeated here by them in Parliament
That is all. Instead of helping the State
Government and the Central Government
to bring down the agitation there unneces-
sarily raised by doubts, they have repeated
all those things. We have no specific
figures available from regional committees
which have been appointed. The opinions
of their Chairman are on the subject. In
Telengana area, there is no difference of
opinion from any region that something had
happened without the knowledge of the
people, right from the persons who were
there in the responsibility, from Mr,
Sanjiva Reddy to Mr. D. Sanjivapya and
Mr. Brahmananda Reddy. WNow, they want
to create something against the present
Goveroment, or something like that, taking
advantage of the political groups in the
State. They are rep:ating and arguing these
things here.

As my hon. friend, Mr, Naidu said,
instead of putting things to normal, they
are taking advaantage of the political groups
in the State and arguing the things here.
Any individual can go there. Therc 1sno
expense involved. We all have got the
railway passes. Nobody has objscted to
any Memb:r going there. The State
Government is prepared to give any help to
them. Already some of the party leaders
have gone there and they have submitted
their own information to the Government
also. In a useful way, to settle the matter,
the Government of India, to start with,
have invited some people within the party
to resolve the group politics or something—
much has been argued about the group
politics by Mr, Lakkappa and other
friends—and, if necessary,  there,
is help from other political parties to
resolve the problems there, certainly,
they will iovite them. BSo, I request oa
behalf of the party, on behaif of the friends
from Telengana and Andhra Pradesh, don’t
trust any other committee or anythiog like
that, If there is dissatisfaction, if solution
is not found out, Mr. Vajpayee may raise it
and we are all to support him. That is my
request to my learned friend, Mr. Vajpayee.
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He has no case now for it.
him to withdraw it.

SHRI TENNETI VISWANATHAM
(Visakhapatoam) : 1 think, the purpose
or the proposal contained in Mr. Vajpayee's
Jmotion has not been properly uaderstood.
My own impression is that, however weighty
the arguments advanced on the other side
jmay be, the arguments advanced on this side
'are weightier... ([nterruption)

AN HON, MEMBER : Mr, Chavan's
is the weightiest.

SHRI TENNETI VISWANATHAM : 1
am sorry, they are analysing every one of my
words.

I would appeal

I agree to that proposal because I am a
man of peace. More than iwo months ago,
I suggested to the Home Minister to appoint
a Committee of judges to go into these
complaints about large scale violations or
non-implemeatation of the safeguards, but
he was pot pleased to agree to that, Even
now I repeat my suggestion. Instead of one
side saying that the safeguards were violated
and on the other side, the Andhras saying
that no injustice has been done and all that,
let us have a Commitfee of judges to go into
them. Let him consider that even now.
This is apart from tomorrow's meeting or
the day after tomorrow’s meeting with Prime
Minister, etc. . This has also no connection
with the Parliamentary Dzlegation. A Com-
mittee of jodges to go into these matters
should be appointed in order to create con-
fidence, as several members, including Mr.
Maidu, have said. I could quote figures
about expenditure and development. Things
are not so bad as has been represented.
Even if I am able to quote all the figures,
there is mot much use as there is a loss of
confidence and that confidence cannot be
restored by any step taken by the present
Government. There is no dobt that the
Cheif Minister of Andhra Pradesh has
taken correct steps, but long after the event.
He has sent the fire engines after the houses
have been burnt. What is the use 7 There
is no confidence. ‘Therefore I ask the
Home Minister to restore confidence.

As a second step, as a man of peace, that
I am suggesting is that this motion might be
accepted because, after all, it is a Parliamen-
tary delegation ; it is not an investigating or
inquisitorial body. If some of us have
already expressed opinions, leave out all
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those who have expressed opinions. I have
also expressed my opinions. I may not be
included. But here are 50 or 60 **Independ-
ent” members who have not expressed them-
selves one way or the other, whose minds
are impartial. They should go not only to
see how far the safeguards have been imple-
mented and what further protection they
require but also to see what proteclion is
tequired by the others because, as some
members have said, even the Andhras reg-
uire protection ; the Andhra people who
are living in Hyderabad and other areas
also require protection. I am getting a
number of letters to that effect. The Parlia-
mentary Delegation will be able to see and
hear both the sides ; they can visit all the
places, both this side and that side, and
make a proper impartial assessment, What
I want is an impartial assessment and not an
assessment of committed opinions so that it
will help the Parliament to come to a proper
conclusion in solving the question. ~

As far as the meeting on the 10th is
concerned, some of us have actually said
that the Congress house should be put in
order. Therefore, I do not want to find
fault with the Prime Minister for having
invited only the Congress people for that
mecting. Let them take the full responsi-
bility and arrive at soms solution. We are
willing to accept any solution which will
keep the Andhra united. the Telengana
satisflied and make the entire Andhra Pra-
desh prospzrous. This is all my plea.

SHRI J.B. KRIPALANI (Guna) 1 This
is a very simple quastion. The facts are
admitted that certain agrecments that had
been made at the time of Andhra becoming
a separate State, have not been carried out
in practice. This is veay clear. It is ad-
mitted. What is required is a remedy and
who shall provide that remedy. Can a
Parliamentary Committee provide such a
remedy ? Evidently, they cannot provide
such a remedy. Can they bring about a
peaceful atmosphere 7 Yes, they can, pro-
vided all sections of the Parliament were
united on this issue. Oae Communist M:m-
ber said that Reddy—they are all Reddies
and their pames do not readily come to my
mind —Shri Brahmapanda Reddy, the Chicf
Minister should resign. That means that
one Party has already made up its mind and
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I am sure other Parties also likewise have
made up their minds on this issue. Such
a jumble of people—will they bring about
a peaceful atmosphere in that agitated region
of Andhra? This must be left to the
Government to deal with, If it is a law
and order question, it must be dealt with at
that level. If it means that there has been
some injustice done, that injustice must be
rectified and 1 submit it cannot be rectified
by a Parliamentary Committee.

SMT. SUCHETA KRIPALANI : Very
good. (Interruption)

ot o T oy ST §F T
31 b e A

st e Ao wyowr @ # WA 2
f arad o # aw A€ AT @)

SHRI RANDHIR SINGH (Rohtak) :
That shows devotion to the Party,

SHRI J. B. KRIPALANI : What I
was saying was that all these things are
happening. The Government of India, the
central Government has to make up its
mind. What is its policy in such matters 7
Are they prepared to have some more
independent regions or are they thinking in
torms that sufficient division has taken place
and no more division will be allowed. They
must make up their minds. They must
not wait till there are riots, till private pro-
perty and public property are destroyed, till
innocent people suffer, till some foolish
pzople go on strike and die. They must
make up their minds as to what is their
policy. A Maharashtrian friend said just
now that in Maharashtra they are a peaceful
and reconciled family., I doubt that. If
that be the fact, there would have bzen no
firing in Nagpur and in some other areas,
There would bave been no complaint in a
backward area like Konkan. They are very
much mistaken that there is peace in
Maharashtra. It is a temporary peace. It
may or may not last, They must not under-
stand that there is peace in Gujarat. They
must not understand that there is peace in
U. P. Let these regions who want separa-
tion, bz separate once for all so that we
have no problem in future of public and



M7  Parliamentary Comm.

[Shri 1.B. Kriplani]

private property being destroyed and law and
order being violated. My charge is that
this Government is unable to come to a
proper decision. They do not decide on
principles, but they decide as occasion arises.
Let them make up their minds that there
has been enough division in the country and
they are not prepared to have any more
division. L=t them decide that those regions
which want to be dividesd can become
separate States provided they cut their coat
according to their cloth and the Central
Government makes stringent rules about
the central help to be given these regions.
Let them have their own arrangement if they
like, but it must be made clear that the
Centre shall go so far and no farther.

SHRI A. S, SAIGAL (Bilaspur) : Why
don’t you suggest that India should be
divided into five parts ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN): Mr, Deputy
Speaker, Sir, during the last nine days...

SHRI J. B. KRIPALANI : 1 hope you
will answer my qusstions. What is your
policy, whether you want to divide the
country further or keep it as it is today ?

SHRI Y. B. CHAVAN . If the hon.
Members show some patience, I might
answer all their questions. I was saying
that in the last nine days, this is the fourth
occasion we are discussing Telengana
matters.

SHRI S. M. BANERJEE (Kanpur) :
Let Mr. Brahmananda Reddy resiga.

SHRI Y. B. CHAVAN: If that was
the purpose of the discussion, certainly it
has failed.

SHRI S. M. BANERIJEE : At least his
pame must be changed.

SHRI Y. B. CHAVAN ; [ was wonder.
ing what is the advantage of repetition of

these debates. That is the question I was
asking myself. But, [ must say that all
these di have ded in demon-

strating a basic unity of approach towards
the problem of Telengana. By and largs, I
find that all the national parties and the
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important lcaders have opposed the separa-
tion of Telengana from Andhra Pradesh.
This is one very good contribution of all
these debates which have taken place here.
For that, I must thank all the hon. Members
who have participated in the debates.

Sir, Acharya Kripalaniji asked me what
is our policy. Our policy is not to divide
the country any more. But, at the same
time, nobody should bz complacent. Even
Maharashtra should not be complacent. The
question of regional imbalances and the
psychological problems do exist in different
parts of the country and the administrators
and the leaders of political parties will
always have to bear in mind that these
questions will have to be tackled with under-
standing, sympathy and confidence.

Now, I come back to the basic
question which the hon. Member, Shrl
Vajpayee has raised and that is, the

appointment of a Parliamentary Committee
to go and study the probem of Telengana.
Ttis a limited question which iIs before
us. He has also raised some other
questions which I would answer straight
away. Nobody doubts the right of
Parliament to appoint a Committee. As
far as the Parliament’s right to send its
delegates to study problems in certain
areas is concerned, of course it is there.
But the only question is its utility under
the circumstances that exist. Last time,
I mysell welcomed sending of a delegation
for Naxalbarl. 1 agreed, hon. Vajpayecji
agreed and the Speaker also agreed. But
we know what happened to that Delega-

tion. It is not a question of my
agreeing, his agreelng or the Speaker
agreeing. Ultimately, it depends wupon

the practicability and the use of such a
Committee going there.  Therefore, my
only approach in this matter is that this
committee, as I see it, is mot likely to
contribute towards the solution of the
problem as it Is expected of this Committes,

Here, at the sams time," I would say
it and say it with all the emphasis at
my command that the Government’s
approach in this matter is certainly to
find out some sort of a conmsensus in the
country. When We say that we do not
propose to send a Delegation, the idea is
not to exclude the Members of Opposition,
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SHRI VASUDEVAN NAIR : What
are the concrete proposals for consulting
the Opposition ?

SHRI Y.B. CHAVAN: I would
like to say here that the Government has
decided that the leaders of Opposition
will be called in a meeting to discuss
the matter before the meeting of the 10th,

19.35 hrs.

The Prime Minister will be glad to meet
Leaders of Opposition. This is our public
invitation to the Leaders of Opposition. Cer-
tainly we want to discuss this matter and we
would like to understand their points of view.
Qur opposition was merely to the propasition
of sending a Committee from here because
in the psychological atmosphere now prevai-
ing in Andhra Pradesh and Telengana, such
a Committee would not help. I myself asked
for some time to consider this question. If
1 had no doubt or hesitation about it, pro-
bably I would not have asked for time., It
is not that I changed my mind because Shri
Brahmananda Reddy said something. At
the same tims, what Shri Brahmananda
Reddy said  has its own impor-
tance. When I say pros and cons have to
be weighed, that was one of the pros and
cons. [ am not saying that it was not con-
sidered. But, sir, the polat is very clear,
I still feel that sending of such a Committee
is not likely to help. 1 am very clear about
this matter,

Hon, M:=mbzr Shri Vajpayee sald 1 Why
is it that we are involving the Speaker in the
conference on the 10th ? we have not invited
him as a speaker We hawe not invit-
ed him as a Congressman, But certainly
Sanjiva Reddiji’ an ex-Chief Minister of
that State and he had associations with the
problems. He was one of the signatories to
the Gentlemen's Agreement, He has associa-
tion and knowledge of problems. He enjoys
unique position in Andhra Pradesh and Tele-
ngana, We wanted to be benefited by his
advice in the matter. It is not as Speaker
that we are trying to involve him in the party
politics.  This is only an incidental explana-
tion which I thought I should give to Shri
Vajpayee,

May I request Shri Vajpayee that now
that there is really speaking no basic differe-

Parliamentary Comm. CHAITRA 18, 1891 (SAKA)

for Telangana 350

situation (M)

nce between his approach and my approach,
he should not press for division at least on
this issue ?

SHRI J. B. KRIPALANI : My questions
have not been answered, I did not want to
interrupt the Home Minister. My experience
shows that the Government yields to pressure.
Government should say that they will not
any more yield to pressure. Whatever may
be its nature, they will put it down, and with-
out yielding to pressure they should put
down any agitation. I also want to know
whether the Government will make rules as
to how Central help is to be given to the
States.

SHRI Y. B, CHAVAN : Kripalaniji has
his own way of saying things and I have my
own way.

ot wrw fagrdt s (FmTAGR) ¢
FTeTe AERT, WA ¥ uwoad ¥
Fgar I QU wfemr & gy oW
mrg @ am & for darc @ ¥ §
feddmm Sy g ox FRme v @ #
forr g afew & amg A Famre fadwr
T gvgr oo afz 1y FEer 97y
favar ST 1 gAg w0 AT @ A
HrATT AT qAT AN Fgar, Afw
gt fs w w fog =¢f e

@ A7 |

IureTw  wERT, AT 10 ave F
5% &1 qrlow FAF AeTw F@ Al
& fasme aff &, dfer sw= A4
aeg #Y gaear 9T faae F@ & foRr
5% FC AN fadeht 7= A gEar I
FTE qE AR W FT g9 VT T4
F 9T ¥ TR o qfcemas adt g
qEH AT o FAYARTH F FAS Y, A
wWAa g fF sx Ao WA A
Frag a4 dz5 ¥ garn Ifww @
ok v ag @ wx A@N, g IE
weg & fo o wawg oA

-rd
mH
T
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W HY A FECFTL R | AT Mo Hafry
WoATasg ST ¢4 I AP A
g A grawmEar A ¥ gfr IR
foq sz &, 7% @ wfwr &7 e
Ay A I wEw ¥ gAWT
Fa FT AFA § AfFET F A A F
FHraAAT $1 BT AT IAF AT gAR
oFT B At FA, TP FvE A
agr

Iy AFET, FAF I X ug
FEl & fF @Edm T WA T AT
& rm wifF W™ A A T
A1 fe o @ g
3 @t gfrarht wars T # wrf e
@) § S s gg @0 3 s @0 F qEAT
g fF @fe % o T a1 S agEsR
e F g HAr qAy TEweAr qwr g ?
wivr M owFwr a@ ) SEd fer s
fedlt geg WY ®1 afeam S q®Q
g at F A8t guewm wiwg 9l SR
FIE g1 FO | (TEAIH) FGETF
wm“rmwmami’rmﬁ
gt st adff @ R w@dw 2 fe
® A 3 s fF @ awg & afafa
8 o g Fmaf A & awr o faen
am feu s =wra ¥ gem WA
off ITAT ITH F Iq IHeT H FUEA
st P f5 = g *v sfafa Joa
ATFH & ArFafeE qmEt & g@a g
I am @1 78 femr Afew ag @
sz 75 g0 &4 afafs A7 asy
§ v g fr feafa ewse &Y, ag
aga w~ar fear ) g& fte oo Fo &
AT oY FEATIUH F1 W) G FFT A
= fe gag #Y 39 ww F1 gy €1
Worx ¥ 2x€ amafa A & gwdt ) ww
feadr aedl ¥ a0t q@ 7 @mA
Faar g wier W s A afafy
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1 A7 &1 fady &7, Wy W A
#1 a1 Ifezar ¥ 1@ #T fraw fwifa
FQ ¥ a0F AR Iww ff W
& & 1 gur A adlafer g @A
wifgy | et st wwa wwdm afafa
I FT FAAT F qrY gEIH TqIT FLAD,
qg WUI FT FHFTT AU A AR

oF am I8 § FH TE fF o
oA A & qeT g% a4 & ar fiee
wady wfafs dvw F o F o faww
Navm 1 gw aed § 5 9T ¥ wwer
%% g, oE & Aqe @ gamar o
&%, ASAET & Aarni ) fazaw #F foar
AT AF AT AT FP WEAATAT FT WA
foar wr &% | @@ ¥ fou Ot @t &1
e fazae § &9 &1 S frew e,
femrmrd #98 A g w@TE
T zafen @@ q@g § o9+ 9EO0A 9T,
fnam 7@ wU=

MR. DEPUTY-SPEAKER : I have

dispose of the amendments Nos. 1 to 3 ark
the main motion.

SHRI J. MOHAMED IMAM: I seck
leave of the House to withdraw amendmsants’
Nos. 1 and 3,

SHRI K. LAKKAPPA : I seck leave of
the House to withdraw amendment No. 2.

Amendments Nos. I to 3 were, b}L
leave withdrawn.

. www fagrd avadd : & "
ot gqafa & S wearw arfre Ay
g g1

MR, DEPUTY-SPEAKER ;i Has

hon. Member, the leave of the House tj
withdraw his Motion ?

SEVERAL HON. MEMBERS : Yes,

The Motion was, by leave, with-
drawn.

19.44 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday, April
"9, 1969/Chditra 19, 1891 (Saka.)



